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 fhe  Lok  Sabha  met  at  Eleven  of
 the  Clock

 (Ma.  Spraxer  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 Incidents  of  “Alarm  Chain”  Pulling

 #1223,  Shri  Damani:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  how  many  incidents  of  “Alarm
 Chain”  pulling  have  so  far  occurred
 on  the  Indian  Railways  during  1958;

 (b)  how  many  of  these  caused  un-
 justified  stoppage;  and

 (c)  what  action  is  being  taken  to
 avoid  misuse  of  the  “Alarm  Chain”?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawasz  Khan):  (a)  26,749
 upto  June,  1956.

 (b)  23,096.
 (९)  A  statement  is  placed  on  the

 Table  of  the  Lok  Sabha.  [See  Appen-
 dix  V,  annexure  No.  1)

 Shri  Damani:  May  I  know  in  which
 class  and  in  which  railway  zone  the
 pulling  of  alarm  chains  has  been
 excessive,  and  how  many  trains  were
 delayed  due  to  this  trouble?

 Shri  Shahnawas  Khan:  Chains  are
 mostly  pulled  from  third  class  com-
 partments,  but  occasionally  ticketless
 travellers  enter  first  class  compart-
 ments  also  and  pull  chains  from  there.
 The  zones  mostly  affected  are:  Eastern
 Railway,  South-Eastern  Railway  and
 North-Eastern  Railway.
 284(A)  LSD—I.
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 Shri  Damani:  May  I  know  whether
 there  is  a  move  that  the  alarm  chain
 facility  has  to  be  discontinued;  if  80,
 what  other  safety  measures  are  being
 considered?

 Shri  Shahnawas  Khan;  There  is  no
 proposal  to  do  away  with  the  alarm
 chain  on  a  wholesale  basis,  but  we
 had  to  resort  to  this  extreme  step  on
 sections  which  are  very  badly  affect-
 ed,  and  we  have  had  to  blank  off
 alarm  chaing  on  certain  sections  only.

 Shri  Hem  Barua:  May  I  know  if  the
 Government  have  any  information  as
 to  the  number  of  incidents  of  alarm
 chain  pulling  that  were  done  with  the
 avowed  intention  of  looting  and  sabot-
 age?

 Shri  Shahnawaz  Khan:  We  have  no
 separate  statistics  for  that,  because  it
 is  very  difficult  to  determine  the  in-
 tention  of  the  chain  puller;  but  in
 most  cases  the  intention  is  to  get  away
 without  paying  the  fare.

 Shri  Hem  Barua:  May  I  know  if  the
 Government  have  prepared  any  list
 showing  the  number  of  such  incidents
 which  resulted  in  looting  and  sabot-
 age?

 Mr.  Speaker:  If  looting  and  sabotage
 had  followed  the  pulling  of  alarm
 chains  on  certain  occasions,  the  hon.
 Member  wants  to  know  whether  the
 number  of  such  incidents  has  been
 maintained  separately.

 Shri  Shahnawaz  Khan:  A  few  such
 incidents  have  come  to  our  notice.

 Shri  Goray:  May  I  know  whether
 the  Government  have  disconnected  the
 alarm  chains  on  the  Central  Railway?

 Shri  Shahnawas  Khan:  No,  Sir.
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 Shri  Goray:  I  was  a  victim  of  this,
 that  is  why  I  put  that  question,

 Mr,  Speaker:  Possibly  it  was  not
 working  properly.

 Shri  Tangamani:  We  find  from  the
 statement  that  more  than  23,000  cases
 of  unjustified  alarm  chain  pulling
 occurred  in  two  or  three  railway  zones.
 As  a  result  of  the  action  taken,  may
 I  know  how  many  prosecutions  have
 been  launched?

 Shri  Shahnawas  Khan:  In  the  year
 1058,  up  to  June,  302  prosecutions
 were  launched.

 Shri  S.  M.  Banerjee:  May  I  know
 the  total  amount  realised?

 Shri  D.  C.  Sharma:  The  hon.
 Deputy  Minister  stateq  that  only
 about  400  prosecutions  have  been
 launched.  May  I  know  what  happen.
 ed  to  the  other  cases?

 Shri  Shahnawaz  Khan:  People  got
 away  after  pulling  the  chain  before
 the  railway  servants  could  reach  the
 spot.

 Afforestation  in  Delhi

 #1224,  Shri  Naval  Prabhakar:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  efforts  made  with  regard  to
 afforestation  in  Delhi;  and

 (b)  the  acreage  of  land  used  for
 this  purpose?

 The  Minister  of  Co-operation  (Dr.
 P.  8.  Deshmukh):  (a)  A  statement  is
 laid  on  the  Table  of  the  Lok  Sabha.

 Statement
 A  Forest  Officer  was  appointed  in

 946  to  take  up  afforestation  of  Delhi
 village  waste  lands  by  organising  Co-
 operative  Societies.  In  950  the  staff
 was  strengthened  and  a  Forest  Ranger,
 an  additional  Forester,  six  Forest
 Guards,  and  one  Mali  were  appointed
 to  extend  this  work.  By  the  end  of
 the  First  Five  Year  Plan,  seven  Co-
 operative  Societies  were  organised
 and  nearly  800  acres  were  actually
 afforested.

 cod
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 Under  the  Second  Five  Year  Pian,
 four  Schemes  have  been  formulated  to
 further  intensify  the  work  of  affores-
 tation.  These  Schemes  aim  at  affores-
 tation  along  Jamuna  Benks  to  bind
 the  soil,  development  of  Northern  and
 Southern  ridges,  planting  trees  along
 irrigation  channels,  Railway  tracts,
 road  sides  etc.  At  present  there  is
 a  total  area  of  5,577  acres  for  afferes-
 tation,  of  which  2,047  acres  have  been
 actually  afforested  so  far.

 (b)  5,577  acres.

 भी  नवल  प्रभाकर  :  क्‍या  मैं  जान  सकता

 हैं  कि  रिज  के  भ्तिरिक्त  कहां  कहां  पर  इस
 तरह  का  कार्यक्रम  बनाया  गया  है  और  उस
 कार्यक्रम  को  पूरा  करने  में  कितना  समय
 लगेगा  ?

 डा०  पं०  दाा०  देशमुख  :  सैकेंड  फ़ाइव
 इयर  प्लान  में  हम  ने  जमुता  बैंक्स  पर

 एकफ़ारस्टेशन  के  लिए  १.६  लाख  रुपये  का
 प्राविजन  किया  है  और  दो  हजार  एकड़  ज़मीन
 पर  एफ़ारस्टेशन  करने  का  विचार  किया  है  |

 नारद रन  और  रिजिज़्  के  लिए  ३.  ८  लाख  रुपया
 रखा  गया  है  और  वहां  पर  दो  हजार  एकड़
 जमीन  पर  जंगल  लगाये  जायेंगे  ।

 Then,  planting  trees  along  irrigation
 channels,  railway  tracks  and  road
 sides—Rs.  0°95  lakhs,  500  acres;  affores-
 tation  and  soil  conservation  in  Aravali
 Hills,  south  of  Delhi—Rs.  2:25,  lakhs,
 2,000  acres.

 Shri  Dasappa:  May  I  know  what
 attempts  are  being  made  to  prevent
 the  desert  slowly  encroaching  upon
 Delhi?

 Dr.  P.  8.  Deshmukh:  We  have  quite
 a  big  plan  so  far  as  this  matter  is
 concerned,  and  we  are  trying  to  stop
 the  spread  of  desert.

 Shri  T.  B.  Vittal  Rao:  In  the  state-
 ment  it  is  said  that  more  than  2,000
 acres  of  Jand  has  been  afforested  and
 3,000  acres  of  land  is  going  to  be
 afforested.  May  I  know  what  has  been
 the  effect,  whether  we  have  been
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 guccematul  in  the  afforestation  scheme
 ia  these  2,000  acres?

 Dr.  ह  8.  Deshmukh:  Afforestation
 naturally  takes  long  time  because  the
 trees  will  have  to  grow;  but  we  are
 sure  it  will  have  such  desirable  effects
 as  we  can  expect  from  the  growing
 ef  trees.

 ft  भक्त  दर्शन  :  क्या  माननीय  मंत्री  जी
 के  ध्यान  में  यह  बात  भाई  है  कि  जब  कि  एक
 झोर  ध्रधिक  पेड़  लगाने  का  आन्दोलन  चल
 रहा  है,  तो  दूसरी  श्रोर  दिल्ली  में  ही  बहुत  से

 पुराने  जंगल  साफ़  किये  जा  रहे  हैं,  व  पुराने
 वेह काटे  जा  रहे  हैं  ?  तो  इस  बारे  में  क्‍या
 रोक-थाम  की  जा  रही  है  ?

 डा०  पं०  Mo  देशमुख  :  हम  सूबों  की
 सरकारों  का  ध्यान  इस  ओर  अ्ाकबित  करते
 हैं।  हम  इस  में  डायरेक्ट  तो  कुछ  नहीं  कर  सकते
 हैं।  यह  वाकया  है  कि  कहों  कहों  ऐसा  होता  है  ।

 एक  सामनोय  सदस्य  :  यह  तो  दिल्ली  की
 बात  है  ।

 डा०  पं०  हा०  देश  :  दिल्‍ली  में  भी
 दिल्ली  का  एडमिनिस्ट्रेशन  है  ।

 Shrimati  a  Palchoudhuri:  The
 statement  says  that  trees  are  being
 planted  beside  railway  tracks.  Has
 any  attempt  been  made  to  plant  castor
 trees  along  railway  tracks  so  that  we
 can  earn  foreign  exchange  from  the
 oil?

 Dr.  P.  8.  Deshmukh:  So  far  as  castor
 plantation  is  concerned,  the  matter  is
 under  consideration—this  question,  of
 eourse,  does  not  refer  to  castor  plan-
 tation.

 Effect  of  Foreign  Exchange  on  Road
 and  Bridge  construction

 *1225,  Shri  Panigrahi:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  the  programme  for
 road  development  and  bridge  cons-
 truction  in  the  Second  Five  Year  Plan
 Period  is  being  affected  as  a  result  of
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 shortage  of  foreign  exchange  and  steel
 respectively;  and

 (b)  if  so,  action  being  taken  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  to  some
 extent,  especially  in  respect  of  the
 construction  of  large  bridges.

 (b)  Road  development  schemes  are
 not  included  in  the  ‘core’  of  the  Plan
 and  therefore,  foreign  exchange  is  not
 provided  for  road  and  bridge  works,
 except  where  the  projects  are  already
 in  an  advanced  stage  of  progress  or
 are  considered  inescapable.  Wher-
 ever  possible,  designs  which  do  not
 involve  expenditure  of  foreign  ex-
 change  are  being  adopted  though,
 in  some  cases,  such  designs  may  prove
 somewhat  costlier.

 Shri  Panigrahi:  May  I  know  what
 was  our  requirement  to  fulfill  the
 targets  laid  down,  so  far  ag  road  and
 bridge  construction  is  concerned,  in
 the  Second  Five  Year  Plan,  ang  to
 what  extent  we  fall  short  of  it?

 Shri  Raj  Bahadur:  In  terms  of
 money,  our  requirements  of  machinery
 for  bridge  construction,  high  tensile
 steel  and  other  accessories,  come  to
 Rs.  3i0  lakhs.

 Shri  Ranga:  What  are  the  plans  of
 the  Government  in  regard  to  the  pro-
 posed  construction  of  a  bridge  over
 Godavari  in  Andhra—in  Alamur,  in
 East  Godavari  District—which  has
 been  delayed  for  a  number  of  years?

 Shri  Raj  Bahadur:  If  the  reference
 is  to  Bhadrachalam....

 Shri  Ranga:  I  am  referring  to
 Alamur.  The  project  was  sanctioned
 and  the  foundation  stone  wags  _  also
 laid,  but  it  has  been  delayed  for  all
 these  years.  Is  it  because  of  the
 foreign  exchange  difficulty  or  the
 non-availability  of  resources?

 Shri  Raj  Bahadur:  For  giving  the
 information  asked  for  in  regard  to
 this  particular  bridge,  I  require  a
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 separate  notice.  But  I  may  inform
 the  House  that  with  the  resources
 which  might  be  released  to  us  as  a
 result  of  the  Railway  Ministry  taking

 cover  the  construction  of  Mokameh
 Bridge—foreign  exchange  to  the  tune
 of  Re.  35  lakhs  will  be  released  as  a
 result  of  that—we  propose  to  under-
 take  the  construction  of  bridges  on
 Gautami  and  Tungabhadra  in  Andhra
 and  Cauveri  in  Madras.

 Shri  0,  D.  Pande:  May  I  know,
 when  the  foreign  exchange  component
 in  the  matter  of  road-making  is  al-
 most  negligible  and  it  is  not  more
 than  l0  per  cent.  in  the  construction
 of  bridges,  why  the  construction  of  a
 bridge  at  Garhmukteshwar,  which
 was  sanctioned  some  years  back,  has
 been  held  up  for  all  this  period  even
 though  the  foreign  exchange  involv-
 ed  js  only  about  Rs.  40  lakhs?

 Shri  Raj  Bahadur:  It  is  true  that
 road-making  as  such  does  not  in-
 volve  expenditure  of  foreign  exchange,
 but  bridge~making  of  the  special  pre-
 stressed  concrete  type  does  require
 foreign  exchange,  because  it  requires
 a  certain  type  of  machinery  and  sieel
 which  is  not  available  in  the  country.
 So,  wherever  there  is  delay,  it  is
 mostly  due  to  want  of  foreign  ex-
 change.

 Shri  Panigrahi:  May  I  know  whether
 Government  is  seeking  any  foreign
 loan  to  fulfil  the  targets  of  road  and
 bridge  construction?

 Shri  Raj  Bahadur:  Yes,  Sir;  we  tried
 to  get  a  credit  of  Rs.  -1,19,00,000  from
 the  Export-Import  Bank,  but  our
 efforts  were  not  crowned  with  success.

 National  Highway
 $1227,  Shri  Radha  Raman:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 {a)  whether  National  Highway
 passing  through  Jamuna  Bazar  and
 Bela  Road  has  been  completed;

 (b)  if  not,  what  portion  of  it  re-
 mains  incomplete;  and

 (०)  the  reasons  therefor  and  how
 long  it  is  expected  to  take?
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 The  Minister  ef  State  in  the  Mints.
 try  of  Transport  ‘and
 (Shri  Raj  Bahadur):  (४)  Roy  Sir.

 (b)  and  {e).  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.

 Statement

 The  National  Highway  is  incomplete
 from  Electric  Sub-station  situated
 between  the  two  wings  of  the  Red
 Fort  near  the  Meerut  Road  over
 Bridge  to  a  point  on  the  Upper  Bela
 Road—a  distance  of  about  830  feet.

 The  reason  for  the  non-completion
 of  this  section  is  the  fact  that  a  part
 of  the  land  requireq  for  completion
 is  in  the  possession  of  sormic  aquatters
 who  are  not  prepare,  in  spite  of
 persuation,  to  leave  their  huts  volun-
 tarily.  The  proposal]  to  develop  a
 plot  of  land  to  the  East  of  the
 Jumuna  Bridge  for  re-housing  these
 squatters  is  at  present  under  consi-
 deration.  The  work  will  be  completed
 as  soon  as  some  satisfactory  arrange-
 ment  can  be  made  for  resettling  the
 Jumuna  Bazar  squatters  and  this  is
 expected  to  take  about  one  year  more.

 Shri  Radha  Raman:  May  I  know  how
 many  squatters  have  to  be  rehaoilitat-
 ed  in  order  to  make  c’ear  this  area
 for  the  continuation  of  the  “Mighway
 which  is  under  construction,  because
 now  the  whole  thing  is  being  held  up
 on  account  of  the  bigger  scheme  of
 Jamuna  Bazar  rehabilitation?

 Shri  Raj  Bahadur:  The  figures  given
 to  me  are  that  about  65  families  are
 involved.

 Shri  Radha  Raman:  May  I  know
 whether  these  65  families  can  be  made
 to  shift  from  that  area  so  that  the
 construction  may  be  continued,  be-
 cause  according  to  the  statement,  it
 will  take  one  year  and  the  scheme
 envisages  that  it  will  take  more  than
 one  year  to  re-house  these  families?

 Shri  Raj  Bahadur:  It  is  true  that
 it  will  take  about  a  ysar  according
 to  the  Delhi  Development  Authority
 te  provide  these  families  with  alter-
 native  accommodation  and  *  think
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 that  is  the  best  that  can  be  done  in
 the  circumstances.

 Shri  Radha  Raman:  [n  view  of  the
 great  inconvenience  that  is  caused  to
 the  people  who  go  dil,  for  bathing
 purposes  in  Jamuna  Bazar,  will  it  not
 be  possible  for  the  Grvernment  to
 shift  these  65  families,  Secause  I
 understand  the  yare  agreeable  to  shift
 to  some  other  place,  and  to  continue
 the  construction  work?

 Shri  Raj  Bahadur:  J  am  not  quite
 sure  whether  they  go  to  Jamuna
 Bazar  for  bathing  purp:ses.  So  far
 as  these  families  are  concurned,  if  they
 are  willing  to  be  shifted,  Government
 will  be  only  too  glad.  Ibut  I  am  afraid
 they  are  not  prepared  to  shift  unless
 and  until  alternative  accommodation
 is  provided  for  them.

 Inland  Water  System  in  Orissa

 +
 J  Sbri  Sanganna:

 “L228.  Sardar  Iqbal  Singh:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  487  on  the  25th  February,  1958
 in  respect  of  Inland  Water  System
 in  Orissa  and  state:

 (a)  Whether  the  Committee  of  Ex-
 perts  has  since  submitted  any  report;

 (b)  if  so,  what  are  the  recommen-
 dations;  and

 (c)  whether  they  have  been  =  ac-
 cepted  by  the  Government  of  India?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.

 Statement

 No,  Sir.  But  they  have  made  some
 interim  recommendations.

 The  recommendations  are  as  follows:
 (Ql)  There-  should  be  a  traffic

 survey  of  the  waterways  of
 Orissa,
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 (2)  There  should  also  be  technical
 investigations  of  Orissa  water.
 ways.

 (3)  To  facilitate  th2  transport  of
 ores  to  Paradip,  the  High
 Level  Canal  Range  I  and  the
 Kendrapara  Canal  should  be
 improved.

 The  traffic  survey  is  in  progress.
 The  State  Government  have  been  re-
 quested  to  carry  out  a  hydrographic
 survey  of  the  Mahanadi  and  other
 technical  investigations.

 Shri  Sanganna:  May  I  know  what
 ig  the  inland  water  transport  poten-
 tial  in  every  State?

 Shri  Raj  Bahadur:  I  will  have  to
 give  a  long  statement  for  that.

 Shri  Sanganna:  May  I  know  whe-
 ther  any  financial  assistance  is  given
 to  the  State  for  the  implementation  of
 the  recommendations  made  in  the
 report?

 Shri  Raj  Bahadur:  A  sort  of  interim
 report  has  been  made.  But  the  es-
 sential]  and  more  important  part  of
 the  report  is  that  the  State  Govern-
 ment  should  be  requesteg  to  under-
 take  a  traffic  survey,  hydrographic
 survey  and  an  engineering  survey.
 The  State  Government  have  agreed
 and  an  officer  has  been  appointed  by
 the  State  Government  to  undertake  a
 traffic  survey  to  begin  with.

 Shri  T.  8.  Vittat  Rao:  The  whole
 question  of  inland  water  transport
 system  was  being  studieqd  hy  the
 Gokhale  Committee.  May  I  know
 whether  they  have  gone  to  Orissa  and
 submitted  any  report  wlth  regard  to
 the  inland  water  transport  there?

 Shri  Raj  Bahadur:  That  is  what  !
 have  said  in  the  course  of  my  reply,
 They  have  gone  to  Orissa;  they  have
 discussed  the  matter  with  the  Chief
 Minister,  the  Minister  for  Irrigation
 and  Works  and  also  the  officers  of  the
 State  Government.  They  have  visited
 some  of  the  cana!  areas  and  they  have
 come  to  a  sort  of  tentative  conclusions.
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 Then  they  submitted  their  interim  re-
 port,  a  reference  to  which  was  made
 by  me  earlier  in  my  reply.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 when  the  final  report  of  the  Gokhale
 Committee  is  expected  to  be  submit-
 ted?

 Shri  Raj  Bahadur:  The  terms  are
 very  comprehensive  and  even  exten-
 sive.  We  expect  the  Gokhale  Com-
 mittee  to  undertake  a  detailed  techni-
 cal  study  of  the  traffic  potential  re-
 garding  the  inland  water  transport
 system  in  the  entire  country  cxtend-
 ing  from  the  far  east  to  the  south  and
 also  in  the  northern  rivers.  It  will
 take  time  for  them  to  give  a  detailed
 final  report  on  the  inland  water  trans-
 port  system  in  the  entire  country.

 Shri  T.  B.  Vittal  Rao:  They  are  do-
 ing  this  work  for  the  last  two  years.
 Can  we  not  have  an  idea  as  to  when
 the  final  report  is  going  to  be  submit-
 ted—three  years  or  two  years,  etc.?

 Shri  Raj  Bahadur:  They  have  sub-
 mitted  an  interim  report  and  I  think
 they  will  continue  to  submit  reports
 as  their  study  progresses,  But  then  it
 is  difficult  for  us  to  tell  them  that  they
 will  have  to  make  a  detailed  study
 taking  into  accounts  the  costs  invoiv-
 ed,  the  traffic  potentia]  involved  and
 the  economics  involved  and  then  ask
 them  to  submit  their  final  report  with-
 in  a  given  time.

 Shri  Achar:  May  I  know  if  the  in-
 terim  report  can  be  laid  on  the  Table
 of  the  House?

 Shrt  Raj  Bahadur;  I  will  see  to
 that,  Sir.

 Shri  Panigrahi:  In  their  interim  re-
 port,  the  Committee  have  suggested
 the  improvement  of  certain  canals  to
 facilitate  the  export  of  iron  ore  from
 Paradip  port.  May  I  know  whether
 the  improvement  of  the  canals  is
 going  to  be  taken  up  and  implement-
 ed  soon?

 Shri  Raj  Bahadur:  The  Chief  Minis-
 ter  of  Orissa  has  asked  the  Commit-
 tee  to  give  top  priority  to  the  inland
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 water  transport  scheme  which  can
 serve  the  Paradip  port  and  that  is  why
 certain  specific  canals  have  been  taken
 into  consideration.  The  hon.  Member
 knows  the  names;  otherwise,  I  would
 give  the  names  here.

 Shri  Sanganna;  Can  I  have  an  idea
 of  the  evidence  that  has  been  tender-
 ed  before  the  Gokhale  Committee  by
 the  Government  of  Orissa?

 Mr.  Speaker:  The  hon.  Member
 wants  it  to  be  laid  on  the  Table?  How
 can  a  gist  of  the  evidence  be  given?

 Issues  of  Special  Stamp  for  Children’s
 Fond

 #1230,  Shri  S.  M.  Banerjee:  Will  th
 Minister  of  Transport  and  Communi.
 cations  be  pleased  to  state:

 (a)  whether  the  Indian  Council  for
 Child  Welfare  have  suggested  that  a
 special  postage  stamp  may  be  issued
 on  the  occasion  of  the  Children’s  Day;
 and

 (b)  if  so,  action  taken  in  the  matter?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  5.  K.  Patil):  (a)  and
 (b),  The  matter  is  under  considera-
 tion.

 Shri  8.  M.  Banerjee:  May  I  know
 when  the  scheme  will  be  finalised  and
 whether  any  design  has  been  selected
 for  these  stamps?

 Shri  8.  K.  Patil:  We  are  desirous
 of  having  something,  not  exactly  three
 stamps  that  we  issued  on  the  last
 occasion,  but  may  be  one  stamp,  for
 which  designs  are  being  made  ready.

 Non-Utilisation  of  Water
 #1232,  Shri  Jadhav:  Will  the  Minis-

 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  irrige-
 tion  potential  created  during  the  First
 Five  Year  Plan  is  6°3  million  acres
 and  actual  area  benefited  is  4  million
 acres;
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 (b)  if  so,  the  causes  of  non-utilisa-
 tion  of  water;  and

 (c)  the  action  taken  in  th:s  regard?
 The  Deputy  Minister  of  Irrigation

 and  Power  (Shri  Hathi):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  giving  the
 requisite  information  is  laid  on  .u2
 Table  of  the  Lok  Sabha.  [See  Appcn-
 dix  V,  annexure  No.  72.]

 Shri  Jadhav:  May  I  know  whether
 the  excessive  irrigation  cess  is  one  of
 the  causes  for  the  non-utilisation  of
 the  waters?

 Shri  Hathi:  The  main  causes  have
 been  stated  in  the  statement.  This  is
 not  one  of  the  causes  which  has
 adversely  affected  the  utilisation  of
 water.

 Shri  Ranga:  Is  it  not  a  fact  that
 their  own  engineering  experts  have
 advised  the  Government  that  the
 betterment  tax  and  the  increase  in  the
 irrigation  duty  were  also  responsible
 for  the  non-utilisation  of  water  and  is
 it  also  a  fact  that  the  largest  area  of
 non-utilisation  of  water  is  to  be  found
 in  the  U.P.?

 Shri  Hathi:  The  main  reasons  given
 are  (i)  failure  to  time  the  completion
 of  the  canals  and  distributaries  to  syn-
 chronise  with  the  completion  of  the
 dam;  (ii)  inertia  on  the  part  of  the
 farmers,  who  are  slow  in  adapting
 themselves  to  unfamiliar  agricultural
 practices  and  new  methods  of  culti-
 vation  and  (iii)  lack  of  effort  on  the
 part  of  States  to  ensure  speedy  deve-
 lopment  of  irrigation  by  setting  up
 demonstration  farms,  educating  the
 farmers  to  take  advantage  of  the  irri-
 gation  facilities  and  by  the  grant  of
 loans  to  enable  the  farmers  to  prepare
 their  lands  in  advance  for  irrigation.
 These  are  the  main  reasons.  Of  course,
 betterment  levy  is  one  of  the  factors
 that  have  discouraged  the  cultivators
 to  take  more  water.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  the  hon.  Deputy  Minister  is
 in  @  position  to  say  that  the  main
 causes  which  led  the  Government  in
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 not  making  this  water  available  to
 the  farmers  will  be  eliminated  this
 year  and  the  water  will  be  fully
 utilized?

 Shri  Hathi:  This  matter  was  con-
 sidered  in  detail  in  the  meeting  of  the
 National  Development  Council  held  on
 3rd  and  4th  June  ‘1957,  and  the  Plan-
 ning  Commission  has  suggested  to  the
 State  Governments  to  set  up  working
 groups  composed  of  Development
 Commissioners  and  officers  of  Agricul-
 ture,  Irrigation  and  Co-operative
 Departments  to  watch  the  progress.  In
 addition,  we  have  also  appointed
 officers,  who  will  go  round  and  see
 what  are  the  bottlenecks,  what  are  the
 difficulties  and  why  the  _  irrigation
 potential  is  not  being  utilized,  and
 they  will  submit  their  report  by
 November  this  year.

 सेठ  गोडिन्द  दास  :  झभी  मंत्री  जी  ने
 यह  बतलाया  कि  सिंचाई  का  पूरा  पानी  उपयोग
 में  नहीं  आने  का  एक  प्रधान  कारण  यह  है  कि
 जो  नालियां  बननी  चाहियें  पानी  ले  जाने  के
 लिये,  वहू  अभी  तक  नहीं  बनी  हैं  ।  मैं  यह
 जानना  चाहता  हूं  कि  क्‍या  इस  सम्बन्ध  में
 कोई  निश्चिचत  योजना  बनाई  गई  है  कि  नहरों
 से  यह  नालियां,  जो  सरकार  को  बनानी  हैं,
 ये  बना  दी  जाये  भौर  उस  के  बाद  जो  नालियां
 किसानों  को  बनानी  हैं  उन  के  सम्बन्ध  में  कुछ
 ऐसा  प्रचार  किया  जाय  जिस से  देहा  में  यह
 नालियां  जल्दी  बन  सकें  ?

 Shri  Hathi:  That  is  exactly  what  is
 now  being  done.  Government  will
 construct  distributaries  up  to  00  acre
 plots  and  from  there  the  cultivators
 would  be  encouraged  to  have  water
 courses  themselves.  This  is  being
 done  by  the  Community  Projects,  other
 popular  agencies  and  the  gram  pan-
 chayats.  In  fact,  we  are  setting  up
 special  machinery  for  this  purpose.

 Shri  Tridib  Kumar  Chaudhari:
 What  has  become  to  the  suggestion
 made  last  year  by  the  Government  of
 supplying  water  free  to  those  areas
 where  canals  have  been  constructed  in
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 order  to  get  over  the  inertia  of  the
 peasants  who  are  not  accustomed  to
 this?

 Shri  Hathi:  Only  in  one  case,  in
 D.V.C.,  the  Bengal  Government  did
 give  water  free.

 Shri  Mohammed  Imam:  Is  it  not  a
 fact  that  in  Tungabhadra  dam  only
 15,000  acres  of  land  are  irrigated  as
 against  the  capacity  of  2,50,000?  Is  it
 also  not  a  fact  that  many  of  these
 ryots  are  asking  for  loan  in  order  to
 improve  their  land  and  make  it  fit  for
 better  cultivation?

 Shri  Bathi;  So  far  as  Tungabhadra
 area  is  concerned,  the  area  irrigated
 in  ‘1956-57  was  ‘75,000  acres  and  in
 1957-58  1,07,000  acres.  It  is  true  that
 the  cultivators  there  do  require  finan-
 cial  assistance  for  levelling  their  land
 and  bunding  them.  For  that  purpose,
 the  Planning  Commission  had  advanc-
 ed  loans  to  the  State  Governments  for
 being  given  to  the  cultivators.

 Shri  Tyagi;  While  inertia  has  been
 given  quite  too  much  of  importance—
 I  challenge  that  statement—may  I
 have  information  with  regard  to  the
 attitude  of  the  Planning  Commission
 in  connection  with  the  requests
 received  from  various  States  to  reduce
 water  charges  and  betterment  levy
 for  some  time  so  that  the  peasants
 could  get  accustomed  to  irrigation?

 Shri  Hathi;  That  is  a  big  question.
 By  inertia  it  is  meant  that  when  there
 is  sufficient  rainfall  people  would  like
 to  have  the  benefits  of  the  natural
 rains  rather  than  canal  waters.  The
 difficulty  of  their  not  being  used  to
 irrgation  practices  is  also  there.

 aft  बिभूति  मिथ  :  में  जानना  चाहता  हूं
 कि  कौन  कौन  से  सूबे  में  इरिंगेशन  के  चाजज
 चटा  दि  गये  हैं,  जैसे  कि  बिहार  में  २०  रु०
 से  ६  २०  कर  दिया  गया  है  ?  इसी  तरह  से  में
 यह  भी  जानना  चाहता  हूँ  कि  लिफ्ट  इरिग्रेशन

 के  'चोर्जेज माँ  किन  किले  सूंबों में  घटा  दिये
 हैँ
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 Shri  Hathi:  This  question  relates  to
 irrigation  from  major  irrigation  works,
 not  tube  wells  and  lift  irrigation.

 Ship  “MLV.  Rajkamar”
 1238,  Shri  Assar:  Will  the  Minister

 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  ship
 “M.V.  Rajkumar”  was  built  in  Visakha-
 patnam  for  Great  Eastern  Shipping
 Company  Ltd.”;

 (b)  if  so,  what  was  the  total  cost
 of  this  ship;

 (ec)  whether  it  is  a  fact  that  there
 was  no  agreement  in  writing  between
 the  Company  and  ship  building  depart-
 ment;  and

 (a)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  the  ship
 is  still  under  construction.

 (b)  The  exact  cost  will  be  known
 after  the  vessel  has  been  completed.

 (c)  and  (d).  There  was  an  agree-
 ment  between  the  Company  and  the
 Shipyard  as  a  result  of  which  the
 former  has  already  paid  3  instalments
 towards  the  price  and  the  Yard  is  busy
 building  the  vessel  which  has  already
 been  launched  on  the  5th  July,  1958.
 There  has,  however,  been  no  formal
 written  contract  signed  by  both  parties
 as  some  of  the  terms  are  still  under
 discussion  with  the  Company.

 Shri  Assar:  May  I  know  whether
 any  objection  was  raised  by  the
 Company?

 Shri  Raj  Bahadur:  There  is  no  ques-
 tion  of  objection.  They  placed  an
 order  as  far  back  as  1054.  They  were
 asked  to  give  certain  specifieations,
 which  they  did  not  supply.  Then  in
 955  they  wanted  to  cancel  that  order
 and  go  abroad  for  buying  a  ship.
 They  -were  allowed  to  do  oo  on  the
 condftion  that  they  made  certain
 deposits  and  in  case  they  could  not
 purchase  a  ship  abroad  they  will  place
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 an  order  with  the  shipyard.  That  has
 been  done  now.

 @hri  Tangamani:  May  I  l!mow
 whether  the  Great  Eastern  Shipping
 Company  will  be  given  the  usual  20
 per  cent.  reduction?

 Shri  Raj  Bahadur:  Under  the  pre-
 sent  arrangement,  because  of  the  rising
 cost  of  ships,  Government  does  give
 an  element  of  subsidy  to  the  shipyard
 for  construction  of  ships  and  bring
 down  the  prices.

 Shri  Mohammed  Imam:  What  pre-
 cautions  are  taken  to  see  that  the
 difficulties  found  in  the  case  of
 S.S.  Andamans  are  not  repeated  in
 the  case  of  this  ship?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  K.  Patil):  The
 parts  of  this  ship  have  been  properly
 examined.  It  has  been  launched  and
 it  has  been  under  water.  The  difficul-
 ties  that  we  experienced  in  the  case
 of  Andamans  are  not  likely  to  occur
 in  this  case.

 Failure  of  Crops  in  Snow  covered  arcas

 Shri  Daljit  Singh:
 #1234.  <  Shri  Hem  Raj:

 |  Shri  Padam  Dev:
 Will  the  Minister  of  Food  and  Agri-

 eulture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 crops  have  consecutively  failed  in
 Chamba,  Lahaul,  Pangi  area  of
 Chamba  District,  Chini  Tehsil  of
 Mahasu  District,  Himachal  Pradesh,
 and  Lahaul  and  Spiti  scheduled  areas
 of  Punjab,  due  to  early  and  heavy
 snowfall  in  ‘1955,  956  and  1957,  and
 prospects  of  the  coming  crop  are  also
 dark  in  1958;

 ७)  if  so,  the  steps  taken  by  Govern-
 ment  to  relieve  the  distress  of  the
 people;  and

 shQ),  What  steps  Government  propose
 tly  helping  these tor

 penne  in,.fpese  far-flung  and  snow-
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 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V.  Krishnappa):  (a)  to  (c).
 Necessary  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Lok  Sabha  as  early  as  possible.

 Shri  Daljit  Singh:  May  I  know  whe-
 ther  any  report  has  been  received
 from  the  State  Government  in  this
 regard?

 Shri  M.  झ,  Krishnappa:  In  2955  there
 was  @  severe  snow-fall  and  the  pro-
 duction  was  affected.  That  is  all  the
 information  that  we  have  got.  We
 are  collecting  fuller  details.

 Shri  Daljit  Singh:  May  I  know
 whether  any  concession  is  being  given
 to  the  inhabitants  of  this  area  for  the
 purchase  of  foodgrains?

 Shri  M.  झ,  Krishnappa:  Yes,  Sir.
 We  are  meeting  up  to  Rs,  0  per
 maund  for  the  foodgrains  supplied  to
 them  as  subsidy  in  these  areas.

 st  wy  देव  :  ्र्न्न  के  इस  संकट  को
 देखते  हुए  क्या  माननीय  मंत्री  इन  इलाकों  के
 लिये  'परमनेन्ट  तौर  पर  श्रौर  सब्सिडाइज्ड
 रेट्स  पर  भ्रनाज  के  ऐसे  भंडार  चालू  करेंगे
 जिस  से  कि  इस  संकट  के  सम्बन्ध  में  यहां
 हमेशा  यह  प्रइन  न  उपस्थित  हो  ?

 साध  तथा  कृषि  सजी  थ्बी  Wo  प्र०  रंग)  :
 मेरा  अपना  खयाल  है  कि  इन  स्थानों  के  लिये
 जो  पालिसी  चलाई  गई  है  वह  गलत  है।  हम
 उनको  गेहूं  भेजने  की  कोशिश  करते  हैं
 वहां  पर  गेहूं  बड़ी  तादाद  के  भ्रन्दर  नहीं  पैदा
 हो  सकता  ।  हमेशा  से  वह  लोग  रूट्स  वगैरह
 पर  रहा  करते  थे  मैंने  हिमाचल  प्रदेश  के
 लेपटेनेन्ट  गवनेर  साहब  से  इस  बात  को  कहा  कि

 बह  वहां  उन  चीजों  को  उगाने  को  कोशिदा  करें
 जो  कि  वहां  पैदा  हो  सकती  हैं  प्रौर  वह  लोग
 जो  साल  दर  साल  बाहर  की  चीजों  पर  निर्भर
 करते  है,  ऐसी  हालत  को  दूर  किया  जाय  i
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 eft  or  देव  :  क्या  मानतीय  मंत्री  को

 यह  विदिल  है  दि  इन  इलाकों  की  जो  जमीन  है
 बहू  दो,  दो  गज  से  ज्यादा  चौड़ी  नहीं  है,  शौर
 जो  थोड़ी  बहुत  मिट्टी  होती  है  वह  बर्फ  के
 दिनों  में  घुल  जाती  है  तथा  कोई  भी  ऐसा  वक्‍त

 नहों  शा  सकता  कि  वहां  पर  मांग  के  मुताबिक
 भनाज  पैदा  हो  सके  ।  क्‍या  ऐसी  हालत  में  जो
 चीजें  वहां  पैदा  होती  हैं,  ऊन,  फल,  लकड़ी
 बगैरह,  उन  की  कोई  इंडस्ट्री  चला  कर  के
 उन  की  श्रामदनी  बढ़ने  शौर  वहां  के

 संकट  को  दूर  करने  का  कोई  प्रयत्न  किया  जा

 रहा  है  ?

 श्री  qo  प्र०  सन:  मैं  तो  वहां  कभी  गया

 नहीं,  इसलिये  मैं  नहीं  कह  सकता  कि  वहां
 पर  दी  गज  के  खेत  हैं  या तीन  गज  के  ।  भ्रलबत्ता
 जो  कुछ  मातनीय  मेम्बर  ने  कहा  वह  जेनरल
 प्लैनिंग  का  सवाल  है  शर  उस  की  तरफ  देश
 का  ध्यान  है  ही  ।

 ओी  पश्म  देव  :  में  माननीय  मंत्री  महोदय
 को  निमंत्रण  देता  हूं  कि कम  से  कम  एक  दफा
 उन  को  प्रपनी  प्रांखों  से  वह  जगह  देख  लेनी

 चाहिये  ताकि  झाइन्दा  यह  सवाल  पैदा  न  हो
 कि  यहां  जो  चीजें  पैदा  होती  ह ैउनकी  जगह
 अनाज  पैदा  किया  जाय  ।  वहां  भनाज  पैदा

 नहीं  होता,  भौर  जो  थोड़ा  बहुत  हो  भी  सकता

 है  वह  बर्फ  से  खराब  जाता  है।  ऐसी  हालत
 में  बेहतर  होगा  कि  शौर  इंडस्ट्री  को  चला  कर
 उनकी  आमदनी  को  बढ़ाया  जाय  शौर  झनाज

 हमेशा  बाहर  से  भेजा  जाय  1

 शी  मों०  Fo  कृष्णप्पा  :  उस  जगह  गल्ले
 से  भालू  भौर  फल  ज्यादा  भ्रच्छा  पैदा  होता  है,
 इससिये  वहां  पर  आझालू  पैदा  करने  के  बास्ते
 सब  स्टेशन  स्वापित  किया  जायेगा  1  इस  साल
 उन  लोगों  को  हम  ने  श्र  जमा  बीज  मी  दिया  है
 दो  रिसर्च  स्टेशन  भी  यहां  शुरू  किये  गये  हैं,
 झौर  हम  उस  जगह  पर  भौर  भी  फल  और

 झानू  पैदा  करने  का  इन्तज़ाम  कर  रहे  है  ।
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 at  we  ai:  shy,  केवल  इन
 स्थानों  में  हो  नहा  जिनका  कि  इस  प्रश्न  में
 जिक्र  किया  गया  है  बल्कि  सभी  पर्वतीय
 स्थानों  में  समस्‍या  यह  है  कि  गल्ले  से  ज्यादा
 कीमत  भाड़े  को  पड़  जाती  है  भौर  जनता  को
 बहुत  मंहगा  गल्ला  पड़ता.  है,  तो  मे  यह  जानना
 चाहता  हूं  कि  क्‍या  केन्द्रीय  सरकार  ने  कोई
 ऐसो  योजना  बनाई  है  कि  हमारी  राज्य  सरकारें
 ट्रान्सपोर्ट  को  सबतिडाइज़्  करें  भौर  केन्द्रीय
 सरकार  की  आर  से  भा  कोई  सहायता  दी  जाय
 ताकि  सस्ते  दामों  पर  उन  स्थानों  में  गल्ला
 पहुंचाया  जा  सके  ?

 श्री  मों०  यें०  कृष्णप्पा  :  में ते  श्रभी  बताया
 कि  सार।  पहाड़।  जगहों  में  श्रगाज  वैदा  नहीं
 होता  श्रौर  उन  जशहों  पर  फल  और  आलू
 ज्यादा  बेदा  होता  है  ।  प्रति  एकड़  जमीन  में
 ्रगर  अनाज  दस  मन  पैदा  होता  है  तो  आलू
 प्रति  एकड़  भूमि  में  १००  मन  उपजेगा  भौर
 इसलिए  उन  पहाड़ी  जगहों  में  श्रालू  श्रौर
 फल  पैदा  करने  के  लिये  सरकार  इन्तज़ाम
 कर  रहो  है  ।

 श्री  भक्त  वर्शान  :  पभ्रष्यक्ष  महोदय,  उपमंत्री
 महोदय  मेरे  प्रश्न  को  समझे  नहीं  !

 झप्यक  महोदय  :  में  समझता  हूं  ।  एक
 बार  थे  पहाड़ो  इलाक़ा  देख  कर  भायें  ।

 Next  question.  Shri  Mohammed
 Imam.

 Sharavathy  Hydro-Electric  Project
 1235.  Shri  Mohamed  Imam:  Will  the

 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:  (a)  the  amount  of
 foreign  exchange  asked  by  the  Mysore
 State  Government  for  the  import  of
 equipment  and  machinery  needed  for
 the  Sharavathy  Hydro-Electric  Pro-
 ject,  Mysore  State;  and

 {b)  the  action  taken  thereon?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Applice-
 tion  for  foreign  exchange  worth
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 Rs.  0i:04  lakhs  for  import  of  Con-
 struction  machinery  and  equipment
 has  been  received.

 (b)  The  proposal  is  under  con-
 sideration.

 Shri  Mohammed  Imam:  Are  the
 Government  aware  that  tue  Govern-
 ment  of  Mysore  have  called  for
 tenders  from  foreign  firms  and  have
 received  quotations  from  them  for  the
 equipment  but  they  are  unable  to
 accept  these  and  place  orders  because
 the  necessary  foreign  exchange  has
 not  been  made  available?  If  so,  will
 the  Government  please  make  _  the
 necessary  foreign  exchange  available
 by  including  this  work  in  the  core  of
 the  Plan  just  as  they  did  recently  the
 hydro-electric  project  at  Rihand  in
 UP?

 Shri  Hathi:  The  Government  of
 India  is  aware  that  tenders  have  been
 invited  by  the  Mysore  Government.
 The  Planning  Commission  and  _  the
 Ministry  of  Irrigation  and  Power  are
 also  of  the  view  that  this  project  should
 go  forward  but  the  difficulty  is  of
 having  foreign  exchange  adequately.
 The  Ministry  is  trying  to  get  foreign
 exchange  from  some  aid  programme.

 Shri  Mohammed  Imam:  Is  it  not  the
 opinion  of  the  experts  and  also  of  Shri
 C.  K.  Patel,  who  was  in  charge  of  this
 that  this  is  one  of  the  finest  hydro-
 electric  projects  in  India  and  that  it
 deserves  priority?  Are  the  Govern-
 Ment  aware  that  unless  this  project  is
 completed  early  there  will  be  a  short-
 age  and  total  lack  of  power  in
 Bangalore  where  there  are  a  number
 of  Central  Government-owned  factories
 which  are  not  starting  on  account  of
 shortage  of  power?

 Shri  Hathi:  There  is  no  doubt
 regarding  the  scheme  being  a  cheaper
 and  an  economical  one.  But,  as  the
 House  knows,  priority  has  been  given
 to  certain  projects  which  are  in  the
 core  of  the  Plan,  i.c.,  which  cater
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 either  to  the  needs  of  the  Railways,
 the  steel  plants  or  the  coal  mines
 This  project  does  not  come  within  the
 category  of  the  core.  But  we  have
 tried  to  bring  it  as  near  the  core  as
 we  can  and  itis  one  of  the  five
 schemes  out  cf  the  rest  in  which  this
 is  included.

 Shri  Mohammed  Imam:  The  civil
 works  and  the  construction  regarding
 the  dam  are  proceeding  first.  At  least
 will  the  Government  give  an  assurance
 that  the  necessary  machinery  and  the
 generating  units  will  be  ready  by  the
 time  the  dam  is  finished  and  is  ready
 for  storage?

 Shri  Hathi:  The  Government  is
 watching  the  progress.  The  civil
 works  are  going  on  well  ahead.  So
 far  as  the  question  of  assurance  is
 concerned,  I  do  not  think  that  I  am
 in  a  position  to  give  any  assurance
 about  the  availability  of  the  foreign
 exchange.

 Shri  Dasappa:  May  I  know  whether
 it  is  not  a  fact  that  nearly  Rs.  20
 crores  will  be  spent  on  the  dam  and
 the  other  civil  works  and  that  the
 foreign  exchange  component  during
 the  Second  Five-Year  Plan  is  not  more
 than  Rs.  2,30,00,000,  Would  it  he
 advisable  to  invest  as  much  as  Rs.  20
 crores  and  just  be  niggardly  towards
 this  Rs.  2  and  odd  crores  to  see  that
 the  power  is  there?

 Shri  Hathi:  The  foreign  exchange
 requirement  under  the  first  stage  of
 the  project  is  Rs.  795°65  lakhs.

 Shri  Dasappa:  I  would  like  my  hon.
 friend  to  refer  to  the  further  state-

 Mr.  Speaker:  The  hon.  Member  is
 entering  into  a  discussion.

 Shri  Dasappa:  No,  Sir.  The  foreign
 exchange  commitment  during  the
 Second  Plan  is  only  of  the  order  of
 Rs.  2  and  odd  crores.  What  he  refers
 to  namely,  Rs.  7  crores  is  a  thing
 which  comes  for  payment  during  the
 Third  Plan  and  not  during  the  Second
 Plan.  I  would  like  to  have  a  definite
 answer.



 Mr.  Speaker:  I  am  not  going  to
 allow  this  kind  of  discussion  in  the
 Question  Hour.  Hon.  Member  must
 be  satisfied  with  this.  If  they  ask  a
 question  and  insist  that  he  must  give
 an  answer,  how  long  shall  we  go  on
 like  this?

 Shri  Dasappa:  It  is  a  very  specific
 question.

 Mr,  Speaker:  I  agree.  I  know  the
 hon.  Member  is  interested  in  Mysore.

 Deep  Sea  Fishing
 +

 Shri  P.  a.  Deb:
 Shri  Kunhan:
 Shri  Panigrahi:
 Shri  B.  Das  Gupta:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state  the  decision
 arrived  at  in  the  recent  meeting  of
 the  Eastern  Zonal  Council  at  Shillong
 in  relation  to  differences  between
 Orissa  and  West  Bengal  over  deep  sea
 fishing  rights  in  the  territorial  waters
 along  Orissa?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V.  Krishnappa):  The  ques-
 tion  was  considered  at  the  third  meet-
 ing  of  the  Eastern  Zonal  Council  held
 at  Shillong  on  2nd  August,  2958  and
 it  was  decided  that  the  matter  would
 be  discussed  between  the  Chief  Secre-
 taries  of  the  Orissa  and  West  Bengal
 Governments.

 Sbri  P.  ए.  Deb:  Is  it  not  more
 desirable  to  refer  the  matter  under
 article  43  of  the  Constitution  to  the
 Supreme  Court  by  the  President  to
 get  their  opinion?

 91287,

 Skri  M.  ्,  Krishnappa:  There  is  no
 necessity  to  refer  it  to  the  Supreme
 Court.  They  will  mutually  settle  the
 whole  matter.  Since  we  have  decided
 te  take  over  the  deep  sea  fishing  units
 from,  West  Bengal,  there  is  the  end  of
 the  matter.  Very  soon  we  are  going
 fo  take  over  those  trawlers  and  there
 will  be  no  complaint  afterwards.

 Seat  Bimal  Ghose:  Why  are  they
 going  to  take  it  over  from  the  West
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 Bengal  Government?  Have  the  West
 Bengal  Government  said  that  they  are
 willing  to  hand  over  or  are  unable  to
 proceed  with  the  plan?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  By  mutua)
 agreement,

 Shri  M.  झ,  Krishnappa:  The  explora-
 tion  of  the  seas  and  deep  fishing  is
 done  by  the  Central  Government,  The
 West  Bengal  Government  themselves
 felt  that  it  is  better  and  in  their  own
 interest  as  well  as  in  the  interest  of
 deep  sea  fisheries  which  has  to  be
 started  in  our  country  that  it  should
 be  handed  over  to  the  Central  Gov-
 ernment  and  that  the  Central  Govern-
 ment  will  do  it  efficiently.

 Welfare  of  Indian  Seamen
 *1238,  Shrimati  Ula  Paichoudhurt:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  Indian  Delegation
 to  the  4ist  National  Maritime  Confer
 ence  held  at  Geneva  in  May,  2958  put
 forward  any  suggestions  for  the
 welfare  of  Indian  Seamen  at  non-
 Asian  Ports;

 (b)  if  so,  brief  details  of  the  sug-
 gestions  made;  and

 (c)  the  response  thereto?
 The  Minister  of  State  in  the  Minis-

 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (by)  It  was  proposed  that  the  I.L.0.
 should  make  a  special  study  of  the
 problems  of  the  Welfare  of  Asian
 seamen  in  non-Asian  ports.

 (ce)  The  Director  General  of  ILO.
 in  his  concluding  speech  stated  that
 this  proposal  would  be  given  due  con-
 sideration  in  planning  out  the  future
 prograrmme  of  work  of  the  I.L.0.

 Shrimati  Da  Palchoudhuri:  Has  the
 British  Government  been  approached
 to  give  over  this  fund  that  is  there
 fer  the  welfare.  of  Indian  seamen  to
 the  Indian  Government  ap.  that...  the
 security.  measures  for.  Indian  seamen

 pak
 India  may  be  started  as  soon  as

 ble?
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 Stri  Raj  Bahadur:  The  question
 pertains  to  the  proposals  or  sugges-
 ons  made  by  the  Iridian  Delegation
 at  the  last  I.L.0.  Conference.  I  do
 not  think  this  question  arises  out  of
 it.

 Shrimati  Da  Palchoudhuri:  Did  the
 Indian  Delegation  make  this  sugges-
 tion?  That  is  what  I  want  to  know.

 Shri  Raj  Bahadur:  I  think  this  is
 hardly  covered  by  that.  The  only
 proposal  that  was  made  has  already
 been  indicated  by  me.

 Shrimati  ia  Paichoudhari:  May  I
 ask  one  other  question?  Is  it  a  fact
 that  there  was  an  error  in  the  report
 submitted  by  the  D.G.  of  the  IL.O.
 that  special  facilities  were  given  to  our
 seamen  and  that  they  were  paid  for
 90  days,  which  is  not  correct?

 Shri  Raj  Bahadur:  I  require  notice
 for  that.

 Shri  Tangamani:  May  I  know
 whether  for  looking  after  the  seamen
 welfare  offices  have  been  set  up  in
 ports  outside  India?  If  so,  in  which
 of  the  ports?

 Shri  Raj  Bahadur:  Certain  welfare
 functions  are  assigned  to  some  of  our
 consular  officers  and  to  the  various
 consulates  that  we  have  got.  To  that
 extent  it  might  be  said  that  we  have
 done  that.

 Coal  Loading  Plants  at  Major  Ports
 °239.  Shri  Raghunath  Singh:  Will

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  proposal
 for  installation  of  mechanical  coal
 loading  plants  at  some  major  ports  of
 India  to  handle  coal;  and

 (b)  if  so,  the  nature  thereof?
 The  Minister  of  State  in  the  Mints-

 try  of  Transport  and  Communications
 (Shrt  Raj  Bahadur):  (a)  A  mechanical
 eoal  loading  plant  has  already  been
 mstalled  at  the  Port  of  Calcutta  which
 is  the  principal  cobl-exporting  port  in
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 the  country.  The  question  of  instal-
 lation  of  coal]  loading  plant  at  other
 major  ports  does  not  arise  as  the  export
 of  coal  through  them  is  negligible;

 (b)  Does  not  arise.

 sit  रघुनाथ  सिह  :  इसमें  खर्च  कितना

 हुआ  है  भ्रोर  इसके  इंस्टाल  करने  का
 कितता  फायदा  हुआ  है  ?  समय  की  शौर
 रुपये  की  कितनी  बचत  हुई  है  ?

 भी  राज  बहादुर  :  इसकी  केपेसिटी
 भ््ति  घंटा  yoo  टन  उठाने  की  है  यानी
 ४०००  टन  प्रति  दिन  ।  लेकिन  शमी  यह
 २०००  से  २५००  टन  प्रति  दिन  उठाता  है
 यानी  साल  में  लगभग  आठ  लाख  टन  ।  यह
 इसकी  कैये  सिटी  के  तिहाई  के  बराबर  है

 Shri  P.  C.  Bose:  May  I  know  the
 number  of  workmen  displaced  per
 mechanical  unit?

 Shri  Raj  Bahadur:  I  have  not  calcu-
 lated  that,  Sir.

 Transfer  of  Postal  Employees  te
 Kathmandu

 °240.  Shri  Bibhoti  Mishra:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Superintendent  of  Post  Offices,  Cham-
 paran  District  (Bihar)  is  authorised  to
 transfer  postal  employees  to  Kath-
 thandu  Post  Office  from  his  circle;  and

 (b)  if  so,  what  are  the  principles  of
 selecting  such  employees?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  K.  Patil):  (a)
 Yes,  subject  to  the  approval  of  the
 Director,  Postal  Services,  Bihar  Circle,
 Patna.

 (9)  Volunteers  are  selected  accord-
 ing  to  seniority-cum-fitness  and  suit-
 ability  to  local  circumstances  in
 Nepal.

 aft  बिभूति  सिञ्र  :  में  यह  जानना  चाहता
 हूं  कि  जो  झादमी  चम्पारन  से  नैपाल  ज.ते  हैं
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 उनके  लोकल  सरकम्सटेंसेश  में  फके  क्या  पड़ता
 है  क्‍योंकि  बार्डर  सटा  हुआ  है  ?

 शमी  wo  mo  पादिस  :  में  मानता  हूं  कि
 पोस्टल  सरविसेज  के  लोग  नैपाल  जाना  ज्यादा
 पसन्द  करते  हूँ  7  इसके  माने  यही  होते  है  कि
 यहां  पर  बेजेज़  के  रेट्स  हाई  होने  चाहिए

 abt  विभूति  मिश्र  :  मे  चाहता  हूं  कि लोकल
 सरकम्सटेंसेश  को  हटा  कर  सरकार  इस
 बारे  में  कोई  निश्चित  ई,ति  साॉनियरिंटी  पर  या
 किसी  और  धाधार  पर  पिधरित  करे  जिसके
 झाषार  पर  वहां  लोगों  को  भेजा  जाये  ।

 श्भी  स०  का०  पाटिल  :  यह  चोज़  तो  वहां
 के  पो०  एम०  जा०  और  डाइरेक्टर  करते  हैं
 लेकिन  हमारे  पास  ऐसो  तो  कोई  शिकायत  नहीं
 आई  है  कि  वहा  पर  अन्याय  हो  रहा  है  t

 wit  विभूति  मिथ  :  मे  सरकार  का  ध्यान
 इस  बात  का  आर  दिलाना  चाहता  हुं  कि
 यहां  पर  लोगों  में  इस  तरह  का  फंलिंग  है  1
 इसलिए  मे  चाहता  हूं  कि  सेट्रल  गवनेमेंट
 लोगों  को  काठमांड  भेजने  के  बारे  में  कोई
 सोनियारिटो  पर  अधारित  निश्चित  नोति
 निर्धारित  कर  दे  ।

 श्री  स०  ब्सा०  पाटिल  :  यह  तो  सजेशन
 फार  एक्शन  है।  हम  इसको  ध्यान  में  रखेंगे  |

 Shri  P.  0.  Bose:  May  I  know  whe-
 ther  the  postal  workers  who  are  trans-
 ferred  to  Kathmandu  are  transferred
 on  an  optional  basis  or  is  it  compul-
 sory?

 Shri  S.  K.  Patil:  No,  they  are
 volunteers,  and  there  is  almost  a  queue
 because  everybody  wants  to  go  there.

 Agricultural  Research  Training  in
 Madras

 *I24.  Shri  Nanjappa:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  when  Government  will  finalise
 the  proposal  of  Madras  Government  to
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 set  up  a  Regional  Post-graduate  Agri-
 cultural  Research  Training  Centre  for
 higher  degrees;

 (b)  what  were  the  conditions  pro-
 posed  by  Government  for  accepting
 the  regional  post-graduate  set  up;  and

 (c)  how  far  have  the  Madras  Gov-
 ernment  fulfilled  the  conditions?

 The  Minister  of  Co-operation  (Dr.
 P.  S.  Deshmukh):  (a)  and  (b).  The
 Government  of  India  have  agreed  to
 render  financial  assistance  to  the  Gov-
 ernment  of  Madras  for  the  develop-
 ment  of  the  Agriculture  College,
 Coimbatore  as  a  centre  of  post-
 graduate  training  in  Agriculture
 Science.  A  statement  indicating  the
 terms  and  conditions  for  the  grant  of
 Cen‘ral  assistance  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  V,
 annexure  No.  73.]

 (c)  The  Government  of  Madras
 have  since  communicated  their  accept-
 ance  of  the  terms  and  conditions  of
 that  grant.

 Shri  Nanjappa:  Which  are  the  other
 States  that  go  to  form  the  regional
 set-up,  and  what  are  their  contribu-
 tions?

 Dr.  ह  S.  Deshmukh:  Sir,  I  did  not
 quite  follow  the  question;  but  if  my
 hon,  friend  wants  to  know  what  are
 the  other  Colleges  where  _  similar
 schemes  are  proposed,  I  can  give  them.

 Shri  Nanjappa:  Fifty  per  cent  of  the
 seats  are  given  to  the  other  States.
 Suppose  they  do  not  fill  them  up.  Who
 will  be  the  agency  to  fill  them  up?

 Dr.  P,  8.  Deshmukh:  I  do  not  think
 such  a  difficulty  will  arise.  But  if  no
 other  State  candidates  are  coming  up,
 the  State  will  probably  be  entitled  to
 fill  them  up.

 Shri  P.  R.  Ramakrishnan:  May  I
 know  how  many  post-graduate  stu-
 dents  will  be  admitted  in  this  Research
 Training  Centre?

 Dr,  P.  S.  Deshmukh:  Per  year  the
 admissions  will  be  forty.
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 Shri  Banga:  May  I  know  whether
 any  quotas  are  fixed  for  admission
 from  different  Centres  at  Coimbatore,
 and  whether  it  is  proposed  to  recog-
 nise  similar  Agricultural  Colleges  in
 other  States  also  for  post-graduate
 work?

 Dr,  ह  8.  Deshmukh:  There  are  five
 institutions  which  we  have  taken  up
 for  such  a  treatment.  They  are:  the
 Pusa  Institute,  the  Agricultural  Col-
 lege,  Ludhiana,  the  Agricultural  Col-
 lege,  Coimbatore,  the  Agricultural
 College,  Hirangoda,  and  the  Agricul-
 tural  College,  Nagpur.

 There  is  no  specific  quota  for  each
 particular  State,  but  wherever  insti-
 tutions  are  taken  up  for  this  develop-
 ment,  they  will  be  entitled  to  admit
 from  that  State  half  the  number  and
 half  will  come  from  outside.

 Shri  Tangamani;  May  I  know  when
 these  forty  post-graduate  students  will
 be  taken  up,  whether  it  will  be  from
 +1959;  and,  if  so,  whether  the  State
 has  got  enough  staff  to  provide  for
 this  post-graduate  course?

 Dr.  P.  S.  Deshmukh:  It  will  of  course
 depend  upon  the  staff,  but  we  expect
 the  date  for  staring  is  1-9-58.,

 Shri  Ranga:  How  would  the  stu-
 dents  be  selected?  Would  the  selection
 be  merely  on  the  basis  of  a  local  ad-
 visory  committee  or  on  the  basis  of
 an  inter-State  advisory  commit-
 tee  on  which  the  Central  Uni-
 versity,  that  is  the  Pusa  Institute,
 would  also  be  represented?

 Dr.  P.  8.  Deshmakh:  It  is  left  to
 the  State  Government  to  arrange  for
 that.

 Shri  Ranga:  In  view  of  the  fact  that
 only  five  institutions  are  being  recog-
 nised  in  this  manner  to  serve  all-India
 purposes,  would  Government  consi-
 der  the  advisability  of  not  restricting
 the  selection  of  students  merely  to  the
 local  Governments?
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 Dr.  P.  8.  Deshmukh:  We  have  laid
 down  the  conditions,  We  have  si:ffi-
 cient  confidence  in  the  State  Govern-
 ment  that  it  will  not  do  anything  un-
 just.

 Mr.  Speaker:  He  only  wants  to  know
 whether  there  ig  any  arrangement.

 The  Minister  of  Food  and  Agricuil-
 tare  (Shri  A.  ह  Jain):  We  shall  bring
 Mr.  Ranga’s  point  of  view  to  the  at-
 tention  of  the  State  Governments,  I
 s@e  some  force  in  it.

 Jute  Crop

 *l248.  Shri  B.  C.  Mullick:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  reports  from  any  State  regard-
 ing  damage  of  jute  crop  by  insects;
 and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Cooperation  (Dr.

 P.  S.  Deshmukh):  (a)  and  (b).  A  state-
 ment  is  placed  on  the  Table  of  the
 Lok  Sabha.

 Statement

 Reports  of  damage  to  jute  crop  in
 the  following  jute  growing  States  have
 been  received:—
 West  Bengai.

 Owing  to  protracted  drought  and
 intense  heat  wave  during  the  jute
 season  this  year,  there  was  wide-
 spread  incidence  of  semi-looper  and
 hairy-caterpiller,  The  incidence  of
 jute  pest  was  particularly  heavy  in
 the  districts  of  Nadia,  24  Parganas,
 Murshidabad,  Howrah  and  Hooghly.
 Control  operations  were  undertaken
 over  an  area  of  about  one  lakh  acres.
 With  the  advent  of  monsoon,  the  epi-
 demic  fury  of  insect  attack  abated  to
 an  appreciable  extent.  It  is  estimated
 that  the  loss  of  crop  would  be  about
 40  per  cent.
 Assam.

 Reports  of  attack  of  hairy-caterpil-
 ler  and  semi-looper  were  received  by
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 the  Jute  Development  Staff  and
 prompt  measures  were  taken  to  com-
 bat  the  pests.  Field  staff  treated  “4180
 acres  of  jute  land  for  controlling  the
 pests.
 Orissa.

 Jute  crop  has  been  badly  affected
 by  semi-looper  during  the  current
 year.  Adequate  plant  protection  mea-
 sures  have  been  taken  in  the  affected
 jute  growing  87688  of  the  State.  It  is
 estimated  that  the  loss  will  be  2  to
 3  per  cent  of  crop  in  the  entire  State.
 UP.

 Attack  by  semi-looper  was  reported
 in  different  tracts  in  about  500  acres.
 Control  measures  were  taken  and
 dusting  with  5  per  cent  and  30  per  cent
 B.H.C.  was  arranged  by  the  field  staff.

 Shri  B.  C.  Mullick:  I  find  from  the
 statement  that  there  was  an  attack  of
 hairy-caterpiller  and  semi-looper  on
 the  jute  crop  in  Assam.  May  I  know
 whether  any  damage  was  caused
 thereby  to  the  jute  crop  in  Assam?

 Mr.  Speaker:  What  is  the  extent  of
 the  damage?  That  is  what  he  wants
 to  know.

 Dr,  हल  8.  Deshmukh:  So  far  as
 Assam  is  concerned  I  do  not  think
 there  hag  been  much  damage.

 Shri  Hem  Barua:  It  is  said  that
 hairy-caterpillers  and  semi-loopers
 have  destroyed  the  jute  crop  to  a  cer-
 tain  extent  in  four  States;  and  out  of
 the  four  States,  in  respect  of  three
 States  the  percentage  of  damage  caus-
 ed  to  the  crops  is  given,  but  about
 Assam  the  percentage  is  not  given.
 Is  it  because  of  the  fact  that  the  State
 Government  could  not  collect  it  or  the
 Central  Government  did  not  want  it?

 Mr.  Speaker:  Or  it  is  negligible.
 The  hon,  Minister  said  there  is  not
 much  of  it,  really  ne  damage.

 Dr.  P.  8,  Deshmukh:  Sir,  the  damage
 is  negligible.

 Mr.  Speaker:  Why  should  the  hon.
 Member  increase  the  damage?

 Shri  Hem  Barua:  Sir,  the  percent-
 age  is  given  in  the  other  cases—l  per
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 cent,  2  per  cent.  etc,  That  is  why  I
 asked.’

 Thefts  in  G.P.0.,  New  Delhi

 14  Shri  Tangamani:  Will  the
 Minister  of  Transport  and  Communica
 tions  be  pleased  to  refer  to  the  re-
 plies  given  to  Unstarred  Questirion
 No.  2638  on  the  23rd  April,  958  and
 Starred  Question  No.  ३74,  on  the  3690
 August,  958  regarding  thefts  in  G.P.O
 New  Delhi  and  state:

 (a)  the  steps  so  far  taken  to  investi-
 gates  the  cases;  and

 (b)  whether  Government  propose
 to  hold  a  non-departmental  enquiry
 into  the  repeated  thefts  in  the  G.P.O.
 New  Delhi?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8,  K.  Patil):  (a)
 The  Police  have  treated  both  these
 cases  as  untraced.  One  of  the  em-
 ployees  of  the  Treasury  Contractor
 who  was  suspected  in  both  the  cases
 has  been  removed  by  him.  The  sum
 of  Rs.  1,000  the  loss  in  one  case  has
 been  made  good  by  the  Treasury  Con-
 tractor.  Action  is  being  taken  to  re-
 cover  the  amount  of  Rs.  8,000,  the
 loss  in  the  second  case  also,  from  the
 Treasury  Contractor,

 (9)  The  Police  have  already  en-
 quired  into  the  cases.

 Shri  Tangamani:  The  Joss  on  6-I-57
 was  Rs.  8,000  and  the  loss  on  6-7-58
 is  Rs.  1,000.  In  view  of  the  fact  that
 within  six  months  similar  thefts  have
 taken  place,  may  I  think  whether  Gov-
 ernment  will  consider  the  question  of
 a  non-departmental  enquiry,  apart
 from  police  investigation?

 Shri  8S.  K.  Patil:  This  question  has
 been  replied.  The  enquiry  has  been
 non-departmental,  because  it  has  been
 handed  over  to  the  police,  and  the
 police  have  said  it  is  untraced.  There-
 fore,  the  non-departmental  enqiury  is
 there  already.
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 Shri  Tangamaail:  May  I  know  whe-
 ther  any  reports  have  reached  the
 Ministry  that  the  staff  has  been  un-
 necessarily  harrassed  by  the  police  in
 the  course  of  investigation?

 Shri  S.  K.  Patil:  I  have  not  got  that
 report.

 Flies  in  Delhi

 *1245,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Health  be  pleased
 to  state:

 (a)  whether  any  drive  to  clear  the
 city  of  Delhi  and  to  kill  the  flies  has
 been  undertaken  or  is  proposed  to  be
 undertdken;  and

 (b)  what  steps  have  already  been
 taken  after  the  floods  to  clear  the
 City?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  2  statement
 showing  the  steps  taken  by  the  Delhi
 Municipal  Corporation  and  the  New
 Delhi  Municipal  Committee  in  this
 regard  is  laid  on  the  Table  of  the
 Lok  Sabha.

 Statement
 Municipal  Corporation  of  Delhi

 48  anti-fly  teams  havé  been  employ-
 ed  to  control  breeding  places  and  to
 kill  adult  flies  throughout  the  city.
 About  00  extra  sweepers  have  been
 engaged  to  remove  and  dispose  of  the
 refuse  and  filth  from  open  areas.

 New  Delhi  Municipal  Committee
 (a)  Rubbish  is  béing  removed  re-

 gularly  everyday  and  taken  to  dump-
 ing  ground  outside  the  city.

 (b)  All  manure  pits  are  being  cov-
 ered  with  6  inches  of  rammed  earth
 and  the  surface  is  treated  with  Gam-
 maxine.

 (c)  All  places  where  cattle  and
 horses  are  kept  are  being  _  strictly
 supervised  and  treated  with  Gam-
 maxine.,

 (a)  Cowdung  cakes  are  being
 destroyed  and  places  treated  with
 Gammaxine.

 (e)  All  dust  bins  and  their  sites  are
 being  scrapped  and  treated  with
 Gammaxine.
 84(A)  LSD.—2.

 5  SEPTEMBER  958  Oral  Answers  6360

 Shri  Harish  Chandra  Mathur:  Is  it
 a  fact  that  Delhi  was  never  so  dirty
 and  filthy  as  it  is  today?

 Shri  Karmarkar:  I  cannot  say,  Sir.
 सेठ  गोबिन्द  दास  :  में  १६२३  से--

 करीब  पंतोस  बरस  से--देख  रहा  हूं  कि
 जितनी  मक्खियां  इस  वक्‍त  दिल्‍ली  श्रौर  नई
 दिल्‍ली  में  पैदा  हो  गई  हैं,  उतनो  पहले  कभी
 नहों  थी  ।  इस  का  क्या  सबब  है  और  इस  सम्बन्ध
 में  सरकार  ब्या  करने  का  सोच  रही  है,  ताकि
 यहां  पर  जो  श्रनेक  प्रकार  को  बीमारियां  फंल
 रही  हूं,  उन  की  रोक-थाम  हो  सके  ?

 शी  करमरकर  :  मेरे  पास  इस  बारे  में
 जानकारी  नहीं  है  ।  मे  ने  अपने  जवाब  में
 बताया  है  कि  दिल्ली  म्युनिसिपल  कार्पोरेशन
 श्रौर  नई  दिल्‍ली  म्यूनिसिपल  कमेटी  ने
 मक्सियों  के  बारे  में  क्या  इस्तज़ाम  किया  है

 Shri  Hem  Barua:  May  I  know  if  the
 Government  are  aware  of  the  fact  that
 there  is  an  invasion  of  mosquitoes
 although  on  a  small  scale,  not  only
 flies,  in  South  Avenue  where  the  Prime
 Minister  lives?

 Mr.  Speaker:  Why  not  be  satisfied
 with  flies?  Why  have  mosquitoes?
 Hon.  Members  ought  not  to  be  bitten
 by  flies  or  mosquitoes.

 Shri  Karmarkar:  I  could  not  follow
 the  question

 Mr.  Speaker:  He  wants  to  know
 whether  the  hon.  Minister  knows  that
 not  only  flies,  there  is  the  other  pest
 of  mosquitoes  in  South  Avenue  where
 the  Prime  Minister  lives.  Does  it  bite
 the  Prime  Minister  or  other  Members?
 It  is  all  allegorical.  Next  question.

 National  Highway  No.  3.

 J  Shri  C.  K.  Bhattacharyya: “I246.-  Shri  है. “ि  R.  Ghosh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  in
 the  Second  Five  Year  Plan  to  con-
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 struct  a  bridge  over  River  Mahanada
 near  Maida  Town  on  National  High-
 way  No.  34;

 (b)  if  80,  whether  the  plan  and  the
 estimate  have  been  completed;  and

 (c)  if  so,  at  what  stage  the  proposal
 is  now?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (c).  The
 construction  of  the  bridge  in  question
 is  included  in  the  Second  Five  Year
 Plan  but  in  view  of  the  shortage  of
 funds  it  may  not  be  possible  to  take
 it  up  during  the  current  Plan  period.
 The  position  will,  however,  be  review-
 ed  in  the  final  year  of  the  Plan.  In
 the  meantime,  the  Plan  and  estimates
 are  being  finalised.

 hri  C.  K.  Bhattacharyya:  In  view
 of  the  fact  that  the  town  of  Malda  has
 no  railway  connection  and  this  is  the
 only  approach  to  the  town,  will  the
 Minister  kindly  consider  how  this  pro-
 posal  can  be  expedited?

 hri  Raj  Bahadur:  We  are  very
 much  in  sympathy  with  this  demand.
 We  recognise  the  great  need  for  put-
 ting  up  the  bridge.  That  was  why  it
 has  been  included  in  the  Second  Plan
 projects,  But,  the  same  difficulty  of
 foreign  exchange  has  come,  in.  It  has
 got  to  be  assigned  a  relatively  lower-
 priority,  we  may  consider  it  towards
 the  last  year  of  the  Plan.

 Shri  C.  K.  Bhattacharyya:  Is  the
 hon.  Minister  aware  that  the  improvis-
 ed  boat  bridge  of  which  this  new
 bridge  is  going  to  be  a  substitute,  often
 remains  damaged  by  heavy  traffic  pas-
 sing  over  it  and  people  are  finding
 lots  of  difficulties  in  going  from  one
 side  of  the  river  to  the  other?

 Shri  Kaj  Bahadur:  I  am  only
 aware  of  the  present  arrangements  in
 regard  to  crossing  the  river  near
 Malda,  namely,  the  provision  of  a
 ferry  during  the  rainy  season  and  a
 boat  bridge  during  the  rest  of  the  year.
 Of  coure,  there  may  be  complaint,
 about  the  boat  bridge  giving  way  3६
 certain  places.  We  shall  try  to  keep
 it  as  well  as  possible.
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 Shri  Tridib  Kumar  Chandhuri:  May
 I  know  if  the  Government  have  consi-
 dered  the  feasibility  of  constructing  a
 concrete  bridge  over  the  River  Maha.
 nanda  at  Malda  as  in  some  _  other
 Places  in  this  National  highway  so
 that  the  foreign  exchange  difficulty
 may  be  eliminated  to  a  large  extent?

 Shri  Raj  Bahadur:  The  Chief  Engi-
 neer  of  West  Bengal  Government  has
 sent  us  estimate  for  this  particular
 project,  amounting  Rs.  20,58,000.  We
 have  returned  it  to  the  State  Govern-
 ment  for  certain  modifications.  When
 we  get  these  modifications,  in  case  the
 type  of  bridge  that  is  proposed  now
 does  not  require  any  component  of
 accessories  and  machinery  to  be  im-
 ported  from  foreign  countries  involv-
 ing  expenditure  of  foreign  exchange,
 we  shall  try  to  expedite.

 Railway  Workshop  at  Bongaigaon
 *1247.  Shrimati  Mafida  Ahmed:  Will

 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have
 finalised  the  scheme  to  establish  a
 Railway  Workshop  near  Bongaigaon  on
 the  N.E.F.  Railway;  and

 (b)  if  so,  when  the  work  is  likely
 to  be  started?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 The  Project  has  been  approved.  De-
 tailed  plans  and  estimates  are  being
 prepared  by  the  Railway.

 Shri  Basumatari:  May  I  know  what
 is  the  area  of  land  required  for  the
 establishment  of  this  workshop?

 Shri  Shahnawaz  Khan:  I  have  just
 stated  that  estimates  are  being  worked
 out.  The  exact  area  is  not  available
 just  now.

 Shri  Basumatari:  In  view  of  the
 fact  that  there  is  dearth  of  skilled
 workers  in  Bongaigaon  area  or  in
 Assam,  local  men  have  not  been  able
 to  get  employment  in  these  work-
 shops.  May  I  know  whether  the  Gov-
 ernment  will  consider  the  establish-
 ment  of  a  training  institution  in  the
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 workshop  so  fhat  local  men  also  may
 get  priority  in  employment?

 Shri  Shahnawaz  Khan:  I  am  not
 clear  what  the  hon.  Member  is  trying
 to  get  at.  Whenever  we  set  up  any
 workshops,  we  also.  create  training
 facilities  for  trade  apprentices  and  ap-
 prentice  mechani¢s.  That  takes  time.
 We  can’t  short-circuit  7£

 Shri  Tridib  Kumar  Chaudhuri:  In
 view  of  the  fact  that  there  is  already
 a  workshop  in  existence  in  Bongai-
 gaon,  may  I  know  what  type  of  work-
 shop  the  proposed  one  is  going.to  be?

 Shri  Shahnawaz  Khan:  It  is  going
 to  be  a  major  workshop  eventually.
 The  estimates  are  that  it  may  cost  Rs
 0  crores.  It  is  going  to  cater  for  loco-
 motive,  carriage  and  wagon  repairs.

 Mr.  Speaker:  Next  qeustion.
 Shri  Sinhasan  Singh:  1248.
 Shri  Jadhav:  Question  No.  253  mav

 also  be  answered.
 Mr.  Speaker:  Yes.

 Supply  of  Wheat  to  Flour  Mills
 +

 Shri  Sinhasan  Singh:
 Shri  N.  R.  Munisamy:

 1248.  <  Shri  Siddananjappa:
 Shri  Jadhav:

 {  Shri  Nath  Pal:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:

 (a)  the  quantity  of  wheat  which  is
 being  supplied  to  the  floor  mills  by
 Government  and  the  price  at  which
 it  is  supplied;

 (b)  whether  the  supply  was  made
 to  these  mill  owners  on  their  request,

 (c)  if  so,  on  what  conditions

 (a)  whether  it  is  a  fact  that  the
 flour  mills  produce  25  percent  of
 their  total  product  as  maida  and  suji
 and  only  75  per  cent  or  less  is  turned
 into  flour;  and

 (e)  whether  the  supply  of  wheat  to
 the  flour  mills  has  also  contributed  to
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 the  reduction  in  the  quantity  of  wheat
 supplied  to  the  fair  price  shops?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  द  Krishnappa):  (a)  About
 76,000  tons  per  month  at  Rs.  4  per
 maund,  inclusive  of  the  cost  of  bags,
 f.o.r.  destination.

 (b)  and  (c).  In  order  to  keep  their
 demand  off  the  market  the  mills  have
 been  prohibited  from  purchasing  in-
 digenous  wheat  Imported  wheat  is  ac-
 cordingly  supplied  to  them  on  condi-
 tion  that  they  sell  their  products  at
 prices  based  on  the  price  of  imported
 wheat.

 (d)  The  proportion  in  which  the
 different  products  are  produced  varies
 somewhat  according  to  the  needs  of
 the  area  which  is  served  by  the  mill.

 (e)  No,  Sir.

 Supply  of  Wheat  to  Roller  Flour  Mills

 SJ  Shri  Jadhav:
 {  Shri  Nath  Pai:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  what  was
 the  procedure  adopted  by  Government
 in  the  year  ‘1956-57  for  supplying
 wheat  to  Roller  Flour  Mills?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M,  Thomas):  The
 wheat  was  supplied  to  the  mills  at
 Rs.  4  per  maund,  inclusive  of  the
 cost  of  gunny,  on  fo.r.  destination
 basis  against  the  monthly  quota  fixed
 for  each  mill.

 Shri  Sinhasan  Singh:  The  reply  to
 part  (e)  of  the  question  is  that  there
 has  been  no  reduction  in  the  quantity
 of  wheat  supplied  to  the  fair  price
 shops.  May  I  know  what  was  the
 quantity  supplied  to  the  fair  price
 shops  before  this  supply  was  given  to
 the  mills  and  what  it  is  now?

 1252.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  In  fact,  the
 supply  to  the  mills  has  nothing  to  do
 with  the  supply  to  the  fair  price  shops.
 In  the  U.P,  these  mills  were  making
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 heayy  purchases  with  the  result  that
 in  many  mandis  prices  jumped  up.
 Therefore,  we  decided  that  the  mills
 should  be  taken  off  from  the  market.
 We  agreed  to  supply  them  wheat  on
 the  basis  of  their  average  crushing
 done  during  the  last  six  months  or  so
 and  the  atta  and  the  flour  produced  by
 them  is  now  linked  with  the  fair  price
 shops  through  which  they  are  sold.

 Shri  Sinhasan  Singh:  May  I  know
 whether  maida  is  also  given  to  the
 fair  price  shops  in  rural]  areas?

 Shri  A,  ह  Jain:  I  am  not  sure  about
 it.  By-products  of  wheat  are  by  and
 large  linked  with  fair  price  shops.

 Shri  Sinhasan  Singh:  May  I  know
 whether  it  is  a  fact  that  the  millers
 to  whom  wheat  is  supplied  for  the
 purpose  of  converting  it  into  maida
 and  suji,  are  unwilling  to  part  with
 it  and  that  has  contributed  to  the
 rise  in  the  price  of  wheat  and  if  s»,
 what  steps  the  Government  propose  to
 take  to  see  that  wheat  is  supplied  at
 a  fair  price?

 Shri  A.  P.  Jain:  I  could  not  follow
 the  question.

 My.  Speaker:  Perhaps  he  is  saying
 that  suji  prices  have  gone  down  and
 wheat  prices  have  gone  up  because
 the  stockists  are  not  willing  to  sup-
 ply  wheat.

 Shri  A.  P.  Jain:  It  is  the  Govern-
 ment  that  supplies  to  the  flour  mills,
 not  the  stockists.

 Shri  N,  R.  Munisamy:  The  millers
 do  not  part  with  the  wheat  supplied
 ta  them.  As  a  result  of  that,  the  price
 of  wheat  has  gone  up.

 Shri  A.  P.  Jain;  We  supply  wheat
 to  the  fair  price  shops  and  to  the
 millers  separately.  They  supply  the
 wheat  products  for  sale.

 38  hea,
 Shri  Jadhav:  May  I  know  whether

 the  wheat  supplied  to  the  roller  flour
 mills  is  being  sold  in  the  black  mar-
 ket?
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 Shri  A.  ह  Jain:  I  have  no  =  such
 information.  If  any  such  thing  hap-
 pens,  we  are  prepared  to  take  action
 against  them.

 Shri  Tyagi:  Since  controlled  supply
 of  wheat  is  made  to  these  flour  milis,
 may  I  know  if  there  is  any  control  on
 the  sale  of  the  atta  which  comes  out
 of  these  flour  mills,  or  has  any  price
 been  fixed,  if  so,  what  margin  of  profit
 is  permitted  to  these  mills?

 Shri  A.  P.  Jain:  The  price  of  tne
 products  is  fixed,  though  it  is  not
 legally  fixed.  I  recently  went  to
 Calcutta,  and  I  found  that  there  were
 some  malpractices.  I  called  the  mil-
 lers  and  told  them  that  unless  they
 brought  down  the  prices  to  a  reasona-
 able  level,  action  would  be  taken
 against  them.  As  a  result  of  that,  the
 Calcutta  millers  have  now  opened
 several]  hundred  shops,  and  then  an
 advertisement  in  the  Amrita  Bazar
 Patrika  in  which  the  Calcutta  Roller
 Flour  Mills’  Association  has  said  that
 household  flour  will  be  sold  at  9  annas
 and  coarse  atta  at  64  annas.  They
 have  also  said  that  if  any  of  the  agents
 is  selling  at  a  higher  price,  he  must
 be  reported.  I  find  this  is  working
 nicely.

 hri  Tyagi:  I  am  glad,  but  there  is
 one  important  question.  When  wheat
 is  given  to  them  at  controlled  rates,  is
 their  sale  also  controlled  to  any  ex-
 tent  not  from  the  point  of  view  of
 the  price,  but  from  the  point  of  view
 of  distribution,  because  if  they  are
 selling  the  wheat  crushed  out  of  the
 cheap  grain  in  the  very  town  where
 there  are  enough  number  of  shops
 to  supply  wheat,  it  will  be  rather  a
 duplication?

 Shri  A.  P.  Jain:  They  are  supplied
 wheat  at  a  fixed  price,  and  they  have
 to  sell  their  products  at  a  fixed  price

 Shri  Tyagi:  I  wanted  to  know
 whether  there  is  any  restriction  as  to
 the  field  of  sale,  whether  they  can
 sell  it  in  the  same  town  where  cheap
 grain  shops  are  opened,  or  outside  rs
 well  are  they  free  to  sell?
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 Shri  A.  P,  Jain:  In  fact,  the  systen
 varies  from  place  to  place.  In  U.P.,
 the  State  Government  have  linked  the
 milled  products  with  the  fair  price
 shops.  In  other  places,  sometimes
 quotas  are  given.  For  instance,  in
 Bengal  some  quotas  are  given  for  the
 districts.  There  is  on  one  uni-
 form  system.  It  has  to  vary  from
 place  to  place.  In  some  places  it  is
 only  the  price  that  is  controlled  and
 the  products  are  sold  through  millers’
 agents;  in  other  places  the  sale  is
 linked  with  the  fair  price  shops;  in
 other  places  quotas  are  given.

 Shri  Tyagi:  So,  I  take  it  there  is  no
 control  on  sales.

 Shri  Ramanathan  Chettiar:  May  {
 know  if  the  price  of  wheat  has  fallen;
 if  so,  by  how  much?

 Shri  A.  P.  Jain:  The  price  of  wheat
 in  the  Punjab  has  come  down  by
 Rs.  2  and  in  some  places  more.  In
 U.P.  it  has  gone  down  by  Rs.  2  and  in
 some  places  more,  in  other  places
 less.

 Short  Notice  Questions  and  Answers

 Charging  of  Extra  Fares  on  account  or
 Diversion

 S.N.Q.  No.  ll.  Shri  Jinachardran:
 Will  the  Minister  of  Railways  be
 pleased  to  state  whether  it  is  a  fact
 that  from  long  distance  passengers
 extra  fare  is  charged  for  the  distance
 of  the  diversion  on  account  of  repair3
 on  the  Delhi-Madras  Grand  Trunk
 route?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  It  is  not
 correct  that  all  passengers  have  to
 pay  fares  by  the  longer,  diverted
 route.

 Passengers  booked  by  the  normal
 route,  prior  to  the  notification  of  res-
 triction,  are  allowed  to  travel  by  the
 diverted  route  without  payment  of  any
 additional  charges.  But  passengers
 booked  thereafter  are  charged  by  the
 route  by  which  they  travel.

 Shri  Jinachandran:  In  view  of  the
 extra  hardship  suffered  and  longer
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 time  taken  by  the  long  distance  pas-
 sengers  on  account  of  the  dislocations,
 ind  in  view  of  the  small  percentage
 2  such  long  distance  passengers,  will
 che  Government  consider  the  general
 question  of  not  increasing  the  fares
 in  future  at  least?

 Shri  Shahnawas  Khan:  This  is  not
 an  innovation  in  any  way.  This  is
 one  of  the  accepted  commercial
 practices.

 Mr.  Speaker:  Hon.  Members  say
 that  on  account  of  unforeseen  cir-
 cumstances  and  natural  calamities  a
 diversion  takes  place.  Why  should
 not  the  railways  charge  only  the  same
 fare  for  through  passengers?

 Shri  Shahnawaz  Khan:  Where  the
 tickets  have  been  purchased  and  the
 notification  about  the  diversion  is  not
 issued,  no  excess  fare  is  charged,  but
 after  the  notification  is  issued  regard-
 ing  the  diversion  of  the  train  by  the
 longer  route,  passengers  are  charged
 by  the  route  on  which  they  travel  on
 a  mileage  basis.

 Shri  Hem  Barua:  The  diversion  is
 not  the  responsibility  of  the  pas-
 sengers.  This  is  done  by  the  Ministry
 and  why  should  the  passengers  be
 made  to  pay  extra?

 Mr.  Speaker:  Hon.  Members  ate
 entitled  to  put  questions  eliciting  in-
 formation  on  facts.  The  hon.  Minis-
 ter  says  this  is  the  practice  that  they
 have  adopted.  The  hon.  Minister  zs
 also  seeing  a  number  of  Hon.  Members
 getting  up  simultaneously.  They  are
 making  a  suggestion.  I  am  sure  the
 hon.  Minister  will  consider  it.

 Shri  Hem  Barua:  He  says  when  the
 diversion  is  notified,  there  will  be
 excess  fare.

 Shrimati  Renu  Chakravartty:  How
 can  that  be?  The  hon.  Minister  has
 stated  that  this  is  the  accepted  prac-
 tice.  There  have  been  diversions  on
 various  occasions.  Has  there  been
 any  case  where  the  fares  have  been
 increased  except  this  one?
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 Mr.  Speaker:  No  question  of
 increase.  All  that  he  says  is....

 Shrimati  Renu  Chakravartty:  It  is
 an  increase,

 Mr.  Speaker:  There  is  no  meaning
 in  this.  Hon.  Members  may  feel  that
 when  this  diversion  is  due  to  some
 accident  or  some  unforeseen  circum-
 stances  or  natural  calamities  etc.,  the
 fares  of  through  passengers  ought  not
 to  be  increased  at  all,  that  is,  the
 additional  mileage  ought  not  to  be
 charged.  The  hon.  Minister  says  that
 in  all  the  cases  before  the  notifica-
 tion  it  was  not  charged,  and  after  the
 notification  it  is  the  practice  to  charge.
 Hon.  Members  want  to  have  a  charge
 in  the  practice.  The  hon.  Minister  will
 consider  it,  but  there  are  appropriate
 proceedings  for  it,  not  the  Question
 Hour.  Why  should  all  Hon.  Members
 simultaneously  get  up?

 Shri  T.  B.  Vittal  Rao:  The  distance
 between  Delhi  and  Madras  is  1,300
 miles,  By  the  diverted  route  one  has
 to  travel  another  500  miles.  He  has
 to  pay  an  extra  fare  of  almost  33  3
 or  35  per  cent.  Is  it  fair  when  it  is
 due  to  natural  calamity?

 Shri  Tyagi:  The  case  deserves  special
 consideration,

 Mr.  Speaker:  He  is  a  Deputy  Minis-
 ter.  The  hon.  Minister  must  also  be
 consulted.  The  Hon.  Members  have
 made  8  suggestion.  He  is  as  much
 alive  to  this  as  others,  and  therefore
 it  is  not  a  question  which  can  be
 solved  now.  Other  independent  pro-
 ceedings  have  to  be  taken.  He  will
 consult  the  hon.  Minister  and  try  to
 see  what  can  be  done  in  the  matter.

 Shri  T.  B.  Vittal  Rao:  Will  he  make
 a  statement  before  the  end  of  the
 session?

 Shri  G.  K.  Manay:  I  will  give  one
 instance.  Between  Bombay  =  and
 Poona  there  were  breaches  and  an
 announcement  was  made  by  the  rail-
 way  that  there  were  breaches  and  a
 diversion  would  take  place  from
 Manmad  via  Dhond,  and  the  passengers
 there  had  to  pay  three  times  the
 normal  fare  between  Bombay  and
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 Poona  despite  the  announcement  by
 the  railway  authorities,

 Mr.  Speaker:  The  hon.  Member  is
 only  just  strengthening  the  hands  of
 the  hon.  Minister,  that  this  is  not  the
 only  occasion  they  have  charged.  The
 matter  will  be  considered  by  him.
 Hon.  Members  ought  not  to  make  sug-
 gestions.  Of  course  one  or  two  sug-
 gestions  are  caught  by  the  hon.
 Minister.

 Diwali  Travelling  Concessions
 S.N.Q.  No.  12.  Shri  Naushir

 Bharucha:  Will  the  Minister  of  Rail-
 ways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Diwali
 Travelling  concessions  in  fares  have
 been  announced  from  the  29th  October
 958  upto  the  llth  November,  4958
 only;

 (b)  whether  Government  are  aware
 that  as  Diwali  falls  this  year  on  the
 llth  November  and  New  Year  on  the
 2th  November,  the  expiry  of  conces-
 sions  before  the  holidays  will  cause
 hardship  to  the  public;  and

 (c)  what  steps  Government  propose
 to  take  to  remedy  the  situation?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  Sir.
 Concessional  return  tickets  will  be
 issued  from  29th  October  I958  upto
 llth  November  958  only,  but  the  con-
 cessional  return  tickets  will  be  avail-
 able  for  completion  of  the  return
 journey  for  5  days  from  the  date  of
 issue.

 (b)  No,  Sir.  In  view  of  the  answer
 to  part  (a)  no  hardship  is  anticipated.

 (c)  Does  not  arise.
 Mr.  Speaker:  The  hon.  Minister  is

 giving  concessions  for  Deepavali  and
 other  things.  Why  not  he  give  con-
 cession  so  far  as  the  diversion  due  to
 an  accident  is  concerned?  There  is
 no  good  being  too  rigid  in  this  matter
 following  an  ancient  principle  which
 was  being  followed  by  the  previous
 Government.  The  hon.  Minister  will
 kindly  consider  the  inconveniences
 caused  to  the  general  public.

 Shri  Shahnawaz  Khan:  We  would
 like  to  consider  it.
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Certificates  for  Scheduled  Castes  and
 Scheduled  Tribes  Candidates

 *i226.  Shri  Subiman  Ghose:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  the  appointment  of
 Scheduled  Castes  and  Scheduled  Tribes
 candidates  against  reserved  posts  on
 Railways  is  subject  to  their  production
 of  8  certificate  in  support  of  their
 claims  as  Scheduled  Castes  or  Sche-
 duled  Tribes;  and

 (b)  if  so,  the  authorities  which  have
 been  declared  as  competent  to  issue
 such  certificates?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  Yes.

 (b)  The  following  certificates  are
 accepted  in  support  of  the  claim  to  be
 a  Scheduled  Caste  or  Scheduled
 Tribe:—

 (i)  Matriculation  or  School  leav-
 ing  Certificate  or  Birth  Certi-
 ficate  giving  the  caste  or  com-
 munity  of  the  candidate  and
 the  place  of  residence.

 (ii)  A  certificate  issued  by  a  mem-
 ber  of  a  legislature.

 (iii)  A  certificate  issued  by  a
 gazetted  officer  of  the  Central
 or  a  State  Government,
 countersigned  by  the  District
 Magistrate  of  the  District  to
 which  the  candidate  belongs.

 (iv)  A  certificate  issued  by  Sub-
 Divisional  Officer  of  the  place
 where  the  candidate  and/or
 his  family  ordinarily  reside(s).
 Where  a  candidate  is  unable
 to  produce  a_  certificate  as
 above,  he  is  appointed  provi-
 sionally  on  the  basis  of  what-
 ever  prima  facie  evidence  he  is
 able  to  produce  and  his  claim
 is  then  verified  through  the
 district  Magistrate  of  the
 piace  where  he  and/or  his
 family  ordinarily  reside(s).
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 Sugar  Industry
 °4229.  Pandit  D.  N.  Tiwary:  Will

 the  Minister  of  Food  and  Agricultare
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  likelihood  of  a  large  shortfall  in
 the  estimated  rated  capacity  of  sugar
 industry  in  the  Second  Plan  period;
 and

 (b)  if  so,  the  reasons  for  the  same?
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  A.  P.  Jain):  (a)  and  (b)..
 No,  Sir.  Though  a  few  factories  may
 not  be  set  up  due  to  foreign  exchange
 difficulty  the  shortfall  in  production
 capacity  will  be  relatively  small.

 Maritime  Conventions
 °23.  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  ‘o  state:

 (a)  whether  India  has  not  yet  rati-
 fied  the  maritime  conventions  adopted
 by  the  maritime  sessions  of  the  LL.O.;
 and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Out  of  some
 27  Conventions  adopted  by  the  I.L.O.,
 India  has  ratified  3  Conventions—
 namely  those  relating  to  minimum  age,
 medical  examination  of  young  persons
 and  seamen’s  articles  of  agreement.

 (b)  The  delay  in  ratification  of  some
 of  the  Conventions  is  due  to  the  fact
 that  Bipartite  Agreement  between  the
 shipowners  and  the  seafarers  must
 precede  such  ratification.  This  parti-
 cularly  applies  to  Conventions  such
 as  those  relating  to  wages,  hours  of
 work  etc.

 Wheat  Consumption  in  Kerala
 *1236.  Shri  Kumaran:  Will  the  Minis-

 ter  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Kerala  have  submitted
 a  scheme  to  encourage  wheat  con-
 sumption  among  people  of  Kerala;  and
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 (b)  if  so,  what  action  hes  been  taken
 thereon?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  and  (b).
 Yes,  Sir.  The  scheme  is  under  con-
 sideration  in  consultation  with  .the
 State  Government.

 Factories  and  Minimum  Wages  Acts

 °242.  Shri  Anthony  Pilai:  Will  fhe
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  Government  have
 advised  the  Bombay  Port  Trust  to
 include,  with  retrospective  effect,  from
 the  dates  of  the  coming  into  force  of
 the  Factories  and  Minimum  Wages
 Acts,  the  element  of  House  Rent
 Allowance  in  the  calculation  of  over-
 time  pay;  and

 (b)  if  so,  whether  that  advice  had
 been  communicated  to  the  Port
 authorities  of  Calcutta  and  Madras?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.

 Statement

 Before  the  amendment  of  the  Mini-
 mum  Wages  Act  in  1957,  there  were
 considerable  differences  of  opinion  on
 the  question  whether,  legally,  house
 rent  allowance  was  part  of  wages,  for
 purposes  of  overtime  under  the  Mini-
 mum  Wages  Act.  The  Government  of
 India  did  not  therefore  advise  the
 Bombay  Port  Trust  to  give  retrospec-
 tive  effect  to  the  inclusion  of  this
 allowance  in  wages  for  overtime.

 As  regards  the  Factories  Act  also,
 there  have  been  different  Jegal  inter-
 pretations  on  this  subject  and  no
 special  advice  in  this  respect  was  con-
 veyed  by  the  Government  of  India  to
 the  Bombay  Port  Trust  regarding
 vetrospective  effect.

 ‘Joes  not  arise.
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 feed)  में  ह... ड

 १२४६,  शी  मजबजल  प्रभाकर  :  क्‍या  साथ
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  अकबंदी  करते
 समय  दिल्‍ली  के  गांवों  में  सावंजनिक  सड़कों,
 चरागाहों,  सामुदायिक  विकास  केन्द्रों  प्ौर
 नहर  के  पानी  के  लिये  नालियों  की  व्यवस्था
 नहीं  की  गई  थी  जिस  के  कारण  गांवों  में
 झगड़े  बढ़  गये  हें;

 (ख)  क्‍या  ग्रामीणों  ने  इस  सम्बन्ध  में
 दिल्‍ली  प्रशासन  को  जापन  दिया  है;

 (ग)  क्‍या  यह  भो  सच  है  कि  दिल्‍ली  के
 गांवों  में  चकबन्दी  के  समय  जो  मार्ग  छोड़
 दिये  गये  थे  उन  पर  भी  खेती  को  जाने  लगी
 है;  शौर

 (घ)  यदि  हां,  तो  सरकार  ने  इस  सम्बन्ध
 में  क्या  कार्यवाही  की  है  ?

 खाद्य  तथा  कृषि  मंत्री  (श्री  Wo  प्र०

 जैन)  :  (क)  से  (घ).  एक  विवरण  सभा  की
 टेबिल  पर  रख  दिया  गया  है  !

 विवरण

 उन  गांवों  में  जिन  में  चकबन्दी,  पूर्वी
 पंजाब  (कंसोलिडेशन  एंड  प्रीवेन्शन  श्राफ
 फ्रेगमेन्टेशन)  एक्ट,  १६४८  के  अधीन  की
 गई  है  ।  गांव  की  सलाहकार  समितियों  की
 सलाह  से  भाम  रास्तों  का,  चरागाहों  का,  नहर
 के  पानी  के  लिये  नालियां  बनाने  का  तथा  श्न्य
 सार्वजनिक  इस्तेमाल  के  लिये,  जहां  प्रावश्यकता
 थी,  साधारणतया  प्रबन्ध  किया  यया  था  ।

 खेतों  की  सड़क  बनाने  के  विरुद्ध  या  इन  के
 प्रबन्ध  करने  के  लिये,  चीफ  कमिश्नर  को  कुछ
 दरख्वास्तें  दी  गई  थीं  1  राजस्व  भ्रधिकारी

 (  Revenue  Authorities  )  किसानों  को
 झावश्यकताझों  को  ध्यान  में  रखते  हुए  प्रत्येक
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 खेत  से  सड़क  तक  के  रास्तों  को  निकालने  के
 लिये  कार्यवाही  कर  रहे  है  |

 कुछ  नाजायज  |... ल  हुए  है।  इन  नाजायज
 कब्ज़ों  को  हटाने  के  लिये  चकबन्दी  के  श्रफसरों
 द्वारा  कार्यवाही  की  जा  रही  है  1

 Steamer  Service  between  Palezaghat
 and  Mahendrughat

 1250.  Pandit  0.  N.  Tiwary:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  from
 April  958  till  June  958  the  steamer
 service  between  Palezaghat  and
 Mahendrughat  had  become  very  irre-
 gular  due  to  shortage  of  steamers  and
 the  passengers  were  put  to  great  incon-
 venience;

 (b)  whether  it  is  a  fact  that  one
 “tug”  sank  recently  while  engaged  in
 salvaging  a  steamer  near  Mahendru-
 ghat;  and

 (९)  if  so,  the  number  of  casualties
 and  the  amount  of  loss  to  the  Railway
 property?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  No,  but
 with  effect  from  17-4-1958.  due  to
 other  steamers  used  on  the  service
 being  damaged,  train  Nos.  45  Dn  and
 91  Dn  have  been  coupled  from
 Palezaghat  to  Sonepore  and  _  the
 passengers  of  these  trains  are  being
 carried  by  one  steamer  leaving
 Mahendrughat  at  19°45  hrs.

 (b)  No,  but  one  steam  Inspection
 Launch  placed  at  the  disposal  of  N.E.
 ‘Railway’s  Ferry  Superintendent  at
 Dighaghat  sank  near  Mahendrughat  on
 ‘26-4-1958,,

 (c)  The  Ferry  Superintendent  lost
 his  life.  The  original  cost  of  the
 Launch  at  the  time  of  purchase  in  884
 was  Rs.  11,904  and  the  scrap  value
 Rs.  2,000  approximately.
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 Bombay  Steam  Navigation  Company
 *1251.  Shri  Assar:  Will  the  Minister

 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Bombay
 Steam  Navigation  Company  Ltd.,  have
 asked  for  foreign  exchange  for  replace-
 ment  of  machines  for  their  passenger
 steamers;

 (b)  whether  it  is  a  fact  that  they
 have  also  asked  for  aid  to  continue
 their  steamer  service;  and

 (c)  if  so,  the  decision  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  Yes,
 Sir.

 (c)  Government  have  already
 agreed  to  release  Rs.  5  lakhs  in
 foreign  exchange  to  the  Bombay  Steam
 Navigation  Co.  for  replacements  of
 the  boilers  in  some  of  their  passenger
 ships  operating  in  the  Konkan  trade.
 However,  the  Company  has  not  availed
 of  this  release  of  foreign  exchange.
 The  Company’s  request  for  financial
 assistance  to  enable  them  to  continue
 to  maintain  the  Konkan  Service  is
 still  under  consideration.

 Seed  Multiplication  Farms
 *1252,  Sardar  Iqbal  Singh:  Wil!  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  have
 decided  that  each  Development  Block
 should  be  self-contained  unit  for  seed
 multiplication  and  distribution;  and

 (b)  the  steps  taken  in  this  regard
 so  far?

 "The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b)
 Yes,  a  Scheme  has  been  undertaken
 during  the  Second  Five  Year  Plan  for
 making  each  Development  Block  to
 be  self-contained  unit  for  multiplica-
 tion  and  distribution  of  improved
 seed.  The  Scheme  envisages  setting
 up  of  seed  farms  of  25  acres  each  in
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 each  C.D.JN.E.S.  Block.  4328  seed
 farms  have  been  targetted  to  be  set
 up  during  the  Second  Five  Year  Plan.
 Against  this,  3488  farms  have  been
 targetted  for  the  years  ‘1956-57  to
 1958-59  and  860  farms  have  been  set
 up  so  far.

 Perambur  Railway  Workshop,  Madras

 *1254.  Shri  Anthony  Pillai:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  workmen  employed
 at  the  Perambur  Railway  Workshop
 at  Madras  absented  themselves  from
 work  on  the  day  the  city  workers
 observed  a  hartal  consequent  on  firing
 on  workers  in  the  Port  of  Madras;

 (b)  if  so,  how  many;
 (०)  whether  the  continuity  of  ser-

 vice  has  been  restored  for  the  men
 who  absented  themselves;  and

 (d)  if  so,  for  how  many?
 The  Deputy  Minister  of  Railways

 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (७)  1,870.
 (c)  Yes,  in  the  case  of  al]  those  who

 had  declared  individually  in  writing
 that  they  had  no  intention  to  strike.

 (d)  9,096  upto  28th  August,  1958,

 Co-ordination  between  Road  Transport,
 Road  Construction  and  Manufacture

 of  Vehicles

 #1255.  Shri  Harish  Chandra  Mathur:
 Wilt  the  Ministcr  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  there  is  any  co-ordina-
 tion  between  road  construction,  road
 transport  and  manufacture  of  vehicles
 for  road  transport;  and

 (b)  if  so,  what  is  the  nature  of  the
 organisation  which  brings  about  such
 co-ordination?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  The
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 required  information  is  given  in  the
 statement  laid  on  the  Table  of  the  Lok
 Sabha.

 Statement
 The  Roads  Wing  of  the  Department

 of  Transport,  which  is  directly  res-
 ponsible  for  construction  and  mainten-
 ance  of  National  Highways  only,  keeps
 close  liaison  with  the  States  regarding
 the  formulation  of  Road  plans  and  pro-
 gramme  as  well  as  the  construction
 and  development  of  road  generally;
 and  co-ordinates  this  activity  with  the
 road  transport  policies  of  the  Ministry
 which  are  handled  by  another  wing
 of  the  Department  of  Transport.
 Manufacture  of  vehicles  is,  however,
 the  responsibility  of  the  Commerce  and
 Industry  Ministry,  but  co-ordination
 between  the  requirements  of  road
 transport  and  the  programme  for  auto-
 mobile  manufacture  is  provided
 through  the  Ad  Hoc  Committee  of
 Secretaries  on  Automobile  Industry,
 of  which  the  Transport  Secretary  is
 a  member  and  which  deals  with  all
 major  issues.  The  Ministry  of  Com-
 merce  and  Industry  also  consults  the
 Department  of  Transport  on  day  to
 day  matters  relating  to  production  of
 vehicles  and  spare  parts,  their  price
 fixation  and  import  policies.

 Bridge  over  River  Ghagra  at
 Dohrighat

 #1256.  Shri  Sinhasan  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  704  on
 the  llth  September.  957  and  state  the
 progress  since  made  in  construction  of
 a  bridge  over  River  Ghagra  at  Dohri-
 ghat?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  construction
 of  a  permanent  bridge  has  been  given
 low  priority  on  account  of  financial
 limitations  and  restrictions  on  foreign
 exchange  expenditure  and  as  an
 interim  arrangement  the  question  of
 constructing  a  temporary  boat  bridge
 is  at  present  being  considered.



 Train  Deraliment

 (  Shri  Tangamani:
 Shri  M.  8.  Murthy:

 *1257.  <  Shri  Rami  Reddy:
 Shri  Venkatasubbaiah:
 Shri  Ashanna:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Masuli-
 patam-Dankonda  passenger  train  of
 Southern  Railway  derailed  at  Tari-
 gopula  Station  on  the  22nd  August,
 1958;

 (०)  how  many  bogies  were  derailed;
 (c)  how  many  passengers  were  in-

 volved;  and

 (d)  action  taken  to  prevent  derail-
 ment  in  this  sector?

 The  Deputy  Minister  of  Railways
 (Shri  Ss.  V.  Ramaswamy):  (a)  Yes,
 Sir.

 (b)  The  rear  three  bogie  coaches,
 fifth  to  seventh  from  the  engine.

 (c)  26  persons  received  injuries.  Of
 these  ]  was  grievously  hurt.

 (d)  Suitable  action  to  prevent  recur-
 rence  of  such  accidents  will  be  taken
 on  receipt  of  the  ‘Finding’  and  Recom-
 mendations  of  the  Government  Inspec-
 tor,  which  are  awaited.

 Scientific  Incentive  Schemes

 "1238  Shrimati  Ha  Palchoudhurl:
 ‘|  Shri  Daljit  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  intro-
 duction  of  some  scientific  incentive
 schemes  to  raise  productivity  in  Indian
 Railway  workshops  is  under  the  con-
 sideration  of  the  Government  of  India;

 (b)  if  so,  a  brief  account  of  the
 Schemes;  and

 (९)  when  these  are  likely  to  be  put
 Into  effect?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawar  Khan):  (a)  to  (८).
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 A  statement  furnishing  the  required
 information  is  placed  on  the  Table  of
 the  Lok  Sabha.

 Statement
 Yes.  Incentive  schemes  are  already

 in  force  at  Chittaranjan  Locomotive
 Works  and  partially  in  few  manufac-
 turing  sections  of  Jamalpur  and
 Kanchrapara  Shops  of  the  Eastern
 Railway  and  also  in  Perambur  Shops
 of  the  Southern  Railway.

 The  main  features  of  the  scheme
 which  is  in  force  in  Chittaranjan  Loco-
 motive  Works  are  as  follows:

 (i)  The  basic  data  has  been  built
 up  on  scientific  lines  and  the
 allowed  times  are  so  fixed  that
 a  workman  of  normal  ability
 can  earn  33-l/3  per  cent.  over
 and  above  his  basic  wage.  The
 ceiling  profit  is  however,
 limited  to  50  per  cent.  of  the
 standard  basic  wage.

 (ii)  The  basic  wages  of  all  workers
 are  guaranteed  irrespective  of
 their  piece  work  results.

 The  Chittaranjan  pattern  is  also  pro-
 posed  to  be  adopted  for  other  Railway
 Workshops.

 Efforts  are  being  made  to  introduce
 such  schemes  in  an_  appreciable
 measure  in  most  of  the  Railway  Work-
 shops  as  early  as  possible.

 रासायनिक  खाद

 १२५६,  भरी  नवल  प्रभाकर  :  कया  ATE
 सभा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  किसानों  में  रासायनिक  खाद
 (काली  या  सफेद)  बांटने  के  लिये  उसे  संग्रह
 करने  के  हेतु  सहकारी  समितियों  ने  दिल्‍ली  के
 कितने  गांवों  में  गोदाम  स्थापित  किये  हैं;

 (व)  इन  गोदामों  में  कितनी  रासायनिक
 खाद  जमा  की  गई  है;  भौर

 (ग)  क्‍या  खाद  सहायता  प्राप्त  मूल्य
 पर  या  लाभालाभ  के  झ्ाघार  पर  बेची  जाती  है  1
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 बाथ  तथा  कृषि  मंत्री  (थौ  wo  to  aw):
 (क)  ३४५  गांव  1

 (ख)  ५१६  टन  २  हुंडरवेट  |

 (ग)  नाइट्रोजंन  वाले  खादों  को  हस
 मंत्रालय  हारा  नियत  की  हुई  पूल  प्राईस

 (Pool  Price)  पर  बेचा  जाता  है।  इन
 के  लिये  सहायता  नहीं  दी  जाती  है  ।  सुपर-
 फास्फेट,  दिल्ली  प्रदासन  द्वारा  २५  प्रतिदात
 की  सहायता  पर  बेचा  जाता  है

 International  Convention  of  the  Inter-
 Governmental  Maritime  Consultative

 Organisation

 S  Shri  Assar: #1260.
 7  Sardar  Iqbal  Singh:

 Wil]  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Inter-
 national  Convention  of  the  Inter-
 Governmental  Maritime  Consultative
 Organisation  came  into  force  in  April,
 ‘1958;

 (b)  the  main  features  of  this  Con-
 vention;

 (c)  whether  it  has  been  ratified;  anrl

 (d)  if  so,  when?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  Conven-
 tion  came  into  force  on  the  Vth:  March,
 1958.

 (b)  A  statement  giving  the  informa-
 tion  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  V,  annexure
 No.  74.]

 (९)  India  has  not  yet  ratified  the
 Convention,

 (a)  Does  not  arise.

 Purchase  of  Tractors  by  C.T.O.

 #1261,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  purchase  of  new  trac-
 tors  has  been  stopped  by  the  Central
 Tractor  Organisation;  and
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 (b)  if  80,  the  reasons  therefor?
 The  Minister  of  Food  and  Agricul.

 ture  (Shri  A.  ह  Jain):  (a)  No.
 (b)  Does  not  arise.

 “Grow  More  Food”  Campaign

 (Shri  Harish  Chandra
 Mathur:

 Shri  Sanganna:
 Shri  Vajpayee:
 Shri  Ram  Krishan:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 *1268,,

 (a)  whether  any  special  drive  and
 campaign  for  Grow  More  Food  has
 been  launched  in  some  of  the  States;

 (b)  what  is  the  nature  of  the  carn-
 paign;  and

 (c)  what  has  already  been  done  in
 this  direction  by  the  various  States?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes,  in
 nine  States.

 (b)  and  (९),  A  statement  giving  an
 outline  of  the  Campaign  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Appen-
 dix  V,  annexure  No.  5.)  Plans  for  the
 campaign  were  discussed  with  State
 representatives  on  the  १380  August,
 3958  and  all  the  States  concerned  are
 taking  action  to  mount  the  campaign
 on  the  lines  indicated  in  the  statement
 with  variations  to  suit  local  conditions.

 Interim  Relief  for  Daily  Rated  Labour
 at  Major  Ports

 1263.  Shri  Anthony  Pillai:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  interim  relief  of  rupees
 five  per  month  was  given  to  the  daily
 rated  labour  at  major  ports  in  accord-
 ance  with  the  interim  award  of  the
 Second  Pay  Commission;  and

 (b)  if  so,  the  ports  which  have  so
 increased  the  wages  and  ports  which
 have  not?

 The  Minister  ef  State  in  the  Minis-
 try  of  Transport  and  Communications
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 (Shri  हठ  Bahadur):  (a)  and  (b).  It
 has  been  ascertained  that  daily-rated
 workers  are  being  paid  the  interim
 relief  at  all  major  Ports  except
 Madras.

 भारत  में  पागलों  के  झस्पलाल

 २०००.  मो  सोहन
 |

 सरदार  इकबाल  सिह  :

 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  में  पागलों  के  लिये  कितने
 अस्पताल  हैं;

 (ख)  भारत  में  पागलों  की  संख्या  के
 बारे  में  श्रखिल  भारतीय  अवार  पर  कोई
 सर्वेक्षण  किया  गया  है;  और

 (ग)  यदि  हां,  तो  उससे  क्या  जानकारी
 प्राप्त  हुई  ?

 स्वास्थ्य  मंत्री  (थी  करमरकर )  :  (क)
 बत्तीस  अस्पताल  |  उनके  नामों  को  एक  सूची
 सभा  पटल  पर  रख  दी  गई  है  ।  [विखिये
 परिश्षिष्ट  ५,  अनुबन्ध  संख्या  ७६]  |

 (ख)  जी  नहीं  ।  लेकिन  यह  ग्रनुमान
 लगाया  गया  है  कि  पागल-मरीजों  की  संख्या
 प्रति  हजार  जनसंख्य।  में  दो  से  कम  नहीं  है  t

 (ग)  यह  प्रश्न  नहीं  उठता  |

 Forest  Development  in  Bombay
 200l.  Shri  Pangarkar:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  any  amount  was  asked
 for  by  the  Bombay  Government  for
 forest  development  work  during  the
 year  ‘1957-58;  and

 (b)  if  so,  the  amount  granted?
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  A.  P.  Jain):  (a)  Yes.  The
 State  Government  asked  for  Central
 assistance  amounting  to  Rs.  (22,756,086
 as  loan  and  Rs.  ‘12,07,648  as  grant.
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 (b)  Rs.  9,30,479  as  loan  and
 Rs.  2,70,i04  as  grant.  The  reduced
 amount  was  sanctioned  after  exami-
 nation  of  the  State  proposals  in  the
 light  of  the  approved  pattern  of  Cen-
 tral  Financial  Assistance  for  State
 Forestry  Schemes  and  after  éliminat-
 ing  schemes  which  were  not  eligible
 for  Central  assistance,  but  included  in
 the  States  proposal.

 Road  Bridge  over  River  Godavari  at
 Alamuru

 2002.  Shri  M.  V.  Krishna  Rao:  Wil!
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state  the
 progress  since  made  regarding  the  con-
 struction  of  a  road  bridge  over  the
 Gautami  Branch  of  the  river  Godavari
 at  Alamuru  in  Andhra  Pradesh?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  foundations
 of  this  bridge  are  required  to  be  taken
 down  to  about  00  ft.  below  the  bed
 of  the  river.  The  work  on  27  wells
 out  of  49  wells  in  the  foundations  has
 been  completed.  The  remaining  wells
 have  also  been  sunk  to  three-fourths
 of  the  depth.  8  piers  out  of  47  above
 the  well  cap  level  have  also  been
 completed.

 An  expenditure  of  Rs.  69,40,735  has
 been  incurred,  the  overall  progress
 upto  the  end  of  August  958  being
 45  per  cent.

 Late  Running  of  Deccan  Queen
 2003.  Shri  Assar:  Will  the  Minister

 of  Railways  be  pleased  to  state:

 (a)  how  many  times  the  train
 Deccan  Queen  on  Central  Railway  has
 been  late  from  Ist  June  to  3lst  July,
 ‘1958;

 (b)  what  has  been  the  daily  arrival
 timings  for  the  above  months;

 (6)  reasons  for  running  late;  and

 (d)  any  steps  taken  by  Government
 to  improve  the  punctuality  of  the
 train?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (b).



 6385  Written  Answers

 A  statement  furnishing  the  informa-
 tion  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  द  annexure
 No,  77.)

 (c)  The  late  running  of  these  trains
 was  mainly  due  to  flooding  of  track
 on  the  Bombay-Poona  section  on
 account  of  torrential  rains.

 (a)  As  the  unprecedented  rains  in
 June-July  had  brought  about  consider-
 able  damage  to  the  track  particularly
 on  Poona-Kalyan  section,  the  work  of
 rehabilitating  the  track  on  the  section
 made  it  necessary  to  impose  a  number
 of  speed  restrictions  and  in  order  to
 provide  for  the  speed  restrictions
 arrangements  were  made,  with  effect
 from  28th  July,  ‘1958,  to  start  No.  302
 Deccan  Queen  from  Poona  5  minutes
 in  advance  of  its  scheduled  departure
 so  as  to  bring  that  train  to  time  at
 Bombay  V.T.  No.  30l  Dn.  Deccan
 Queen  was  scheduled  to  arrive  Poona
 5  minutes  later  with  effect  from  the
 same  date  in  order  to  absorb  the  loss
 of  time  on  account  of  cautious  driving.
 As  the  work  of  rehabilitating  the  track
 was  practically  completed  in  the  third
 week  of  August  ‘1958,  the  original
 timings  have  been  restored  with  effect
 from  24th  August,  1958.  During  the
 month  of  August,  the  punctuality  of
 the  trains  has  improved.

 Employment  Potential  in  Transport
 and  Road  Construction

 2004.  Shri  Aniradh  Sinha:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  number  of  persons  employed
 in  Motor  Transport  as  on  the  3lst
 December,  957  in  the  country;  and

 (b)  the  number  of  persons  estimated
 to  be  employed  per  annum  during  the
 Second  Five  Year  Plan  on  road  con-
 struction?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  The
 information  required  is  not  available.
 It  will  be  collected  from  the  State
 Governments  and  placed  on  the  Table
 of  the  Lok  Sabha  in  due  course.
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 Amenities  at  Kantabanji  Railway

 Station

 2005.  Shri  Kumbhar:  Will  the  Minis
 ter  of  Railways  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  909  on  the  ३8  April,  3958  and
 state  the  progress  made  in  providing
 electric  lights  and  fans  at  Kantabanji
 Railway  Station  building  and  _  staff
 quarters?

 The  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  Ll  The
 building  and  platforms  of  Kantabanj.
 Station  have  already  been  provided
 with  lights.

 2.  Negotiations  for  power  supply
 from  Orissa  Government  are  finalised
 and  service  connection  is  expected
 shortly.

 3.  The  work  of  providing  fans  and
 additional  lights  in  the  3rd  and  upper
 class  waiting  rooms,  lights  on  approach
 road  to  the  station,  additional  lights
 in  the  station  buildings,  and  providing
 lights  and  fans  in  the  staff  quarters  is
 expected  to  be  carried  out  during  the
 financial  year  or  soon  after.

 Payment  of  Staff  on  South  Eastern
 Railway

 2006.  Shri  Kumbhar:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2336  on  the  I4th  April,
 958  and  state:

 (a)  whether  the  pending  cases  of
 payment  to  the  staff  in  South  Eastern
 Railway  have  been  finalised;

 (b)  if  not,  the  number  of  such  old
 and  new  cases  pending  so  far;  and

 (८)  the  steps  being  taken  for  the
 same?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  All
 pending  cases  have  been  finalised.

 (b)  and  (c).  Do  not  arise  in  view
 of  reply  to  part  (a)  above.
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 Scheduied  Castes  and  Tribes  in
 Community  Development  Centres

 2007.  Shri  Kumbhar:  Will  =  the
 Minister  of  Community  Development
 be  pleased  to  state  whether  the  reserv-
 ed  quota  in  services  for  Scheduled
 Castes  and  Tribes  has  been  filled  up
 year-wise  and  grade-wise  in  the
 various  Community  Development  Cen-
 tres  functioning  in  the  Union  Ter-
 ritories?

 The  Minister  of  Community  Devel-
 opment  (Shri  S.  K.  Dey):  The
 appointment  of  personnel  under  Com-
 munity  Development  schemes  in  the
 blocks  of  the  Union  Territories  is
 made  in  accordance  with  the  prescrib-
 ed  recruitment  rules  by  the  local
 Administration.  The  detailed  infor-
 mation  sought  for  is  not,  however,
 available  with  the  Ministry.

 Railway  Concessions  for  Dusehra
 Festival

 2008.  Shri  Knmbhar:  Will  the
 Minister  of  Railways  be  pleased  to
 lay  a  statement  showing:

 (a)  the  number  of  batches  of  stu-
 dents  and  teachers  of  Orissa  State  who
 have  applied  so  far  for  Dusehra  Con-
 cession  Railway  journey  for  their
 educational  excursion  in  the  country;

 (b)  the  batches  who  have  got  such
 concession  so  far;

 (९)  proposed  places  of  visit  of  each
 batch;  and

 (d)  the  total  actual  train  fare  and
 concession  fare  for  these  batches?

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawaz  Khan):  (a)  to  (a).
 The  required  information  is  not  avail-
 able  and  its  collection  will  involve
 undue  labour  and  time  which  would
 not  be  commensurate  with  the  results
 likely  to  be  achieved.

 Security  Deposits
 2008.  Shri  Kumbhar:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 cash  security  deposit  prescribed  for
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 cretain  categories  of  employees  on  the
 South  Eastern  Railway  is  more  than
 that  on  the  other  Railways;

 (b)  if  so,  the  reasons  for  such  differ-
 ences  from  one  Railway  to  another;

 (c)  the  number  of  employees  on
 South  Eastern  Railway  who  are  thus
 affected;  and

 (d)  the  steps  taken  to  return  the
 excess  amount  of  deposit  to  the  res-
 pective  employees.

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (d).
 Since  the  information  is  not  readily
 available,  the  same  is  being  collected
 from  Railway  Administrations  and
 will  be  placed  on  the  Table  of  the
 Lok  Sabha  in  due  course.

 Second  Road  Bridge  on  River  Yamuna

 20i0  Shri  Subodh  Hansda:
 "  Shri  D.  0.  Sharma:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  scheme  for  a
 second  bridge  across  the  river  Yamuna
 at  Delhi  has  been  finalised;  and

 (b)  if  so,  whether  there  is  any  possi-
 bility  of  completing  the  scheme  during
 the  Second  Five  Year  Plan  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Not  yet.

 (b)  No.  It  is  however  expected  that
 the  bridge  will  be  taken  up  for  con-
 struction  and  a  major  portion  of  the
 work  will  be  completed  during  the
 Second  Five  Year  Plan  period.

 Water  Power  Resources  of  Yamuna

 Shri  Ram  Krishan:
 zeit.  {  Sardar  Iqbal  Singh:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.P.  and  Punjab  Governments  have
 agreed  to  co-operate  with  each  otner
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 in  investigating  the  hydro-electric
 power  resources  of  the  Yamuna  and
 to  prepare  schemes  for  their  utiliza-
 tion;

 (b)  if  so,  whether  any  joint  schemes
 have  been  prepared;  and

 (c)  if  so,  the  details  thereof?
 The  Deputy  Minister  of  Irrigation

 and  Power  (Shri  Hathi):  (a)  The
 answer  is  in  the  affirmative.

 (b)  A  project  ३5  still  under  pre-
 paration.

 (९)  Details  will  be  available  only
 after  the  completion  of  the  project
 report.

 Supply  of  Water  in  Mahindergarh
 District,  Punjab

 2012  f  Shri  Ram  Krishan:
 प्‌  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  the  Punjab  Government
 has  submitted  any  scheme  for  the  sup-
 ply  of  drinking  water  in  the  towns
 of  Mahindergarh  District;

 (b)  if  so,  the  details  and  nature  of
 the  scheme;

 (c)  whether  the  scheme  has  been
 approved  by  the  Central  Government;

 (a)  if  so,  the  amount  sanctioned  for
 the  scheme  during  ‘1957-58;  and

 (९)  the  amount  to  be  sanctioned
 during  the  current  financial  year?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes.

 (b)  The  details  and  nature  of  the
 schemes  sre  as  given  below:—
 Name  and  Nature  Cost  of

 of  Schente  Scheme

 (i)  Water  supply  scheme
 for  Narnaul  town  ‘11,44,583

 (ii)  Water  supply  scheme
 for  Chankhi  Dadri
 town  11,73,061
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 (ili)  Water  supply  scheme
 for  Ateli  Mandi

 (iv)  Water  supply  scheme
 for  Mahindergarh  4,08,710

 (०)  and  (a).  The  schemes  are  under
 scrutiny  with  the  Central  Public
 Health  Engineering  Organisation.

 (९)  Funds  to  the  extent  of  Rs,  36.0
 lakhs  will  be  sanctioned  during  the
 current  financial  year  for  the  imple-
 mentation  of  the  approved  urban
 water  supply  schemes  of  the  Punjab
 State.

 ‘1,92,818

 Bridge  at  the  level  crossing  in
 Rajpura.

 2013,  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  ४
 state  whether  any  steps  have  been
 taken  so  far  to  build  an  over-head
 bridge  at  the  level  crossing  in  Rajpura
 on  G.T.  Road?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  No,  Sir.
 The  matter  is  still  under  consideration
 of  the  Government  of  Punjab.  How-
 ever,  for  the  overbridge  at  the
 Ludhiana  end  of  the  Rajpura  Yard,
 plans  have  been  finalised  and  the  esti-
 mate  is  under  preparation.  The
 plans  and  estimate  will  be  sent  to  the
 State  Government  for  their  approval
 and  acceptance  of  their  share  of  the
 cost.

 Urban  Water  Supply  Schemes  in
 Punjab

 204  Shri  Ram  Krishan:
 ]  Sardar  Iqbal  Singh:

 Will  the  Minister  of
 pleased  to  state:

 (a)  the  total  amount  of  loans  sanc-
 tioned  to  the  Punjab  Government  for
 the  implementation  of  their  urban
 water  supply  scheme  during  1957-58;
 and

 (b)  the  total  amount  of  loan  to  be
 sanctioned  during  current  year?

 The  Minister  of  Heaith  (Shri  Kar-
 markar):  (a)  Rupees  ten  lakhs.

 (b)  Rupees  thirty-six  lakhs.

 Health  be
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 Goods  Shed  ह उ  Afelji  Railway  Station

 20i5.  Shri  Ram  Krishan:  Will  the
 Minister  of  Raffways  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  application  from  the  resi-
 dents  of  Ateli-Mandi  to  provide  goods
 shed  at  Ateli  Railway  Station  -on
 Rewari-Phulera  route  of  Western
 Railway;  and

 (b)  if  so,  the  nature  of  decision
 taken?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 Sir.

 (b)  The  work  of  constructing  a  goods
 shed  with  approach  road  was  consider-
 ed  for  inclusion  in  the  1959-60  pro-
 gramme  but  had  to  be  deleted  owing
 to  Timitation  of  funds  and  materials
 and  priority  having  been  given  to
 other  stations  handling  a  larger
 volume  of  traffic.  The  position  will
 be  reviewed  again  in  1960-61.

 शारे  की  कमी

 २०१६.  की  जिभति  सिख :  कया  ere
 wer  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  सूखे  से  पीड़ित
 विभिष्ष  क्षेत्रों  मे ंचारे  की  बहुत  कमी  है;  और

 (ल)  यदि  हा,  तो  सरकार  ने  इस  सम्बन्ध
 में  क्या  कार्यवाही  की  है  ?

 खाद्य तथा  कृषि  मंत्री  (शी  Wo  प्र०  जैन):
 (क)  जी  हां  ।  अब  तक  मिली  हुई  रिपोर्टों  के

 अनुसार,  बिहार  और  उत्तर  प्रदेश  में  चारे  की
 कमी  बतलाई  जाती  है  ।

 (ल)  सूखे  क्षेत्रों  में  चारे  को  प्राप्ति  तथा
 सप्लाई,  संबंधित  राज्य  सरकारों  की  ज़िम्मेदारी
 है  ny  केन्द्रीय  सरकार  उनको  दूसरे  राज्यों  से,
 सप्लाईज़  प्राप्त  करने  में,  मांगने  पर  सहायता
 देती  है  ।  चारे  को  दूसरे  राज्यों  से  सूख  क्षेत्रों
 में  ले  जाने  के!  लिये  भी  सहायता  देती  है

 i&  LSD—3
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 पिछली  फरवरी  में  भारत  सरकार  ने  बिहार
 सरकार  को  ३,०००  टन  गेहूं  का  भूसा  तथा
 १०८०  टन  धान  के  तिनके,  मध्य  प्रदेश  से  प्राप्त
 करने  में  सहायता  दी  थी  ।

 राज्य  सरकारों  को  प्राकृतिक  संकटों  पर
 खर्च  करने  के  लिये  एक  फण्ड  स्थापित  करने
 के  लिये  प्रार्थना  की  गई  है  |  यदि  राज्यों  द्वारा
 किया  ह््प्ा  खर्च  फण्ड  में  उपलब्ध  राशि  से
 झधिक  बढ़  जाता  है  तो  धन्दीय  सरकार
 २  करोड़  रुपये  तक,  अधिक  बढ़े  हुए  खर्च  का
 xo  प्रतिशत  तक  की  ग्रेच्युटी  (Gratuity  )
 देती  है  ।  यदि  कुल  खर्च  २  करोड़  रुपये  से
 ग्रधिक  बढ़  जाता  है  तो  केन्द्रीय  ग्रेच्युटी  की
 दर  ७५  प्रति  शत  है  ।

 दिल्ली  में  बीज  के  फार्स

 २०१७.  जो  नवल  प्रभाकर:  क्‍या  लाल
 सथा  कृथि  मत्री  यह  बताने  को  कृपा  करेंगे
 कि

 (क)  कया  यह  सच  है  कि  सरकार,  दिल्‍ली
 के  कंझंगला  विकास  खंड  में,  सुधरा  हुभा
 तथा  बढ़िया  बीज  पैदा  करने  के  लिये  बीज
 बढ़ाने  का  फार्म  स्वापित  कर  रही  है  ;  और

 (ख)  वहां  कितना  बीज  बेदा  किया
 जाबेगा  ?

 खाद्य  तथा  कृषि  मंत्री  [धरी झन  wo
 wa):  (क)  जीहां।

 (ख)  लगभग  १,८००  मन  प्रतिवर्ष

 दिल्ली  के  झलोपुर  खंड  में  नहरी
 पानी  का  दिया  जाना

 ०८८  श्दी  नवल  प्रभाकर  :  क्या
 “ever  तथा  कृषि  मंत्री  यह  बताने  की  कृपा

 करेगे  कि  :

 (क)  क्‍या  पग्रलीपुर  विकास  खंड  में
 सिचाई  के  लिये  अधिक  नहरी  पानी  देने
 की  व्यवथा  की  गई  है  ;

 (ख)  यदि  हां,  तो  कितना  पानी  दिया
 जायेगा  ;  और
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 (7)  कितने  भू-क्षेत्र  की  सिचाई  की
 जामेंगी  ?

 wre  तथा  कृषि  मंत्री  ्ष्बी  wo  To

 ax):  (=)  जी  नहीं

 (ख)  तथा  (ग),.  प्रश्न  ही  नहीं  होते  ।

 Fire  at  Jharia  Railway  Station

 2019.  Shri  Bose:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  a  fire  broke  out  at
 Jharia  Railway  Station  on  the  420
 June,  ‘1958;

 (b)  the  cause  of  the  fire;
 (€)  the  damage  done  by  the  fire;  and

 (d)  the  steps  taken  to  extinguish
 the  fire?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  The  fire  is  suspected  to  have
 been  caused  by  a  burning  Bidi  67
 Cigarette  end  or  matchstick  having
 been  carelessly  thrown  by  the  con-
 signor’s  men  on  coal  tar  which  had
 melted  in  the  hot  sun  and  leaked  out
 from  some  drums.

 (ec)  Goods  valued  about  Rs.  900
 were  burnt.

 (d)  The  fire  was  extinguished  by
 the  combined  efforts  of  the  station
 staff,  the  Railway  Protection  Force
 Fire  Fighting  Squad,  Dhanbad,  the
 Sindri  Factory  Fire  Brigade  and  the
 Mines  Rescue  Home  Fire  Brigade.
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 Wooden  Sicepers
 Sardar  Iqbal  Singh

 ROR.
 t=

 Ram  Krishan:

 Will  the  Minister  of  Railways  be
 pleased  to  lay  a  statement  showing:

 (a)  the  names  of  the  countries  and
 firms  which  tendered  for  wooden
 sleepers  in  response  to  the  Global
 Tenders  floated  in  December,  +1987;

 (b)  the  particulars  of  firms  with
 whom  orders  have  been  placed  with
 details  as  to  size,  quantity,  species  of
 timber  and  rate;  and

 (c)  the  dates  on  which  these  orders
 were  placed?

 The  Deputy  Minister  of  Railways
 (Shri  8.  ्,  Ramaswamy):  (a)  to  (०).
 Two  _  statements  showing  the  —  re-
 quisite  information  are  placed  in  the
 Library.  [See  Index  No.  LT-926/58.]

 Minor  Irrigation
 202i.  Shri  Bangshi  Thakur:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  what  are  the  Cherras  of  Belonia,
 Tripura  which  have  been  selected  for
 the  work  of  minor  irrigation;

 (b)  whether  any  minor  irrigation
 works  are  in  progress  at  Belonia;  and

 (c)  if  so,  the  names  of  those  areas
 and  what  are  the  areas  and  Cherras
 selected  for  the  purpose?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P.  Jain):  (a)  The  names
 of  the  selected  Cherras  and  their
 location  are  given  below:—

 Name  Lecation

 L  Pillakcnerra  Purbamadhyapillak. 2.  Chagakbai  Cherra  Charakbai
 3.  Baikarcherra  Baikora
 4.  Manucherra  Manupather
 5.  Kalacherra.  Baggafa
 6.  Gajaricherra.  Devipur
 7.  Abheyacherra  Dhendrapather.
 8.  Wangcherra  Moullartilla

 (t)  No.
 (०)  Does  not  arise.



 395  Written  Answers

 Late  Running  of  Deihi-Lucknow
 ह... ड

 Pandit  D.  N.  Tiwary:  Wil)  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  passen-
 gets  to  and  from  Delhi  often  miss
 connection  at  Lucknow  by  30l  Up  and
 in  802  Down  (N.E.)  due  to  late  run-
 ning  of  both  30l  Up  (N.E.)  and  Delhi-
 Lucknow  Express;  and

 (b)  whether  any  steps  have  been
 taken  to  run  these  trains  to  scheduled
 time?

 The  Deputy  Minister  of  Kailways
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 sometimes  due  to  the  late  running  of
 trains  No.  30  Dn  (BG.)  Delhi-
 Lucknow  Express  and  l|  Up  (MG)
 (old  No,  30l  Up)  Avadh-Tirhut  Mail,
 the  connections  between  30  Dn  (B.G.)

 and  2  Dn  (M.G.)  and  l  Up  (M.G.)  and
 29  Up  (B.G.)  are  missed.

 (b)  The  Railway  Administrations
 have  taken  steps  to  improve  the  per-
 formance  of  these  trains,  so  as  to  en-
 sure  the  maintenance  of  connections
 at  Lucknow.

 Incidence  of  Toxoplasmosis
 2023.  Pandit  D.  N.  Tiwary:  Will  the

 Minister  of  Health  be  pleased  to  state:
 (a)  whether  Dr.  Mrs.  Lise  Skiellar,

 a  voluntary  research  worker  from
 Denmark,  has  submitted  any  report
 about  the  pilot  surveys  she  under-
 took  to  find  the  incidence  of  Toxoplas-
 mosis  in  the  country;  and

 (b)  if  so,  whether  a  copy  of  the  re-
 port.  will  be  laid  on  the  Table?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  Dr.  Mrs.  Lise
 Skiellar,  a  voluntary  research  worker
 from  Denmark,  who  was  associated
 with  the  Vallabhbhai  Patel  Chest
 Institute,  Delhi,  for  some  months
 worked  on  the  pilot  survey  on  the
 incidence  of  Toxoplasmosis,  an  in-
 fectious  disease  caused  by  protozoan, 2  Delhi  area  only  in  collaboration
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 with  Dr.  Hans  Smetana,  formerly
 Consultant  Pathologist  attached  to  the
 Chest  Institute.  No  formal  report  on
 the  survey  was  submitted  but  their
 findings  were  published  in  the  Indian
 Journal  of  Medical  Research  of  May,
 ‘1958.

 Irrigation  Projects
 2024.  Shri  Assar:  Will  the  Minister

 of  Food  and  Agriculture  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  received  a  letter  dated
 the  4th  February,  968  from
 Madhyavarti  Janseva  Mandal  of
 Bombay  on  subject  “some  alarming
 facts  about  our  irrigation  projects
 which  the  Food  Grains  Enquiry  Com-

 mittee  have  somehow  overlooked”;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Food  and  Agricui-
 ture  (Shri  A.  P.  Jain):  (a)  Yes.

 (b)  The  Mandal  stated  in  the  letter
 that  assessment  of  irrigation  benefits
 as  contained  in  the  Report  of  the
 Foodgrains  Enquiry  Committee  and
 in  the  Review  of  the  First  Five  Year
 Pian  was  highly  exaggerated.  The
 Mandal  did  not  give  in  their  letter
 any  details  permitting  an  examination
 of  their  conclusion.  As  the  comments
 of  the  Mandal,  however,  related  ६0०
 Bombay,  a  copy  of  their  letter  was
 forwarded  to  the  Government  of
 Bombay  to  make  more  detailed  investi-
 gation.

 Sion  Post  Office

 Shri  T.  B.  Vittal  Rao:
 2025.  Shrimati  Parvath!

 {  Krishnan:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Post
 and  Telegraph  employees  working  in
 the  Sion  Post  Office  (Bombay  State)
 threatened  to  stop  all  work  from  the
 8th  July,  ‘1958;
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 (b)  whether  it  is  also  a  fact  that
 water  began  to  leak  through  the  cei!-
 ing  of  the  building  during  the  rains
 and  fell  on  the  papers  and  employees
 in  the  office;  and

 (c)  if  so,  what  action  has  been
 taken  by  the  Post  and  Telegraph
 authorities  in  the  matter?

 The  Minister  of  Transport  and
 Communications  (Shri  S.  K.  Patil):
 (a)  Yes.

 (b)  Yes.

 (c)  Repairs  were  carried  out  ime
 mediately.

 —
 Barnagar  (M.P.)  Railway  Station

 2026.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  there  is  a  proposal  to
 raise  the  level  of  the  platform  of
 Barnagar  (M.P.)  Railway  Station  on
 Ratlam-Indore  Line;  and

 (b)  if  not,  whether  Government  are
 aware  that  on  account  of  the  increase
 in  traffic  passengers  are  put  to  in-
 eonvenience?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No,  Sir.

 (b)  The  present  platform  at  Barno-
 gar,  like  those  at  many  other  stations,
 is  10”,  above  the  rail  level.  Since
 the  floor  of  a  metre  gauge  carriage  is

 not  very  high,  the  passengers  are
 not  put  to  any  exceptional  inconven-
 jence.

 Sweet  Potatoes

 Shri  Supakar:
 Shri  Sanganna:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 2027.

 (a)  whether  Government  have  ex-
 amined  the  Annamalai  experiment  of
 stimulating  better  growths  of  sweet
 potatoes  and  other  tuberous  food  crop
 with  the  help  of  music;  and
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 (b)  whether  this  experithent  can
 made  use  of  on  &  Tatée  scale  for  grow.
 ing  more  and  better  sweet  petatoes’

 The  Mintster  of  Pood  and  Agricui-
 ture  (Shri  A.  P.  Jain):  (a)  No.

 (b)  Does  not  arise.

 Ravalgaon  Sugar  Factory,  Nasik

 2028.  Shri  Jadhav:  Will  the  Minister
 of  Food  and  Agriculture  be  pieased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 agriculturists  supplying  cane  to
 Ravalgaon  Sugar  Factory  in  Nasik
 District  complained  against  the  factory
 management  to  the  Minister  while  he
 visited  Malegaon,  District  Nasik  re-
 garding  the  deduction  of  Re.  ten  per
 ton  as  deposit  to  guarantee  the  sup-
 ply  of  sugar-cane;

 (b)  the  nature  of  grievances  of  the
 agriculturists;  and

 (९)  the  steps  that  Government  pro-
 pose  to  take  to  redress  the  grievances
 of  the  agriculturists?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  है  Jain):  (a)  Yes,  Sir,
 to  the  Minister  of  Co-operation.

 (b)  and  (c).  The  grievance  seems
 to  be  that  the  Ravalgaon  Sugar
 Factory  has  taken  guarantee  deposits
 of  Rs.  0  per  ton  from  the  growers  for
 the  supply  of  cane.  The  matter  is
 being  locked  into  by  the  State  Gov-
 ernment.

 Development  of  Minor  Ports

 2029.  Shri  Assar:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  National
 Harbour  Board  has  appointed  8
 Dredging  Committee  to  make  inquiry
 regarding  development  of  minor
 ports;

 (b)  whether  the  committee  has  sub-
 mitted  its  recommendations;

 (c)  if  80,  when;
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 (a)  action  taken  by  Government  on
 the  recommendations  of  the  com-
 mittee;

 (e)  names  of  the  ports  of  Ratnagiri
 District  recommended  by  the  Com-
 mittee  for  development;  and

 (f)  when  work  of  development  will
 commence?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (f),  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.

 Statement
 At  the  fifth  meeting  held  at

 Visakhapatnam  in  November,  ‘1955,
 the  National  Harbour  Board  appointed
 a  Committee  to  assess  the  dredging
 requirements  of  the  various  minor
 ports  of  India  and  make  concrete  re-
 commendations  for  consideration  by
 Government.  The  Committee  was  not
 required  to  make  an  inquiry  regard-
 ing  the  development  of  minor  ports.

 The  recommendations  of  the  Com-
 mittee  were  submitted  to  the  National
 Harbour  Board  in  August  1957.  The

 Committee  recommended  the  establish-
 ment  of  a  ‘Dredger  Pool’  consisting

 of  three  dredgers  and  ancillary  craft
 at  an  estimated  cost  of  Rs.  .9  crores
 for  undertaking  dredging  at  8  minor
 ports.  Efforts  are  being  made  to
 obtain  the  dredgers  under  a_  scheme
 of  loan  assistance  offered  by  the  Ex-
 port-Import  Bank,  U.S.A.

 The  minor  ports  recommended  for
 dredging  in  the  Ratnagiri  District  are:
 Ratnagiri,  Jaigad,  Dabhol  and  Bankot.

 Nagpur  Express
 2030.  Shri  Assar:  Will  the  Minister

 of  Railways  be  pleased  to  state:
 (a)  whether  it  is  fact  that  there  was

 stoppage  of  Nagpur  Express  at
 Nandura  Station  on  the  Central  Rail-
 way  for  the  last  so  many  years;

 (b)  whether  it  is  a  fact  that  stopp-
 age  of  Nagpur  Express  at  Nandura  has
 been  cangelled  from  ist  April,  ‘1957.
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 (०)  if  so,  reasons  thereof;
 (d)  whether  it  is  a  fact  that  some

 representations  have  been  sent  but
 no  reply  has  been  given;

 (९)  whether  Government  are  aware
 that  cancellation  of  stoppage  at
 Nandura  has  become  _  troublessome
 and  inconvenient  to  the  public  of
 Nandura  Taluk  and  Jalgaon  Taluk  and
 other  villages;  and

 (f)  if  so,  whether  Government  will
 consider  the  stoppage  of  Nagpur  Ex-
 press  at  Nandura?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 till  3lst  March,  1957.

 (b)  Yes.

 (c)  The  long  distance  traffic  dealt
 with  at  the  station  did  not  justify  the
 retention  of  the  halt.

 (d)  Yes,  but  replies  have  been  given
 to  the  representations.

 (९)  and  (f).  The  needs  of  short-
 distance  passengers  are  adequately
 served  by  the  three  passenger  trains
 each  way  stopping  at  Nandura.  Fur-
 ther,  in  the  Time  Table  to  come  into
 force  with  effect  from  i-0-958,  the
 timings  of  No.  382  Dn.  Bhusaval  Nag-
 pur  passenger  are  being  advanced,  so
 that  the  passenger  train  wil)  closely
 follow  the  Nagpur  Express  and  pass
 Nandura  at  about  the  same  time  at
 which  the  Nagpur  Express  used  to
 pass  Nandura  station  prior  to  the
 deletion  of  the  halt.  There  is,  there-
 fore,  no  justification  for  the  restora-
 tion  of  the  halt  of  the  Nagpur  Express
 trains  at  this  station.

 Wells  in  Adra  Railway  Colony
 2031.  Shri  B.  Das  Gupta:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  about
 eleven  wells  were  sanctioned  for  con-
 struction  in  different  parts  of  the  Adra
 Railway  colony  and  Adra_  Railway
 premises  (S.E.  Railway)  in  ‘1956-57;
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 (b)  the  amount  sanctioned  and  ex-
 pended  for  the  construction  of  those
 wells;

 (c)  whether  any  further  amount  has
 been  sanctioned  for  filling  up  all  or
 some  of  those  wells;  and

 (d)  if  so,  the  total  amount  sanction-
 ed  and  expended  for  this  filling  up
 of  wells?

 The  Deputy  Minister  of  Railways
 (Shri  Shabnawaz  Khan):  (a)  No,  Sir.
 However,  due  to  scant  rainfall  in  the
 monsoon  of  1954,  four  existing  wells
 were  reclaimed  and  five  kachcha  wells
 ‘were  excavated  to  overcome  the  acute
 water  shortage  in  the  summer  of  1955.
 Subsequently,  as  the  rains  during
 १955  were  also  below  normal,  the
 sinking  of  two  new  30  feet  diameter

 wells  was  taken  up.  As,  the  work  on
 these  wells  did  not  make  good  pro-
 gress  on  account  of  difficult  strata
 encountered,  the  work  was  suspended
 and  an  emergency  scheme  for  supply
 of  water  from  the  Darakeswar  river
 by  a  temporary  pipe  line  pushed
 through.

 (b)  the  five  kachcha  wells  were
 dug  and  the  four  existing  wells  were
 reclaimed  at  a  cost  of  about  Rs.  9,000.
 A  further  sum  of  Rs.  29,000  against
 the  sanctioned  estimate  of  Rs.  2,98,000
 was  spent  on  the  two  new  30  ft.  wells
 up  to  the  time  of  suspension  of  the
 work  thereon.  The  resumption  of  this
 work  is  under  examination.

 (c)  No,  Sir.

 (d)  Does  not  arise.

 Staff  under  District  Mechanical
 Engineer,  Samastipur.

 2082.  Shri  Rajendra  Singh:  Will  the
 Minister  of  Bailways  be  pleased  to
 state:

 (a)  the  number  of  casual  labourers
 and  permanent  class  IV  staff  appoint-
 ed  during  the  period  from  Ist  April,
 1986,  ०  the  3lst  December,  957  under
 District  Mechanical  Engineer,  Samasti-
 pur  (North-Eastern  Railway);
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 (b)  the  number  of  such  ste
 appointed  through  Employment  Ex-
 change  during  this  period;

 (९)  the  number  of  such  staff  appoint-
 ed  from  the  Register  maintained  for
 the  relations  of  Railway  employees:
 and

 (a)  the  rules  under  which  all  these
 appointments  were  made?

 The  Deputy  Minister  of
 (Shri  Shahnawaz  Khan):  (a)  246  per-

 8075  were  recruited  as  casual  labour
 and  9]  as  other  than  Casual  Labour.

 (b)  89  from  names  given  by  Em-
 ployment  Exchanges.

 (c)  l6  from  a  register  of  applicat-
 ions  received  from  relations  of  em-
 ployees.

 (a)  All  these  appointments  were
 made  only  after  considering  all  avail-
 able  applicants  in  accordance  with  the
 instructions  issued  from  time  to  time
 by  the  General  Manager,  North
 Eastern  Raiiway.

 Science  of  River  Training
 2033.  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Railways  be  pleased  ta
 state:

 (a)  whether  the  Railway  Board
 have  undertaken  comprehensive  ex-
 pert  study  in  the  science  of  river
 training;

 (b)  the  nature  and  details  of  this
 scheme;  and

 (९)  the  organisations  which  will
 conduct  this  study  on  behalf  of  the
 Railway  Board?

 The  Deputy  Minister  of  Railways
 (Shri  8.  झ  Ramaswamy):  (a)  to  (८).

 The  Railways  have  been  pioneers  in
 the  bridging  of  rivers  and  the  evolu-
 tion  of  their  training  works  and  the
 subject  is  under  constant  study  of  the
 Railway  Administrations.  Technical
 papers  by  Railway  officers  engaged  on
 such  works  are  also  published  by  the
 Railway  Board.  Special  problems  are
 referred  for  advice  or  conduct  of
 model  experiments  from  time  to  time
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 to:  the  River  Research  Stations  of  the
 State  Governments  and  that  of  the
 Central  Water  and  Power  Commission
 at  Poona,  particularly  the  latter.

 Loan  to  Fruit  Growers

 2H.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  of  India
 have  provided  Joan  to  fruit  growers;

 (b)  if  so,  total  amount  given  under
 this  scheme  to  each  State  in  the  years
 1956-57  and  (1957-58;

 (९)  whether  States  have
 these  loans,

 (d)  if  so,  to  what  extent;  and

 utilised

 (e)  loans  given  to  each  State  during
 the  current  year?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  V,
 annexure  No.  78].

 (c)  In  ‘1956-57  only  Tripura  Ad-
 ministration  utilised  part  of  the  loan.
 During  ‘1957-58,  the  States  of  U-P.,
 Andhra  Pradesh,  Bihar,  Madhya  Pra-
 desh,  Punjab,  Rajasthan,  Mysore,
 Madras,  West  Bengal,  Jammu  and
 Kashmir,  Himachal  Pradesh,  Tripura
 and  Delhi  utilised  these  loans.

 (d)  and  (e).  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See
 Appendix  V,  annexure  No.  78.]

 Fishery  Training  Institute

 2035.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 set  up  Fishery  Training  Institute,

 (b)  name  of  the  place  where  this
 institute  will  be  situated;

 (९)  the  nature  and  type  of  training
 to  be  given  in  this  institute;
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 (d)  whether  any  foreign  country  has
 offered  any  assistance  for  this  pur-
 pose;  and

 (e)  if  so,  of  what  nature  and  what
 amount?

 The  Minister  of  Food  and  Agricul.
 ture  (Shri  A.  P.  Jain):  (a)  to  (०).
 Yes.  The  Government  of  India  have
 set  up  a  Committee  on  Fisheries  Edu-
 cation  to  review  and  assess  the  train-
 ing  requirements  for  fisheries  per-
 sonnel  to  man  the  administrative  and
 executive  posts  in  the  fisheries  pro-
 jects  and  for  the  growing  needs  of
 the  industry  in  the  country,  to  ex-
 amine  the  need  for  higher  or  ancillary
 training  facilities  and  to  recommend
 the  location,  courses  of  study,  staff
 required  and  other  practical  details
 for  the  establishment  of  such  a  train-
 ing  institute.  The  Committee  has  just
 commenced  its  work.

 (d)  No.

 (e)  Does  not  arise.

 Remodelling  of  Sabarmati  Rallway
 Yard

 2036.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  progress  made  so  far  in  the
 scheme  of  remodelling  of  Sabarmati
 Railway  Yard?

 The  Deputy  Minister  of  Railways
 (Shri  5.  V.  Ramaswamy):  The  re-
 modelling  of  the  Sabarmati  Yard  has
 been  completed  excepting  some  resi-
 dual  works  which  are  in  progress.  Both
 the  broad  gauge  and  metre  gauge
 yards  have  been  brought  into  use.

 Suicide  by  Shri  B.  K,  T.  Lyenger
 in  Railway  Office

 2037.  Shri  Ghosal;  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  any  enquiry  was  made
 to  find  out  the  reasons  for  committing
 suicide  by  the  late  FA.  &  CAO.
 Eastern  Railway  in  his  office  in  Cal-
 cutta;  and

 (b)  if  so,  the  result  xf  ‘he  rquiry?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (b).
 The  local  police  conducted  enquiries
 and  found  it  a  simple  case  of  suicide.
 The  reason  for  suicide  could  not  be
 known.

 रेलले  के  राजबणशित  पदालिकारर

 २०  ३८.  wo  Wo  arena  :  क्या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  १  जनवरी,  १६५८  और  १५
 मार्च,  १६५८  के  बीच  रेलवे  के  कितने  राज-
 पत्रित  पदाधिकारी  सेवा  निवृत्त  हुए  ;

 (ख)  इनमे  से  कितने  पदाधिकारियों
 को  सेवा  निवृत्ति  से  पूर्व  के  अवकाश  पर  जाने
 से  पहले  प्राइवेट  कम्पनियों  में  नियुक्तियां
 लेने  की  आजा  दे  दी  गई.;  और

 (ग)  क्या  इनमें  से  कुछ  कम्पनियों  के
 रेलवे  के  साथ  व्यापारिक  सम्बन्ध  है  ?

 रेलव  उपसंत्री  (भी  शाहनवाज  खां)  :

 (क)  पत्द्रहू

 (स्व)  कोई  नहीं  ।

 (ग)  सवाल  नहीं  उठता  ।

 रेलवे  कर्मचारियों  को  धदियों  का
 दिया  जाना

 २०३६.  थ्री  क०  मेन  सालजोय  :  क्‍या
 रेखबे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  रेलवे  मंत्रालय  को  यह
 पता  है  कि  रेलवे  कर्मचारियों  को  वर्दियां
 समय  पर  नहीं  दी  जातीं  ;  और

 (@)  यदि  हां,  तो  वदियां  समय  पर
 दी  जायें  हसके  लिये  क्‍या  कार्यवाही  की
 जा  रही  है  ?

 रेखले  उपभंत्रो  (भी  शहमवाज  सां)  :

 (क)  अश्रधिकतर  कर्मचारियों  को  बदियां
 समय  पर  दी  जाती  हैं
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 (@)  इस.  बात  कर  बरादर  च्सान,  ्य
 जाता  है  कि  कर्मचारियों  को  बर्दी  देने  में
 अनुजित  देर  न  हो  t

 रेल  चर्ी,  समिति

 २०४०.  थ्मी  mo  Ro  सालबोय  :  ब्या
 रखके  मंत्री  १€  दिसम्बर,  १६५७  के  तारांकित
 प्रश्न  संक्या  १६८६  के  उत्तर  में  सम्बन्ध  में
 यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  रेलवे  मंत्रालय  द्वारा  मई,  १६५५
 में  नियुक्त  की  गई  रेल  वर्दी  समिति  ने
 अपनी  रिपोर्ट  में  कितनी  सिफारिशें  की
 हँ;

 (@)  उनमें  से  कितनी  सिफारिशों
 को  अमल  में  लाने  के  लिये  रेलों  को  हिदायतें
 जारी  कर  दी  गई  हैं  ;  और

 (ग)  यदि  कोई  हिंदायते  जारी  नहीं
 की  गई  हूँ,  तो  इसके  क्‍या  कारण  हैं  ?

 रेलये  उपमंत्री  (शो  शाहनवाअ  खां)  :

 (क)  से  (ग).  रेलवे  वर्दी  समिति  की  रिपोर्ट
 पर  सरकार  सक्रियता  के  साथ  विचार  कर
 रही  है  और  शाका  है  कि  इस  सम्बन्ध  में
 जल्द  फंसला  हो  जायगा  ।

 Co-operative  Societies  in  Tripura

 2041.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Co-operative  Offic-
 er,  Tripura,  on  the  22nd  October,
 956  asked  all  Co-operative  Societies
 in  Rehabilitation  Centres  in  Tripura,
 to  pass  a  resolution  to  purchase  छठा
 leaves,  tobacco,  threads  etc.  from  the
 Sales  Emporium  and  to  deposit
 Rs.  2,000  for  this  purpose;  and

 (b)  if  so,  whether  it  was  permissi-
 ble  for  the  Co-operative  officer  to
 issue  such  directive  under  the  exist-
 ing  co-operative  laws  and  bye-laws
 of  Tripura?
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 The  Minister  of  Food  and  Agricul-
 gare  (Shri  A.  P.  Jain):  (a)  and  (b).
 Yes.

 Merchant  Navigation  School

 2042.  Shri  Assar:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  es-
 tablishment  of  Merchant  Navigation
 Scoo}]  at  Ratnagiri,  Bombay  State  has
 been  sanctioned;

 (b)  if  so,  whether  any  preliminary
 arrangements  have  been  made;  and

 (९)  if  so,  from  what  date  the  school
 will  start?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Comunnications
 (Shri  Raj  Bahadur):  (a)  If  it  is  pre-
 sumed  that  the  reference  is  to  the  es-
 tablishinent  of  a  Merchant  Navy  Rat-
 ings  Training  School  at  Ratnagiri,  no
 sanction  has  been  issued.  A  request
 tas  been  received  from  the  inhabi-
 tants  of  Ratnagiri  District  that  a  train-
 ing  institution  should  be  located  there,
 which  35  being  examined.

 (०)  and  (c).  Do  not  arise.

 Boundary  Wall

 2043.  Shri  Assar:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  wall  of
 bricks  and  cement  is  being  built  from
 Ghatkopar  to  Bombay  Victoria  Termi-
 nus  om  Central  Railway;

 (b)  if  50,  whether  work  has  been
 done  through  a  contractor  or  depart-
 mentally;

 (c)  the  reasons  for  building  wall
 of  such  Jength;

 (d)  whether  it  is  a  fact  that  newly
 constructeq  wall  collapsed  at  many
 places  curing  the  rainy  season;

 (९)  if  60,  whether  any  inquiry  has
 been  made  into  the  matter;  and

 (f)  action  taken  Ry  Government  in
 the  matter?
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 The  Deputy  Minister  of  Railways

 (Shri  S.  दि  Ramaswamy):  (a)  No,
 Sir.  The  Boundary  Walls  between
 Byculla  and  Ghatkopar  are  being built  with  brick  masonery  in  lime
 mortar  and  not  in  cement  mortar.

 (b)  The  work  is  being  done  by
 contract.

 (९)  To  prevent  encroachment  and.
 also  tresspass  on  railway  land.

 (ad)  to  (f).  During  the  recent  rains,
 there  was  no  damage  nor  have  the
 walls  collapsed  due  to  defective  mate-
 rials  or  workmanship.  However,  at
 certain  locations  these  walls  have  been.
 damaged  by  miscreants.  There  is  no-
 question  of  any  enquiry  being  held  as.
 the  damage  is  the  wilful  act  of  the
 miscreants.  The  matter  has  been  re-
 ported  to  the  police  for  necessary
 action.

 “Sea  Island  Cotton  Scheme”

 2044.  Shri  Assar:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  to
 state:

 (a)  whether  Government  have  sanc-
 tioned  “Sea  Island  Cotton  Scheme”
 for  Bombay  State;

 (b)  if  so,  since  when;
 (c)  whether  Government  have:

 sclected  aly  area  for  experiment  of
 Andrews  cotton  in  Bombay  State;  and

 (d)  if  so,  the  name  of  the  place
 and  area?

 The  Minister  of  Food  and  Agricui-
 ture  (Shri  A.  P.  Jain):  (a)  No.

 (b)  Does  not  arise.

 (९)  and  (d).  Government  have  not
 selected  any  area  for  experiment  of
 Andrews  cotton  in  Bombay  State.
 However,  while  considering  the  firat
 progress  report  for  ‘1957-58  on  the
 scheme  for  the  development  and  im-
 provement  of  Sea  Island  Cotton
 ‘Andrews’,  which  is  functioning  from
 May,  987  in  the  State  of  Kerala,
 Mysore  and  Assam,  the  Indian  Cen-
 tral  Cotton  Committee,  Bombay  at  its
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 meeting  held  in  February,  ‘1958,  re-
 commended  that  a  few  exploratory
 trials  might  also  be  undertaken  in  the
 “Mawal’  areas  of  Bombay  State  wherc
 extensive  land  of  the  required  type

 is  available.  Steps  were  accordingly
 taken  to  implement  the  above  recom-
 mendation  and  the  Director  of  Agri-
 culture,  Bombay  State,  has  intimated
 that  the  trials  would  be  arranged
 during  the  next  season.

 Hindustan-Tibet  Road
 2045.  Shri  Daljit  Singh:  Wil]  the

 ‘Minister  of  Transport  and  Communi-
 zations  be  pleased  to  state:

 (a)  the  progress  made  so  far  in  she
 construction  of  the  Hindustan-Tibet
 Road;  and

 (b)  the  time  by  which  it  is  expect-
 @qd  to  be  completed?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Commanicatiens
 «(Shri  Raj  Bhadur):  (a)  The  prescnt
 position  of  the  road  is  that  starting
 from  Simla,  it  has  been  made  motor-

 able  upto  mile  8l  (Rampur).  A  jeep
 ctrack  is  ready  in  a  length  of  25  miles
 beyond  Rampur.  In  the  remaining

 ‘length  till  Chini  (mile  42)  rock  cut-
 ‘ting  for  a  jeep  track  is  in  progress  in
 several  spots.

 (b)  A  motorable  road  upto  Chini  is
 «expected  to  be  compieted  by  the  end
 of  the  Second  Five  Year  Plan.  The
 work  jin  the  portion  beyond  Chini
 -will  be  taken  up  in  the  Third  Plan
 period.

 Railway  Protection  Force  on  Northern
 Railway

 2046.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  3595  on  the  8th  Mav
 3958  and  state:

 (a)  whether  the  quota  reserved  for
 Scheduled  Castes  and  Tribes  in  the
 Railway  Protection  Force  on  Northern
 Railway  for  the  year  1957-58  has  been
 filled  by  this  time;  and
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 (b)  if  not,  the  time  by  which  this
 quota  will  be  filled.

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawasz  Khan):  (a)  No.

 (b)  It  is  not  possible  to  give  a  firm
 time  limit  but  the  Northern  Railway
 are  concentrating  attention  on  making
 good  the  shortfall.

 Poppy  Heads
 2047.  Shri  Daljit  Singh:  Wil  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 poppy  heads  are  being  brought  ia
 large  quantity  through  Railway  tra‘ns
 from  U.P.  Stations  to  Punjab  and  un-
 loaded  by  halting  the  trains  outside
 stations;  and

 (b)  if  so,  what  action  Government
 propose  to  take  in  the  matter?

 The  Deputy  Minister  for  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 A  case  of  this  nature  has  been  re-
 ported  and  !%  matter  is  under  detil-
 ed  invest:ss.ion.

 Nationa]  S..vings  Certificates
 2048.  Shri  Assar:  Will  the  -vlinister

 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  issued  an  order  that
 purchaser  of  National  Savings  Certifi-
 cates  must  sign  an  identity  slip  before
 the  Post  Master;

 (b)  if  so,  the  reasons  thereof;
 (c)  whether  it  is  a  fact  that  that

 order  has  affected  the  sale  of  Naticna]
 Savings  Certificates;  and

 (d)  if  so,  the  action  proposed  to  be
 taken  in  the  matter?

 The  Minister  of  and  Com-
 munications  (Shri  8.  K.  Patil):  (a)
 Yes,  but  the  order  applies  only  to
 those  who  wish  to  obtain  identity
 slips.  It  is,  however,  not  necessary
 for  an  investor  to  obtain  an  identity
 slip
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 (b)  The  identity  slip  enables  holder
 to  encash  certificates  at  any  post  office
 without  prior  verification  from  thc
 office  of  issue.  It  was  considered
 that,  in  order  to  safeguard  the  inte-
 rests  of  the  investor  himself  against
 fraudulent  encashments  on  the  basis
 of  forged  identity  slips  by  others,  he
 should  sign  the  identity  slip  before
 the  postmaster  and  that  the  slip
 should  be  issueq  under  _  security
 arrangement.

 (c)  and  (d).  Government  have  no
 reason  to  believe  that  the  order  has
 affected  the  sale  of  National  Plan
 Savings  Certificates.  Nevertheless,
 the  question  of  revising  the  procedure
 with  a  view  to  eliminating  any  incon-
 venience  to  investors  is  being  con-
 sidered.

 Freight  Rates

 2049  Shri  Rameshwar  Tantia:
 Shri  Bhogji  Bhal:

 Will  the  Minister  of  Transport  and
 @emmunications  be  pleased  to  state:

 ¢a)  how  the  shipping  freight  is
 arranged  for  the  purpose  of  imports
 of  cargoes  to  India;  and

 (b)  whether  the  freight  rate  is  settl-
 ed  for  particular  consignment  and
 particular  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Shipping
 freight  for  most  of  the  Government
 controlled  import  cargo  is  atranged
 either  by  the  India  Store  Department,
 London  or  by  the  India  Supply  Mis-
 sion,  New  York  or  by  Indian  Missions
 in  other  places.  As  regards  commier-
 cial  cargoes,  the  shippers/importers
 themselves  fix  shipping  space,  either
 directly  or  through  the  suppliers
 depending  upon  whether  the  contract
 of  supply  is  F.O.B.  or  C.LF.

 (b)  Freight  rates  are  determined
 by  Shipping  Conferenceg  in  respect  of
 Liner  Companies  and  where  ships  of
 such  companies  are  used  for  transport
 of  cargoes,  whether  such  cargoes  sre
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 Government  owned/controlleq  or  are
 commercial  cargoes,  the  Conference
 rates  have  to  be  paid.  Ocrasionally,
 however,  special  quotations  sre  secur-
 ed  from  Shipping  Conferences  when
 cargoes  are  to  be  moved  in  bulk.
 Where  cargoes  have  to  be  moved  by
 chartered  ships,  the  charter  hire  is
 fixed  by  negotiation.

 Construction  of  Chakarata  and  Tuini
 Road

 2050.  Shri  Ragbunatbh  Singh:  Wil!
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  the  construction  of  25
 mile  long  road  between  Chakarata
 and  Tuini,  Uttar  rPadesh  has  been  sus-
 pended;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).
 The  construction  of  the  Chakarata-
 Tuini  road  is  primarily  the  responsi-
 bility  of  the  Uttar  Pradesh  Govern-
 ment  as  it  will  form  part  of  a  State
 road.  So  far  as  the  Governmen:  of
 India  are  aware,  the  project  is  under
 the  active  consideration  of  the  State
 Government  who  have  approached  the
 Government  of  India  for  a  loan  to
 finance  this  work.  Since  the  project
 is  not  included  in  the  current  plan  of
 the  State  Government,  a  loan  cannot
 ordinarily  be  sanctioned  by  the  Gov-
 ernment  of  India  for  such  works.  But
 no  decision  in  this  case  has  so  far  been
 taken.

 Shortage  of  drinking  water  in  Punjab

 205l.  Shri  Daljit  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  areas  of  Punjab  where  acute
 shortage  of  drinking  water  has  been
 felt;

 (b)  the  schemes  drawn  up  in  this’
 connection;  and

 (c)  the  amount  spent  out  of  Central
 Grants  in  these  areas  under  the  Plans?
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 The  Minister  of  Health  (Shri  Kar.

 mearkar):  (a)  Protected  water  supply
 8069  not  exist  in  the  undermentioned
 areas  of  the  Punjab:—

 Urban  areas.
 48  towns.

 Rural  aregs.

 Scarcity  conditions  exist  in  the  rural
 areas  of  Hissar,  Rohtak,  Mahindergarh,
 Bhatinda,  Sangrur  and  Parts  of
 Ferozepur  district  where  the  subsoil
 water  has  varying  degrees  of  salinity
 and  hardness  and  i:  not  entirely  fit
 for  drinking  purposes.  Scarcity  of
 drinking  water  is  also  feit  in  the  hilly
 areas  and  submontane  tracts  of  the
 Kangra,  Gurdaspur,  Hoshiarpur,
 Patiala  and  Ambala  districts.

 (b)  and  (c).  Sixty-one  Urban
 water  supply  and  drainage  schemes
 have  so  far  been  approved  at  an  esti-
 mated  cost  of  Rs.  260°50  lakhs.  A
 sum  of  Rs.  60°625  has  been  paid  as
 loan  against  the  expenditure  of
 Rs.  90°70  lakhs.  It  is  proposed  to  pay
 a  further  sum  of  Rs.  36-0  lakhs  during
 the  current  financial]  year.

 Similarly  44  Rural  water  supply  and
 sanitation  schemes  have  been  approv-
 ed  at  an  estimated  cost  of  Rs.  56°4]
 lakhs.  A  sum  of  Rs.  7°0475  lukhs  as
 grant-in-aid  has  been  paid  against  the
 expenditure  of  Rs.  28°3]  lakhs.  It  is
 proposed  to  pay  a  further  subsidy  of
 Rs.  22-0  lakhs  to  the  State  Govern-
 ment  during  the  current  financial
 year.

 Public  Call  Offices

 2052.  Sardar  Iqba]  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  the  total
 amount  to  be  spent  on  public  call
 offices  to  be  opened  in  Punjab  during
 the  Second  Five  Year  Plan?

 The  Minister  of  Transport  and  Com-
 unications  (Shri  S.  K.  Patil:

 Rs.  One  Crore  for  providing  about
 200  Public  Call  Offices  during  the
 Second  Five  Year  Plan  including  those
 in  Punjab.
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 Holiday  Homes  for  Raitway

 Employess
 2053.  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Northern  Railway  have
 decided  to  construct  Holiday  Homes
 for  its  employees;  and

 (b)  if  so,  at  which  places?
 The  Deputy  Minister  of  Ratlways

 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 The  Northern  Railway  have  already
 set  up  four  Holiday  Homes  for  their
 employees,  one  each  at  Simla,  Barog,
 Mussoorie  and  Pahalgam  (Kashmir).
 Community  Development  and  NES

 Blocks  in  Jammu  &  Kashmir  State
 2054.  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Community  Development
 be  pleased  to  state  the  total  amount
 given  to  the  Jammu  and  Kashmir
 State  during  ‘1958-59.  so  far  under  the
 following  heads:—

 (i)  The  Community  Projects;  and
 (ii)  The  National  Extension  Service?
 The  Minister  of  Community  Deve-

 lopment  (Shri  S.  K.  Dey):  The  cen-
 tral  assistance  allocated  to  the  State
 during  1958-59,  for  the  C.D.  Progra:n-
 me  is  as  follows:—

 ‘Rupees  in  Lakhs)
 T.oan  Grrant  Total

 42.57  34.97  27.54
 The  distinction  between  NES  and

 Community  Development  Blocks  has
 been  abolished  with  effect  from  Ist
 April,  1958.

 Under  the  simplified  procedure  of
 releasing  Central  assistance  to  States
 for  development  schemes,  which  has
 come  into  effect  from  Ist  April,  1958,
 four  monthly  instalments  of  lump-
 sum  ways  and  meang  advances  of
 Rs.  40°85  lakhs,  have  been  released  to
 the  State  so  far,  during  this  financial
 year  for  all  the  plan  schemes  includ-
 ing  C.  D.  Programme.

 Under  this  new  procedure,  the  speci-
 fic  amount  for  C.  D.  Programme  will
 be  known  when  final  sanctions  ae
 issued  by  this  Ministry  in  Febsuary.
 1959.
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 Mobile  Cinema  Vans

 Sardar  Iqbal  Singh:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state  the  number  of
 mobile  cinema  vans  supplied  so  far
 to  the  Community  Project  areas  in
 Punjab?

 The  Minister  of  Community  Deve-
 lopment  (Shri  Ss.  हू,  Dey,:  Two  motile
 cinema  vans  have  been  supplied  to  tie
 Community  Development  areas  in
 Punjab.

 Revenue  Stamps
 2056.  Shrimati  Ma  Palchoudhuri:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  for  pur-
 chasing  four  6  nP.  revenue  stamps
 postal  authorities  demand  25  nP.  when
 an  old  four  anna  coin  is  tendered;
 and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Transport  and  Com-

 munications  (Shri  K.  Patil):  (a)
 The  value  of  one  anna  revenuc
 stamp  is  not  6  naye  paise  but  6.25
 7896  paise.  For  each  transaction  the
 equivalent  amount  in  naye  paise  i:
 rounded  off  by  ignoring  fraction
 equal  to  or  less  than  half  naya  paisa.
 As  4  annas  are  equivalent  to  25  naye
 paise,  either  amount  is  accepted  in
 one  transaction  for  four  revenue
 stamps  of  one  anna  denomination.

 (b)  Does  not  arise.

 High  Precision  Harbour  Control  Radar
 System

 2057.  Shri  Assar:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  ‘High
 Precision  Harbour  Control  Radar  Sys-
 tem’  is  going  to  be  installed  at  major
 ports  such  as  Bombay,  Kandla,  and
 Calcutta;

 (b)  if  so,  the  reason  thereof,

 ६९)  the  total  cost  of  the  scheme;  and
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 (d)  whether  any  foreign  ussistence
 is  being  taken  for  this?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir.  It

 is  proposed  to  instal  a  ‘High  Precision
 Harbour  Control  Radar’  at  Kandla
 Port  and  ‘Precision  shore-based
 Radars’  at  entrances  to  Bombay  and
 Calcutta  Ports.

 (b)  The  approaches  to  the  Port  of
 Kandla  are  through  a  narrow  buoyed
 channe]  and  it  is,  therefore,  considered
 necessary  to  have  a  close  supervision
 of  the  incoming  and  outgoing  ships
 under  all  conditions  of  weather  by
 means  of  High  Precision  Radar.
 Shore-based  Radars  to  be  installed  at
 Bombay  and  Caicutta  would  be  em-
 ployed  to  assist  general  navigation
 and  to  obtain  experimental  data  to
 assess  the  suitability  of  other  ports
 and  lighthouses  for  extablishing  simi-
 lar  Radar  Units.

 (c)  Approximately  Rs.  5  lakhs.

 (a)  No.

 Departmentalization  of  Goods  Marks-
 men  at  Howrah

 2058.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Railways  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3699  on  the
 l6th  December,  957  and  state:

 (a)  whether  a  decision  has  beer
 taken  to  departmental.ze  the  goods-
 shed  marksmen  at  Howrah;

 (b)  whether  the  present  contrac-
 tors  terms  are  to  be  terminated  at  the
 end  of  the  financial  year;  and

 (९)  if  so,  what  Government  propose
 to  do  with  these  marksmen?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khai):  (a)  No;  the
 matter  is  still  under  consideration.

 (b)  There  is  no  proposal  to  termi-
 nate  the  contract  as  such;  but  im  the
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 normal  course,  the  contract  is  due  to
 expire  on  Ist  April,  1959,

 (c)  This  will  be  considered  after  a
 decision  is  taken  in  respect  of  the
 question  under  (a)  above.

 बकंशाप  का  निर्माण

 २०४५६.  श्यो  शादव :.  क्‍या  रसवे  मंत्री
 यह  बताने  को  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  मध्य  रेले
 के  ारी  वर्कशाप  ने  एक  नई  इमारत  झ्रार०
 बो०  टाइप  ह्लाक  नं०  >  और  ३  बनाई
 थी  जिसमें  रही  ईटों  का  इस्तेमाल  होने  के  कारण
 दरारें  पड़  गईं  ;

 (ख)  क्‍या  इस  सम्बन्ध  में  अध्यक्ष,
 मज़दूर  सभा,  भ्रामसला,  ज़िला  बेतूल,  मध्य
 प्रदेश  से  कोई  अम्यावेदन  प्राप्त  हआ  है:
 ओर

 (ग)  यदि  हां,  तो  सरकार  ने  इस
 सम्बन्ध  में  क्या  कायवाही  की  है  ?

 रेखबें  उपसंत्री  (श्री  एस०  ब  ०  राम-
 स्वामी)  :  (क)जो  नहीं  ।  फिर  भ  यह
 सच  है  कि  कुछ  मामूली  दरार  पड़े  गयो  है  ।
 लेकिन  इसको  वजह  यह  है  कि  इमारत  की
 नींव  कालो  मिट्टी  पर  बनी  होने  के  कारण
 धसक  गयी  t

 (ख)  जी  हां।

 (ग)  इसको  जांच  की  गयी  थी  और
 जिन  बातों  का  पता  लगा  है  वे  ऊपर  भाग
 (क)  के  उत्तर  में  बता  दी  गयी  हैं  t

 Section
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 Passenger  Shuttles

 2060.  Shri  B.  Das  Gupta:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 passenger  shuttles  running  on  the
 Dhanbad-Chandrapara  and  Dhanbad-
 Pathardihi  Sections  (Eastern  Railway)
 in  the  coal  mines  area  are  being  with-
 drawn;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  what  is  the  average  number  of
 passengers  travelling  on  these  two
 sections  by  the  passenger-shuttles
 daily?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 At  present,  Dhanbad-Pathardihi  and
 Dhanbad  Phularitand  Chandrapura
 sections  are  served  by  six  and  five
 passenger  trains,  each  way,  respec-
 tively.  In  view  of  the  increased  coal
 traffic  from  the  Bengal]  and  Bihar  Coal
 fields,  which  will  materialise  during
 the  Second  Plan,  it  is  proposed  to
 cancel,  with  effect  from  lst  October,
 +1958,  three  trains  each  way  on  the
 Dhanbad-Pathardihi  and  two  trains
 each  way  on  the  Dhanbad-Phularitand
 sections.  However,  fourteen  alterna-
 tive  extra  bus  services—six  on  Dhan-
 bad-Pathardihi,  four  on  Dhanbad-
 Phularitand  and  four  on  Dhanbad-
 Chandrapura  sections  are  being  intro-
 duced  by  the  Bihar  Government.

 (c)  The  daily  average  number  of
 passengers  dealt  with  at  Dhanbad  for
 the  Dhanbad-Pathardihi  and  Dhanbad-
 Phularitand-Chandrapura  sections  and
 the  daily  accommodation  provided  on
 these  sections  are  indicated  below:—

 Daily  average  pumber  Daily  passerger  ac-
 of  passengers  aealt  commodation  rrovi- with  at  Dh:  bad.  ded.

 Dhanbad-PatharJihi

 Dh  १99  §-Phularitanc-  Chandrapura

 Inward  Outward  Invwird  Outwora

 Ig  7s!  344  I344

 72322  786  २7395  ३395
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 Poste  in  S.  E.  Rallway

 206i.  Shri  Ghosal:  wil  the  Ministcr
 of  Railways.be  pleased  to  state:

 (a)  whether  numerous  selection
 posts  are  vacant  on  South  Eastern
 Railway  at  present;

 (७)  if  so,  how  many  and  for  how
 many  years;  and

 (c)  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Railway  Staff

 2062.  Shri  Ghosal:  Will  the  Minister
 of  Railways  be  pleased  to  state  what
 is  the  time-limit  f.r  reverting  an
 officiating  staff  without  the  applica-
 tion  of  Discipline  and  Appeal  Rules?

 The  Deputy  Minister  of
 (Shri  Shahnawaz  Khan):  Staff  are
 lable  to  reversion  at  any  time
 during  their  officiating  period.

 Railways

 Upgrading  ef  Class  III  Posts  on
 Railways

 2063.  Shri  Rajendra  Singh:  Wil!  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  up-
 Rrading  of  certain  Class  III  posts  aus
 been  ordered  on  Indian  Railways  with
 effect  from  the  Ist  April,  +1356;

 (b)  whether  Government  are  aware
 that  delays  have  been  caused  in  very
 Many  cases;  and

 (९)  if  so,  the  reasans  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  There  has  been  delay  in  some
 cases  but  generally  the  orders  have
 been  implemented.

 (c)  The  delay  has  been  caused  by
 Various  factors  such  as  preparation  of
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 seniority  lists,  holding  Selection
 Boards  and  tests,  obtaining  options
 from  staff,  effecting  transfers,  re--
 assessment  of  cadres  etc.

 480  Down  Moghalsarai-Paina
 Passenger

 2064.  Shrimati  Ua  Palchoudheri:
 Will  the  Minister  of  Railways  be  pleas-
 ed  to  state:

 (a)  the  circumstances  in  which  the
 400  Down  Moghalsarai-Patna  Passen-
 ger  had  to  be  cancelled  at  Arrah  on
 the  l5th  August,  ‘1958;  ard

 (b)  the  alternative  arrangements
 made  for  those  travelling  by  that
 train?

 The  Deputy  Minister  of  Railways.
 (Shri  Shahnawaz  Khan):  (a)  On  50
 August,  958  when  No.  400  Dn.
 Mughalsarai-Patna  Jn.  passenger  irain
 arrived  Arrah  at  l°24  hours,  more
 than  a  thousand  passer:gers,  mostly
 students  and  travelling  without
 tickets,  boarded  the  train  and  wanted
 to  go  to  Patna  to  witness  the  Indec-
 pendence  Day  Celebrations  and  a
 football  match  between  Mohan  Bagan
 and  a  local  team.

 The  train  was  crowded  to  capacity
 inside  the  compartments,  and  the
 passengers  were  occupying  the  foot-
 boards,  the  roof  tops  and  engine
 tender.  Every  attempt  was  made  by
 the  station  staff  to  persuade  the  people
 to  get  down  from  roof  tops  and  foot-
 boards,  but  this  was  of  no  avail.  As
 it  was  very  risky  to  aliow  the  train
 lo  proceed,  in  such  a  inanner,  it  was
 decided  to  terminate  the  train  at  Arrah
 and  to  send  the  engine  Ihght  to
 Dinapore.

 (b)  Such  passengers  had  to  avail  of
 other  suitable  trains,  such  as  No.  32
 Dn.  Delhi-Howrah  Expres,  No.  4  Dn.
 Upper  India  Express,  40  Dn.  Janata
 Express  and  394  Dn.  Arrah-Patna
 light  train,  for  reaching  their  destina-
 tions.
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 Wireless  Operators

 ‘2065.  Shri  है,  Perlaswami  Gounéer:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 ‘agreement  was  arrived  at  between
 National  Federation  of  Indian  Rail-
 ways  and  the  Railway  B-ard,  in  the
 meetings  held  in  September,  957  re-
 @arding  the  pay  scale  of  wireless
 operators;

 «b)  if  so,  the  details  thereof;

 (०)  the  number  of  stuff  who  are  to
 be  benefited  by  this  agreement  on  each
 zone;  and

 (d)  the  steps,  taken  for  the  imple-
 mentation  of  this  agreement?

 The  Deputy  Minister  uf  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (d)
 Yes,  according  to  this,  Wireless  Opera-
 ‘tors  on  passing  the  lowcr  and  higher
 proficiency  examinations  asonthe  Post
 ‘and  Telegraphs  side  are  to  be  given
 special  pay  as  admissible  to  sirnilar
 ‘staff  in  Post  and  Telegraphs.  Also,
 Inspector,  Wireless  Telegraph  was  to
 be  given  the  scale  of  Rs.  60—250  in-
 stead  of  Rs.  50—225  and  the  number
 of  posts  in  grades  of  Rs.  60—250  and
 higher  are  to  be  I/7th  of  the  total
 number  of  posts  including  those  of
 Wireless  Operators;  this  will  result  in
 the  upgrading  of  approximately  45
 posts.  Detailed  orders  on  the  subject
 have  not  yet  issued.  The  number  of
 staff  who  will  be  benefited  in  the
 shape  of  special  pay  will  depend  on
 the  number  that  pass  the  examinations
 prescribed.

 Late  Running  of  Trains

 2066.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 trains  passing  through  Mathura  Junc-
 tion  are  generally  late;

 (b)  if  so,  what  are  its  causes;  and

 (ce)  the  steps  Governmert  propose  to
 take  in  this  regard?
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 The  Depity  Milntster  of  Raitways
 (Shri  Shahnawaz  Khan):  (a)  and  (०).
 The  trains  passing  through  Mathura
 are  not  generally  tate  but  there  hes
 been  some  deterioration  in  the  per-
 formance  of  traing  passing  through
 Mathura  mainly  due  to:—-

 (i)  Cautious  driving  07  account  of
 large  number  of  engineering
 works  in  progress.  In  order
 to  expedite  the  work  of  doubi-
 ing  of  Mathura-Delhi  Section
 before  the  onset  of  Monsoon,
 a  number  of  engineering
 blocks  were  permitted.  Trains
 used  to  get  bunched  on  this
 congested  section  and  cxtra
 time  was  invariably  lost  in
 regulating  the  movements.

 (ii)  Scarcity  of  water  due  to  severc
 summer  time  conditions  both
 on  the  Central  and  Southern
 Railways  which  rcsulted  in
 extra  time  being  taken  for
 watering  carriages  and  for  the
 train  engines.

 (iii)  Heavy  rains  in  the  Bombay
 Division  of  Centra)  and  West-
 ern  Railways  in  May,  June
 and  July,  ‘1958.

 (c)  (i)  The  performance  of  all  im-
 portant  trains  is  especially
 watched  both  at  the  Divisiona)
 and  Head-quarters  levels  and
 disciplinary  action  is  taken
 against  staff  responsible  for
 avoidable  detentions.

 Gi)  Punctuality  drives  ere  itsti-
 tuted  from  time  to  time  and
 officers  and  Inspectorial  staff
 are  deputed  to  travel  by  per-
 sistently  late  running  trains
 to  take  up  on  the  spot  all
 cases  of  avoidable  detentions.

 (iii)  Daily  reports  are  received  in
 the  Board’s  office  on  the  per-
 formance  of  all  Mai!  and  Ex-
 press  trains.  These  are  scruti-
 nised  and  the  Railway  Ad-
 ministrations  are  asked  to  take
 effective  steps  to  eliminate  all!
 avoidable  detentions.
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 Road  Bridge  over  River  Bhogdoi
 2067.  Shrimati  Mafida  Ahmed:  Will

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  question
 No.  752  on  the  28th  February,  1958,  re-
 garding  the  road-bridge  .over  river
 Bhogdoi  on  National  Highway  No.  37
 and  state  the  nature  of  the  decision
 since  taken?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  Government
 of  India  are  considering  the  question
 of  constructing  a  new  bridge  for
 which  estimates  are  under  prepara-
 tion.  This  work  is,  however,  nct  in-
 cluded  in  the  Second  Five  Year  Plan
 and  a  final  decision  on  its  inclusion  in
 the  Plan  has  not  so  far  been  taken.

 Closure  of  Bedag  Station
 2068.  Shri  Balasaheb  Patil:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  station  of  Bedag
 on  Kurdwadi-Miraj  Sect:on  of  Centra)
 Railway  has  remained  closeq_  since
 I942;

 (७)  what  are  the  reasons  for  the
 same:  and

 (c)  when  will  Government  :eopen
 it?

 The  Deputy  Minister  of  Railways
 (Shri  S.  ्,  Ramaswamy’:  (a)  Yes.

 (b)  The  station  was  closed  by  the
 ex-Barsj  Light  Railway  as  it  was  burnt
 down  during  the  politica,  disturbances
 in  942  and  thereafter  its  reopening
 has  not  been  found  justified.

 (c)  The  reopening  of  the  station  is
 not  contemplated  at  present.

 Waiting  Rooms  at  Stations  on  Poona-
 Bangalore  Line

 2069.  Shri  Balasaheb  Patil:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  new  waiting
 rooms  constructed  during  the  year
 ‘184(A)  LSD—4
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 ‘1957-58  on  Poona-Bangalore  line  of
 Southern  Railway  and  cost  thereof;
 and

 (b)  the  number  of  waiting  rooms
 repaired  and  the  cost  thereof?

 The  Deputy  Minister  of  Railways
 (Suri  Shahnawaz  Khan):  (a)  No  new
 waiting  rooms  have  been  built,  but
 three  third  class  waiting  halls  have
 been  extended  at  Masur,  Byadgi  and
 Gudgeri  Stations  during  1957-58.  Im-
 provements  to  the  bath  rooms  of  the
 upper  class  waiting  room  at  Gubbi
 have  also  been  done.

 (b)  Apart  from  the  usual  repairs  and
 annual  maintenance  of  which  no  sepa.
 rate  accountal  of  expenditure  is
 maintained  building-wise,  the  third
 class  waiting  hal]  at  Karad  Station  has
 been  especially  repaired  at  a  cost  of
 Rs.  800  in  ‘1957-58.

 oo

 २०७०.  भरी  प्रकादा  बीर  शास्त्री:  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करें  कि  :

 (क्‌)  क्‍या  झ्लवर  से  पलवल  तक  मेवात
 में  होती  हुई  कोई  रेलवे  लाइन  बनाने  की
 योजना  विचाराधीन  है  ;

 (ख)  यदि  हां,  तो  इसके  कब  से  भ्रारम्भ

 होने  की  सम्भावना  है  ;  और

 (ग)  यह  लाइन  बड़ी  होगी  भथवा  छोटी  ?

 रेलवे  उपमंत्रो  (क्री  एस०  Fo  रास-

 स्वामी  )  :  (क)  जी  नहीं  ।

 (ख)  तथा  (ग).  सवाल  नहीं  उठते  |

 Raliway  Crossings

 207i,  Shri  Arjun  Singh  Bhadauria;
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  Ministry  has  re-
 ceived  representations  for  the  cons-
 truction  of  a  gate  at  Railway  crossing
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 at  P.  No.  21,  Mile  No.  687,  Railway
 Station  Patha  in  Etawah  District;  and

 (b)  if  se,  what  decision  has  been
 taken  on  the  representations  so  far?

 The  Deputy  Minister  of  Railways
 (Shri  s.  द  Ramaswamy):  (a)  No,
 Sir.  Hpwever,  the  Northern  Railway
 Administration  has  received,  through
 the  District  Magistrate,  a  representa-
 tion  for  a  level  crossing  to  be  provid-
 ed  at  Mile  69l  between  Patha  and
 Achalda  Railway  Stations.

 (b)  The  plan  and  estimate  are  being
 prepared  by  the  Railway  Administra-
 tion.  When  finalised,  they  will  be
 sent  to  the  State  Government  for
 their  approval  and  acceptance  of  the
 recurring  and  non-recurring  costs  of
 the  proposal.

 Regional  Headquarters  on  South
 Eastern  Railway

 2012,  Dr.  Samantsinhar:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  Regional  Head-
 quarters  opened  in  the  South  Eastern
 Railway  up  till  now;

 (b)  the  names  of  the  Regional  Head-
 quarters  and  areas  assigned  to  each
 of  them;  and

 (c)  the  difference,  if  any,  between
 a  Divisional  Headquarters  and  Re-
 gional  Headquarters.

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).

 The  full  Regional  System  of  working
 has  not  been  introduced  on  the  South
 Eastern  Railway.  However,  Regional
 Traffic  Superintendents  have  been
 posted  at  two  places,  viz.,  Bilaspur  and
 Chakradharpur  to  co-ordinate  the
 work  of  various  departments  in  their
 jurisdiction.  The  jurisdiction  of  the
 Regional  Traffic  Superintendent,  Bilas-
 pur,  is  the  Bilaspur  Operating  District,
 while  that  of  the  Regional  Traffic
 Superintendent,  Chakradharpur,  ex-
 tends  over  the  Chakradharpur  and
 Adra  Operating  Districts.
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 (c)  In  the  Divisional  System,  the
 Divisional  Superintendent  not  only
 co-ordinates  the  work  of  various  de-
 partments  but  also  has  been  delegated
 wide  powers  in  establishment  and
 other  mattera  and  in  connection  with
 the  sanctioning  of  works,  so  88  to  en-
 sure  expeditious  disposal  of  work
 without  frequent  reference  to  Head-
 quarters.  There  has  been  no  such  de-
 centralisation  of  functions  or  dele-
 gation  of  powers  to  these  two  Re-
 gional  Traffic  Superintendents.  Fur-
 thermore,  in  the  Divisional  System  all
 the  senior  scale  Officers  are  at  the
 same  place  as  the  Divisional  Superin-
 tendent  and  the  jurisdiction  of  the
 Officers  of  different  departments  are
 co-terminus.  This  is  not  so,  as  far  as
 these  two  regions  are  concerned,

 Non-Scheduled  Air  Lines

 Shri  Goray: 73. a  Shri  Jadhav:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  how  many  non-scheduled  air-
 lines  are  in  operation  at  present  in
 India;

 (b)  what  is  the  number  of  aircraft
 owneg  by  them;

 (c)  what  are  the  routes  allotted  to
 them;

 (d)  what  is  the  total  income  of  these
 arilines  per  year;

 (e)  what  is  the  strength  of  their  em-
 ployees;  and

 (f)  what  are  their  flying  hours  per
 year?

 The  Minister  of  Transport  and
 Commanications  (Shri  8.  K.  Patil)

 (a)  to  (f).  The  requisite  infor-
 mation  ig  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  V,  an-
 nexure  No.  79).
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 Belonig  Airport
 2074.  Ghri  Dasaratha  Deb:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the  re-
 ply  given  to  Unstarred  Question  No.
 84  on  the  l8th  July,  ६957  and  state:

 (a)  whether  Belonia  Airport  (Tri-
 pura)  has  since  been  converted  into
 an  agricultural  farm;

 (b)  whether  any  representation  has
 been  received  to  maintain  the  Air-
 port;  and

 (c)  if  so,  the  action  taken  in  the
 matter?

 The  Deputy  Minister  of  Ciwil  Avia-
 tion  (Shri  Mohiuddin):  (a)  Conse-
 quent  on  the  abandonment  of  the  air-
 field,  the  entire  land  was  handed  back
 to  the  Tripura  Administration  who
 have  given  it  to  an  Agricultural  Co-
 operative  Society.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Gazetted  Officers

 2075.  Shri  Jagadish  Awasthi:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  number  of  gazetted  officials
 employed  directly  by  the  Ministry
 under  various  categories  in  the  years
 1956,  957  and  958  so  far,  who  were
 rejected  on  reference  to  the  Public
 Service  Commission;

 (b)  the  number  of  such  officials  who
 ere  still  holding  their  posts  despite  re-
 jection  by  the  Public  Service  Com-
 mission;  and

 (c)  the  period  for  which  they  have
 held  the  posts  after  their  substitutes
 have  been  recommended  by  the  Public
 Service  Commission?

 The  Deputy  Minister  of  Railways
 (Bari  Shahnawasz  Khan):  (a)  Nil.

 (b)  and  (ce).  Do  not  arise.
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 Reservation  of  Compartments  for  Lady
 Travellers

 R06,  Shri  Kumbhar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  the  compartments  of
 Air-Conditioned,  Ist,  2nd  and  8rd  Class
 es  are  specially  reserved  for  short
 and  long  distances  for  lady  travellers
 in  each  train  on  various  Railway  lines
 of  India;

 (b)  whether  special  amenities  and
 attention  are  provided  for  the  lady
 travellers  in  the  Ladies  Waiting  Rooms
 and  on  the  tratns  for  their  safe  journey
 during  day  and  night  time;  and

 (c)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Rallwys
 (Shri  Shahnawaz  Khan):  (a)  II  class
 compartments  are  reserved  for  ladies
 by  all  trains.

 I  and  II  class  compartments  are  re-
 served  for  exclusive  use  of  ladies  only
 on  some  important  trains.

 As  for  the  Air-conditioned  class,
 separate  accommodation  for  ladies  is
 set  apart  for  allotment  on  demand,
 provided  notice  of  at  least  72  hours
 is  given.

 (b)  Yes.

 (c)  At  important  stations,  where
 separate  ladies’  waiting  rooms  exist,
 women.  attendants  are  provided,  while
 at  other  stations,  with  less  traffic,
 where  ladies’  waiting  rooms  exist,
 they  are  looked  after  by  the  general
 waiting  room  bearers.

 The  use  of  II  class  waiting  rooms
 for  ladies  by  ladies  holding  III  class
 tickets,  is  permitted.

 In  order  to  ensure  safety  of  women
 passengers  during  their  journey,  the
 following  special  provisions  exist  on
 the  Railways:—

 reo)  Doors  and  windows  of  ladies’
 compartments  are  provided
 with  inside  safety  bolts  and
 latches.

 (2)  Cross  bars  are  provided  on
 all  windows  of  third  class
 ladies  compartments.
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 (3)  Conductors  and  Guards  on
 trains  have  special  instruction
 to  look  after  ladies  com-
 partments  to  ensure  their
 safety.

 (4)  A  lady  trvelling  alone  at
 night  in  Upper  Class  between
 the  hours  8  p.m.  and  6  a.m.  is
 permitted  to  have  one  female
 servant  or  companion  holding
 a  UI  class  ticket  until  ano-
 ther  Upper  Class  lady  passen-
 ger  joins  the  compartment.

 (5)  Wherever  possible,  ladies
 compartments  are  placed  in
 the  centre  of  the  train.

 Community  Development  Equipment
 2077.  Shri  Keshava:  Will  the  Minis-

 ter  of  Community  Development  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  4087  on  28th
 August,  958  and  state:

 (a)  whether  the  equipment  for  Com-
 munity  Development  received  from
 U.S.A.  has  been  distributed  among  the
 States;  and

 (b)  if  so,  its  distribution,
 wise?

 The  Minister  of  Community  Deve-
 lopment  (Shri  8.  K,  Dey):  (a)  Yes,
 except  396  jeeps  under  assembly  at
 Bombay  which  would  also  be  distri-
 buted  by  October,  1958.

 State-

 (b)  A  statement  showing  state-wise
 distribution  of  the  equipment  is  placed
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  V,  annexure  No.  80),

 रेलवे  ट्रेनिंग  स्कूल,  चन्दोसो

 २०७४८.  थ्री  प्रकाशवीर  शास्त्री:  क्या
 रेलबे  भत्रो  यह  बताव  को  कृपा  करेंगे  कि:

 (क)  चन्दोसी  के  रेलवे  ट्रेनिंग  स्कूल
 में  प्रत्येक  रेलवे  खण्ड  फे  कितने  कितने  छात्र
 इस  समय  प्रशिक्षण  प्राप्त  कर  रहे  हे  ;

 (ख)  क्‍या  हाल  में  इस  स्कूल  का  विस्तार
 किया  गया  है  ;  और
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 (7)  क्या  सरकार  का  इस  स्कूल  का
 झागे  विस्तार  करने  का  विचार  है  जिससे
 कि  भविष्य  में  सभी  रेलवे  स्वंडों  से  छात्रों  को
 वहां  त्रक्षिज्षण  प्राप्त  करने  के  लिये  लिया
 जा  सके  ?

 रेलवे  सपसंत्रो  (क्री  काहुमबाज  खां)  :

 (क)  सिर्फ  उत्तर  रेलवे  के  ३६१  प्रशिक्षार्यी

 (trainees)  चंदोसी  में  ट्रेनिंग  ले  रहे
 हूँ  t  दूसरी  रेलों  के  प्रशिक्षार्थी  ट्रेनिंग  के  लिये
 वहां  नहीं  जाते  ।

 (ख)  जीहां।

 (ग)  जी  नहीं  ।

 Quarters  for  P,  &  T.  Employees

 2079.  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communica-
 tlons  be  pleased  to  state  the  money
 spent  on  the  construction  of  quarters
 forP.  &  T.  employees  in  Julundur
 Division  during  1957-58?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patil):  Rs.
 9,633.

 Quarters  for  Railway  Employees

 2080.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  money  spent  on  the  con-
 struction  of  quarters  for  Railway  em-
 ployees  from  Sirhand  to  Nangal  Dam
 on  the  Northern  Railway  during  1957-
 58;  and

 (b)  the  number  of  quarters  which
 will  be  constructed  during  the  Second
 Five  Year  Plan  period  on  this  section
 of  Railway  line?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  Nil.

 (b)  Nine.  These  will  be  constructed
 at  the  cost  of  the  Punjab  Government,
 whose  acceptance  is  awaited.
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 Drinking  Water  at  Kangra  Station

 2081.  Shri  Daljit  Singh:  Will  the
 Minister  of  Raliways  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  fact  that  great  inconvenience  is
 caused  to  the  passengers  and  Railway
 staff  due  to  non-availability  of  drink-
 ing  water  at  the  Kangra  Railway  Sta-
 tion  on  the  Pathankot-Jogindernagar
 line;

 (b)  the  time  by  which  this  difficulty
 will  be  removed;  and

 (c)  the  amount  of  money  sanctioned
 in  this  regard?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 Adequate  arrangements  for  supply  of
 drinking  water  exist  at  Kangra  Rail-
 way  Station.  Two  permanent  water-
 men  are  provided  for  serving  drink-
 ing  water  to  the  travelling  public.

 (९)  Does  not  arise.

 Women  Employees  in  P.  &  T.  Depart-
 ment,  Himachal  Pradesh

 2082,  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communica-
 tions  be  pleased  to  state  the  total
 number  of  women  employees  in  Post
 and  Telegraph  Department  in  Hima-
 chal  Pradesh  as  on  the  3lst  August
 1958?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patil):  One
 only.  (Working  as  Extra  Departmental
 Branch  Postmaster.)

 Staff  in  the  Ministry  of  Community
 Development

 2088.  Shri  Daljit  Singh:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state:

 (a)  the  number  of  Assistants  and
 Clerks  in  the  Ministry  of  Community
 Development;  and

 (b)  the  number  of  such  employees
 among  them  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes?
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 The  Minister  of  Community  Deve-
 lopment  (Shri  8.  K.  Dey):  (a)  36  As-
 sistants  and  06  Clerks.

 (b)  6  Assistants.

 Derailment  of  Train  near  Cuttack

 2084.  Shri  Sanganna:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 engine  of  325  Up  Kharagpur-Waltair
 Passenger  train  was  derailed  by  two
 wheels  at  about  7  p.m.  on  28th  August,
 958  between  Balasore  and  Haldipada
 stations  of  the  South  Eastern  Rail-
 way;

 (b)  the  number  of  casualties  as  a
 result  of  the  accident;

 (c)  if  so,  the  reasons  thereof;
 (d)  who  is  responsible  for  the  acci-

 dent;  and
 (e)  whether  any  enquiry  has  been

 instituted  into  the  cause  of  the  acci-
 dent?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  Yes,
 Sir.

 (b)  There  was  no  casualty.

 (c)  to  (e).  A  Senior  Officer’s  Enquiry
 has  been  held  to  enquire  into  the
 accident.  Its  report  detailing  inter
 alia  the  cause  of  the  accident  and  the
 fixation  of  the  responsibility  is  under
 examination.

 बहत्लवी  के  पास  जनुया  वी  पर  पुल

 २०८५.  श्री  लच्छ राम :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  सरकार  ने  मध्य  रेलवे  पर

 जमुना  नदी  के  ऊपर  कालपी  के  पास  पुल  के

 बहुत  कमज़ोर  हो  जाने  के  कारण  उस  पर
 १६५८-५६  के  भ्रन्दर  ही  गडेर  बिछाने  का
 निदयय  किया  है  ;

 (ख)  यदि  हां,  तो  उसके  लिये  कितनी
 धनराशि  स्वीकार  की  गई  है  ;  और
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 (ग)  स  कीमे  कौ  प्रा  कैरनें  में  1 ह
 तक  क्या  प्रगति  हुई  है  ?

 रेलवे  खपमंत्री  (भी  एस”  fo  रास-

 स्वामी)  :  (क)  इस  समय  पुल  में  जो  गर
 लगे  हुये  हैं  वे  इतने  मज़बूत  नहीं  हैं  कि  उन  पर

 झाघुनिक  मानक  के  इंजन  सेक्शन  की  अनुदेय
 रफ्तार  (permissible  section  speed)  से
 चलाये  जा  सकें  t  नये  गेर  लगाने  की  योजना
 १६५८-५६  फे  कार्यक्रम  में  रखी  गयीं  है  ।

 (ख)  डिजाइन  का  ब्यौरा  तेयार  किया
 जा  रहा  है  |  परिवहन  मंत्रालय  की  सलाह
 से  यह  तय  किया  गया  है  कि  वहां  रेल-सड़क
 पुल  बनाने  के  बारे  में  विचार  किया  जाय  |

 (ग)  सवाल  नहीं  उठता  |

 Railway  Stations
 2086.  Shri  B.  C.  Prodhan:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  number  of  Railway
 Stations  at  present  in  Orissa  State:

 (b)  how  many  of  them  have  been
 electrified  so  far;  and

 (c)  the  names  of  the  stations  which
 are  expected  to  be  electrified  by  the
 end  of  1959?

 The  Deputy  Minister  of  Railways
 (Bhri  8.  ा,  Ramaswamy):  (a)  36
 Stations.

 (b)  26  Stations.
 (c)  l.  Rupsa

 2.  Khantapara
 3.  Soro
 4.  Markona
 5.  Byree
 6.  Kapilas  Road
 7.  Nergundi
 8.  Charbatia
 9.  Raj-Ath-Garh

 10.  Talcher
 il.  Kaluparaghat
 12.  Rambha
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 18.  Hurhme
 14,  Ganjam
 i8.  Jagannathapur
 16.  Kesinga
 37.  Titilagarh
 18.  Khariat  Road
 19.  Sambalpur  Road
 20.  Rairangpur

 Gramsevaks
 ‘Boey.  Shri  8.  C.  Prodhan:  Will  the

 Minister  of  Community  Development
 be  pleased  to  state:

 (a)  the  total  number  of  Gramsevaks
 in  India  at  present  (State-wise);  and

 (b)  what  will  be  the  number  by  the
 end  of  Second  Five  Year  Plan  period?

 The  Minister  of  Community  Deve-
 lopment  (Shri  8.  K.  Dey):  (a)  and
 (b).  A  statement  giving  the  informa-
 tion  is  laid  on  the  Table  of  the  Lok
 Sabha.  {See  Appendix  श,  annexure
 No.  8.J

 Charkhi  Dadri  Station
 2088.  Shri  Ram  Krishan:  Wil)  the

 Minister  of  Railways  be  pleased  to
 state  the  total  monthly  income  from
 goods  and  passengers  traffic  of  Charkhi
 Dadri  Station  on  Rewari-Bhatinda

 Toute  of  the  Northern  Railway  since
 January,  958,  month-wise?

 The  Deputy  Minister  of  Railways
 (Shri  5.  दि अ  Ramaswamy):  A  statement
 is  laid  on  the  Table  of  the  Lok  Sabha.
 (See  Appendix  V,  annexure  No.  $2.)

 Canteen  in  Integral  Coach  Factory  at
 Madras

 2089.  Shri  Anthony  Pillai:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  a  canteen  for
 those  employed  in  the  Integral  Coach
 Factory  at  Madras;

 (b)  if  86,  whether  those  employed
 in  the  said  canteen  are  ratiway  em-
 ployees;  and
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 (०)  if  not,  whether  the  said  Factory
 has  been  exempted  fram  the  provisions
 of  the  Factories  Act  in  this  regard?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  No.

 ment

 (c)  Neither  the  provisions  of  the
 Factories  Act  nor  the  res  framed  by
 the  Madras  Government  under  Section
 46  of  the  Factories  Act  visualise  that
 the  staff  employed  in  Railway  canteens
 should  be  railway  servants,  and  there-
 fore  the  question  of  exemption  from
 the  provisions  of  the  Factories  Act
 does  not  arise.

 2.6  hrs.
 MOTION  FOR  ADJOURNMENT

 STATEMENT  By  FINANCE  MINISTER  IN
 WASHINGTON  RE:  QUEMOY  AND  MATSU

 ISLANDS

 Mr.  Speaker:  I  have  received  notice
 of  some  adjournment  motions.  One  is
 by  Shri  H.  N.  Mukerjee:  I  told  him
 that  I  was  not  satisfied  that  there  was
 anything  here  for  being  brought  up
 before  the  House  by  way  of  an
 adjournment  motion.  I  shall  read  out
 the  adjournment  motion:

 “The  statement  made  by  the
 Finance  Minister,  Shri  Morarji
 Desai,  in  a  radio  interview  in
 Washington  in  defiance  of  the  Ban-
 dung  principles  and  the  declared
 policy  of  the  Government  of  India
 in  regard  to  the  Chinese  People's
 Republic’s  inalienable  right  to  the
 offshore  islands  of  Quemoy  and
 Matsu.”

 I  have  got  a  cutting  from  the  news-
 paper  of  the  entire  report  of  his  state-
 ment  there  and  the  interview.  He
 only  says  that  there  ought  to  be  no
 violent  warfare  lest  it  should  engulf
 the  whole  world.  I  do  not  find  any
 statement  there  that  Quemoy  or  Matsu
 does  not  belong  to  the  People’s  Re-
 public  of  China.  He  is  not  arguing.

 He  is  emphatic  about  this  matter.  Shri
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 Morarji  Desai  is  not  here  now.  Under
 these  circurnstances,  I  thought  it  was
 not  necessary  that  every  statement
 that  was  made  by  any  Minister  any-
 where  in  the  world  should  become  a
 matter  for  adjournment  motion  here.
 I  do  not  know  if  he  has  informed  the
 Prime  Minister  that  he  is  going  to
 make  a  statement  and  sent  an  advance
 copy.  The  hon.  Prime  Minister  will
 be  in  the  same  position  as  any  others
 also  in  this  matter.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  I  got  this  only  half  an  hour
 ago.

 Mr.  Speaker:  The  hon.  Prime  Minis-
 ter  says  that  he  got  this  only  half  an
 hour  ago.

 Shri  Jawaharlal  Nehra:  I  am  not
 complaining  of  the  time.  I  am  pre-
 pared  to  deal  with  it  without  any
 notice.

 Mr.  Speaker:  All  that  I  can  say  with
 respect  to  this  matter  is  that  this  is
 not  the  first  of  its  kind.  Hon.  Minis-
 ters  go  on  various  businesses,  and
 somehow,  even  beyond  their  own
 legitimate  province,  they  are  asked
 questions  by  journalists,  and  some-
 times,  it  is  rather  difficult  to  avoid  the
 temptation  of  talking  to  them.  Under
 these  circumstances,  it  is  rather  diffi-
 cult  that  every  time  I  shall  go  on
 adjourning  the  normal  business  of  this
 House.  Let  us  await  until  the  hon.
 Minister  of  Finance  comes  in.

 Some  Hon.  Members:  Yes,  Sir.

 Shri  Nagi  Reddy  (Anantapur):
 Events  do  not  wait.  (Interruptions).

 Mr.  Speaker:  Anyhow,  he  will  be
 here.  Others  need  not  participate.
 Now,  what  about  Shri  H.  N.  Mukerjee?

 Shri  H.  N.  Mukerjee  (Calcutta—
 Central):  You  will  permit  me  to  say
 in  the  beginning  that  I  waitai  a  while
 before  I  sent  in  this  adjuurnmest
 motion,  because  I  wanted  to  find  out
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 if  there  was  any  disclaimer  or  any-
 thing  by  way  of  an  explanation.  But
 it  was  a  radio  interview  which  the
 Finance  Minister  gave,  and  I  dare  say
 there  is  a  recording  of  it  which  should
 be  available  to  our  representation
 abroad.  I  feel  that  this  is  very  impor-
 tant,  and  it  is  a  pity  that  successive
 Finance  Ministers  abroad  open  their
 mouth  and  put  their  foot  into  it.  This
 statement  as  reported  in  the  news-
 papers,—and  I  am  quoting  from  The
 Times  of  India  dated  the  2th  Septem-
 ber,  958—is  objectionable  in  itself,
 and  it  is  utterly  inconsistent  with  the
 Prime  Minister's  oft-repeated  stand  on
 the  issue  of  the  foreshore  islands  of
 Quemoy  and  Matsu.  You  will  permit
 me  to  quote  a  few  sentences  from  this
 report.

 “He  was  asked  if  India  favoured
 one  side  more  than  it  did  the
 other  in  the  Formosa  crisis.  The
 Finance  Minister  replied  ‘Who-
 ever  used  military  force  is  wrong,
 to  my  mind.  If  one  side  uses  mili-
 tary  means  and  the  other  side
 defends  itself,  I  cannot  say  that
 the  person  who  defends  himself
 is  wrong’.”

 Now,  in  regard  to  this  Formosa  crisis,
 as  the  journalist  concerned  put  it,  the
 Government  of  India.  through  our
 Prime  Minister,  has  made  our  position,
 our  national  position,  absolutely  clear,
 and  that  is,  we  know  who  is  in  the
 right  and  who  is  in  the  wrong.  There-
 fore,  this  is,  I  feel,  a  piece  of  pre-
 varication  which  is  utterly  unworthy
 of  a  man  holding  such  an  exalted
 position.

 Mr.  Speaker:  I  am  afraid  the  hon.
 Member  should  not  use  such  language.
 There  is  no  meaning  in  using  such
 language  as  this  against  any  hon.
 Member,  and  that  too,  a  Minister.
 There  can  be  honest  difference  of
 opinion.  I  myself  held  the  view  or
 thought  that  there  may  be  persons  in
 the  world,  and  particularly,  in  this
 country,  who  do  not  want  a  war,  what-
 ever  might  be  the  intention.  Hon.
 Members  have  urged  and  urged  that

 we  should  go  to  war.  But,  no,  the
 hon.  Prime  Minister  is  anxious  that
 there  ought  to  be  no  war  in  the  world,
 and  that  everything  must  be  settled
 peacefully.  That  is  one  view.  (Inter-
 ruptions.)  I  am  not  favouring  the  one
 view  or  the  other.  Are  we  to  discuss
 here  that  this  gentleman  should  have
 said  that  even  a  violent  war  must  be
 carried  on  against  Formosa,  and  then
 say  that  a  Minister  prevaricates  this
 and  that?

 Shri  Jawaharlal  Nehru:  May  I  ex-
 plain  my  position?

 Shri  H.  N.  Mukerjee:  You  will  let
 me  explain  myself  a  bit.  You  will
 permit  me  to  say  a  few  words.

 Mr.  Speaker:  The  hon.  Member  will
 not  cast  aspersions,  but  will  merely
 refer  to  those  points  to  allow  me  to
 come  to  a  conclusion  one  way  or  the
 other.

 Shri  H.  N.  Mukerjee:  I  am  not  going
 into  the  merits  of  the  question.  But
 I  say  that  prima  facie  an  issue  arises
 where  the  statement  of  the  Finance
 Minister  lends  itself  unfortunately  to
 an  interpretation  which  gravely  jeo-
 pardizes  our  position  in  regard  to  a
 very  friendly  neighbour.  And  I  do
 wish....

 Mr.  Speaker:  That  is  one  point.
 What  is  the  next  point?

 Shri  H.  N.  Mukerjee:  Over  and  over
 again,  at  a  time  when  there  are  mili-
 tary  activities  going.  on,  especially,
 on  the  part  of  the  American  troops
 in  Formosa  and  the  Navy  and  so  on
 and  so  forth....

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  There  is  the  Seventh  Fleet  in
 China.

 Shri  H.  N,  Mukerjee:  questions
 are  asked,  leading  questions,  to  which
 he  gives  answers  which  are  at  best
 equivocal  and  at  worst  a  complete
 repudiation  of  our  foreign  policy  in
 regard  to  China.  For  example,  when
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 he  was  asked  whether  our  sympathies
 lay  anywhere,  he  said  it  was  not  his
 business  to  say  which  Government
 should  hold  China.  ‘The  Communist
 Government  does  hold  China,  as  a
 matter  of  fact’,  he  added,  “it  is  not
 for  me  to  say  that  the  Government
 should  be  changed”.  I  cannot  imagine
 a  more  blatant  piece  of  deviation  from
 the  kind  of  policy  which  with  national
 support  the  Prime  Minister  has  pro-
 pounded.  I  therefore,  appeal,  and  I
 wish  the  Prime  Minister  at  least  to
 explain  the  position.

 I  am  not  going  to  hurry  anybody.
 Let  us  wait,  if  you  feel  in  your  wis-
 dom  that  it  is  better  that  we  should
 find  out  exactly  what  was  said.  The
 recording  of  the  interview  possibly
 would  be  available  by  that  time,  and
 that  ought  to  be  made  available  to
 this  country,  but  I  feel  that  for  the
 time  being,  a  statement  has  been  made
 by  a  very  exalted  representative  of
 the  Government  of  India,  who  is
 boosted  in  a  certain  section  of  the
 dubious  press  in  a  rather’  vulgar
 fashion,  as  a  successor  of  the  Prime
 Minister,  as  a  person  who  can  change
 the  policy  of  the  present  Government.
 Now,  statements  are  being  made  which
 go  against  the  grains  of  India's  foreign
 policy.  That  is  why  I  wish  that  some-
 thing  is  done  in  order  to  pour  oil,  so
 to  speak,  on  unnecessarily  and  gratuit-
 ously  troubled  waters  and  the  waters
 were  troubled  not  by  any  act  of  the
 Opposition  or  anybody  else  but  by
 certain  very  thoughtless  and  _irres-
 ponsible  pronouncements  of  the
 Finance  Minister.

 Shri  Jawaharlal  Nehru:  I  can
 understand  that  the  hon.  Member
 attaches  importance  to  certain  world
 problems.  But,  attaching  importance
 to  them  does  not  mean  that  we  should
 lose  our  sense  of  language  or  perspec-
 tive.  I  have  read  this  report  in  the
 same  newspapers  as  the  hon.  Member
 has  done,  and  the  whole  stress  as  a
 matter  of  fact,  is  as  follows.  May
 I  say  that  in  another  statement  on
 another  occasion,  the  Finance  Minis-
 ter  said  clearly—which  was  stating
 our  case—"We  consider  the  islands.  ...”
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 —and  this  was  about  Formosa,  not
 about  Quemoy  and  Matsu;  Formosa
 stands  further  away;  if  he  says,  For-
 mosa,  it  applies  much  more  to  Quemoy
 and  Matsu.  He  said  this:

 “We  consider  the  island  to  be
 Chinese  but  had  stated  our  view
 that  the  matter  should  he  settled
 peacefully.”

 He  has  not  at  any  time  swerved  from
 that  view,  but  he  has  been  laying
 stress  on  the  fact  that  it  should  be
 settled  peacefully.  Now,  whether  it
 can  be  settled  peacefully  or  not,  or
 whose  fault  it  is  that  we  are  having
 a  state  of  war  or  near-war  or  what-
 ever  it  is,  is  another  matter.

 I  really  do  not  think  that  the  hon.
 Member  is  at  all  justified  in  the  inter-
 pretation  he  has  put  or  the  other
 remarks  that  he  had  made  in  regard
 to  this,  because  the  whole  burden  of
 his  remarks  is  the  necessity  of  avoid-
 ing  war.  And  it  should  be  remember-
 ed  that  he  was  answering  questions.
 He  was  asked,  for  instance,  some-
 thing  about  the  Government  of  China,
 It  is  the  American  view-point,  or  at
 any  rate,  the  view-point  of  many
 Americans  or  some  Americans,  that
 the  Government  of  China  should  he
 changed.  Now,  he  says  ‘That  is  none
 of  my  business’  or  gives  some  answer
 to  that  effect.  Now,  the  hon.  Member
 takes  exception  to  that.  My  point  is
 that,  first  of  all,  having  made  his  posi-
 tion  clear  as  to  what  our  position  is,
 that  is,  that  Formosa  belongs  to  the
 Chinese  Government,  and  if  Formosa
 belongs....

 Shrimati  Renu  Chakravartty:  Which
 Chinese?  Nationalist  Chinese?

 Shri  Jawaharlal  Nehru:  Not  at  all.
 There  is  no.  difficulty  about  it.
 Obviously,  we  consider  that  it  is  the
 People’s  Government  of  China  that  he
 was  referring  to  in  the  context.  The
 other  is  not  referred  to  by  us  any-
 where.  There  is  no  doubt  about  that.
 After  all,  he  is  examined  and  he  talks
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 [Shri  Jawaharlal  Nehru)
 about  the  avoidance  of  war  and  our
 not  getting  entangled  and  all  that.  It
 may  be  that  the  problem  lost  its
 eertain  clearness  in  the  discussion
 about  non-violence  and  peaceful
 methods.  But  there  is  nod  question  of
 the  Finance  Minister  saying  anything—--
 I  have  gone  through  it  very  cere-
 fully—which  is  against  our  policy
 which  has  been  there  frequently  pro-
 elaimed  or  against  the  Bandung  princi-
 ples.  I  just  read  through  the  whole
 Bandung  thing.  I  do  not  know  fully
 if  the  hon.  Member  wants  to  know
 again  and  afresh  what  our  policy  is
 in  regard  to  Formosa  or  Taiwan  or
 Quemoy  or  Matsu.  It  is  as  clear  as
 anything  can  be.  We  only  recognise
 one  Government  of  China,  and  that  is
 the  People’s  Government  of  China.
 For  us,  constitutionally  or  legally  no
 other  Government  exists  there.  We
 know  cf  course,  that  there  is  a  certain
 government  controlled  by  the  Kuomin-
 tang  in  Formosa  or  Taiwan.  In  fact,  we
 know  that  it  also  controls  the  Quemov
 and  Matsu  islands.  But  because  we
 only  recognise  one  Government,  that
 is  the  People’s  Government,  we  think
 that  Formosa  and  those  islands  must
 necessarily  be  part  of  the  Chinese
 State,  that  is,  the  present  Chinese
 State  on  the  mainland.

 Quite  apart  from  this,  the  Quemoy
 and  Matsu  islands  are  about  six  or
 ten  miles  from  the  mainland.  It  is,
 as  I  have  said  previously,  something
 like  the  island  of  Elephanta  being
 occupied  by  an  enemy  sitting  in  front
 of  Bombay  City.  It  is  an  intolerable
 position—somebody  sitting  at  Ele-
 phanta  and  bombarding  Bombay  City.
 Therefore,  quite  apart  from  the  larger
 question,  it  is  extraordinarily  difficult
 for  this  position  to  be  stabilised  or
 to  be  accepted.

 Then  there  is  another  thing.  In  his
 speech,  the  Finance  Minister  referred
 repeatediy—and  this  itself  can  give
 the  key  to  what  he  was  thinking  of—
 to  Goa  and  said  “We  hold  that  Goa
 is  part  of  India.  It  is  part  of  India.
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 It  should  come  to  us.  We  think  we
 have  a  strong  case  and  all  that.  Yet
 we  do  not  take  violent  measures”,
 He  gave  that  as  a  parallel.

 Shrimati  Renu  Chakravartty:  If  the
 7th  Fleet  had  come  in,  what  would
 have  been  our  attitude?

 Shri  Jawaharial  Nehru:  That  is  not
 the  point.  I  am  not  discussing  that
 now.  I  am  discussing  what  the  Fin-
 ance  Minister  said.  He  gave  an
 example  and  said  ‘Goa  is  ours,  it
 should  be  ours;  yet  we  do  not  indulge
 in  military  or  violent  activities’.  He
 was  stressing  the  fact  that  the  pro-
 blems  should  be  solved  peacefully.
 Now,  whether  they  can  be  solved
 peacefully  or  not  is  another  question.
 Some  think  that  it  is  insolvable  by
 peaceful  methods.  That  is  a  different
 matter.  But  I  am  discussing  what  he
 said,  and  I  do  submit  that  there  is  no
 question  of  any  confusion  about  it,  if
 one  realises  it.

 Shri  H.  N.  Mukerjee:  May  I  ask  a
 question  of  the  Prime  Minister?  The
 report  says,  as  I  had  quoted  earlier,
 that  the  Finance  Minister  personally
 believed  that  it  was  not  his  business
 to  say  which  Government  should  ho!d
 China.  We  recognise  China  not  only
 de  facto  but  also  de  jure,  and  it  was
 only  a  statement  which  was  requisi-
 tioned  from  him  by  the  Correspondent,
 and  he  chose  not  to  say.  The  Prime
 Minister  may  be  content  with  it;  he
 has  made  his  bed  and  he  has  to  lie  on
 it.  But  I  do  ask  whether  he  can  re-
 concile  this  position  of  our  foreign
 policy  with  this  kind  of  statement
 made  by  the  Finance  Minister.

 Shri  Jawaharlal  Nehru:  I  have
 stated  that  it  was  in  answer  to  a  ques-
 tion  and  it  depends  on  the  type  of
 question  that  was  put.  It  is  obvious.
 A  question  is  put  ‘Do  you  want  a
 change?’  He  said—‘lit  is  none  of  my
 business.  It  is  for  the  Chinese  people
 to  determine’.  It  is  a  straight  answer.
 I  do  not  see  a@ny  difficulty  about  it.
 Our  position  and  our  polizy  are  quite
 clear  on  the  subject.
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 Mir.  Speaker:  The  hon.  Member,
 Shri  H.  N.  Mukerjee,  must  certainly
 be  satisfied  with  this.  When  the  hon.
 Prime  Minister,  who  is  in  charge  of
 external  affairs,  has  repeatedly  said
 what  Shri  H.  N.  Mukerjee  wants  him
 to  say,  why  should  he  worry  about
 what  another  Minister  says  elsewhere?
 I  am  really  surprised.  There  is  no
 fear  about  it.  It  is  certain  that  both
 the  Opposition  and  Government  are
 on  the  side  of  the  hon.  Prime  Minister
 so  far  as  the  external  affairs  policy
 is  concerned.  Nowhere  has  it  been
 criticised.  There  has  been  no  change
 of  policy.  Therefore,  again  and  again
 to  bring  up  every  other  statement
 made  by  another  Minister  and  make
 it  the  subject-matter  of  discussion
 here  and  to  try  to  create  disturbance
 in  the  minds  of  those  people  in  China~
 in  the  Government  of  the  People’s
 Republic  of  China—as  to  what  that
 really  means,  is  not  proper.  I  would
 only  request  hon.  Members  to  let
 sleeping  dogs  lie  and  not  to  make
 much  of  such  things.  If  the  hon.
 Prime  Minister,  who  is  in  charge  of
 external  affairs,  had  said  something
 even  though  indirectly  against  our
 policy,  I  would  allow  him  to  raise  it.

 Shri  Tangamani  (Madurai):  There
 is  collective  responsibility.

 Mr.  Speaker:  Collective  responsi-
 bility  is  there.  But  let  us  not  make
 a  flutter  and  give  a  wrong  impression
 to  the  outside  world.  The  hon.  Mem-
 ber  himself  must  have  said;  “This  does
 not  matter.  This  is  what  he  means”.
 (Interrputions.)  God  has_  created
 individuals,  not  one  single  tortoise  run-
 ning  over  the  whole  world.  There  are
 a  number  of  bulbs,  each  reflecting  its
 lustre.  Each  man  is  entitled  to  the
 language  that  he  uses.  It  may  be
 different  from  others.  Circumstances
 are  different,  the  manner  of  putting
 questions  may  all  be  different.

 Therefore,  from  a  distance  let  us  not
 misunderstand  what  any  Minister  has
 said.  If  he  had  said  apparentiy  some-
 thing  different  from  the  avowed  policy
 of  Parliamemt,  then  we  can  take
 cognisance  of  if.  I  am  appealing  to

 men
 all  sides  of  the  House.  If  anybody  pute
 a  question,  let  him  say,  ‘that  is  not
 the  interpretation;  this  is  the  inter
 pretation’.

 Shri  Asoka  Mehta  (Muzaffarpur):
 You  have  not  understoed  his  difficulty.
 Professor  Mukerjee  is  unhappy  because
 deviationism  and  revisionism  are  con-
 sidered  to  be  in  order  in  this  country.

 Mr.  Spéaker:  The  hon.  Member  is
 trying  to  take  advantage  of  this  situa-
 tion  and  say  something  which  he  has
 in  his  mind.

 Under  the  circumstances,  I  am
 very  happy  that  whatever  might  be
 the  impression  that  has  been  created
 in  any  part  of  the  world  by  the  hon.
 Finance  Minister's  statement,  there
 has  been  a  reiteration  of  our  policy

 in  unequivocal  terms  by  the  hon.
 Prime  Minister,  which  ought  to  be  the
 declaration  and  interpretation  of  the
 policy.

 Therefore,  I  would  appeal  to  hon.
 Members  that  hereafter—not  that  I
 am  putting  a  ban—they  may  make
 light  of  such  matters.  Wherever  there
 is  a  definite  policy  which  we  have
 accepted,  not  only  a  single  Ministe:
 but  the  whole  Cabinet  also  cannot
 change  it  without  the  consent  of  this
 House.  Under  the  circumstances,  let
 us  not  get  into  a  flutter  over  what
 this  Minister  says  or  that  Minister
 says,  so  long  as  the  policy  is  not
 changed  by  this  House.

 Shrimati  Renu  Chakravartty:  May
 I  point  out  that  on  various  occasions
 the  Prime  Minister  hiself  has  said  that
 he  does  not  like  our  going  abroad  and
 making  statements  against  our  coun-
 try?  If  these  are  made  such  an  issue, and  if  the  Finance  Minister  of  such  a
 big  country  goes  abroad  and  says  it,
 do  you  ask  us  make  light  of  it?

 Mr.  Speaker:  I  am  not  trying  to
 make  light  of  it.  Not  only  the  Finance
 Minister  but  everybody  who  goes  from
 this  country  ought  not  to  be  free
 with  respect  to  all  matters  pertaining
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 (Mr.  Speaker]
 to  us.  I  would  give  this  advice;  any
 Minister  who  goes  out  may  confine
 himself  only  to  the  point  for  which
 he  goes.  If  the  Minister  for  Steel
 goes,  let  him  not  talk  about  anything
 other  than  steel.  This  will  avoid  ail
 difficulties.

 Under  the  circumstances,  I  do  not
 think  there  is  any  necessity  for  me  to
 give  my  consent  to  this.  Consent  is
 withheld  to  this  motion.

 Shri  H.  N.  Mukerjee:  Would  you
 keep  it  pending  till  the  Finance  Min-
 ister  comes  back?

 Mr,  Speaker:  No,  no.

 32.29  brs.

 POINT  RE:  ADJOURNMENT
 MOTION

 Mr.  Speaker:  I  have  to  inform  the
 House......

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indian):  Mr.  Speaker,  I  have

 Mr.  Speaker:  I  have  disallowed  it.

 Shri  Frank  Anthony:  I  wanted  to
 gaise  one  or  two  matters....

 Mr.  Speaker:  Order,  order.  The
 hon.  Member  will  hear  me  and  then
 he  may  or  may  not  raise  it.  I  re-
 peated  the  other  day  and  I  do  so
 again.  Besides  being  an  ordinary
 Member,  he  is  also  one  of  the  Panel

 of  Chairmen;  therefore,  he  must  also
 know  what  exactly  I  have  proposed  to
 do.

 All  adjournment  motions  are
 brought  to  me.  He  knows  and  every
 other  hon.  Member  knows  that  with-
 out  my  consent,  it  cannot  be  brought
 up  before  this  House.  As  soon  as  I
 see  an  adjournment  motion,  I  examine
 it  and  say  either  that  it  is  a  matter
 of  law  and  order  or  some  other  thing,
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 this  is  not  specific  or  definite  or  an
 urgent  matter  of  public  importance.

 It  must  be  specific  and  definite;  it
 must  also  relate  to  something  which

 has  been  done  in  contravention  of
 the  prevailing  rule  or  law  etc.  There
 must  be  neglect  on  the  part  of  Gov-
 ernment  or  improper  action  on  the
 part  of  Government.  There  must  be
 default.  I  consider  all  these  and  come
 to  some  conclusion,  After  all,  I  have
 to  come  to  some  conclusion  and  I  do
 so.  Then,  when  I  tell  him  that  I  am
 not  going  to  allow,  the  hon.  Member
 may  keep  his  soul  in  patience.  If  ne
 wants  to  persuade  me  to  allow  the
 discussion,  he  will  kindly  write  to  me
 or  talk  to  me.  I  am  prepared  to
 bring  it  up  if  I  am  satisfied.  There
 is  no  such  urgency  with  respect  to
 this  matter  that  unless  it  is  decided
 today  the  Heavens  are  going  to  fall.
 Therefore,  the  hon.  Member  may  satis-
 fy  me  whether  the  statement  of  a
 particular  Minister  which  he  refers  to
 is  such  that  a  discussion  should  take
 place  on  it,  adjourning  all  the  other
 work  of  the  House.  I  have  got  to  de-
 cide  that  matter.  I  have  done  _  that
 and  if  any  hon.  Member  wants  to  get
 up  against  it  it  is  disobeying  my
 orders.

 I  am  giving  the  hon.  Member  an
 opportunity—I  am  not  shutting  him
 out  permanently—to  come  and  talk
 to  me  in  my  Chamber.  If  he  convin-
 ces  me,  I  can  bring  it  before  the
 House  tomorrow,  if  not  today.  If  I
 am  not  convinced,  there  is  no  other
 remedy  except  that  he  must  get  rid
 of  me.

 Shri  Frank  Anthony:  Sir.....
 Mr.  Speaker:  Order  please.  He

 cannot  get  rid  of  me  so  soon.

 Shri  Frank  Anthony:  I  want  to  raise
 a  point  of  order,  unless  you  say  I
 cannot  raise  it.

 Mr.  Speaker:  On  a  prior  occasion—
 it  was  some  five  years  ago,  soon  after
 my  becoming  Deputy-Speaker—this
 very  hon.  Member  wanted  to  raise  a
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 point  of  order.  I  then  told  him  that
 there  could  not  be  a  point  of  order
 9  vacuum—-when  one  item  of  work
 had  finished  and  when  another  item
 was  to  be  commenced.  Then  I  heard
 him  at  length  and  said  that  a  point
 of  order  could  not  be  raised  after  one
 subject  is  over  and  another  has  not
 started.  Similarly,  now  also  there
 cannot  be  any  point  of  order  unless  he
 saye  that  some  person  has  come  who  is
 not  a  Member  or  who  is  not  entitled
 to  take  part  or  any  Member  is  disturb-

 ing  the  business  of  the  House.  A  point
 of  order  can  be  raised  only  with
 respect  to  a  matter  that  is  being  con-

 sidered.  But,  there  is  no  such  matter
 now  before  the  House.

 Shri  Frank  Anthony:  My  point  of
 order  refers  to  the  ruling  which  you
 have  been  pleased  to  give.  The
 point  of  order  which  I  wanted  to  raise
 is  this.  With  all  due  respect,  I  sub-
 mit  that  your  ruling  is  not  in  order
 when  you  say  that  you  can  dispose  of
 an  adjournment  motion  in  your
 Chamber.  With  the  utmost  respect,  I
 say  that  it  is  not  within  the  com-
 petence  of  the  Chair  to  do  so.

 I  have  studied  the  rules.  I  may  be
 wrong  but  rules  84  to  87  say  that
 there  shall  be  no  general  discussion  on
 adjournment  motion  without  the  pre-
 vious  consent  of  the  Speaker.  I  am
 certainly  not  entitled  to  raise  a  general

 discussion  in  this  House  on  an  adjourn-
 ment  motion  without  your  previous
 consent.

 The  point  of  order  I  am  raising  is
 about  my  right  as  a  Member  of  the
 House  in  respect  of  an  adjournment
 motion  in  this  House.  The  House  has
 to  be  seized  of  the  matter.  Whether
 it  satisfies  the  conditions  of  admissi-
 bility  is  not  a  matter  between  me  and
 the  Speaker  in  his  Chamber.  I  refuse
 to  see  the  Speaker  or  any  Chairman
 on  a  matter  of  adjournment  motion.
 It  is  a  matter  of  urgent  public  im-
 portance.  I  and  the  House  between
 us  have  the  right  to  be  seized  of  it.
 You  have  absolute  jurisdiction  to  dis-
 allow  the  motion  but  I  submit  that
 it  is  on  a  par  with  a  point  of  order.
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 I  have  the  right  to  formulate  the
 grounds  of  admissibility  and  you  have
 the  right  to  disallow  the  motion.  But
 you  must  hear  me.  And  I  submit
 with  the  utmost  respect  that  the
 reason  you  have  given  here  is  palpa-
 bly  untenable.

 I  can  go  to  the  Supreme  Court  and
 say,  “Your  decision  is  palpably  un-
 tenable.....

 Mr.  Speaker:  I  am  afraid  there  is  a
 limit  beyond  which  the  hon.  Member
 cannot  go.  What  he  says  is.........
 (Interruption).

 Shri  Frank  Anthony:  You  have  said
 this  is  a  continuing  matter.  It  is  not
 a  continuing  matter.  The  statement
 of  the  Home  Minister  who  is  in
 charge  of  the  language  policy  of  the
 country  is  in  direct  violation  of  the
 assurance  given  by  the  Prime  Minis-
 ter.  It  is  not  a  continuing  matter.  You
 have  been  pleased  to  disallow  it  on  the
 ground  that  the  Minister  of  State
 when  he  said  that  Hindi  will  come  in
 as  a  language......  (Interruptions).

 Shri  Ramanathan  Chettiar  (Pudu
 Kottai):  On  a  point  of  order,  Sir.
 The  hon.  Member  is  questioning  the
 ruling  given  by  you  as  Speaker.  I
 do  not  think  he  can  question  the
 ruling  of  the  Chair.  He  can  question
 the  ruling  outside  the  House.

 Shri  Tyagi  (Dehra  Dun):  A  sub-
 mission  can  be  made.

 Mr.  Speaker:  I  have  understood
 both  the  hon.  Members.

 Shri  Frank  Anthony:  With  regard
 to  the  right  to  raise  an  adjournment
 motion  in  this  House.........

 Mr.  Speaker:  The  point  of  order
 raised  by  the  hon.  Member  is  that
 under  the  rules  my  consent  is  neces-
 sary  for  the  purpose  of  enabling  a
 discussion  here,  but  I  should  bring  it
 up  here  and  then  satisfy  him  whether
 my  refusing  consent  is  right  or  not  and
 that  he  has  got  the  right  to  discuss
 about  my  consent.
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 I  do  not  say  that  no  adjournment

 at  all  could  be  moved.  Consent  de-
 rends  naturally  upon  the  subject
 matter  of  the  motion.  Before  con-
 sent  is  given  I  have  to  decide  whether
 it  is  a  matter  of  urgent  public  im-
 portance.  I  have  also  to  decide  whe-
 ther  it  is  a  State  matter  or  a  matter
 that  can  be  brought  up  here.  There-
 fore,  in  effect,  what  he  wants  is  that
 this  House  should  decide  whether  all
 conditions  are  satisfied  or  not.  He
 wants  that  I  must  give  him  an  oppor-
 tunity  here.  That  is  not  the  rule,  and
 that  is  not  the  interpretation  of  the
 rule.

 If  that  is  so,  then,  as  a  matter  of
 fact,  I  will  have  to  bring  up  here
 every  question  given  notice  of.  Twenty
 thousand  questions  came  to  me;  Ba
 admit  some  of  them;  I  reject  some  of
 them.

 The  hon.  Member  says  he  does  not
 care  about  my  Chamber.  The  Cham-

 ber  is  part  of  the  House.  The  Cham-
 ber  is  not  my  private  house.  I  sit  as
 Speaker,  whether  I  sit  here  or  in  the
 Chamber.  I  am  entitled  to  dispose
 of  matters  in  my  Chamber.  Asa
 matter  of  fact,  I  dispose  of  many
 matters—whether  a  resolution  is  in
 order  or  not,  whether  an  amendment
 is  in  order  or  not  and  various  other
 matters.  I  put  my  signature  to  Bills
 which  have  been  passed  by  both

 /Houses  of  Parliament.  I  do  not  do
 all  these  things  in  the  House  with
 your  consent.  I  sign  Acts  which  the
 Supreme  Court  enforces.  Therefore,
 the  Speaker’s  Chamber  is  a  part  of
 this  House.  I  am  not  prepared  to
 accept  this  new  kind  of  interpretation.

 So  far  as  consent  is  concerned,  whe-
 ther  to  questions  or  motions,  it  is  I
 that  have  to  decide  whether  it  should
 be  given  or  not.  I  am  not  going  to
 give  an  opportunity.  It  is  absolutely
 against  the  spirit  of  the  rules.  Then
 practically  the  whole  matter  may  be
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 discussed  which  I  do  not  want  to  dis-
 cuss  here.  It  is  not  everything,  every
 statement  made  anywhere  in  the
 world  that  can  form  the  subject-
 matter  of  an  adjournment  motion.
 For  discussion  of  an  adjournment
 motion  two  and  a  half  hours  are  given.
 Here  it  will  take  two  hours  to  decide
 the  admissibility.  Not  only  this  hon.
 Member  but  some  other  hon.  Members
 will  have  the  right  to  say  that  it  is
 urgent  and  that  in  addition  to  the
 grounds  given  by  Shri  Frank  Anthony
 they  have  got  other  grounds.  He  may
 say  that  there  is  a  default  on  the  part
 of  Government.  What  is  sought  to  be
 avoided  will  be  discussed  and  I  think
 we  cannot  get  on  with  any  work  here.

 I  have  got  the  right—the  Speaker
 has  got  the  right,  whoever  may  be  the
 Speaker-to  find  out  whether  consent
 should  be  given  or  not.  I  will  treat
 it  as  a  contempt  of  the  Speaker  if
 hereafter  any  hon.  Member  wants  ६०
 raise  a  point  of  order  regarding  it,
 obstructing  all  the  proceedings  of  the
 House.  If  he  has  any  doubt  he  687
 convince  me.  The  hon.  Member  says
 that  he  refuses  to  come  to  my  Cham-
 ber.  Hereafter  I  am  not  going  to  call
 the  hon.  Member  to  my  Chamber  for
 any  purpose.  He  has  been  a  member
 of  the  Panel  of  Chairmen.  I  am
 seriously  considering  whether  I  should
 have  the  hon.  Member  in  the  Panel  of
 Chairmen  because  he  does.  not
 respect  the  Speaker’s  Chamber.  I

 never  expected  this  kind  of  statement
 from  an  old  parliamentarian.

 Therefore,  if  any  hon.  Member
 feels  that  consent  ought  not  to  have
 been  withheld  by  me,  it  is  open  to
 him  to  write  to  me  whether  he  cares
 to  come  to  me  or  not.  I  will  look  into
 the  matter  and  if  I  still  fee]  that  there
 are  no  grounds  I  will  immediately
 send  him  a  reply,  or  otherwise  I  will
 bring  it  before  the  House.

 But,  so  far  as  this  case  is  concerned,
 if  he  does  not  care  to  come  to  my
 Chamber,  I  am  not  prepared  to  call
 him  hereafter.
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 G@hri  Framk  Anthony:  Sir,  I  must  res
 pectfully  protest  against  your  reflect-
 ion.  I  merely  said  that  so  far  as  my
 adjournment  motion  is  concerned,  I
 am  not  obliged  to  eome  to  the
 Speaker’s  Chamber.  But  you  have
 used  that  to  say  that  you  will  have
 seriously  to  consider  removing  me
 from  the  Panel  of  Chairmen.  You
 may  take  it  from  me  that  I  am  resign-
 ing  from  the  Panel  of  Chairmen  and
 from  every  other  committee.  I  am
 asserting  my  right  as  a  Member.
 Because  I  happen  to  be  an  isolated  in-
 dependent  Member  here,  you  use
 gratuitiously  offensive  remarks  against\
 me.  IT  am  resigning  here  and  now
 from  the  Panel  of  Chairmen.

 Mr.  Speaker:  I  accept  it  most  gladly.
 We  will  now  proceed  to  the  next  time.

 bri  M.  R.  Masani  =  (Ranchi-East):
 Will  you  allow  me  a  minute,  _—  Sir?
 The  issue  that  arises  is  whether  or
 not  this  House  should  know  what  the
 subject-matter  of  an  adjournment
 motion  tabled  by  an  Hon.  Member  is
 and  the  grounds  on  which  the  Chair
 allows  or  disallows  it.  This  morning
 you  disallowed  two  adjournment
 motions.  In  regard  to  one,  you  allow-
 ed  the  House  and  the  country  to  know
 for  25  minutes  what  the  motion  was
 about  and  why  it  was  disallowed.  The
 Prime  Minister  even  made  a Oe  state~
 ment.  Is  it  not  fair  that  this  House
 should  know  what  other  adjournment
 motions  were  tabled  this  morning
 and  why  the  Chair  disallowed  them?
 That  is  all  we  want  to  know.  If  the

 House  is  not  allowed  to  know  what  the
 adjournment  motion  is  about,  it  takes
 away  something  from  the  Members  of

 “this  House  which  belongs  to  this
 House.

 Mr.  Speaker:  Is  it  the  suggestion
 of  Shri  Masani  that  I  must  bring  up
 every  adjournment  motion  before
 the  House?  Any  person  can  table  an

 adjournment  motion.  He  may  say  he
 feels  it  is  very  important.

 I  have  divided  adjournment  motions
 into  three  groups.  In  the  first  category
 are  those  which,  prima  facie,  according
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 to  me,  it  is  not  necessary  to  bring  up
 before  the  House  and  spend  away  the
 time  of  the  House.  The~e  is  a  lot  of
 difference  between  this  one  and  the
 other  that  was  brought  up  before  the
 House  today,  if  the  hon.  Member  will
 look  into  it.  I  do  not  want  to  go
 into  the  merits  of  it.  Every  hon.
 Member  feels  that  immediately  he
 tables  an  adjournment  motion  I  must
 bring  it  up  before  the  House  and  dis-
 cuss  it.  The  argument  is,  “Because
 you  allowed  25  minutes  for  the  other,
 you  must  allow  us  l5  minutes’—I  am
 not  prepared  to  accept  it.  If  prima
 facie  there  is  nothing  in  an  adjourn-
 ment  motion  which  requires.  clari-
 fication,  etc.  it  is  open  to  me  not  to
 bring  it  up  before  the  House;  but
 disallow  it.  But  on  the  other  hand,
 if  I  want  clarification  and  I  would  like
 to  hear  the  hon.  Member  concerned  at
 the  primary  stage,  to  find  out  what
 exactly  is  the  matter,  whether  it  is
 such  a  serious  thing  and  so  on.  I
 bring  it  up  and  hear  hon.  Members  so
 that  I  may  give  my  consent  or  I  may
 withhold  it.

 If  I  make  up  my  mind  to  give  con-
 sent,  I  will  request  50  hon.  Members

 here  to  get  up  and  then  if  I  find  the
 requisite  number,  I  will  allow  it.  So,
 these  are  the  three  stages  or  the  three
 modes  in  which  the  adjournment
 motions  are  dealt  with.

 There  is  no  good  drawing  an  analogy
 between  the  one  and  the  other.  There
 are  cases  and  cases.  It  only  shows
 that  I  am  not  arbitrary.  Wherever  I
 feel  that  I  must  take  the  House  ints
 eonfidence,  if  there  is  something  ser-
 ious  and  if  I  want  to  hear  anything
 more  I  am  only  too  anxious  to  bring
 the  matter  up  here  though,  I  may
 myself  feel  in  my  mind  that  it  is  not  a
 fit  motion  for  adjournment.  In  these
 circumstances,  let  us  not  draw  an
 analogy.  This  is  a  single  instance;  it
 is  rather  unfortunate.  He  said  that
 he  is  not  recognising  the  Chamber
 and,  therefore,  I  was  obliged  to  say,  “I
 will  allow  you  not  to  recognise  the
 Chamber  at  all......”
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 Shri  Jaipai  Singh  (Ranchi  West-
 Reserved-Sch.  Tribes):  Will  you  kind-
 ly  clarify  the  position  of  the  three
 different  kinds  of  adjournment
 motions?  ‘You  have  not  made  it  clear
 yet.

 Dr.  Sushila  Nayar  (Jhansi):  Sir,  on
 @  point  of  order.

 Mr,  Speaker:  Let  me  hear  him.

 Shri  Jaipal  Singh:  Sir,  I  hope  I  have
 understood  you  correctly.  Your
 fruling  means  that  where  you  have  not
 admitted  adjournment  motions,  no
 discussion  shall  take  place.  The  only
 discussion  that  shall  take  place  is
 after  consultation—that  is,  in  the  case
 of  a  person  who  will  see  you  or  write
 to  you.  Then,  you  will  give  your
 reasons.  If  you  are  satisfied,  it  will
 come  up.  So,  your  ruling  is  that  once
 you  disallow  a  motion,  no  discussion
 will  be  permitted,  but  in  other  cases,
 you  will  give  an  opportunity  to  Mem-
 bers.  The  confusion  starts  with  re-
 gard  to  the  second  and  third  types  of
 adjournment  motions  and  I  would  like
 to  know  what  exactly  you  mean.

 Mr.  Speaker:  Prima  facie,  it  is  open
 to  me  to  come  to  a  conclusion  as  to
 whether  an  adjournment  motion  is  to
 be  given  consent  to  or  not.  If  J  am
 definite  that  consent  ought  not  to  he
 given,  I  disallow  it.  I  do  not  bring

 it  up  here.

 Shri  Jaipal  Singh:  No  discussion.

 Mr.  Speaker:  No  discussion.  The
 third  type  is  where  I  am  in  a  little
 doubt  and  I  would  like  to  have  some
 more  facts  regarding  the  matter  before
 I  come  to  a  conclusion,  e.g.,  with  res-
 pect  to  the  urgency  or  with  respect  to
 the  correctness  of  the  facts  as  stated:
 whether  it  is  from  some  newspaper  or
 other  source  which  makes  the  hon.
 Member  believe.  Then  I  get  the
 Government's  version.  After  hearing
 both  sides  if  there  is  a  general  agree-
 ment  that  nothing  more  need  be  done
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 in  regard  to  that  matter.  I  do  not  give
 my  consent.  In  one  case  when  it  was
 a  serious  matter,  I  allowed  an  adjourn-
 ment  motion  and  a  full-dress  discus-
 sion.  So  far  as  the  first  is  concerned,
 where  I  refuse  to  give  my  consent  and
 I  dispose  of  it  in  my  Chamber,  I  give
 an  opportunity  to  the  hon.  Member  to
 write  to  me,  or  if  he  can  call  on  me,
 I  would  allow  him  an  opportunity  to
 present  his  case.  Even  in  such  cases,
 that  opportunity  is  there.  If  I  am
 satisfied  that  some  further  elucidation
 is  necessary,  I  will  bring  it  up  here
 on  this  next  day  and  thus  allow  him
 and  other  hon.  Members  to  tell  me
 not  only  in  my  Chamber  but  in  the
 House  also.  To  that  extent  discretion
 must  be  left  to  me.  I  am  not  shutting
 out  any  hon.  Member.  I  am  trying  to
 take  jurisdiction  only  in  one  case
 out  of  a  hundred  and  if  even  that  is
 refused  to  me,  I  cannot  get  on  in  this
 House.

 I  would  request  all  hon.  Members  to
 remember  that  the  other  Assemblies
 are  watching  how  we  are  carrying  on
 the  proceedings.  lf  Shri  Anthony
 wanted,  he  might  have  told  me  0
 written  to  me.  If  I  am  satisfied  with
 respect  to  the  other  reasons  set  out  in
 the  letter  I  would  not  have  hesitated
 to  change  my  opinion.  If  he  would
 convince  me,  I  am  always  prepared.
 I  am  not  against  any  particular  hen.
 Member.  In  these  circumstances,  let
 this  matter  be  set  at  rest  here.  Does
 Dr.  Sushila  Nayar  want  to  say  any-
 thing  more?

 Dr.  Sushila  Nayar:  Sir,  I  want  to
 submit  in  all  humility  that,  under  the
 rules,  there  could  be  no  discussion  of
 the  ruling  of  the  Speaker  and  for  the
 last  fifteen  minutes  or  so  we  are  dis-
 cussing  the  ruling  of  the  Speaker.  You
 are  extremely  kind  and  generous  in
 permitting  it.  It  is  for  the  House  to
 respect  the  Chair  and  thus  respect  it~
 self.  I  submit  in  all  humility  that
 henceforward  you  will  be  so  kind

 a not  to  give  a  single  minute  for  a  dis~
 cussion  of  the  ruling  given  by  the
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 Speaker  because  that  is  the  only  right
 procedure  and  the  right  standard  of
 dignity  and  behaviour  that  is  becom-
 ing  of  us....  (Interruptions).

 Mr.  Speaker:  She  is  only  reiterat-
 ing  what  I  said.

 Raja  Mahendra  Pratap  (Mathura):
 Let  us  all  form  a  harmonious  group
 so  that  friction  may  be  removed.  We
 can  all  sit  together  and  try  to  come  to
 one  point.  Let  there  be  harmony.
 (Interruptions  )

 Shri  C.  K.  Bhattacharyya  (West
 Dinajpur):  May  I  make  one  submis-
 sion?  In  the  West  Bengal  Assembly,
 the  Speaker  allows  the  adjournment
 motions  to  be  read  in  the  House  and
 then  disallows  them,  ‘if  necessary.....
 (Interruptions  )

 Mr.  Speaker:  Order,  order.  We  shall
 proceed  to  the  next  business.

 732.46  hrs.
 PAPERS  LAID  ON  THE  TABLE

 AMENDMENTs  TO  Detpr  (CONTROL  oF
 BUILDING  OPERATIONS)  REGULATIONS

 The  Minister  of  Health  (Shri  Kar-
 markar):  I  beg  to  lay  on  the  Table,
 under  sub-section  (3)  of  Section  39
 of  the  Delhi  (Control  of  Building
 Operations)  Act,  ‘1955,  a  copy  of  each
 of  the  following  Notifications  making
 certain  amendments  to  the  Delhi
 (Control  of  Building  Operations)

 Regulations:
 (i)  S.R.O.  No,  2777  dated  the  24th

 November,  3956
 Gi)  S.R.O.  No.  70  dated  the  25th

 May,  1957;
 (iii)  S.R.O.  No.  3083  dated  the  28th

 September,  ‘1957;  and
 (iv)  S.R.O.  No.  3823  dated  the  30th

 November,  1957.

 [Placed  in  Library;  See  No.  LT-98/
 58.J

 FirmtacHa  Prapesx  Seep  Porato
 (Controx)  Orprr

 The  Minister  of  Cooperation  (Dr.  P.
 8.  Deshmukh):  I  beg  to  lay  on  the
 84(A)  LSD—5.
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 Table,  under  sub-section  (6)  of  Sec-
 tion  3  of  the  Essential  Commodities
 Act,  1955,  a  copy  of  the  Himachal  Pra-
 desh  Seed  Potato  (Control)  Order,
 3958  published  in  Notification  No.  G.
 S.  R.  758A  dated  the  29th  August,
 1958.

 [Piaced  in  Library;  See  No.  LT-939  /
 58.)

 AMENDMENTS  TO  ‘Dewar  Moror
 Venicrzes  RULES

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  I  beg  to  lay  on

 the  Table,  under  sub-section  (3)  of
 Section  233  of  the  Motor  Vehicles  Act,
 1939,  a  copy  of  each  of  the  following
 Notifications  making  certain  amend-
 ments  to  the  Delhi  Motor  Vehicles
 Rules,  940:—

 (i)  Notification  No.  F  12/130 /56-
 MTIHOME  dated  the  3rd
 September,  958  published  in
 Delhi  Gazette;

 (ii)  Notification  No.  12/154/56-
 MT/HOME  dated  the  3rd
 September,  4958  published  in
 Delhi  Gazette;

 [Placed  in  Library;  See  No.  LT-920/ 58.)

 12.47  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:

 “In  accordance  with  the  provi-
 sions  of  rule  25  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sit-
 ting  held  on  the  llth  September,
 1958,  agreed  without  any  amend-
 ment  to  the  Banaras  Hindu  Uni-
 versity  (Amendment)  Bill,  1958,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the
 2nd  September,  1958”,
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 22.48  hrs.
 ARREST  AND  CONVICTION  OF  A

 MEMBER

 Mr.  Speaker:  I  have  to  inform  the
 House  that  I  have  received  the  fol-
 lowing  telegram  dated  the  l2th  Sept-
 ember,  ‘1958,  from  the  District  Magis-
 trate,  Barabanki:—

 “Y  beg  to  intimate  that  Shri  Ram
 Sewak  Yadav,  Member,  Lok
 Sabha,  was  arrested  today  before
 the  Court  of  Sub-Divisional
 Magistrate,  Fatehpur,  at  3-30  p.m.
 under  section  480,  Criminal  Pro-
 cedure  Code,  for  contempt  of
 Court  by  interrupting  the  said
 Court  while  sitting  in  a  stage  of
 judicia]  proceedings.  He  was  tried
 and  convicted  under  section  228,
 Indian  Penal  Code.  Letter
 follows.”

 12.48)  hrs.

 ARREST  OF  A  MEMBER

 Mr.  Speaker:  I  have  to  inform  the
 House  that  I  have  received  the  fol-
 lowing  telegram  dated  the  ह 12, च
 September,  ‘1958,  from  the  District
 Magistrate,  Kheri  Lakhimpur:—

 “Shri  Khushwaqt  Rai,  Member,
 Lok  Sabha,  arrested  in  Lakhim-
 pur,  today,  under  sections  5i/
 107/117,  Criminal  Procedure
 Code,  for  causing  apprehension  of
 breach  of  public  peace,  in  con-
 nection  with  food  agitation.  Letter
 follows.”

 2.49  hrs.
 MERCHANT  SHIPPING

 contd.
 BILL—

 Mr.  Speaker:  The  House  will  now
 resume  discussion  on  the  motion  for
 consideration  of  the  Merchant  Ship-
 ping  Bill,  1958,  as  reported  by  the
 Joint  Committee,  moved  on  the  320
 September,  1958,  and  also  the  amend-
 ment  for  recomitting  the  Bill  to  the
 Joint  Committee  moved  by  Shri  Tri-
 dib  Kumar  Chaudhuri  on  that  date.
 Out  of  5  hours  agreed  to  by  the  House

 for  general  discussion,  4  hours  and  8
 minutes  now  remain.

 After  the  general  discussion  is  over,
 clause  by  clause  consideration  and
 third  reading  of  the  Bil)  will  be  taken
 for  which  3  hours  have  been  fixed.

 Shri  Raghunath  Singh  may  continue
 his  speech.

 की  रघुनाथ  सिह  (वाराणसी)  :
 ग्रध्यक्ष  महादय,  में  कल  कह  रहा  था  कि
 सन्‌  १६४७  की  शिपिंग  पालिसी  सफल
 नहीं  हुई  ।  इस को  कारण  यह  है  कि उस
 नीति  के  अनुसार  हमें  सन्‌  १६५४  तक  २०
 लाख  का  टनेज  पूरा  करना  था,  ।  लेकिन
 सन्‌  १६५४  तक  सिर्फ  ४  लाख  टन  के  ही
 हमारे  पास  जहाज़  ह्य  7  इस  तरह  से  १६
 लाल  टन  का  गप  रहा  1  इसलिये  सन्‌  १६४७
 की  नीति  के  आबार  पर  कोई  नीति  बनाना
 उचित  नहीं  होगा  t  शिपिंग  कम्पनियों  ने
 इस  पीरियड  में  अपने  इंटर्नल  'रिसोसेंज
 में  कोई  प्रगति  नहीं  की  ।  कोई  फारेन  कैपिटल
 यह  कम्पनियां  नहीं  लाई  ।  सिर्फ  उस  समय
 में  जब  कि  युद्ध  के  पश्चात्‌  थोड़ा  वार  रिजर्व
 फंड  था,  उस  फंड  से  कुछ  जहाज  लाये  गये,
 लेकिन  उस  के  पदचात्‌  कोई  प्रगति  नहीं
 हुई  t  फरस्टे  फाइव  इश्नर  प्लैन  में  इन  कम्पनियों
 के  देते  के  वास्ते  २३  करोड़  ०  का  लोन
 रखा  गया  था  ।  लेकिन  इस  २३  करोड़  ०
 में  से  केवल  १६  करोड़  ०  दन  कम्पनियों
 ने  लिया  |  इस  का  फल  यह  ढुम्ा  कि  फस्ट
 फाइव  हदर  प्लेन  का  जो  टार्गेट  था  उस
 टार्गेट  को  हम  दूसरी  फाइव  इश्नर  प्लैन  में
 प्राप्त  कर  सके  ।  सरकार  ८५  प्रतिशत  शिपिंग
 कम्पनियों  को  लोन  देती  है  ऐपी  अवस्था  में
 भी  कम्पनियों  ने  लोन  नहीं  लिया  ।  भ्रौर
 हमारा  टार्गेट  पूरा  नहीं  किया  t  सेफेण्ड
 फाइव  भ्र  प्लैन  का  टार्गेट  ८  लाख  टन  का
 रक्खा  गया  है  ।  इस  टार्गेट  के  लिये  ३७
 करोड़  स०  रखा  गया  था  पाटिल  साहिब
 कहते  हैं  कि  जो  ३७  करोड  रुपया  रखा  गया
 था  बहू  पहले  वर्ष  में  ही  समाप्त  हो  चुका
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 है  t  उन  के  भाषण  से  यह  जाहिर  हुआ  कि
 अभी  हमारे  पास  जो  कुछ  जहाज  हैं  वह  सब,
 और  झाड  को  भी  ले  कर,  करीब  ७  लाख
 ८४१  हजार  टन  होंगे  ।  €  लाख  टन  को  पूरा
 करने  के!  लिये  १  लाख  २०  हजार  टन  बाकी
 बचता  है  -  उस  के  लिये  २३  करोड़  हु
 कहां  से  भायेगा  ।  इस  के  वास्ते  पाटिल
 साहब  ने  हाउस  के  सामने  कोई  स्कीम  नहीं
 रखी  t  पाटिल  साहिब  कहते  हे  बेन  क्रेडिट
 पेन  क्रेडिट'  की  बात  जो  हम  ने  भ्रखबार
 में  देखी  है  जो  कि  जापान  दे  रहा  है  उस  से

 कुल  ४  या  ५  जहाज  श्  सकते  हूँ  7  उन  से  ्
 लाख  टन  का  टार्गेट  पूरा  नही  होगा  ।

 बल्ई  टनेज  भ्राज  क्या  है  ?  दुनिया  में
 ११  करोड़  टनेज  के  जहाज़  हें  ।  उन  जहाज़ों
 की  तादाद  २३,८०४  है  ।  जब  युद्ध  समाप्त

 हुआ  था  उस  समय  से  आज  हमारी  हालत  खराब
 है  |  युद्ध  के  बाद  हमारे  पास  बल्ड  टनेज  का
 ्र  परसेन्ट  था।  लेकिन  श्ाज  जो  विश्व

 का  टनेज  है  उसका  कुल  Tok  परसेन्ट  ही
 इंडिला  का  टनेज  है।  युद्ध  क ेबाद  जो  हमारा
 टनेज  था  उस  से  भी  श्राज  खराब  है  t  यह
 भी  हालत  तब  है  जब  कि  छिपिंग  कम्पनियों
 को  लोन  दिया  गया  है,  श्रगर  लोन  न  दिया
 गया  होता  तो  जो  प्रगति  टनेज  ने  की  है  वह
 भी  नहीं  हो  सकती  थी  ।  झाप  देखिये  कि
 बल्ड  ट्रेड  के  मुकाबले  में  हमारा  परसे-टेज
 ब्या  है।  आज  बल्डें  के  ट्रेड  का  ३  परसेन्ट
 हमारा  ट्रेड  है  7  जब  हमारा  ट्रेड  ३  परसेन्ट
 है  तो  हमारे  पास  टनेज  भी  ३  परसेन्ट  होना
 चाहिये  भर्थात्‌  हमारा  टनेज  टार्गेट  ३०  लाख
 टने  का  होना  चाहिये।  पाटिल  साहब  ने
 कहा  टागेंड  २५  लाख  टन  का  हना  चाहिये।
 लेकिन  उन्होंने  यह  बात  जाहिर  नहीं  की  है
 कि  वहू  २५  लाख  टन  के  कंबलूजन  पर  कैसे
 पहुँचे  ।  में  तो  कहता  हूं  कि  हमारा
 टार्गेट  ३०  लाख  टन  का  होना  चाहिये  ।
 लेकिन  अगर  वह  मान  लिया  जाय  कि  २५
 साल  टन  ही  हमारा  टार्गेट  होना  चाहिये  तो
 उसके  लिये  भी  रुपया  कहां  से  पायेगा  ?

 Bin
 झाप  कहते  हे  कि  थर्ड  फाइव  इधर  प्लौतसे
 ड  फाइव  इभर  प्लैन  की  बात  सोचनी  चाहिये  |
 शायद  हम  सन्‌  १६६६  के  झन्दर  जो  हमने
 सन्‌  १६४७  में  २०  लाख  टन  का  अपना
 टार्गेट  रखा  था,  उसे  पूरा  कर  सकें  |  उसके
 बाद  हम  को  करीब  करीब  १५७  जहाजों  की
 झावश्यकता  होगी  और  २२  करोड  रुपया
 प्रतिवर्ष,  १६५६  के  बाद,  थर्ड  फाइव  द्र
 प्लैन  के  वास्ते  चाहिये  7  तब  हम  २०  लाख
 टनेज  को  पूरा  कर  सकेंगे  ।  हमारे  सामने
 कोई  स्कीम  नहीं  आई  हैं  । हम  सन्‌  १६५६  के
 बाद  प्रति  वर्ष  २२  करोड़  रु०  कहां  से  लायेंगे  ।
 इसके  'परचात्‌  श्राप  देखिये  कि  सन्‌  १६४७
 का  जो  २०  लाख  टन  टार्गेट  को  पूरा  करने  रा
 प्रपोजल  था  अगर  हम  उसे  पूरा  करना  चाहें
 तो  सन्‌  १६६६  तक  हमें  १५४  करोड़  रु०  की
 झावश्यकता  होगी  ।

 मैंने  एक  स्कीम  रखी  है  जो  कि
 “part  of  the  record”  समझी  जाय  1

 यह  बहुत  बड़ी  स्कीम  हे  किस  तरह  से
 १६७५  के  श्रन्त  तक  हम  २५  लाख  टन  के
 टागें  को  प्राप्त  कर  सकते  हैं  ।  लेकिन  भगर
 इन  कम्पनियों  पर  छोड़  दिया  जायेगा  तो  यह
 कम्पनिय/  एक  साल  में  ४०,०००  टन  से
 ज्यादा  टनेज  नहीं  बढ़ा  सकतीं  ।  मे  भव  भापको
 बतलाना  चाहता  हूं  कि  झ्ाखिरकार  रुपया

 हमारे  पास  कहां  से  झायेगा  ।  पाटिल  साहब  से
 इस  के  लिये  हमारे  सामने  तीन  साधन  रखे

 हैं  7  वे  कहते  हैं;  इंटर्नल  'रिसोसेंज,  इंटर-
 नैदानल  लोन्स,  ईविवटी  लोन  भर्थात्‌  फोरेन
 पाटिसिपेद्दान  |  जहां  तक  इंटनंल  रिसोसेंज  का
 सवाल  है,  भ्राज  तक  जो  जहाजी  कम्पनिया

 हैं  वह  रुपया  नहीं  ला  सकी  ।  द्पने  रुपये  से

 यह  शिपिंग  की  तरक्की  नहीं  कर  सकीं  ।

 उन्होंने  सिर्फ  सरकारी  लोन्स  से  तरक्की  की

 है,  जबकि  हम  उनको  ८५  परसेन्ट  लोन  देते

 है  t  भगर  कोई  व्यापार  करना  चाहे  शौर  उसको

 १००  में  से  5५  to  कर्ज  मिल  जाये  तब  फिर
 क्या  है  ?  हर  आदमी  व्यापार  करना  चाहेगा  ।

 बहू  स्थिति  इस  समय  हिन्दुस्तान  की  दिपिस
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 [श्री  रघुवाथ  सिह]
 कम्पनियों  की  हैं  1  पाटिल  साहब  ने  कमेन्ट
 किया  है  कि  फोरेन  पार्टिसिपेश्नन  बहुत  रिस्की
 है  ।  उन्होंने  कहा  कि  सन्‌  १६४७  में  जो  २५
 परसेन्ट  रखा  गया  था  उस  को  भी  लोगों  ने
 पूरा  नहीं  किया  1  भाज  फिर  हमारे  ऊपर
 २५  परसेन्ट  क्‍यों  छोड़ा  जा  रहा  है  ।  या  तो
 यह  कहिये  कि  फारेन  पार्टिसिपेशन  होना
 अआाहिये,  या  फिर  उरा  को  इनक्रिज  नहीं  करना
 चाहिये  ।  हिन्दुस्तान  चाहे  जैसी  भी  पालिसी
 बनाये,  लेकिन  जो  पूरानी  चीज  हमारे  लिये
 फायदेमन्द  साबित  नहीं  हो  सकी  उस  को
 दुबारा  लाना  कोई  बुद्धिमानी  की  बात  नहीं  है  ।

 भागे  चल  कर  आप  देखेंगे  कि  हमारे
 सामने  च्वायस  क्‍या  है  वह  है  लोन  यानी
 फारेन  पाटिसिपेशन  ।  में  लोन  के  सख्त  खिलाफ
 हैं  7  आज  इण्डिया  पर  २४३  करोड़,  ३  लाख
 रु०  के  करीब  प्राचीन  लोन  है  ।  ४२  करोड़
 २५  लाख  सु०  का  लोन  रेलों  के  वास्ते  लिया
 गया  है  ।  हिन्दुस्तान  के  अपर  कुल  कर्ज  है
 २८५  करोड़  रुपये  का  ।  हिन्दुस्तान  कजे  से
 दबा  हुआ  है  7  अभी  २००  मिलियन  डालर  की
 फुडग्रेन्स  के वास्ते  एड  मिल  रही  है  t  श्राखिर-
 कार  जब  इस  तरह  से  बाहर  से  रुपया  ले  रहे
 @  तो  कहों  ऐसा  न  हो  कि  लोन  की  बाढ़  से
 हिन्दुस्तान  को  एक  दिन  अपने  को  बहाना  न
 पड़े  7  हिन्दुस्तान  उसी  तरह  से  बिक  जाय
 जिस  तरह  से  कि  मिस्र  बिक  गया  था  ।
 पराधोीन  हो  गया  था,  थाईलेण्ड  में  चार  महोने
 पहले  लोन  के  कारण  वहां  की  गंवनेमेंट  फंल
 हो  गई  |  त्रिपुल  संप्राम  को  भाग  जाना  पडा  ।
 लोन  हम  लें,  लेकिन  इतना  ही  लें  जितना  कि
 हम  भासानी  से  ले  सके  ।  इतना  न  लें  कि
 हिन्दुस्तान  की  गरीब  जनता  उसे  लौटा  न
 पाये,  उसे  हम  लोग  कसी  तरह  से  हीन
 दे  सकें  ।

 एक  स्कीम  निकली  है  ।  सेकेण्ड  फाइव
 इसरर  प्लैस  में  ५६६  करोड़  रूपये  का  फारेन
 एक्सचेंज  का  गैप  है  ।  उस  गैप  को  पूरा  करने
 के  वास्ते  ५६६  करोड़  रुपये  का  फारेन  एक्स-

 चेंज  झाये  तब  जाकर  हमारी  सेकेण्ड  फाइव
 इर  प्लैन  पूरी  हो  सकेगी  ।  वह  फारेस  उक्स-
 गेज  झायेगा  कहां  से  ?  बम  फिर  कर  हम  जा

 पहुंचते  &  लोन्स  के  ऊपर  t  भ्रभी  हमारे  ऊपर
 २८५  करोड़  ०  का  लोन  है,  ५६६  करोड़
 So  का  लोन  चाहिये  सेकेण्ड  फाइव  इमर
 प्लेन  को  पूरा  करने  के  वास्तें  |  झाखिर  इन
 लोन्स  का  कहीं  अन्त  भी  ता  होना  चाहिये  ।  झागे
 शाप  देखेंगे  कि  ध्राज  शिपिंग  में  स्‍लम्प  भाया

 हुआ  है  ।  जो  जहाज  पहले  ६०  लाख  रु०  में
 मिलता  था  वह  शब  २०  लाख  रुपये  में  मिलता
 हैं।  इस  स्लम्प  पर  आपने  गौर  किया  ?  भ्रालखिर
 यह  स्लम्प  आया  कैसे  ?  यह  आया  लोन  के
 कारण  ।  शिपिंग  वल्डे  की  सबसे  बड़ी  शिपिंग
 मैगजीन  में  से  में  कोट  करना  चाहता  हूँ  ।
 लोन  के  पीछे  हमारी  सरकार  दौड़  रही  है,
 उसका  हश्र  क्या  होगा  t  'फेन्नर  प्ले"  ३  जुलाई
 सन्‌  १६९५८  में  है  :

 The  slump  of  the  2920783  and
 930’s  was  bad,  but  the  capital  at
 stake  in  those  days  was  consider-
 ably  less  than  that  involved  today.
 Furthermore,  the  bulk  of  the  cost
 of  the  ships  was  capital  subscribed
 by  the  investing  public,  whereas
 today  many  of  the  ships  are  being
 built  against  loans  which  have  to
 be  paid  annually  from  the  income.
 That  income  is  now  insufficient
 to  pay  the  daily  running  costs.”

 १3  hrs.

 आज  दुनिया  में  हो  क्‍या  रहा  है  |  दुनिया
 में  बहुत  से  देशों  ने इस  लोन  की  पालिसी  का

 झ्रनुकरण  किया  ।  लोन  लेकर  जहाज़  बना
 लिये  ।  लेकिन  अगर  श्राज  २०  करोड़  रुपये
 का  आपने  जहाड़  बनाया  शभ्ौर  ग्रगर  उसके
 लिए  पश्रापको  ४  करोड़  रुपया  बाहर  से  लोन
 लेना  पड़ा,  जैसे  रेलवे  के  लिए  लोन  लिया
 सवा  ६  परसेंट  इंटरेस्ट  पर,  शमी  तीन  ही  दिन
 की  तो  बात  है  कि  रेलवे  के  लिये  सवा  ६  परसेंट
 इंटरेस्ट  पर  लोन  लिया  है  भौर  उस  हिसाब
 से  अगर  ४  करोड़  रुपया  भी  झापने  कज  लिया
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 सो  ८५४  जाल  रुपया  साल  बतौर  ब्याज  और
 किस्त  के  झापको  देता  पड़ेगा  |  इसके  प्रलावा
 जो  फ़ारेन  सोन  की  मियाद  ७  बर्ष  से  ज्यादा

 नहीं  होती  है  भौर  उसको  भाषको  इंस्टाल-

 मेंट्स  में  पे  शप  करना  पड़ेगा  ।  मैं  पूछना
 चाहता  हूं  कि  श्राप  उसको  कहां  से  और  कैसे

 पूरा  करेंगे  ।  उसकी  कोई  स्कीम  श्राप  हमारे
 सामने  क्यों  नहीं  रखते  ?  मैं  भ्रापफो  सावधान
 कर  देना  चाहता  हूं  कि  इस  में  जो  लोन  की  बात
 है,  यह  एक  बड़ी  गहरी  खाई  है  भौर  यह  लोन
 टी०  बी०  के  जम्स  के  समान  हैं  ।  किसी  देश
 का  नाश  कर  देती  है  ।  किसी  बौडी  पालिटिक्स
 को  नाश  करने  के  लिए  पर्या'त  है  7  उससे
 हमको  बचना  चाहिए  ।  दुनिया  में  कोई  व्यापार
 लोन  लेकर  नहीं  होता  ।  लोन  लेकर  दुनिया  में
 कोई  काम  नहीं  हुआ  है  ।  दुनिया  में  झगर
 व्यापार  हुआ  है  तो  वह  पार्टिसिपेशन  से  हुआ
 है,  पार्टनरशिप  से  हुआ  है  भौर  कम्पनी
 फ्लोट  करके  हुआ  है  श्रौर  अपने  रिसोर्सेज़्  से

 हुआा  है  ।  प्राज  तक  कर्ज  लेकर  दुनिया  में  कोई
 झमीर  नहीं  हुआ  है  1

 झदर  रीजन्स  की  जो  बात  कही  गई  तो
 में  उसकी  बाबत  आपको  बतलान।  चाहता
 हूं  कि  दुनिया  में  ्ाज  स्लम्प  क्‍यों  हैँ  ।  दुनिया  में
 स्‍लम्प  इसलिए  है  कि  जापान  में  जितने  जहाज
 बने  सब  लोन  के  झातार  पर  बनाये  ।  जापान
 में  शिपयार्ड  हैं  औ्लौर  उनके  पास  कोई  कमी  नहीं
 है  लेकिन  चूंकि  लोन  से  जो  जहाज्ञ  लिये  तो  जो
 महाजन  है  वह  भ्रपना  रुपया  मांगता  है  ।
 जहाज़ी  कम्पनियों  फ्रे  पास  चूंकि  रुपया  नहीं
 है  लिहाजा  दुनिया  की  सारी  जहाज़ी  कम्पनियां
 झाज  अपने  अपने  जहाज्ञ  बंचने  को  तैयार  हैं  1
 हमको  शिपिंग  का  बाएस  मार्कट  नहीं  बनना
 है  कि  झाज  हम  लोन  लेकर  जहाज  खरीदें
 झौर  कल  फिर  हमको  कर्ज  चुकाने  के  सिये
 जहाज  बेचने  पढ़ें  t

 पाटिसिपेशन  के  बारे  में  बहुत  कुछ
 कहा  गया  है।  मैं  उसका  समर्थक  हूं  ।  जोरों  से

 क्या
 उसका  समर्थन  करता  हूं  ।  इसके  झलावा  मैं
 फ़ारेन  पाटिसिपेशन  के  सिद्धान्त  को  मानता
 हूं  ।  फारेन  पाश्सिपेशन  होना  चाहिए  ॥
 बाहर  से  जितना  भी  रुपया  इसके  लिए  भाक-
 थित  किया  जा  सके  वह  किया  जाय  फ़ारेन
 पार्टिसिपेशन  के  सिद्धान्त  को  मानते  हुए
 आपके  सामने  सवाल  यह  है  कि  उस  फ़ारेन
 पार्टिसिपेशन  का  परसेंटेज  कया  होना
 चाहिये  |  इस  सम्बन्ध  में  जैसा  मैंते  कल  कहा
 १६२३,  २४  में  हमारी  पालिसी  यह  थी  कि
 मेजोरिटी  आफ  दी  दोयर्स  इण्डियन  होने
 चाहियें  ।  सन्‌  १६४७  में  आपकी  पालिसी
 यह  हुई  कि  ७५  झोर  २५  का  परसेंटेज  हाना
 चाहिए  जिसका  कि  नतीजा  यह  हुमा  कि  कई
 कम्पनी  कोई  फ़ारेन  पा्टिसिपेंट  भ्र।र  कोई
 बाहरी  प्रादमी  हिन्दुस्तान  के  साथ  हाथ  मिला
 कर  शिपिंग  कम्पनी  खोलने  के  वास्ते  नहों
 थ्राया  ।  मैं  पूछना  चाहता  हूंकि  जब  ऐसी
 हालत  है  भोर  जब  झापको  कोई  रिसपौस
 नहीं  मिला  ता  फिर  उसी  पुरानी  पालिसी
 पर  चलते  रहने  से  क्‍या  फायदा  हुं  ?  में  समझता
 हूं  कि  गवनंमेंट  ने  ह. :1 ल  तक  इस  चीज़  को  बखूबी
 रिएलाइज़  कर  लिया  होगा  कि  फारेन  पार्टि-
 सिपेशन  के  लिए  यह  ७५  और  २४५  का  परसेंटेज
 रखना  ठीक  नहीं  है  ।  इंडस्ट्रीज  में  भापने  क्‍या
 किया  ?  इंडस्ट्रीज  में  फ़ारेन  पाटिसिपेशन  के
 लिए  १६४६  में  जो  पालिसी  रखो  उसके
 मातहत  ५१  भर  ड  का  परसेंटेज  रखा
 अर्थात्‌  ५१  भगर  हिन्दुस्तान  के  हों  तो  द. क
 दूसरे  के  हों  ।  इसके  अलावा  अमरीका  की  जो
 तीन  भायल  रिफ़ाएनरीज़  यहां  झाई  उतका
 सेंट  परसेंट  कैप्टिल  फ़ारेन  है  भलबत्ता  भागे
 चल  कर  हम  उसको  ठीक  कर  सकते  हैं  t
 हिन्दुस्तान  में  कितनी  ही  कम्पनियां  ऐसी  हैं
 जिनमें  कि  फ़ारेन  पाटिसिपेदान  इंडिया  की
 झपेकषा  ज्यादा  है  ।  क्या  कारण  हैं  कि  शिपिंग
 के वास्ते  इस  फ़ारेन  पार्टिसिपेशन  का  भ्राज
 विरोध  किया  जा  रहा  है  शौर  जो  पालिसी
 हमारी  फ़ल  हो  चुकी  है  उसी  पासिसी
 की  तरफ़  हमें  फिर  लटकाये  रखगा
 थाहते  है  ।
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 [st  रघुनाय  सिंह]
 भभी  हमारे  वित्त  मन्मी  महोदय  श्री

 मोंरारजी  देसाई  ने  इस  चीज़  को  बहुत ६  च्छे
 तरीऊ  से  कहा  है  :

 “Foreign  capital  will  find  in
 India  a  dynamic  atmosphere  for
 investment  which  the  Indian  Gov-
 ernment  intends  to  maintain  by
 means  of  all  suitable  policies  at
 our  command.”

 यहां  से  दस  हज़ार  मील  की  दूरी  पर  तो
 यह  कहा  जा  रहा  है  कि  हम  डाएतेमिक  ऐटमौस-
 फिएर  पैदा  कर  रहे  हैं  और  यहां  लोक-सभा  में
 बैठ  कर  हम  स्टैटिक  ऐडमौतफिरर  तैयार  कर
 रहे  है  |  डाएनेमिक  ऐंटमौसफिएर  पैदा  करने
 के  लिए  क्या  १६४७  की  इस  स्टैटिक  पालिसी
 पर  हमें  चलते  रहना  होगा  ?  आख़िर  दुनिया
 हमारी  इस  स्टैटिक  पालिसी  को  देख  कर

 हमें  क्या  कहेगी  ?  श्राज  दुनिया  हम  पर  हंस
 रही  हूँ  क्योंकि  शिपिंग  के  बारे  में  हमारी  सही
 नति  नहीं  है  ।

 इस  के  बाद  सत्‌  १६५७  में  आप  देखेंगे
 कि  बजट  स्पीच  में  यह  चीज  कही  गई  कि
 ५१  झौर  ४६  का  परसेंटेज  बड़ा  भ्रच्छा  है
 और  अगर  कोई  श्रोफर  हो  तो  हमें  उसे  मान
 सेना  चाहिये!  उस  के  बाद  २७-२-५८
 को  हस  बिल  को  पेश  करते  वक्‍त  शिविंग
 के  मिनिस्टर  साहब  की  जो  स्पीच  हुई  उस  में
 भी  यदी  कहा  गया  कि  भाई  ठोक  है,  मैजोरिटी
 अाफ  दो  शेयर्स  इंडियन  होने  चाहियें।  मचेंट
 शिपिंग  बिल  की  जो  हमारे  सामने  रिपोर्ट  है
 उस  में  श्राप  देखेंगे  कि  पाटिल  साहब  ने  यह
 कहा  कि  बिल  में  तो  मैजोरिटी  शेयसं  इंडियन

 हों,  ऐसा  नहीं  है  1  एक  प्रपोजल  श्राया  कि  ६६
 झौर  ३६  रखा  जाये,  दो  तिहाई  शर  एक
 तिहाई  रखा  जाये,  २२  तारीख  को  यह  प्रोपोजल
 झाया  श्रौर  न  मालूम  क्‍या  हुझा  यह
 बड़े  भाश्चये  की  बात  है  कि  उस  के  एक  दिन
 के  बाद,  ७५,  २४५  का  प्रपोजल  आया  आर
 उस  के  बाद  फिर  हम  उलट  गये  और  सन्‌
 १६४७  की  पालिसी  पर  चले  गये  भर्थात्‌

 डाएतेमिक  से  स्टेटिक  हो  गये  ।  में  यहां  इस
 चीज  को  बिल्कुल  साफ  तौर  से  कह  देता  चाहता
 हूं  कि  श्रगर  स्टैटिक  बात  हम  को  पसंद
 है  तो  यह  जहाज  की  तरफ  भी  स्टे  टिक  रहेगी
 श्रौर  जहाज  की  तरक्की  डाएनेमिक  नहीं
 हो  सकेगी  ।

 हमारे  पाटिल  साहब  ने  दो  तीन  बातें
 भौर  कही  है।  उन  बातों  को  कहने  के  पहले
 में  एक  बात  भर  कहना  चाहता  हूं  कि  गवर्न  मेंट
 की  पालिसी  जो  थी  उस  के  अनुसार  आप
 देखेंगे  कि  एक  दर्जन  से  ज्यादा  फार्मे  सियुटिकल
 कम्पतियां  ऐसी  हे  जिन  में  ५१  शेयर्स  इंडिया
 के  हें  श्रौर  ४६  फारेन  श॑  यसं  है  ।  यही  परसेंटेज
 हबी  एंड  लाइट  इंजीनियरिंग  इंडस्ट्रीज,
 मोटर्स  ट्रक  में,  टाइपराइटिंग  कम्पनीज,
 कलरडाई  कम्पनीज  श्रौर  स्टील  सेफस  इंडस्ट्रीज
 में  हे  a  आसाम  में  जो  श्रायल  रिफाएनरीज
 खोलने  जा  रहे  हू  उन  में  ७५  परसेंट  छोयर्स
 आप  ने  फोनर्स  को  दिये  है  और  वह  श्राएल
 रिफाएनरीज  तो  आप  के  पबलिक  सैक्‍टर  में
 है  ।  आखिर  जब  श्राप  पबलिक  सैक्टर  में
 श्रासाम  में  इन  रिफाएनरीज  को  खोलने  के
 वास्ते  ७५  परसेंट  फारेन  शेयर्स  रख  लेते  हे
 तो  फिर  आप  को  इस  शिपिंग  में  इस  के  लिये
 क्या  आबूजेक्शन  हो  सकता  है  ।  श्गर  जहाज-
 रानी  की  तरक्की  फारेन  रुपया  लगा  कर  के,
 फारेन  पाटिसिपेशन  ले  कर  के  हो  सकती  है
 तो  उस  के  लिये  आप  के  पास  क्‍या  झ्राब्ज  क्शन
 हो  सकता  है  ?  इस  के  लिये  कोई  कारण  भौर
 कोई  हेतु  भ्रभी  तक  हमारे  सामने  नहीं  झाया
 है  कि  यह  ७५,९५  किस  कारण  से  रखा
 गया  है  ?  श्गर  हम  को  फोरेन  पार्टिसिपेशन
 करना  है  तो  फारेनस  का  जितना  ज्यादा  से
 ज्यादा  रुपया  हो  सके,  हमें  हिंदुस्तान  में
 ले  झाना  ज्राहिये  ताकि  उस  से  हमारे  देश  की
 तरबकी  हो  1’

 हस  के  बाद  छिप  ि डिग  याढेसू  जो
 हम  भपने  दद्  में  बनाने  ज्ग  रहे  है  तो  उस  के
 लिये  अगर  हमें  कोई  फारेन  पातट्सिपेशन
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 का  प्राफर  मिलता  है  तो  हमें  उस  को  लेना

 -चाहिय  ।  जापान  ने  भाफर  किया  है।  शायद
 एक  झौर  किसी  ने  आफर  किया  है।  हमेंतो
 फारेन  पा्टिसिपेशन  का  स्वागत  करना
 नाहिये  io  जब  फारेन  पा्टिसिपेशन  आयल
 रिफाएनरीज  में  हो  सकता  है  अर  दूसरी
 दूसरी  कम्पनियों  में  हो  सकता  है  तो  शिपिग
 में  क्‍यों  नहीं  हो  सकता  ?  इसके  लिये  सिर्क
 दो  कारण  दिये  जाते  है  ।  कहा  जाता  है  (दिस
 हज  रिस्की/  ।  और  वह  रिस्की  इसलिये  है
 कि  अगर  शिविंग  में  फारेन  पार्टितिपेशन
 होगा  तो  सम्भव  है  कि  वार  टाइम  में  अ्रगर  दूसरे
 फारेन  एलीनेंट्स  इस  में  झामिल  रहेंगे  तो
 हमारे  हाथ  से  जहाज  निकल  जायेंगे  ।  तो
 जब  हमारे  हय  से  जहाज  निकल  जायेंगे  तो

 हिन्दुस्तान  भो  निकल  जायेगा।  जब  हमारे
 श्न्दर  अपने  जहाजों  को  रखने  की  ताकत

 नहों  रहेगी  तो  हिन्दुस्तान  को  भी  रखते  की
 ताकत  हमारे  पास  नहीं  रहेगो  ।  तो  यह  बात
 भी  सोचने  की  है

 में  श्राप  को  कुछ  श्रौर  सुनाना  चाहता  हूं  ।

 हमारे  सामने  कहा  गया  कि  दुनिया  में  कहीं
 पर  भी  शिविग  में  फारेत  पार्थिसिपेशन
 नहीं  होता  ।  लेकिन  एक  किताब  में  जो  श्रभी
 हाल  में  निकली  है  “लाज  कंसरीनग  दी  नेश-
 नेशिटी  ाव  शिप्स”  उस  में  झ्राप  देखेंगे  कि

 दुनिया  में  ६६  मे  रीटाइम  नेशन्स  है  उन  में  से
 ३६  नेशन्स  में  शिपिंग  में  फारेत  पारटिपसिपेशन
 हूँ  ।  इंगलेड  तक  में  जो  कि  सब  से  बड़ी  मेरी-
 टाइम  नेशन  है  फारेन  पारटिसिपेशन  होता
 है।  में  आपको  सूनाता  हूं  7  जो  पाटिल  साहब
 ने  कहा  कि  रिस्की  है  में  उसका  उत्तर  देना

 चाहता  हूं  ।  पेपर  में  लिखता  हूँ  :--

 “It  is  also  asked  how  can  foreign
 participation  in  a  shipping  com-
 pany  to  the  extent  envisaged  be
 reconciled  with  the  role  of  ship-
 ping  as  a  second  line  of  defence,
 for  in  times  of  emergency  ship-
 owners  are  invited  for  consulta-
 tion  by  the  Board  of  Trade,
 Foreign  Office,  etc.,  on  account  of

 Bill
 the  fact  that  shipping  companies
 have  close  contacts  with  a  number
 of  foreign  ports.  It  should  be
 underlined  here  that  whatever
 validity  this  point  might  have
 apparently,  the  fact  that  a  ship-
 Ping  company  has  a  minority
 foreign  interest  in  its  capital  and
 one  or  two  foreigners  on  its  board
 does  not  detract  from  its  national
 character.  For  example,  even  in
 the  United  Kingdom,  foreigners
 without  any  hindrance  are  allowed
 to  be  shadeholders  in  British
 shipping  companies.”
 Same  is  the  case  with  America  alsq
 An  Hon.  Member:  That  is  not  the

 case  with  America.
 Shri  Goray  (Poona):  What  is  their

 proportion?  (Interruption).
 Shri  Raghunath  Singh:  I  have  got

 documents  to  show  that  foreign  partici-
 pation  is  allowed  in  British  shipping
 companies;  if  you  have  documents  to
 the  contrary  you  may  show  them.  It
 is  also  said  there:

 “One  more  point  very  frequently
 advanced  to  shut  out  foreign
 capital  into  shipping  is  that  divided
 loyalty,  divided  ownership,  divid-
 ed  control  and  divided  manage-
 ment  are  likely  to  create  new
 problems  for  the  country.  This
 scare  based  on  loyalties  is
 meaningless  because  minority
 shareholding  and  a  few  directors
 on  the  board  cannot  change  the
 complexion  of  the  Indian  organi-
 sation  unless  all  the  Indians  con-
 nected  with  it  are  men  of  straw
 and  the  non-Indians  men  of  great
 moral  strength.”

 हम  इस  को  मान  कर  नहीं  चल  सकते
 कि  हमारे  हिन्दुस्तानी  लोगों  की  मारेलिटी
 इतनी  गिरी  हुई  है  कि  गस  समय  में  वह
 हिन्दुस्तान  को  धोखा  दे  सकते  हैं  ।  जहां
 हमारा  ६०  परसेंट  होगा,  जहां  पर  हमारे
 शेयरों  की  मैजारिटी  होगी,  वहां  हम  यह  कंसे
 मान  सकते  हें  कि  हिन्दुस्तानी  अपने  देश  के
 भक्त  नहीं  होंगे  बल्कि  अपने  देश  को  दूसरे
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 {oft  रचुनाथ  सिंह]
 लोगों  के  हाथों  बेथ  देंगे  ।  में  इस  प्रिसिपल
 को  मानने  को  तैयार  नहीं  हू।  हम  हिन्दु-
 स्‍्तानियों  के  झाचरण  को  उतना  ही  ऊंबा
 समझते  &  जितना  कि दूसरे  देशों  के  लोगों  के
 झाच रण  को  ऊंचा  समझते  हैं  ।  में  सिलेक्ट
 कमेटी  सें  ६०  झौर  ४०  के  पक्ष  में  था|
 में  समझता  हूं  कि  इस  में  कोई  रिस्क

 नहीं  है।  कंसे  ६०  परतेंट  हिन्दुस्तानी
 ४०  परसेंट  फारेतर्स  के  हाथों  में  सेल
 सकते  %  यह  बात  हमारी  समझ  में  नहीं
 शझाती  ।  मान  लिया  कि  इस  वक्‍त  झापका
 जार  करोड़  की  कम्पनिया  हैँ  ।  चार  जहाज
 शाप  को  चाहियें  ।  तो  चार  जहाजों  के  वास्ते
 झापको  चार  करोड़  पया  चाहिये  ।  अगर
 झाप  लोन  छेते  हैँ  तो  लोन  में  आप  को  ६
 पर  सेंट  सूद  देना  पड़ेगा  ।  इस  का  भर्थ  यह
 होता  है  कि  सिर्फ  चार  करोड़  के  जहाजों
 के  बास्ते  श्राप  को  co  लाख  पया  प्रति
 बर्ष  सूद  शौर  किस्त  के  रूप  में  देना  पड़ेगा  t
 झगर  शाप  का  फारिनसे  का  ४०  पर  सेंट
 का  पारटिसिपेशन  हो  तो  हमको  उनसे
 इन  चार  जहाजों  के  लिये  फरत  एक्सचेंज
 मिल  सकता  है  ।  इस  वक्‍त  फारेत  एक्सवरेंज
 हमारे  पास  नहीं  है  1  अगर  फ.रेन  पारदि-
 सपेशन  होगा  तो  विदेशों  का  जो  दुपया  होगा
 उससे  तो  हम  जहाज  खरोदें।  प्रौर
 जो  हमारा  रुपया  होगा  उससे  हम  रनिंग
 कास्ट  मौट  करेंगे  -  इसलिये  में  नज्जता  के
 साथ  कहता  हूं  कि  जब  सरकार ने  श्रौर  उद्योगों
 में  फारेन  पारटिसिपेशन  को  मंजूर  किया
 है  तो  इसमें  भी  करना  चाहिये  पौर  हम
 को  फारिनर  से  ज्यादा  से  ज्यादा  फायदा
 उठाना  चाहिये  ।  हम  को  भपने  जहातों  की
 तरक्की  करना  जरूरी  है  ।  श्राप  किस  दुनिया

 में  हैं?  झ्राप  देखें  कि  हम  प्रतिवर्ष  १५०  करोड़
 रुपया  फारिन  एक्सचेंज  का  दूसरे  लोगों
 को  दे  रहे  ह्दें।  भापको  इस  तरफ  भी  खयाल
 करना  चाहिये  ।  एक  तरफ  आप  प्रति  वर्ष
 यह  १५०  करोड़  रुपया  विदेभों  को  दिये  जा

 रहे  हैं  भौर  दूसरी  तरफ  आप  फारेन  एक्सचेंज
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 के  लिये  चिल्लाते  हे,  उसके  वास्ते  दुनिया  में
 चारों  तरफ  धूमते  हैं  t  यहां  पर  झमी  सके
 कोई  ऐसी  स्कोस  हमारे  सामने  शिपित
 मिनिस्द्रो  की  तरफ  से  नहों  भाई  है  कि  किस
 तरह  से  हम  इस  १५०  करोड़  रुपये  को
 बाहर  जाने  से  बचा  सकते  हें  |  भ्रगर  यही
 हालत  रही  तो  आप  की  इकानमी  कमी
 स्टेबिल  नहीं  1.11  सकती  ।  झाप  करे  के  कर

 सूद  देना  चाहत  हूँ  में  कहता  हूं  कि  भाप

 सूद  क्‍यों  देते  हें  ।  आप  फारिन  पारटिसि-
 पेशन  क्यों  नहों  करते  जिस  में  बह  लोग  लाम
 शौर  द्वानि  दोनों  में  शामिल  होंगे  ।  जो  कर्ज
 देगा  वह  तो  सिर्फ  प्राफकिट  का  हकदार  होगा,
 लेकिन  जब  पारटिसिपेशन  होगा  तो  उस  में
 तो  प्राफिट  और  लास  दोनों  में  साक्षा  होगा  ।
 उस  रुपये  पर  भी  हमारा  भ्रतिकार  रहेगा  ।
 वे  लोग  कहते  हें  कि  हम  हिन्दुस्तान  में  भा
 कर  काम  करना  चाहत  हैं,  |  लेकिन  हम  कहते
 &  कि  हम  तुम  को  नहों  चाहते  7  यह  बाहर
 मेजते  वालो  मनोवृत्ति  यहां  पर  हजारों  बरस
 से  चली  ञ्  रही  है  1  यह  मनोव॒सि  बदलनी
 चाहिये  ।  बाहर  वालों  से  हाथ  मिलाना
 चाहिये  i

 एक  बात  में  और  कहना  चाहता  हूं  ।
 हमारे  कम्युनिस्ट  भाइपों  ने  यह  प्ररोजल
 किया  है  कि  सेंट  पर  मेंट  भारतीय  होना
 चाहिये  ।  में  उन  को  इस  के  लिये  दोष  नहीं
 देता  ।  यह  उन  की  नोति  के  अनुसार  है।  वह
 उन  का  स्टैण्ड  है।  जिस  पर  वे  खड़े  हैं  :  वह
 सोचते  हें  कि  जब  तक  फारिन  पारटिसिपेशन
 नहीं  होगा  तब  तक  हिन्दुस्तान  के  जहाजों
 की  तरक्की  नहीं  होगी  ।  लोन  हिन्दुस्तान
 को  मिलने  वाला  नहीं  है  1  जापान  लोन  देने
 को  तैयार  है  लेकिन  एक  दार्त  के  साथ  वह
 कहता  है  कि  जो  जहाज  बनेंगे  वे  जापान  के
 शिपयार्ड  में  बनेंगे  ।  झाप  को  रुपया  हमारे
 एजेंट  से  लेना  होगा।  में  समझता  हूं  कि  दुनिया
 में  कहीं  भी  कोई  देश  दिपिग  के  जासते  खोन
 देते  को  तैयार  नहीं  होगा  ।  आपात  इस
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 वास्ते  तैयार  हुआ  है  कि  झगर  उस  की  हार्त
 मान  ली  जातो  है  तो  उस  के  झपने  शिपयाड्ड
 जलत  रहेंगे  ।  लेकिन  कम्युनिस्ट  भाई  कहते
 है  कि  सेंट  पर  सेंट  अपना  पया  होना  चाहिये।
 उने  का  उद्देश्य  यह  मालूम  होता  है  कि  जब
 प्राइवट  सेक्टर  सफल  नहों  हागा  तो  वें  कहेंगे
 कि  प्राइब्रेट  सेक्टर  सफल  नहीं  हुआ  है  इस-
 लिये  इसका  नेशनलाइतजेशन  किया  जाये  |
 इपोलिये  वे  फारेन  पारटिसिपेशन  का  विरोध
 करत  हैं।  जब  मे  प्रपना  पअ्मेंडमेंट  मूव  करूंगा
 तो  में  इस  बात  पर  प्रकाश  डालूगा  कि  हमारा
 क्या  परमसेंटेज  होना  चाहिये  ।

 में  आप  से  यह  निवेदन  करना  चाहता
 हूं  कि  जहां  तक  'फारिन  पारिटिसिपेशन  का
 सम्बन्ध  है,  हम  को  इसे  ज्यादा  से  ज्यादा  लेना
 चाहिये  प्रौर  अपने  जहाजों  की  उन्नत्ति  करतो
 चाहिये  ।  यह  नहीं  होता  चाहिये  कि
 प्तारतवर्ष  की  जो  लक्ष्मी  है  उस  को  सुन्दर
 साड़ो  पहना  कर,  उस  की  मांग  में  सिंदूर
 दे  कर,  सोने  का  कड़ा  पहना  कर,  १५०
 करोड़  रुपये  उस  के  अंचल  में  रख  कर  उस
 को  विदेश  भेज  दें  ।  यह  वात  बिल्कुल  गलत
 है  ।  यह  एक  दम  बन्द  होनी  चाहिये  ।  भारत
 की  लक््मी  भारत  में  ही  रहनी  चाहिये  ।
 हमें  इस  के  लिये  प्रयास  करना  चाहिये,
 ौर  वह  तभी  सम्भव  हो  सकता  है  जबकि

 हिन्दुस्तान  की  जहाजी  कम्पनियों  की  तरक्की
 होगी  ।  लोन  ले  कर  यह  तरक्की  नहीं  हो
 सकती  और  लोन  शाप  को  मिलता  भी  नहीं
 है  ।  पांच  बरस  से  हम  चिल्ला  रहे  हूँ,  लोन,
 लोन,  लोन  ।  लेकिन  लोन  कहीं  से  नहीं
 भाया  ।  लोन  आया  केवल  जापान  से  जोकि
 अपने  यहां  जहाज  बनायेगा  तब  श्राप  को
 सोन  देगा  ।  वह  अपने  र्द्म्स  पर  श्राप  को
 लोन  देने  को  तैयार  है  ।  इसलिये  मेरा  निवेदन
 है  कि  इस  विषय  पर  आप  गम्भीरतापूर्वक
 विचार  करें  |  आप  ६०  शौर  ४०  का  पर-
 सेंटेज  स्वीकार  कर  लें,  नहीं  तो  परसेंटेज  का
 सवाल  हमेशा  के  लिये  भोपन  रखना  चाहिये  |

 Shri  U.  C.  Pafmatk  (Ganjam):  Mr.
 :  Sir,  even  after  the  very
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 eloquent  speech  of  the  hon.  Member
 who  preceded  me,  I  am  unable  to  agree
 with  him  about  the  percentage  ques-
 tion  that  he  has  referred  to.  He  seems
 to  be  under  the  impression  that
 because  in  respect  of  the  Assam  Oil
 Companies  the  percentage  of  foreign
 partic'pation  is  75,  in  some  other
 Places  it  is  up  to  49,  there  is  no  reason
 why  it  should  not  be  the  case  with  re-
 gard  to  shipping,  which  is  not  based
 on  terra  firma,  but  which  is  on  the
 broad  seas.  I  would  only  point  out  to
 my  hon.  friend  and  to  this  House  that
 shipping  is  quite  different  from  all
 these  companies  and  firms.  These
 companies  and  firms,  as  he  put  it,  are
 on  terra  firma;  they  are  in  our  own
 country  itself  and  they  cannot  be
 carried  away  anywhere.  But  a  ship-~
 ping  organisation  is  something  floating
 on  the  high  seas  with  centres  every-
 where  in  the  whole  world,  with  sea-
 men  and  officers  who  may  belong  to
 different  nationalities.  Therefore,  it
 should  be  treated  as  a  different  thing
 from  the  oil  refineries,  etc.

 Apart  from  this,  I  would  also  make
 a  submission  to  the  hon.  Minister  and
 to  Government  to  reconsider  this  Bill
 from  a  view-point  which  they  had
 totally  ignored  in  their  deliberations,
 as  we  find  from  the  Joint  Committee
 report  and  other  records,  viz.,  the  re-
 quirements  of  defence.  You  know
 that  in  theee  times,  the  cost  of  defence
 is  so  great  that  in  order  to  strengthen
 the  defence  organization  at  a  mini-
 mum  cost,  we  should  see  that  other
 allied  organisations  are  used  for  de-
 fence  in  emergencies.  It  is  always
 the  policy  of  every  Government  in
 every  country  to  make  some  of  these
 organisations  second  lines  of  defence.
 On  the  air  force  side,  you  have  got  the
 Airlines  Corporation,  the  flying  clubs,
 the  glider  clubs  and  the  air  wing  of
 the  NCC  which  are  all  auxiliary  to
 the  air  force  and  which  strengthen
 the  air  defence  in  times  of  need  and
 the  necessary  personnel  should  be
 trained  for  it.

 Similarly  on  the  army  side,  you
 have  got  the  various  semi-military



 6,  Merchant  Shipping 473
 Bill

 {Shri  U.  C.  Patnaik.)
 organisations  which  are  being  en-
 couraged  in  every  country  and  which
 are  being  built  up  with  a  view  to
 strengthen  the  reserves  and  _  the
 defence  potential  of  a  country  on  the
 military  side.  On  the  naval  side,  there
 are  two  organisations  which  are
 always  considered  in  every  country
 as  auxiliary  to  naval  defence.  One  is
 merchant  shipping  and  the  other  is
 deep-sea  fishing.  Some  countries
 have  given  more  weightage  to  the
 former  and  some  others  to  the  latter,
 but  these  two  organisations  are  always
 considered  as  auxiliary  to  naval  de-
 fence.  In  fact,  it  is  these  two  organi-
 sations  that  are  part  and  parcel  of  the
 naval  defence  of  a  country  which  pay
 dividends  during  peace  time.  That  is
 a@  special  point  of  view  from  which
 these  second  lines  of  defence  are  to
 be  considered,  not  like  the  territorial
 army,  which  does  not  pay  dividends
 in  peace  time,  nor  even  the  flying
 clubs  and  glider  clubs.

 Before  I  come  to  the  main  princi-
 ples  that  should  guide  us  and  the
 ideas  that  should  be  taken  into  consi!-
 derat‘on  in  order  to  frame  our  ship-
 ping  policy,  I  will  begin  with  the
 merchant-shipping  policy  of  one  par-
 ticular  country  and  then  I  will  point
 out  what  others  have  been  doing.  3
 begin  with  the  United  States  of
 America.  The  U.S.  Shipping  Board
 was  created  in  9l6  and  its  purpose
 was

 “to  encourage,  create  and  deve-
 lop  a  naval  auxiliary,  naval  re-
 serve  and  merchant  marine  to
 Meet  the  requirements  of  the
 commerce  of  the  U.  S.”

 In  1936,  the  U.  8.  Maritime  Commis-
 sion  was  created  by  the  Merchant
 Marine  Act,  it  was  intended  further:

 “to  foster  the  development  and
 encourage  maintenance  of  a  Mer-
 chant  Marine  for  the  national  de-
 fence  and  for  development  of
 foreign  and  domestic  commerce.”
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 So,  its  purpose  was  to  promote
 American  commerce  and  to  provide
 for  national  defence  at  the  same  time.
 Its  objectives  were  (a)  to  develop
 commerce,  (b)  to  serve  ag  naval  and
 military  auxiliaries  in  times  of
 emergencies,  (०)  to  be  owned  and
 operated  under  the  U.S.  Flag  by
 citizens  of  U.S.A.  (manned  with  a
 trained  and  efficient  U.S.  crews,  to  be
 formed  from  American  citizens  only)
 and  (d)  to  be  composed  of  the  best-
 equipped,  safest  and  most  suitable
 types  of  vessels  constructed  in  the
 U.S.  to  be  used  for  commerce,  capa-
 ble  of  conversion  for  naval  use  if  re-
 quisitioned  in  emergencies.  These
 were  the  four  objectives.  One  is  na-
 tional  defence  in  emergencies  and  an-
 other  is  to  have  swift,  useful,  modern
 kinds  of  ships  which  can  be  converted
 or  commandeered  for  military  pur-
 poses.  Another  very  important  re-
 quirement  is  that  the  ships  are  owned
 and  operated  under  the  U.  S.  Flag  by
 citizens  of  U.S.A.  and  manned  with
 trained  U.  S.  personnel.

 Then  again,  on  ‘7-2-1942,  two  months
 after  Pear]  Harbour,  a  War  Shipping
 Authority  was  established  with  the
 duty  and  authority  as  follows:

 “to  control  the  operation,  pur-
 chase,  charter,  requisition,  main-
 tenance,  insurance  and  use  of  all
 vessels  (except  combat  vessels,
 etc.)  and  to  collaborate  with  the
 Federal  Departments  and  agencies
 concerned  to  ensure  the  most
 effective  use  of  U.S.  shipping  in
 the  prosecution  of  war.”

 Again  in  1950,  on  24-5-1950,  the
 Federal  Maritime  Board  and  the  Mari-
 time  Administration  were  created.
 These  are  to  control  the  type,  size,
 speed  and  other  requirements  of  ships,
 the  requirementg  for  installation  of
 defence  measures  on  ships,  reserve  of
 ships  and  training  of  licensed  and  un-
 Neensed  sea-going  personnel  Grants
 and  loang  are  made  to  private  ship-
 building  concerns,  cent  per  cent
 American-owned  and  cent  per  cent
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 American-manned,  on  very  favour-
 able  terms,  provided  they  conform  to
 patterns  and  designs  from  naval
 architects,  for  ensuring  speed,  for
 gun-enplacement  in  times  of  war,  for
 enabling  ships  to  be  immediately  con-
 verted  on  requisition  by  Government
 for  naval  use,  etc.

 The  approach  of  the  U.S.A.  to  mer-
 chant  chipping  has  been  enunciated  in
 the  following  para:

 “The  merchant  marine  is  the
 only  arm  of  our  national  defence
 that  is  an  earning  asset  in  times
 of  peace....The  British  have  al-
 ways  understood  the  principle  of
 an  active  merchant  marine  as  part
 of  military  sea-power.  The  Ger-
 mang  and  Italians  have  under-
 stood  it.  The  Japanese  under-
 stood  it  and  undertook  the  build-
 ing  of  a  commercial  fleet  especial-
 ly  adapfed  to  wartime  use;  It  is
 the  special  duty  of  our  merchant
 marine  as  a  necessary  adjunct  to
 our  naval  power,  not  only  to
 serve  the  ocean-borne  foreign
 commerce  of  U.S.,  but  to  provide
 as  well  for  national  defence.”

 These  are  the  principles  on  which
 the  merchant  marine  is  being  built  up
 in  America,  which  is  expanding  every
 day  and  which  is  providing  an  effici-
 ent  adjunct  to  their  naval  strength.

 43.29  hrs.

 (Mr.  Depury-Speaker  in  the  Chair]

 Then,  we  come  to  USSR  at  the  other
 extreme.  You  will  find  that  even
 during  the  time  of  the  Czars,  mer-
 chant  shipping  was  being  given  very
 great  importance,  because  it  could  be
 utilised  for  defence  purposes.  In  fact,
 a  Britisher  visiting  Russia  in  those
 days  has  spoken  of  one  of  their  mer-
 chant  vessels  as  being  eminently  fit
 to  be  an  auxiliary  cruiser  in  time  of
 war.  That  is  how  even  during  the
 time  of  the  Czars,  they  were  building
 ships.  After  the  USSR  was  formed,
 they  have  given  the  highest  import-
 ance  to  merchant  shipping.  During
 the  first  Five  Year  Plan  in  Russia  it
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 wag  not  so  much  on  naval  vessels
 that  they  were  concentrating  upon  as

 they  were  on  merchant  shipping.
 Their  tonnage,  which  in  924  was
 412,459  tons  increased  in  936  to
 1,217,709  tons  and  in  946  to  2,156,987
 tons,  and  in  one  year  alone,  in  ‘1938,
 USSR  spent  25  million  roubles  on
 purchasing  merchant  vessels  from
 abroad.

 It  is  not  only  USA,  and  USSR  but
 other  countries  also  like  Italy,  Ger-
 many  and  Japan  were  concentrating
 upon  shipping  as  part  of  their  naval
 defence  and  naval  organisation.  In
 England,  I  need  not  repeat  the
 romance  of  the  merchant  shipping
 mediaeval  and  modern  times.  It  was
 the  merchant  ships  of  those  days,  call
 them  pirates,  call  them  buccaneers,
 call  them  colonisers.  it  is  those  ships
 which  spread  the  Union  Jack  from
 country  to  country  and  it  is  they  who
 were  responsible  for  what  was,  till
 recently,  called  “Britannia  rule  the
 waves”.  It  is  mainly  because  of  the
 capacity  of  these  ships,  which  formed
 the  nucleus....

 Shri  D.  0.  Sharma  (Gurdaspur):  I
 think  we  are  discussing  Indian  ship-
 ping.

 Shri  U.  C.  Patnaik:  May  hon.  prede-
 cessor  referred  to  it  and  that  is  whv  I
 am  continuing  it.  England  founded  its
 naval  power  upon  its  merchant  ship-
 Ping.

 Probably,  the  hon.  Minister  does  not
 like  the  phrase  “naval  power”.  He
 has  put  it,  if  I  remember  right,  not  as
 ‘naval  power’  but  ‘maritime  minded-
 ness’  or  ‘maritime  nation’.  To  my
 mind,  both  are  synonyms.  It  is  only
 a  question  of  the  objective:  whether
 it  is  the  maritime  capacity  of  the
 people  or  the  naval  power  which  we
 want.  Both  are  inter-related  and
 inter-dependant.  I  would  submit  that
 the  Minister  has  to  reconsider  the
 question  from  the  naval  defence  point
 of  view,  which  has  so  far  not  been
 considered,  I  hope  that  instead  of  sur-
 rendering  our  rights  to  foreigners  or
 to  foreign  interests  to  any  extent,  we
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 will  have  our  own  organisation;  be  it
 by  loans,  be  it  by  any  other  means,
 we  will  have  our  own  organisation,
 because  the  merchant-navy  differs
 from  the  other  organisations  referred
 to  by  the  hon.  Member,  Shri  Raghu-
 math  Singh.  These  ships  go  round
 about  the  world.  It  is  a  question
 whether,  with  the  foreigners,  be  they
 one-fourth  or  legs,  being  in  a  position

 of  influence,  we  can  requisition  our
 ships  in  times  of  war.  It  ig,a  ques-
 tion  of  our  allowing  foreign  ships,  or
 Indian  ships  with  foreign  manage-
 Ment,  be  it  one-fourth  or  less,  or
 Indian  ships  with  foreign  seamen,
 whatever  their  numbers  may  be,  to
 carry  on  the  coastal  trade  and  over-
 seas  trade  and  put  in  close  touch  with
 the  nation.  Well,  we  cannot  allow
 that  in  times  of  war.  On  the  other
 hand,  we  must  have  the  power  to  re-
 quisition  these  ships.  We  should
 take  over  the  training  and  manning  of
 these  ships.  They  should  be  so  fit-
 ted  while  they  are  being  constructed
 that  we  could  take  them  over  and  find
 them  useful  in  national  emergencies.

 Bo,  3  would  request  the  hon.  Minis-
 ter  to  consult  his  counterpart  in  the
 Defence  Ministry,  to  consult,  if  neces-
 sary,  the  Prime  Minister  and  see  that
 something  is  done,  which  has  been
 overlooked  in  the  Bill,  because  he  has
 to  look  at  it  from  a  broad  national
 point  of  view,  because  he  has  to  look
 at  it  from  the  country’s  future  point
 of  view.  We  are  now  spending  more
 than  60  per  cent  of  our  revenue  on
 defence,  including  the  supplementary
 demands,  and  still  our  defence  _posi-
 tion  is  not  as  strong  88  we  wish  it  to
 be.  Hence,  I  would  request  the
 Minister,  through  you,  Sir,  and
 through  this  House,  to  reconsider  the
 question  from  posterity’s  point  of
 view,  and  not  merely  from  today’s
 point  of  view  of  the  ship-owners,  who
 could  not  get  foreign  participation
 even  to  the  extent  of  25  per  cent
 during  the  last  so  many  years,  who
 are  now  again  going  to  give  so  many
 facilities  to  foreigners  in  our  shipping
 concerns;  who  were  not  able  to  train
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 our  Indian  personnel]  for  our  shipping
 organisat‘on;  nor  have  they  ploughed
 back  into  the  industry  the  profits  that
 they  have  been  making.

 A  ship  can  be  very  easily  sabotaged.
 It  is  not  eazy  to  do  an  act  of  sabotage
 in  a  big  city,  but  in  a  ship  even  one
 single  member  of  the  crew  can  scuttle
 it.  It  is  easy  for  one  man,  one  of  the
 officers  in  the  sh‘p,  to  manage  to  steer
 the  ship  somewhere  outside.  We  have,
 therefore,  to  look  at  the  shipping
 problem  from  the  national  point  of
 view.  The  question  ts  whether  the
 hon.  Min‘ster  will  be  pleased  to  dis-
 cuss  the  matter  with  the  other  depart-
 ments  concerned,  with  the  other
 Ministers  concerned,  and,  if  necessary,
 even  with  the  Prime  Minister,  because
 this  is  a  matter  of  very  prime  national
 importance  for  the  future  of  the
 country.  And  I  am  sure  the  Ministers
 concerned  will  earn  the  thanks  of  this
 country  if  they  can  revise  and  revital-
 ise  this  B‘ll  with  a  new  approach,  an
 angle  which  has  not  been  taken  into
 consideration  till  now,  namely,  the
 defence  of  the  country.

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8,  K.  Patil):  May  I
 tell  the  hon.  Member  that  the  Defence
 Department  has  been  consulted  about
 it?

 Shri  U.  C.  Patnaik:  If  the  Defence
 Department  has  been  consulted,  I  am
 afraid,  it  has  not  given  the  right
 advice,  because......

 Mr.  Deputy-Speaker:  That  is  quite
 a  different  thing.  That  we  shall  take
 up  some  other  time—whether  they
 were  correctly  advised.

 Shri  U0.  C.  Patnaik:  Sir,  I  would
 add  one  word.  If  the  Defence  Minis-
 try,  has  been  consulted,  and  has  not
 given  the  right  advice,  I  wish  that
 this  Ministry  itself  wil]  look  into  the
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 Mr.  Deputy-Speaker:  Why  should
 you  presume  that  they  have  not  given
 the  right  advice?

 Shri  U.  C.  Patnaik:  Because,  in  the
 Select  Committee....

 Mr.  Deputy-Speaker:  The  advice
 might  not  have  been  accepted.  How
 are  you  sure  that  the  advice  was
 accepted?

 Shri  U.  C.  FVatnaik:  Yes,  one  of  the
 two.

 Mr,  Deputy-Speaker:  Therefore,  no
 comments  are  necessary  for  the  pre-
 sent,  so  far  as  that  advice  is  concern-
 ed.

 Shri  U.  C.  Patnatk:  Therefore,  my
 submission  is  that  this  is  a  measure
 which  cannot  easily  be  changed.
 Once  you  accept  this  and  follow  up
 with  a  block  of  25  per  cent,  they  can
 create  any  amount  of  trouble.  They
 can  also  capture  some  of  our  75  per
 cent.

 Mr.  Deputy-Speaker:  When  the
 speech  is  once  finished,  it  should  not
 be  resumed  now.

 Shri  Parulekar  (Thana):  Before  I
 proceed  to  deal  with  the  provisions  of
 the  Bill,  as  revised  by  the  Joint
 Select  Committee,  I  would  like  to
 offer  some  observations  on  some  pre-
 liminary  issues  which  are  very
 important.  The  Joint  Select  Com-
 mittee  prevented  the  Government
 from  committing  the  crime  of  national
 betrayal  and  came  to  the  rescue  of
 the  country  and  saved  it  from  a
 national  disaster.  If  the  Joint  Select
 Committee  had  not  succeeded  in  re-
 jecting  the  definition  of  the  term
 “Indian  shipping’,  which  was  given
 in  the  original  Bill,  this  measure
 would  have  been  a  measure  of  great
 national  calamity,  both  economic  and
 political,  and  an  act  of  national
 shame.  I  will  give  briefly  a  few
 reasons  for  the  severe  words  of  con-
 demnation  which  I  am  now  offering.

 The  definition  of  the  term  “Indian
 shipping”,  as  was  given  in  the  origi-
 nal  Bill,  re-opened  the  doors  for  influx
 of  foreign  capital.  If  you  read
 clause  १2  of  the  original  Bill  and
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 that  a  shipping  company  with
 hundred  per  cent  foreign  capital  can
 register  its  ship  as  an  Indian  ship,
 can  fly  the  Indian  flag  and  carry  on
 the  Indian  trade  of  shipping.  Sir
 national  betrayal  was  writ  large  on
 the  face  of  it,  because  this  definition
 ignored  the  important  and  the  vital
 role  of  the  shipping  industry  in  the
 economy  of  the  country  and  in  the
 defence  of  our  country.

 What  is  the  role  of  the  shipping
 industry  in  our  economy?  It  must  be
 remembered  that  it  is  a  basic  industry.
 It  must  be  remembered  that  it  is  a  key
 industry.  It  must  be  remembered
 that  it  is  a  strategic  industry  and  in
 time  of  crisis  it  is  the  second  line  of
 defence.  Thehon  Minister  yesterday
 waxed  eloquent  on  the  importance
 of  the  shipping  industry,  but  I  do  not
 know  how  he  forgot  it  when  the
 original  Bill  was  drafted.  He  may
 not  have  been  in  charge  of  shipping
 then,  but  whoever  may  have  been
 in  charge  forgot  all  these  aspects  of
 the  shipping  industry  and  the  vital
 role  which  the  shipping  industry  was
 playing  in  our  economy  and
 the  defence  of  the  country  and
 came  forward  with  the  definition  of
 Indian  ships  which  opened  the  doors
 for  the  influx  of  foreign  capital.

 There  is  another  aspect  which  must
 also  be  taken  into  consideration  in
 this  respect.  It  is  an  industry  which
 can  earn  foreign  exchange  if  it  is
 developed,  but  if  it  is  not  developed
 it  will  cause  a  drain  on  the  foreign
 exchange,  because  as  we  all  know,
 the  annual  freight  charges  which  the
 country  has  to  incur  comes  to  about
 Rs.  50  crores.

 I  will  state  another  reason.  The
 definition  threw  overboard  the  princi-
 ples  of  the  policy  statement,  which
 were  stated  in  the  Policy  Resolution
 of  1947,  In  this  connection,  I  would
 like  to  read  a  few  lines  from  that
 policy  statement.

 Mr.  Deputy-Speaker:  Now  that  it
 has  been  set  right  by  the  Joint  Com-
 mittee,  we  might  congratulate  them
 and  welcome  this  decision.
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 Shri  Parulekar:  No,  Sir.  I  am  going
 to  say  that  I  am  not  satisfied  by  it.

 Shri  Raghunath  Singh:  They  want
 eent  per  cent.

 Shri  Parulekar:  It  is  the  policy  of
 the  Government  which  is  under  re-
 view  and  we  do  not  know  when  it
 will  change  and  retrace  its  steps.

 “The  Government  of  India  agree
 that  the  definition  of  Indian’  Ship-
 ping  as  shipping  owned,  contro}-
 led  and  managed  by  Indian
 nationals,  as  recommended  by
 the  majority  of  the  members  of
 the  Committee,  would  be  the  ideal
 one  and  should  be  the  ultimate
 objective.”

 It  proceeds  to  say:

 “The  Government  of  India  have
 accordingly  come  to  the  conclu-
 sion  that  in  present  conditions  the
 criteria  to  be  satisfied  by  com-
 panies  to  qualify  them  for  treat-
 ment  as  Indian  shipping  com-
 panies  should  be  as  follows:—

 e  *  »  के

 (b)  At  least  75  per  cent  of  the
 shares  and  debentures  of  the
 companies  should  be  held  by
 Indians  in  their  own  rights;

 (c)  All  the  Directors  should  be
 Indians;

 (a)  The  Managing  Agents,  if  any,
 should  be  Indians.”

 So,  eleven  years  after  this  Resolution
 was  adopted,  the  Government  of  India
 instead  of  approaching  towards  the
 goal  of  hundred  per  cent  capital  in
 Indian  shipping  came  out  with  a  pro-
 posal  of  hundred  per’  cent  foreign
 capital  in  the  shipping  industry.
 This  was  reprehensible.  But  what  is
 still  more  reprehensible  is  that  they
 have  not  a  word  of  explanation  to
 offer,  a  word  of  regret  to  offer,  a  word
 of  apology  to  offer  in  the  statement
 of  objects  and  reasons  which  was
 attached  to  the  Bill.  What  is  the
 explanation  for  this  mysterious
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 silence?  Was  it  by  accident  or  was
 it  by  design  or  was  it  because  the
 Government  lacked  even  that  much
 of  intelligence  as  not  to  know  the
 vital  importance  of  the  change  which
 they  were  introducing  or  was  it
 because  that  they  did  not  want  to
 draw  the  attention  of  the  people  to
 the  vital  change  that  they  were
 introducing  and  that  they  wanted  to
 introduce  it  by  the  back  door?  What-
 ever  it  may  be,  what  I  have  stated
 so  far  will  be  enough  to  show  to  what
 low  depths  the  Government  had
 descended  in  this  respect.

 I  will  now  come  to  the  other  issue.
 The  Joint  Select  Committee  has  re-
 jected  the  plea  of  a  certain  influen-
 tial  section  of  the  companies  interest-
 ed  in  shipping  industry  to  raise  the
 share  of  participation  of  foreign  equity
 capital  in  this  industry.  Their  plea
 was  that  it  should  be  5l  and  49  per
 cent  of  the  total  capital.  Since  this
 had  become  a  controversial  issue  in
 the  Joint  Select  Committee  and  since
 this  is  likely  to  be  debated  in  a
 slightly  modified  form  in  this  House,
 it  requires  to  be  considered.  An  hon.
 Member,  who  spoke  just  a  little  while
 ago,  is  in  favour  that  it  should  be  in
 the  proportion  of  60:  40.  That  is  why
 this  question  is  a  very  important
 question  and  needs  to  be  debated  a
 little  and  considered  by  this  House.
 Those  who  advocate  a  higher  share
 for  foreign  equity  capita]  in  the  ship-
 ping  industry  advance  three  argu-
 ments.  They  are  alluring  arguments,
 no  doubt,  but  they  are  deceptive  and
 treacherous.

 One  of  the  arguments  that  they
 advance  is,  that  there  is  difficulty  of
 foreign  exchange.  If  participation  of
 foreign  capital  is  allowed  we  will  get
 the  foreign  exchange  immediately  by
 which  we  will  be  able  to  purchase
 the  tonnage  immediately.  Their
 argument  is  that  foreign  capital  is
 not  willing  to  come  and  help  us  on  the
 basis  of  75:  25,  but  it  is  prepared  to
 come  on  the  basis  of  ‘51:49.  The
 champions  of  the  shipping  companies
 who  gave  evidence  before  the  Joint
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 Committee  said  that  they  had  as-
 eertained  from  the  foreign  capital
 that  it  would  be  willing  to  come  if
 the  basis  is  revised  and  therefore  they
 argued  that  in  order  to  induce,  foreign
 capital  to  participate  on  the  basis  of
 equity  capital  in  our  industry,  in
 order  to  give  maximum  inducement,
 its  share  should  be  raised  to  49  per
 cent.  This  argument  needs  to  be
 considered  at  a  little  length.

 It  is  true  that  there  are  difficulties
 of  foreign  exchange.  It  is  also  true
 that  without  foreign  exchange  we
 will  not  be  able  to  develop  our  ship-
 ing  industry.  But  it  is  not  true  that
 we  cannot  have  foreign  exchange  with-
 out  allowing  foreign  equity  capital
 to  participate  in  the  shipping  indus-
 try.  I  will  deal  with  this  question  a
 little  further  at  length,  but  at  this
 stage  it  will  be  enough  for  me  to  say
 that  any  approach  to  this  problem
 which  does  not  take  into  considera-
 tion  the  vital  role  of  the  shipping
 industry  both  in  our  economy  as  well
 as  in  the  defence  of  the  country,  is
 harmful  to  the  country  and,  I  would
 say,  is  anti-national.

 They  advance  another  argument.
 They  say  that  Indian  capital  was  shy.
 Indian  capital  would  be  available  if
 foreign  capital  was  allowed  to  parti-
 cipate  in  the  shipping  industry.  I
 would  like  to  read  a  few  sentences
 so  that  we  will  know  exactly  what
 they  say.  On  page  4  of  the  volume
 of  evidence  which  has  been  distri-
 buted  to  us,  this  is  what  the  repre-
 sentative  of  that  section  of  the  com-
 Panies  says:

 “Whenever  there  is  collabora-
 tion  with  a  reliable  foreign  con-
 cern,  national  money  is  more
 easily  forthcoming  than  other-
 wise,...."

 Our  Indian  capital  is  shy,  but  the
 shyness  disappears  in  the  company  of
 foreign  capital.  That  is  what  it  says.
 You  do  not  often  come  across  with
 so  naked  a  confession  of  capital  that
 it  is  patriotic  so  long  as  patriotism
 pays.  History  is  not  lacking  in
 instances  to  show  that  capital  throws

 Merchant  Shipping  6.
 Bi  484

 off  its  garb  of  patriotism  the  mosnent
 it  sees  that  patriotism  is  not  profit-
 able.

 There  is  another  argument  which
 they  advance  for  a  higher  share  of
 participation  of  foreign  capital  in  the
 shipping  industry.  They  say  that  in
 some  industries  we  do  allow  a  higher
 share  of  participation  for  foreign
 capital  and  the  instances  which  they
 have  quoted  are  the  biscuit  industry,
 the  Parker's  ink,  the  chocolate  indus-
 try,  ete.  I  will  only  say  this  much—
 that  this  argument  only  betrays  how
 their  self-interest  has  made  them
 blind  to  national  interest.  They  have
 become  so  blind  that  they  do  not  see
 the  vital  difference  between  the  ship-
 ping  industry  and  the  biscuit  indus-
 try,  the  shipping  industry  and  choco-
 late  industry,  the  shipping  industry
 and  Parker’s  ink  industry.

 Having  said  this  much,  I  will  now
 proceed  to  examine  the  provisions  in
 this  respect  in  the  Bill  as  amended  by
 the  Joint  Select  Committee.  Clause
 21  of  this  Bill  replaces  clause  2  of
 the  original  Bill  and  says  that  we  will
 allow  participation  of  foreign  equity
 capital  in  the  shipping  industry  in  the
 proportion  of  75  and  25  per  cent.  This
 is  the  crux  and  the  crucial  jssue  in
 this  Bill,  and  that  is  wny  it  needs  to
 be  carefully  considered.

 The  question  before  the  House  for
 consideration  will  be  whether  it  is  in
 our  national  interest  to  allow  this  pro-
 portion,  whether  it  is  harmful.  My
 submission  ig  that  is  it  harmful  to  our
 national  interest.  We  are  opposed  to
 the  participation  of  foreign  capital  in
 the  shipping  industry.  I  will  state
 briefly  the  reasons  why  we  are
 opposed.

 The  first  reason  is,  that  past  experi-
 ence  has  shown  that  foreign  capital
 will  not  participate  in  the  shipping
 industry  on  the  basis  of  proportion
 which  we  have  provided  for  in  the
 Bill.  Though  we  had  allowed  25  per
 cent  participation  of  foreign  capital
 in  the  shipping  industry,  not  a  pie  of
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 foreign  capital  came  forward  in  this
 industry.  Perhaps  some  might  say
 that  things  have  changed  and  it  might
 come  today.  But  those  who  think  that
 on  this  basis  we  will  get  foreign
 capital  do  not  know  either  the  econo-
 mics  or  the  politics  of  foreign  capital.
 In  this  connection  I  will  read  a  small
 passage  from  the  evidence  itself  of
 one  eminent  person.

 Shri  Achar  (Mangalore):  If  it  does
 not  come,  there  is  no  harm.

 Shri  Parulekar;  I  am  reading  from
 page  82  of  the  Evidence  tendered
 before  the  Joint  Select  Committee:

 “If  foreign  capital  comes  in,  it  is
 not  for  the  love  of  India  or  Indian
 shipping.  It  will  come  in  with  a
 definite  purpose  and  that  purpose
 will  be  to  preserve  its  rights  in  a
 particular  place  from  wh.ch  it  is
 gradually  eliminated,  to  make  as
 much  profit  in  as  short  a  time  as
 possible  and  to  serve  its  own  pur-
 pose  and  not  ours.”

 This  will  be  the  role  of  the  foreign
 capital  if  it  is  allowed  to  participate.
 Past  experience  has  shown  that  it  will
 come  to  serve  its  own  purpose,  and
 therefore  it  should  not  be  allowed  to
 participate.

 The  second  reason  which  I  want  to
 advance  is  that  it  will  be  very  harm-
 ful  to  the  nationa)  interests  to  allow
 foreign  equity  capital  to  participate  in
 the  shipping  industry.  I  will  in  this
 connection  read  a  few  sentences  from
 one  who  is  not  today  connected  with
 any  shipping  industry  but  who  knows
 and  who  was  connected  with  the  ship-
 ping  industry  for  forty  years;  that  is,
 Mr.  M.  A.  Master  who  has  given
 evidence  before  the  Joint  Committee.
 On  page  76  this  is  what  he  says,  and
 it  is  very  important:

 “I  would  examine  it  from
 various  viewpoints—strategic
 viewpoint,  international  viewpoint,
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 commercial  viewpoint,  export
 drive  viewpoint,  ete.  Taking  the
 entire  picture,  I  am  definitely  of
 the  opinion  that  it  will  not  be  in
 national  interest  to  invite  any
 foreigners  to  start  any  combine
 here.”

 One  who  knows  the  shipping  industry
 and  who  had  to  deal  with  the  shipping
 industry  for  forty  years  comes  out
 with  an  authoritative  statement,
 which  we  should  accept.  He  says  that
 it  is  not  in  the  interests  of  the  nation
 to  allow  participation  of  foreign  equity
 capital  in  our  shipping  industry.  It
 should  also  be  remembered  that  if  we
 allow  it,  we  would  be  allowing—be-~
 cause  the  law  today  allows-—it  to
 remit  the  profits  out  of  the  country,
 to  repatriate  the  capital  which  they
 have  invested  along  with  the  capital
 gains.

 There  is  a  third  reason  why  we  are
 opposed  to  the  participation  of  foreign
 equity  capital  in  the  shipping  industry,
 An  influential  section  of  capital  inter-
 ested  in  the  shipping  industry  itself
 is  opposed  to  the  participation  of
 foreign  equity  capital.  It  is  suggested
 by  some—if  you  read  the  Minutes  of
 Dissent  to  the  Report  of  the  Joint
 Select  Committee  on  this  Bill,  you
 will  find  that  it  is  suggested  by  some—
 that  is,  is  the  self-interest  of  the
 capital  which  has  promoted  and
 actuated  it  to  oppose  the  participation
 of  foreign  equity  capital  in  the  ship-
 Ping  industry.  I  will  concede  it.  If
 will  not  insult  capital  by  accusing  that
 patriotism  is  the  motive  which  has
 actuated  it  to  take  up  that  stand!
 Even  so,  the  fact  remains  that  the
 narrow  self-interest  of  capital  in  this
 industry  coincides  with  the  national
 interest.  It  always  happens  that
 whenever  native  capital  opposes
 foreign  capital,  its  narrow  self-interest
 coincides  with  the  national  interest.
 That  is  no  reason  why  we  should
 grumble  and  reject  the  appeal  of  the
 capital  which  is  opposed  to  the  parti-
 cipation  of  foreign  equity  capital
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 Fourthly,  my  submission  will  be
 that  participation  of  foreign  equity
 capital  in  the  shipping  industry  is
 absolutely  unnecessary  for  attaining
 the  target  of  the  Second  Five  Year
 Plan  as  well  as  the  target  of  the  Third
 Five  Year  Plan.  The  target  of  the
 Second  Five  Year  Plan,  as  stated  by
 the  hon.  Minister,  is  9  lakh  tons;  the
 target  of  the  Third  Five  Year  Plan
 is  2  million  tons.  My  —  submission
 to  the  House  will  be  that  it  is  not  at
 all  necessary  to  allow  foreign  equity
 capital  to  participate  in  the  shipping
 industry  to  attain  our  targets  either
 of  the  Second  Five  Year  Plan  or  of
 the  Third  Five  Year  Plan.

 My  first  argument  is,  that  foreign
 exchange  can  be  secured,  by  resorting
 to  what  is  known  as  the  self-financing
 system.  This  is  the  system  which
 was  advocated  by  those  who  appeared
 before  the  Joint  Select  Committee  and
 who  championed  the  cause  of  foreign
 participation  and  said  that  it  should
 be  49  per  cent.  They  themselves  have
 admitted  that  it  is  possible  to  get
 foreign  exchange,  of  course  to  a  limi-
 ted  extent,  by  resorting  to  the  self-
 financing  system.  We  can  get  foreign
 exchange  if  we  are  able  to  deposit
 in  banks  its  equivalent  in  terms  of
 rupee.  That  is  admitted  by  those  who
 advocate  the  participation  of  foreign
 equity  capital  in  the  shipping  industry.

 Secondly,  there  is  another  factor
 which  we  must  take  into  consideration.
 That  is,  we  can  raise’  loans  easily.
 And  in  this  connection  I  would  like
 to  draw  the  attention  of  this  House
 to  the  fact  that  there  is  recession  in
 the  world  market.  in  the  market  of
 the  capitalist  world.  Capital  is  idle,
 and  when  it  is  idle  it  cannot  dictate
 terms;  it  will  come,  you  need  not  beg
 for  it;  it  will  come  of  its  own.  And
 that  is  why  the  mission  of  our  Finance
 Minister  got  an  easy  response  in  Ame-
 rica  and  elsewhere.  If  you  look  to
 the  recession  which  has  developed  in
 the  shipping  industry,  out  of  a  total
 tonnage  of  0  million  tons  on  the
 lst  June,  1988,  4  per  cent  of  the
 total  tonnage  was  lying  idle  in  the
 ports  of  U.K.  alone.  Many  of  the  or-
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 ders  for  ship-building  had  been  can-
 celled,  and  orders  are  not  forthcoming.
 So,  as  a  result  of  the  recession  which
 is  developing  in  the  world  and  which
 is  engulfing  the  capitalist  world,  it  is
 possible  today  to  get  the  loans  easily,
 and  that  can  be  one  of  the  methods
 by  which  we  can  get  foreign  ex-
 change.

 There  is  a  second  way  of  getting
 loans,  that  is  from  the  World  Bank.
 In  this  connection  I  would  like  to
 read  a  few  sentences  from  what  the
 hon.  Minister  said  before  the  Joint
 Select  Committee  itself.

 On  pages  22  and  28  this  is  what  he
 says:

 “The  Government  of  India  never
 made  any  approach  to  the  World
 Bank  to  include  shipping.”

 Further  on,  he  says,
 “We  have  not  approached  the

 World  Bank  for  shipping  is  not  in
 the  core  of  our  plan.”

 I  really  fail  to  understand  how  the
 Planning  Commission  committed  this
 blunder  of  not  giving  top  priority  to
 the  shipping  industry,  taking  into
 consideration  its  vital  role.  It  is  a
 serious  blunder.  I  would  leave  it  at
 that.
 4  hrs.

 Further,  it  must  be  remembered
 that  the  Chairman  of  the  World  Bank
 had  offered  loans  for  developing  our
 shipping  industry.  We  did  not  take
 advantage  of  it.  Now,  there  is  an
 opportunity  by  which  we  can  take
 advantage  of  the  World  Bank  loans
 and  get  loans  and  foreign  exchange
 for  developing  our  shipping  industry.

 The  last  reason  which  I  want  to
 advance  is  that  the  market  is  favour-
 able.  Prices  are  tumbling.  If  today
 we  pay  25  per  cent  of  the  price  of  a
 ship  in  cash,  we  can  get  a  ship  and
 we  can  pay  the  rest  by  instalments.
 For  the  reasons  which  I  have  given,  it
 will  be  realised  that  without  allowing
 participation  of  foreign  equity  capital
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 iri  shipping,  we  can  ‘attam  our  carget
 of  900.000,  tons  of  the  Second  Five
 Year  Pian  and  of  2  million  tons  of  the
 Third  Five  Year  Plan.  I  would  like
 to  state  Gne  more  reason  why  we  are
 opposed  to  the  participation  of  foreign
 equity  capital.  It  has  not  been  our
 practice  to  allow  the  participation  of
 foreign  equity  capital  in  key  indus-
 tries,  in  basic  industries.  We  did  not
 allow  it  in  the  stee]  industry;  we  did
 not  allow  it  in  the  railways;  we  did
 not  allow  it  in  the  air  lines  because
 of  the  vital  role  which  they  play  both
 in  the  economy  as  well  in  the  defence
 of  the  country.  There  is,  therefore,  no
 justification  whatsoever  for  allowing
 participation  of  foreign  equity  capital
 in  the  shipping  industry,  which  should
 be  00  per  cent  Indian.

 There  is  one  more  point  to  which  I
 would  like  to  refer  briefly  in  this  con-
 nection.  It  is  in  connection  with  our
 policy.  My  submission  is  that  the
 Government  should  undertake  the
 responsibility  of  developing  the  ship-
 ping  industry  instead  of  entrusting  it
 to  private  capital.  That  policy  would
 be  suicidal.  Why  do  I  say  this?  What
 has  been  their  performance  in  the
 past?  Government  offered  to  give
 them  loans  at  a  very  cheap  rate  of
 interest.  At  that  time,  the  foreign  ex-
 change  situation  was  very  favourable.
 Yet  we  find  that  the  shipping  indus-
 try  did  not  develop  and  did  not  take
 advantage  of  the  loans  and  the  foreign
 exchange  situation  to  increase  our
 shipping.  That  was  their  past  per-
 formance.  We  cannot  therefore  rely
 on  private  capital  to  develop  the  in-
 dustry.  I  am  not  saying  that  we
 should  nationalise  the  industry.  That
 is  not  what  I  say  at  present.

 Shri  Raghunath  Singh:  After  some
 time.

 bri  Parulekar:  After  some  time,
 many  things  will  happen.

 What  is  their  demand  for  develop-
 ing  the  shipping  industry?  They  want
 money  from  the  Government.  They
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 want  foreign  excitange  from  the
 national  pool  of  foreign  exchange.
 They  want  cargo  to  be  given  by  the
 Government.  Their  job  will  be  to
 earn  profits.  Their  demand  is  to  give
 us  peoples  money  to  earn  our  profits.
 That  is  why  I  say  it  should  be  the
 primary  responsibility  of  the  Govern-
 ment  to  develop  the  shipping  indus-
 try  and  Government  must  not  entrust
 it  to  private  capital  to  develop  it.  If
 we  do  that  after  some  years,  we  will
 come  and  repent  for  having  taken
 this  decision.  Besides  it  is  not  our
 practice  to  allow  private  capital  to
 have  +ts  own  way  in  key  industries
 and  basic  industries.

 There  is  another  black  spot  in  this
 Bill  and  that  is,  this  Bill  allows  re-
 presentation  of  foreign  capital  on  the
 Board  of  directors.  Here  I  only  wish
 to  point  out  that  it  is  a  retreat  from
 the  Policy  statement  which  was  issued
 in  947  which  did  not  allow  any
 foreigner  to  be  a  member  of  the  Board
 of  directors.  This  is  a  retreat.  Apart
 from  that,  it  is  harmful  to  our  inte-
 rests.  In  this  connection,  I  will  १९७०
 a  small  passage  from  page  62.  This
 is  an  important  issue  and  that  is  why
 it  is  necessary  to  cite  that.  This  is
 what  Shri  M.  A.  Master  says:

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  up.  This  is  an  im-
 portant  Bill.

 Therefore  I  say.....

 Shri  Parulekar;  I  know  the  difficul-
 ties.

 Mr.  Deputy-Speaker:  Very  large
 number  of  Members  want  to  speak

 Shri  Parulekar:  That  is  a  justifica-
 tion  for  extending  the  time  instead  of
 curtailing  the  debate.

 Anyhow,
 “Even  if  there  is  a  very  small

 minority  ‘of  the  foreign  company
 in  the  management  or  in  the  beard,
 you  would  not  be  able  to  carry  out
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 the  policy  which  you  have  in  view.
 Let  me  give  another  Rypothetical
 lustration.  Supposing  our  Gov-
 erfnment  were  to  tell  us  that  we
 should  not  go  to  a  particular  port
 of  a  courttry  with  which  we  may
 not  be  friendly  and  another  foreign
 director  is  on  the  board.  His
 country  may  be  friendly  to  that
 Government  and  it  will  not  be
 possible  for  us  to  discuss  this.
 Suppose.  we  are  thinking  of  open-
 jing  new  branches  where  the  Bri-
 tish  people  are  interested  and  we
 have  got  one  British  director  on
 the  board.  It  will  not  be  possible
 to  discuss  this.  So,  it  is  our  view
 as  practical  businessmen  that  it  is
 not  possible  to  discuss  these  things
 with  them.  There  are  various
 other  considerations.  These  are
 the  considerations  arising  from
 the  viewpoint  of  defence  strategy,
 and  the  discharge  uf  international
 obligations.”

 That  is  why  I  say  it  is  absolutely
 harmful  to  allow  any  foreigner  to  be
 a  director  on  the  Board  of  directors.
 This  retreat  from  the  Policy  resolution
 shows  only  the  anxiety  of  the  Govern-
 ment  to  woo  foreign  capital  in  the
 shipping  industry  at  the  cost  of  our
 national  interests.

 I  will  only  refer  to  another  black
 spot  in  the  Bill.  There  are  _  several
 clauses  in  the  Bill  which  deal  with
 the  conditions  of  seamen.  It  is  not
 possible  within  the  short  ‘time  at  my
 disposal-to  deal  even  with  one  of  them,
 I  will  therefore  say  only  this.  There
 are  about  70,000  seamen  whe  are  en-
 gaged  in  the  shipping  industry.  The
 clauses  which  have  been  incorporated
 in  this  Bill:  are  practically  bodily
 lifted,  with  a  minor  change  here  or
 there  from  an  Act  which  has  become
 outmoded,  an  Act  which  was  framed
 by  the  British  imperialists,  and  an:  Act
 which  treated  the:  seamen  as  slaves.
 Those  same  clauses.  happen  to  be  in-
 corporated  in  this  Bill  with  a  minor
 change  here  or  there.  Look  at  their

 wages,  their  conditions,  '  thelt'  accom
 modation,  their  hours  of  work.  You
 will  find  that  it  is  a  horried  tale.  I
 do  ‘not  know  how  the  hon.  Minister
 who  is  supposed  to  be  very  able,  did
 not  care  to  look  at  the  recommenda-
 tions  of  the  Royal  Commission  on
 Jabour  which  had  investigated  into
 their  conditions  and  to  incorporate  at
 least  some  of  their  recommendations
 in  this  Bill,  On  the  ship,  the  seaman
 is  a  slave  of  the  master.  On  a  foreign
 ship,  he  is  a  slave  of  the  foreigner.
 The  Minister  ought  to  have  taken  care
 t>  incorporate  at  least  some  provisions
 5  hich  will  ameliorate  their  conditions,
 which  will  enable  them  to  live  an
 honourable  and  a_  decent  iife.
 I  do  not  know  whether  the  hon.  Minis-
 ter  has  ever  visited  the  place  where
 seamen  live  in  the  ship.  The  seamen
 are  roasted  there.  Twenty-five  peo-
 ple  are  huddled  together  in  a  small
 space.  I  do  not  know  how  the  Bill
 was  drafted  and  how  much  care  was
 given  to  this  Bill.  Perhaps  the  only
 point  which  attracted  their  attention
 was  that  of  allowing  participation  of
 foreign  capital  to  the  extent  of  00  per
 cent.

 Shrimati  Ha  Palchoudhuri  (Nabad-
 wip):  Mr.  Deputy-Speaker,  when  we
 look  at  Indian  shipping......
 ~

 Mr.  Deputy-Speaker:  Members  will
 try  to  restrict  to  the  time  limit  of
 5  minutes.

 Shrimati  a  Palchoudhuri:  I  will
 try  my  best.  You  have  given  so  much
 time  to  others.  You  must  also  give
 some  time  to  me.

 Mr.  Deputy-Speaker:  That  excep-
 tion  has  been  made~-  by  the  hon.
 Speaker  ‘in  the  case  of  the  first  spea-
 er  in  &  party  or  group  or  leader  of
 a  party.  If  she  can  claim  that  status,
 certainly  I  will  allow  that  much  of
 time.

 Shrimati  Da  Palchoudhuri:  I  do  not
 claim  any  status  except  that  I  wish
 your  chivalrous  outlook!
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 Mr.  Depaty-Speaker:  Of  course,
 ean  assure  her  that.

 Shrimati  Ta  Palchoudhuri:  Mr.
 Deputy-Speaker,  Sir,  when  we  look
 at  Indian  shipping,  we  must  look  at
 it  from  the  national  point  of  view.  We
 cannot  think  of  the  capitalists,  foreig-
 ners,  this,  that  and  the  other,
 because  international  shipping  is
 rooted  in  the  necessity  for  large-scale
 exchange  of  commodities,  exchange
 of  ideas  and  exchange  of  cultures.

 Now,  our  ocean  highways  have
 increased  and  our  horizons  have  in-
 creased,  and  we  must  see  that  Indian
 shipping  attains  a  status  and  holds
 its  own  in  the  world.

 I  would  like  to  refute  some  of  the
 arguments  that  have  been  placed
 before  us  over  this  foreign  participa-
 tion  question  which  seems  to  be  the
 core  of  the  Bill  and  the  core  of  the
 controversy.  May  I  point  out  to  the
 House  that  it  is  a  fact  that  wherever
 there  has  been  a  lot  of  foreign  parti-
 cipation,  Indians  and  Indian  shipping
 have  stood  to  lose?  Look  at  what
 happened  in  the  dark  days  of  the  war
 when  there  was  nothing  to  save  the
 refugees.  There  were  64,000  refugees
 from  Burma  during  the  last  war.
 There  was  no  ship  to  bring  them  back.
 It  was  only  the  Indian  ships  which
 could  do  it.  No  foreign  ship  provided
 their  rescue.  During  the  time  that
 famine  stalked  India,  if  we  look  back,
 we  had  Indian  ships,  but  there  was
 no  foreign  ship  that  brought  us  food-
 grains  to  save  our  starving  millions.
 It  was  the  Indian  ships  at  that  time
 that  saved  the  situation.  They  brought
 foodgrains  and  fed  thousands  in  India,
 and  at  least  enabled  us  to  save  a
 certain  number  of  lives.

 If  we  have  foreign  participation  in
 a  key  and  vital  industry  like  ship-
 ing,  how  can  we  help  harming  our-
 selves?  My  Hon.  friend  Shri  Raghu-
 nath  Singh  said  that  there  are  so  many
 countries  that  allow  foreign  partici-
 pation,  but  I  would  bring  to  the
 notice  of  the  House  that  may  be  in

 their  laws  it  is  allowed,  but  in  prac-
 tice  it  is  not  80,  not  to  the  extent  that
 one  would  want  to  make  out.

 Shri  Satyendra  Narayan  Sinha
 (Aurangabad—Bihar):  What  has  hap-
 pened  in  practice  here?

 Shrimati  Ma  Palchoudhuri:  In  prac-
 tice  here  we  do  not  want  any  more
 participation  than  the  gesture  of
 keeping  the  door  open,  that  is  25  per
 cent,  because  we  do  not  want  to  iso-
 late  India  and  that  is  about  all  we
 wish  to  do.

 If  foreign  participation  is  really  for
 the  good  of  India  and  if  we  consider
 one  or  two  things,  then  I  think  fore-
 ign  capital  should  come  on  the  terms
 of  25  per  ९९४६  participation.  For  ins-
 tance,  if  we  said  that  the  taxation
 should  not  be  doubled,  we  can  gain
 in  revenue  from  the  profits  that  they
 made  in  India.  I  hope  foreign  capital
 would  be  willing  to  come  on  those
 terms  because  then  we  might  reduce
 their  double  taxation  in  their  own
 countries.  That  is  a  question  which  I
 hope  the  hon.  Minister  will  look  into
 and  see  if  that  cannot  be  done.

 The  formula  of  60—40  has  really  no
 meaning  because  no  foreign  capital
 would  really  want  to  come  without
 having  control  and  power,  and  we  do
 not  want  foreign  control  and  power  in
 our  shipping.

 There  are  many  points  to  be  looked
 into  this  Bill.  I  am  glad  that  we  have
 codified  the  Indian  shipping  law  and
 brought  it  to  this  stage,  but  there  are
 one  or:two  things  which  we  could  do.
 For  one  thing,  foreign  capital  would
 not  be  necessary  if  we  can  procure
 the  foreign  exchange  that  the  need
 through  loans.  It  has  been  procured
 for  so  many  industries  in  India,  and
 I  do  not  see  why  it  cannot  be  procur-
 ed  for  shipping.  I  think  the  hon.  Min-
 ister  was  good  enough  to  say  even
 during  the  deliberations  of  the  Joint
 Committee  that  there  was  quite  8
 possibility  of  getting  loans  if  we
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 should  want  and  there  should  be  no
 very  great  difficulty  about  that.  There
 would  also  be  no  need  for  such  a  lot
 of  foreign  loans  because  as  it  is,  ship-
 ping  is  the  quickest  earner  of  foreign
 exchange.  Already  shipping  gives
 Rs.  9  to  Rs.  30  crores  or  more  of  our
 foreign  exchange.  During  the  Second
 Pian  period  all  that  we  need  is  an-
 other  Rs.  20  to  28  crores.  During  the
 next  three  years,  4998  to  1960,  more
 ships  would  come  in  and  our  earnings
 would  go  up,  and  we  would  be  able
 to  earn  Rs.  6  or  Rs.  437  crores  easily,
 and  if  some  of  this  earning  is  releas-
 ed  for  us  to  obtain  new  ships,  then  I
 am  sure  just  for  a  gap  of  Rs.  3  to  Rs.  6
 crores  we  do  not  need  to  sell  our
 prestige  nor  our  Indian  ships  to  forei-
 gners,  because  a  gap  of  Rs.  3  to  Rs.  6
 crores  can  be  made  up  by  any  Gov-
 ernment  at  any  time  should  the
 country  feel  the  need  of  it,  and  the
 900  millions  tons  of  target  should
 easily  be  acquired  by  our  private
 shipping  who  have  done  a  good  job  of
 work  all  these  years.

 I  do  not  agree  with  the  hon.  Member
 opposite  who  said  that  private  ship-
 ping  companies  have  not  fulfilled  their
 targets.  They  have;  and  they  have  fac-
 ed  difficulties,  and  they  have  stood
 by  the  trade  of  India,  and  they  have
 done  a  good  job  of  work.  I  think  it
 is  time  India  recognised  that  because
 it  is  not  only  by  nationalising  any-
 thing  that  we  can  go  forward.  We  have
 also  to  take  the  capital  of  India  with
 us,  and  because  they  are  capitalists  is
 no  reason  that  they  would  not  be
 able  to  serve  India.  If  foreign  capital
 is  not  coming  and  if  foreign  exchange
 is  not  to  be  had,  there  will  be  Indian
 capital  available  from  the  capitalists
 of  India,  because  I  am  sure  that  it  is
 not  only  their  own  pockets  they  are
 seeking  to  fill,  they  will  be  helping
 to  make  a  big  industry  which  will  be
 the  price  of  India  in  times  to  come.

 I  happen  to  be  a  Member  of  the
 Seaman’s  Welfare  Board  and  we  have
 submitted  a  report.  There  has  been
 some  controversy  about  the  jurisdic-
 tion  of  that  board  and  the  report  has
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 not  yet  been  considered.  I  hope  the
 hon.  Minister  will  look  into  the  re-
 port  and  the  recommendations  made
 therein  because  it  has  taken  into  con-
 sideration  the  welfare  of  seamen,  and
 many  of  the  recommendations  I  am
 sure  can  be  implemented  if  the  Mini-
 stry  looks  into  it.

 There  is  also  the  welfare  of  the  deck
 passengers.  I  happen  to  be  a  Member
 of  that  committee  also.  In  our  last
 meeting  we  found  there  was  great
 need  for  a  poor  box  to  help  the  deck
 passengers  who  have  suddenly  come
 to  grief  after  landing.  For  instance.
 there  was  the  case  of  a  young  gir]  who
 suddenly  died  and  there  was  no  fund
 to  cremate  her.  There  was  no  money,
 there  was  no  food  to  give  to  the  other
 children.  The  Deck  Passengers  Ameni-
 ties  Committee  has  passed  a  resolu-
 tion  that  it  is  going  to  approach  the
 Central  Government,  and  I  hope  the
 money  for  the  poor  fund  will  be
 forthcoming.

 Shipping  deals  with  all  sorts  of  as-
 pects.  When  we  were  in  Calcutta  par-
 ticularly,  the  Port  Commissioners
 brought  to  our  notice  the  great  dan-
 ger  that  the  navigation  of  the  Hooghli
 is  facing.  I  hope  the  Ganga  Barrage
 will  be  a  possibility  within  the  Second
 or  Third  Plan  to  save  the  town  of
 Calcutta  and  to  make  the  Hooghli
 once  more  the  navigable  river  it  was,
 because  Rs.  3  crores  practically  every
 year  are  spent  on  just  preliminary
 dredging  to  keep  it  workable.  We  can
 save  the  Rs.  3  crores  if  the  Ganga
 Barrage  project  could  come  into  being
 and  the  whole  port  of  Calcutta  could
 be  saved.

 Lastly,  we  must  look  at  shipping
 from  the  national  aspect,  and  when
 we  think  of  capitalists,  let  me  ask
 this  are  Indian  capitalists  so  bad?
 Foreigners  who  are  going  to  partici-
 pate  are  also  capitalists,  and  certainly
 a  known  devil  is  better  than  an  un-
 known  one,  if  devils  they  be,  because
 it  may  be  that  in  times  of  stress
 foreign  capitalists  will  not  allow  our
 Indian  shipping  to  do  the  work  which
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 it  is*reatly  supposed  -to  “to,  and  will
 aiso  debar  us  ‘from  -raising  our  voice
 in  the  right  manner  in  the  liners’
 gonferences:  As  it  is,  in-  these  liners’
 conferences  it-is  very  difficult  to  get
 ७  place,  and  when  we  have  «divided
 loyalties,  what  will--our-.  representa
 tive  there  do  who  is  a  foreigner  and
 yet  has  ships  registered  under  the
 Indian:  flag?
 Ta  dla  +  or  7?

 There  are  three  aspects  of  shipping:
 economic,  political  and  sentimental.
 From  the  political  aspect,  foreign  par-
 ticipation  cannot  be  safe.  From  the
 economic  aspect  it  cannot  be  good  for
 our  :trade,  and  from  the  sentimental
 aspect,  all  that  [  can  say  is:  who  can
 ve  proud  when  he  sees  the  Indian  flag
 on  a  ship-that  is  not-  Indian?  There
 are  flags  of  convenience  like  Panama
 and  Liberia  where  the  people  of  the
 country  gare  only  crews  and  coolies
 in  those  ships.  They  have  no  say  in
 the  governance  of  trade  and  industry.
 In  that  case,  can  their  minds  swell
 with  pride  when  they  see  the  Panama
 fing  on  &  foreign  ship?  Neither  can
 our  mind  do  so  when  we  see  the
 Indian  flag  on  a  ship  which  is  bought
 and  bartered:for  with  foreign  money
 and  foreign  exchange.  So,  I  would  al-
 ways  say  that  let  us  have  our  own
 ships.  So  far  as  welfare  is  concerned,
 welfare  in  India  has  always  meant
 the  welfare  of  all  and  not  only  indi-
 vidual  welfare.  Even:  from  the  days  af
 the  Rig  Veda,  it  is  clear  that  we
 have  prayed  to  Jalanath,  the  God  of
 the  seas,  to!  take  cas.  actoss'  the  ‘ocean
 safely  and  to  bring  us  back  to  the
 shores  for  our  welfare.

 Pandit  K.  C.  Sharma:  (Hapur):
 Now,  the  hon.  Member  goes  by  air.

 Shrimati  Da  Falchoudhuri:  We
 may  go  by  air,  but.  we  can  never  do
 without  the  seas.  I  hope  Jalanath  will
 always  protect  our  seamen  and  our
 ships  and  take  us  across  the  ocean.

 When  the  whole  shipping  policy  is
 Jookes  at,  I  hope  48  will  be  looked  at
 from  tha,  point  af  view  of  our  saamen
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 and  sailors  who  through  the  long  ages
 have  written:.a  -brillantchistory  of
 Indian.shipping:  and  who.  have.  brought
 India  fame: end,  glony:as  &  Mmanzitime
 cenntry...  Ag  the:  Minister’  hag  yery
 rightly  said,  we  do  net  avish  to  make
 India.  a  meritime  power,  bub  we  avant
 her.again.  to  be  a  maritime  country,
 with.her-shores  open  to:all  trade,  and
 er  own  ships  gaing  out  to  distant
 lands  and:  pleying  her  tsade.
 ४  party?"  बसर्ति  लबंभी

 That  vyaapar  must  be  with  India  in
 her  own  ships-and  under  her  own  fag.

 Shri  Goray:  Sir,  the  activities  that
 have,  been  _¢arried  on  in  the  Lobby  of
 the  House  and  outside  in  the  city  by
 the  representatives  of  the  shipping
 interests  and  the  representatives  of
 the  seamen’s,  unions  testify  to  the  fact,
 if  testimony  were  needed  at  all,  that
 the  legislation  under  discussion  is  very
 important.

 The  other  day,  while  moving  for
 consideration  of  this  Bill  in  this  House,
 the  hon.  Minister  told  us  that  he  did
 not  want  this  country  to  be  a  maritime
 power,  but  he  wanted  this  country  to
 be  strong  so  far  as  the  merchant  navy
 wag  concerned.  I  do  not  know  why
 Shri  S.  K.  Patil  was  so  modest.  Out-
 side,  we  know  him  to  be  a  very  mili-
 tant  man,  and.  not  at  all  averse  to
 power.  But,  here,  it  seems  that  after
 coming  to  Delhi,  he  has  turned  him~
 self  into  a  pigus  grass-eater,  and  he
 has  started  talking  in  terms  of  piety.

 Mr.  Deputy-Speaker:  Here,  he  finds
 himself  confronted  with  more  militant
 men.

 Shri  D.  C.  Sharma;  Grass-eaters
 are  militant  members,  but  my  hon.
 friend  is:  trying  to.  condemn  -grass-
 eaters,  For  instanee,  my  hon.  friend
 over  thefe  is  a  grass-onter.'

 Shri  Goray:  The  sentiments  expres-
 sed  by  the  son,  Minister  were  8  little
 amusing,  and.  also,  I  thought,  wene  &
 9७७४७  bis  distressing.  After  alk  what
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 is  the  target  that  he  is  aiming  at?
 The  target  that  he  is  aiming  at  by
 the  end  of  ‘the  Second  Five  Year  Plan
 is  only  9  lakhs  tons  and  even  in  the
 rosy  picture  that  he  -has  painted,  -he
 could  net  go  beyond  25  lekhs  tone.
 If  we  compare  these  targets  ‘with  the
 targets  that  have  been  already  achiev-
 ed  by  other  countries,  I  de  not  -think
 that  India  will  be  considered  to  be  a
 maritime  power  even  if  we  attained
 the  target  placed  before  us  by  the
 bon.  Minister  to  be  achieved  at  the
 end  of  the  Third  Five  Year  Plan.  ae

 There  is  a  report  of  the  Estimates
 Committee  which  has.  pointed  out  that
 two  or,  three  years  back,  Japan  already
 had  .a  tonnage  of  37  lakhs  tons,  and
 Germany  which  was  shattered  by  the
 war  had  reached  a  tonnage  of  about  26
 lakhs  tons.  No,  let  us  not  be  deluding
 ourselves  by  saying  that  even  if  we
 attain  the  target  of  25  lakhs  tons,  we
 shall  be  called  a  maritime  power;  we
 are  not  going  to  be  called  that  at  all.
 The  other  thing  is  that  let  us  not  try
 to  avoid  words  like  ‘maritime  power’.
 Maritime  power  does  not  mean  neces-
 sarily  that  we  are  going  to  be  aggres-
 sive.  I  hope  that  a  time  will  not
 come  in  this  country  when  we  shall
 not  hate  the  words  like  steam  power
 or  electric  power.  These  are  simple
 words,  and  let  us  tell  the  world  that
 we  are  going  to  increase  our  maritime
 power,  and  we  are  going  to  attain
 enough  maritime  power  so  that  all  the
 trade  that  we  want  to  carry  from  the
 shores  of  our  country  to  the  shores  of
 the  other  countries  and  vice  versa  will
 be  handled  by  us  and  not  by  any  body
 else.

 This  Bill,  I  find,  was  being  discussed
 in  a  rather  lop-sided  way.  It  is  a  very
 bulky  legislation  Sir,  comprising  about
 481  clauses  and  split  up  into  eighteen
 parts.  So  far.as.the  structure  of.  the
 Bilt  is  concerned,  नव  would  have  liked
 thet  we  had-made  it  a  more  handy
 affair.  and  had  helped.  the  mariners  or
 the  sailory,-by  inolating.all  the  clauses
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 that  pertain  to  them,  and  incorporat-
 ing  them  in  a  separate.  Bjit.-.3-.  svas
 told  that  in  countries  like  Norway,
 Sweden  etc.  they  had  gmall  legisla-
 tions,.  which  told  the  seamen  exactly
 what  their.  responsibilities  were,.what
 their  rights  were,  what  had  been  done
 far.  them.  by  .Government,  and  what
 Government.  expected,  them  to.  do.
 But  in  a  Bill  of  this  nature,  it  becomes
 very  difficult  to.  find  out.  the  various
 clauses,  to  sort.them  out,.and  to  fix
 responsibilities.  and  to  understand
 what  particular  clause  applies  ta  the
 ane,or  the  .ather.

 Having  said  that  in  regard  to  the
 structure,  ह्  would  also  like  to.  point
 out  thas  there  gre-two  or.three.  aytho-
 rities  that  have  been  created  by  this
 Bill  One  is  the  Shipping  .Develop-
 ment  Fund  Committee;  the  other  .is
 the  National  Shipping  Board,  and  the
 third  is  the  Director-General  of  Ship-
 ping.  The  objective  of  the  Bill
 obviously  is  consolidation,  expansion
 and  streamlining  the  administration.
 But  I  fear  that  these  three  authorities
 Might  sometimes  overlap  each  other,
 and  may  be,  there  may  be  a  clash  of
 interests  between  the  three.  I  think
 that  precautions  should  have  been
 taken  to  see  that  their  functions  and
 their  powers  were  made  as  distinct
 as  possible.

 The  major  part  of  the  debate  on  this
 Bill  has  concentrated  round  the  fact
 of  25  per  cent  participation  of  foreign
 capital  in  our  shipping  industry.  I  do
 not  know  why  so  much  importance
 was  being  attached  to  this.  I  thought
 that  we  were  all  of  one  mind  that
 after  attaining  Independence,  a  vital
 industry  like  the  shipping  industry,
 would  be  reserved  hundred  per  cent
 for  our  capital.  Just  now,  I  was
 surprised  to  hear  the  arguments  that
 were  put  forward  by  Shri  Raghunath
 Singh.  I  cannot  imagine  to  myself
 accusing  Shri  Raghunath  Singh  of
 betrayal  of  national  interest  to  which
 Shri  Parulekar  had  referred.  He  could
 never  be  arrti-nationalist,  but  in  his
 enxiety  to  build  up  the.  shipping
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 {Shri  Goray]
 industry  as  quickly  as  possible,  he
 thought  that  even  participation  by
 foreign  interests  up  to  40  per  cent
 need  not  be  ruled  out.  I  thought  that
 would  be  a  great  mistake  because  this
 industry  cannot  be  compared  with  the
 other  industries  to  which  reference
 has  been  made.  I  think  the  whole
 confusion  is  the  result  of  putting  this
 industry  on  a  par  with  other  industries
 like  oil,  or  pharmaceuticals  or  food-
 stuffs  etc.  This  is  an  entirely  differ-
 ent  industry  and  as  my  hon.  friend
 Shri  U.  GC.  Patnaik  has  pointed  out,
 it  is  almost  a  subsidiary  or  auxiliary
 of  the  Navy.  If  we  appreciate  that
 particular  fact,  then  I  sunpose  it  will
 be  very  clear  even  to  Shri  Raghunath
 Singh  that  we  must  not  allow  foreign
 capital  to  interfere  in  the  affairs  uf
 our  shipping  industry.

 Another  point  which  he  overlooked
 when  he  quoted  the  instance  of  U.K.
 and  other  countries  is  that  U.K.,
 France,  Canada  and  U.S.A.  have  been
 allies  for  centuries.  They  hardly  have
 quarrelled  with  each  other.  They  have
 always  co-operated  with  each  ot*er
 whether  it  was  in  war  or  in  otbci
 times.  That  being  so,  there  may  be
 Jess  danger  of  their  coming  together,
 allowing  some  participation,  say  to
 the  extent  of  5,  0  or  45  per  cent  of
 the  other  country.  But  -<ituated  as
 we  are,  when  we  re  taking  a  stand
 which  does  not  permit  us  to  identify
 ourselves  with  either  this  or  that
 group,  I  suppose  it  will  be  in  our  best
 national  interests  if  we  do  not  get
 involved  in  foreign  participaticn.

 Then  if  we  do  not  went  foreign
 participation  even  to  the  extent  of  25
 per  cent,  where  do  you  get  the  money
 from?  I  agree  with  my  hon.  friend,
 Shri  Parulekar,  that  it  is  possible  to
 approach  the  World  Bank  and  it  is
 possible  to  reserve  some  of  the  money
 earned  by  the  shipping  industry  to
 be  ploughed  back  into  ihe  industry,  to
 make  it  possible  for  then  to  utilise
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 that  money.  \atter  all,  at  has  been
 pointed  out  by  the  Estiniates  Com-
 mittee  that  they  are  giving  us  about
 Rs.  30  crores  of  foreign  exchange  per
 year.  Will  it  not  be  possible  to
 reserve  this  and  see  that  it  is  utilised
 for  building  up  more  and  more  ton-
 nage?  The  more  tonnage  we  get,  the
 more  foreign  exchange  we  will  earn.
 So  it  is  a  system  which  I  would  also
 describe  as  a  self-financing  system  and
 if  this  is  tried,  whether  it  is  in  the
 private  sector  with  private  capital  or
 whether  it  is  in  the  public  sector  with
 the  Government  in  the  fleld,  I  think,
 for  the  present,  it  will  solve  our  pro-
 blem  and  it  will  be  possible  for  us  to
 reach  the  target  which  have  fixed  for
 ourselves;  otherwise,  I  am  very  doubt-
 ful  whether  the  target  that  was  fixed
 in  the  Second  Five  Year  Plan  or  the
 target  that  was  announced  on  the  floor
 of  the  House  by  the  hon.  Minister’s
 predecessor  would  ever  be  reached.
 You  will  remember  that  Shri  Lal
 Bahadur  Shastri  said  that  we  wanted
 to  reach  a  target  of  0  lakh  tons.  But
 I  do  not  think  that  we  could  reach  that
 million-ton  target  if  we  take  to  a
 policy  by  which  we  dole  out  small
 sums  of  money  for  buying  tonnage.
 After  all,  Rs.  86  crores  is  not  a  big
 sum  at  all.  We  will  have  to  increase
 our  financial  assistance  and  I  think
 it  can  be  done  without  harming  our
 country’s  economy  if  the  foreign
 exchange  that  is  earned  by  these  ships
 could  be  diverted  to  the  purchase  of
 tonnage.

 As  regards  registration  of  ships,  I
 do  not  want  to  take  long,  but  I  would
 point  out  that  the  ‘25  per  cent.’  clause
 also  should  be  removed  if  possible  and
 the  proviso  to  clause  22(2)  which
 says:

 “Provided  that  any  ship  regis-
 tered  at  the  commencement  of  this
 Act,  at  any  port  in  India  under
 any  enactment  repealed  by  this
 Act  shall  be  deemed  to  have  been
 registered  under  this  Act  and  shall
 be  recognised  as  an  Indian  ship”.
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 should  be  deleted.  I  am  referring  tu
 ships  that  belong  to  the  Moghul!  Lines.
 I  do  not  want  these  ships  to  be  con-
 sidered  as  part  of  our  shipping  because
 they  were  in  existence  at  the  time
 the  Act  came  into  being.  To  be  very
 plain,  ७०  far  as  our  trade  is  concern-
 ed,  I  do  not  want  any  foreign  parti-
 cipation  at  any  level.

 Having  said  this  about  registration,
 I  would  say  that  even  in  the  definition
 we  have  been  unnecessarily  very
 modest;  we  have  tried  to  limit  the
 field  of  home  trade  from  Kandla  to
 Burma.  I  think  the  coastal  trade  of
 India  should  be  naturally  extended
 from  the  Straits  of  Malacca  to  Aden.
 This  is  our  sea  and  it  has  been  Indian
 sea  all  through  the  centuries.  The
 definition  e  ‘home  trade  ship’  means  a
 ship  not  exceeding  three  thousand  tons
 gross  which  is  employed  in  trading
 from  any  port  or  place  in  India  to  any
 other  port  or  place  on  the  continent
 of  India  or  from  ports  or  places  in
 India  to  ports  or  places  in  Ceylon,
 Maldive  Islands  or  Burma”  should  not
 have  been  there  at  all.  I  would  sug-
 gest  that  this  be  dropped  and  the
 Indian-owned  trade  should  be  extend-
 ed  from  Aden  down  to  the  Straits  of
 Malacca,  as  has  remained  for  so  long.

 Now,  I  would  say  that  we  need  not
 concentrate  too  much  on  these  clauses.
 In  the  Shipping  Bill,  there  are  other
 equally  important  classes.  There  are,
 for  instance,  officers,  ratings,  or  sea-
 men;  there  are  passengers.  What
 about  that  aspect?  No  body  seems  to
 be  discussing  about  these  things  at
 all  So  far  as  the  officers  are  con-
 cerned,  I  find  that  a  very  legitimate
 grievance  has  been  made  out  by  the
 Maritime  Union  of  India  calling  our
 attention  to  the  fact  that  injustice  has
 been  done  in  clause  80(l)  which  deals
 with  certificates  to  naval  officers.
 They  say  that  even  a  naval  officer,  if
 he  wants  to  act  as  the  master  of  a
 merchant,  ship,  must  be  subjected  to
 examination,  because,  as  they  validly
 argue,  that  the  duties  of  an  officer
 of  the  Navy  and  those  of  a  master  of
 a  merchant  ship  are  entirely  differ-
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 ent.  A  naval  officer  manning  a  naval
 unit  has  got  so  many  Officers  on  the
 bridge  while  the  master  of  a  merchant
 ship  has  not  so  many  officers;  he  has
 to  look  to  so  many  other  things  like
 handling  cargo  and  passengers.  These:
 are  things  which  are  entirely  different
 and  need  entirely  different  training,
 Therefore,  they  say  that  naval  officers
 should  not  be  brought  straight  to  the
 merchant  navy.  They  say:  ‘It  does
 not  matter  if  you  bring  them.  They
 are  disciplined  and  the  education  and
 training  that  they  have  got  may  be
 useful  to  us,  but  considering  the  fact
 that  the  merchant  navy  demands  al-
 together  different  qualities  and  more
 attention  to  cargoes  and  passengers,
 which  a  naval  officer  is  not  used  to,
 the  examination  should  be  there’,
 Therefore,  I  would  say  that  when,  Gov-
 ernment  are  thinking  of  bringing  in
 a  naval  officer  to  a  merchant  ship
 after  his  retirement  or  otherwise,  he
 should  take  the  examination  and  if  he
 passes  it,  he  should  be  allowed  to  be
 the  master  of  a  ship  or  other  officer.

 As  regards  amenities  to  sailors,  at
 the  time  the  Bill  was  originally  dis-
 cussed,  I  had  pointed  out  that  the
 sailors  were  a  very  unfortunate  lot.
 People  think  that  they  earn  a  good
 deal,  much  more  than  a  common  rail-
 wayman  or  people  engaged  in  other
 industries  earn.  But  we  must
 remember  that  the  sailor  works  only
 for  7  months  in  a  year.  There  are  so
 many  snags  in  the  way  of  re-employ-
 ment  that  sometimes  has  to  remain
 unemployed  for  a  long  time.  There-
 fore,  I  would  say  that  it  will  he
 worthwhile  if  Government  considered
 the  appointment  of  a  Committee  of
 Parliament  to  investigate  the  service
 conditions  of  these  people  and  find  out
 how  difficult  it  is  for  sailors  to  get  a
 job,  how  difficult  it  is  for  them  to  keep
 it  and  how  difficult  it  is  for  them  to
 have  common  amenities.

 Then  there  is  medical  examination
 of  the  seamen.  When  the  sailor  is  dis-
 charged,  it  is  always  easy  to  get  a
 medical  certificate,  because  if  he  iz
 medically  unfit,  the  company  will  have
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 {Shri  Goray}
 to'bear  the  expenses.  Therefore,  they
 always  see  to  it  that  he  gets  a  medical
 certificate  on  discharge.  we  he  gets  a
 certificate  at  the  time  of  ‘signing  off,
 then,  for  six  months-it  should  be-valid.
 Otherwise,  he  has  to  take  =  ‘another

 wertifieate  and  there:  is  the  anag.  He
 has  ४0  go  to  the-  doctors  and  there  are
 m@&  many.  other  influences.  Therefore,

 wmy  submission  is  that  the  -whole
 ‘system  of.  employing  sailors  and  sign-
 ing  them  off,  their  amenities  of  Living
 wand  medica?  examination  ete.  have  all
 80  de  investigated.  Let  us  make  the
 sailor  of  our  country  a  proud  sailor;  a
 sailor  who  can.  compare  his  lot  with
 the  lot  of  any  other  sailor  anywhere
 else.

 I  am  really  afraid  to  find  so  many
 foreigners  not  only  in  the  Merchant
 Navy  -but  also  in  our  Navy.  A  few
 days  back  I  had  put  a  question  and
 £  was  told  that  in  the  docks  and  on
 the  ships  there  are  hundreds  and

 thousands  of  Pakistani  ratings  and
 seamen.

 Shri  Raghunath  Singh:  Twenty-five
 thousand.

 Shri  Goray:  It  is  not  good  for  the
 health  of  the  Merchant  Navy  or  of
 our  Navy.  Let  us  consider  and  find  out
 whether  it  is  not  possible  for  us  to
 set  up  training  ships.  (Interruption)
 I  am  not  adverse  to  Muslims;  please
 do  not  misunderstand  me.  I  am  saying
 that  there  are  people  who  are  Pakis-
 tani  nationals.  I  cannot  imagine  any
 ountry  which  admits  on.such  large
 scale  nationals  belonging  to  any  other
 country  to  be  in  the  service  of  its
 Merchant  Navy.

 Shri  Raghunath  Singh:  Portuguese

 Shri  Goray:  Therefore,  I  would  like
 to  say  that  the  Ministry  in  charge  of
 Shipping  should  try  to  set  up  schools
 ‘and,train.  up  asilors—laskars  and
 officers,  whatever  that  may  be.  All
 wlong  the.  coast  -there-mushbe  schools
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 at  various  places  so  that  when  we  are
 ready  'काइएं।  ‘our  target  of  22  million
 tons—within  the  next;  five  or  six
 years—iet  us  not  find  ourselves  in  a
 ridiculous  position’  where  we  shall
 have  to  say  that  we  have  ships  but  we
 have  ‘no  saflors.  ‘This  aspect  should
 also  be  taken-  into  ‘consideration.

 Let  us  take  into  consideration  the
 plight  of  the  passengers‘  elso;  the
 plight  of  the  passengers  and  the  care
 that  shouid  be  bestowed  on  targoes.
 Only  recently,  we  came  across  a  case
 where  because  of  the  remissness  of
 the  officer-in-charge  or  the  negligence
 of  somebody  else,  poison  got  mixed
 with  food,  and  there  was  the  famous
 Kerala  food  poisoning  case.  Let  us
 see  that  this  is  not  repeated  again.
 Let  us  have  rules  and  regulations  by
 which  it  will  be  seen  that  food  stuffs
 and  others  are  completely  separated
 from  things  which  are  harmful.

 I  know  also  that  on  pilgrim  ships
 and  in  regard  to  passenger  ships  which
 have  unberthed  passengers,  we  find
 that  hardly  they  are  treated  as  human
 beings.  I  can  draw  on  the  analogy
 of  passenger  trains  or  pilgrim  trains—
 trains  which  go  to  Pandarpur  or  the
 Kumbh  Mela.  How  are  they  packed?
 They  are  packed  like  sardines.  I
 would  say  that  when  we  are  dealing
 with  pilgrims  and  unberthed  passen-
 gers,  we  must  take  more  care  to  see
 that  they  are  given  human  treatment
 and  better  facilities.

 The  last  point  that  I  would  like  to
 stress  is  about  the  power  taken  by
 Government  -under  clause.  150.  whieh
 dealg  with  disputes.  The  powers  talen
 under  it  are  completely  at  variance
 with  the  basic  tenets  of  labour  legis-
 lation  and  labour  policy.  What  the
 Government  is  trying  to  here  is  sur-
 prising.  The  clause  reads:

 “Where  the  Central  Government
 is  of  .apinion;  that  any  dispute
 between  seamen..cr  any  ciass  of
 @reamen  of  of.cany  union  of  .sea+
 men  and  -the  ommers  of:  ships  in
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 which  such  seamen  are  employed
 or  are  likely  to  be  employed  exists
 or  is  apprehended  and  such  dis-
 pute  relates  to  any  matter  con-
 nected  with  or  incidental  to  the
 employment  of  the‘  seamen;  the
 Central  Government  may,  by  noti-
 fleation  in  the  ,..Official  Gagette,
 constitute  a  tribunal  consisting  of
 one  or  more  persons,  and  refer
 the  dispute  to  the  tribunal  for
 adjudication.

 It  is  surprising  that  where  the  dis-
 pute  is  between  owners  and  seamen
 who  are  employed  and  who  are
 likely  to  be  employed,  the  Govern-
 ment  should  intervene.  I  do  not
 understand  how  there  can  be  any  dis-
 pute  between  seamen  who  are  likely
 to  be  employed  and  the  owners.  If
 you  take  these  powers,  then  what
 happens?  The  dispute  is  referred  to
 a  tribunal  and  the  tribunal  gives  its
 decision.

 Again,  Government  says  that  such  of
 the  decisions  of  the  tribunal  as  it
 deems  fit  will  be  made  applicable.
 That  means  that  Government  which
 may  be  a  party  to  a  dispute  appoints
 a  tribunal  and  =  after  the  tribunal
 comes  out  with  its  decision,  it  has
 got  the  power  again  to  amend  the  de-
 cision.  4  think  this  is  really  a  clause
 which  goes  counter  to  the  labour
 policy  that  we  have  adopted.  Again,
 at  the  end,  it  says:

 “Nothing  contained  in  the  In-
 dustrial  Disputes  Act,  1947,  shall
 apply  to  any  dispute  between  sea-
 men  or  any  class  of  seamen  or
 any  union  of  seamen  and  the
 owners  of  ships  in  which  such
 seamen  are  employed  or  are  likely
 ta  ke  employed.”

 So  you  have  taken  away  all  the
 Tight  and  facilities:  that  were  confer-
 red  by  the  Industrial  Disputes  Act
 and  appropriated  all  the  powers  to
 yourself,  Once  you  have  done  that,
 it  wi  not  be  proper  for:  you-to  say
 again  that  the  decision  of  the  tribu-
 nal  can  alao  be  amended.  Either  you
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 stand  by  the  decision  of  the  tribunal
 or  do  not  have  a  tribunal  at  all,  and
 leave  it  to  the  Industrial  Disputes.

 These  are  the  points  which  I  want-
 ed  to  make.  ‘It  was  not  possible  to
 cover  all  other  points  within  the  pres-
 cribed  time.  I  hope  the  hon.  Minister
 will  take  these  few  points  into  con-
 sideration  when  replying  to  the  de-
 bate.

 Unfortunately,  on  the  one  side,  Shri
 Raghunath  Singh  was  pleading  for  ,40
 per  cent  foreign  participation  and,
 on  the  other  hand,  my  communist
 friends  were  saying  that  those  who
 drafted  this  Bill  were  betraying  the
 interests  of  the  nation.  Between
 these  two,  it  is  easy  for  the  hon.
 Minister  to  overlook  the  points  that
 I  have  stressed.  Sa,  I  would  appeal
 to  him  that  he  should  try  to  take
 into  consideration  what  I  have  sub-
 mitted.

 Mr.  Deputy-Speaker:  Pandit  Tha-
 kur  Das  Bhargava;  would  he  be  able
 to  conclude  before  3  o'clock?

 Shri  Raghunath  Singh:  He  may
 continue  next  day.

 पंडित  ठाकुर  दास  मार्गथ  (हिसार)  :
 जनाब  डिप्टी  स्पीकर  साहब,  दस  बिल  का
 मामला  ऐसा  है  कि  जिस  पर  में  सिर्फ  इस
 बिल  को  पढ़  कर  शोर  जो  बाहर  की  थोड़ी
 सी  चीजें  मुझे  मालूम  हे  उनको  पढ़  कर  में
 झपनी  राय  दे  रहा  हूं  !  सुझे  कोई  जाती

 द्ल्म  किसी  शिपिंग  कारपोरेशन  कं,  या
 'थिप्स  का,  मा  सीमेन  का  नहीं  है।
 साथ  हो  में  फ़ारिन  पारटिसिपेशन  पर
 लो  कुछ  अर्ज  करूंगा  वह  ऐसी  बजूहात  पर

 कि  जो  शाम  तौर  पर  लोगों  को  मालूम  हैं
 झौर  जिन  के  वास्ते  कोई  खास  तजरबा  या

 ख,स  इल्मियत  मुझ  को  नहीं  है  1  इस  चास्ते

 मैं  मामले  में  बहुत  डिफीडेंस  से  बोल  रहा
 हू
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 [पंडित  ठाकुर  दास  भार्गव]
 मैंने  दोनों  प्वाइंट्स  आफ  ब्यू  सुने

 झौर  इन  सब  दो  सुन  कर  मुझ  को  तो  ऐसा
 मालूम  होता  है  कि  वह  सभी  साहिबान  जो
 कि  इस  बहस  में  पार्ट  ले  रहे  है  उन  सबका
 पार्ट  गालिबन  उतना  ही  ज्यादा  इनफार्म्ट  है
 जितना  कि  मेरा  है  ।

 शमों  आुमशुमवाला  (भागलपुर)  :  खास
 करके  गवनेमेंट  का  ।

 पंडित  ठाकुर  वास  भागब  :  जब  में
 गवनंमेंट  की  तरफ  देखता  हूं  श्रौर  जब  पिछली
 ह्स्ट्री  भौर  भ्राज  की  हिस्ट्री  को  देखता  हूं  श्रौर
 जब  यह  देखता  हूं  कि  किस  तरह  से  यह  बिल
 लाया  गया  है  तो  मुझे  भौर  भी  ज्यादा  ताज्जुब
 होता  है  प्रोर  मैं  इस  फेर  में  फंस  जाता  हूं  कि
 इस  मामले  में  गवर्नेमेंट  को  कोई  डेफिनिट
 राय  देना  मुश्किल  है  t

 उपाध्यक्ष  महोदक  :  ऐसे  हालात  में  तो
 मेम्बर  साहब  को  ज्यादा  कानफिडेंस  होना
 चाहिये  ।

 पंडित  ठाकुर  दास  भागंव  :  मुझे  इसके
 बारे  में  झगर  कानफिडेंस  है  तो  इस  बात  पर
 हैकि. . .

 उपाध्यक्ष  महोदय  :
 वाकिफ  नहीं  है  ।

 कि  कोई  ज्यादा

 पंडित  ठाकश  वास  भाव  :  कि  इसके
 चलाने  वाले  श्री  पाटिल  साहब  शौर  श्री
 राजबहादुर  साहब  जोकि  हमारे  सामने  बैठे
 हैं  वह  जो  कुछ  करेंगे  वह  इस  देश  के  हित
 में  होगा  ।  लेकिन  मैं  देखता  हूं  कि जब  यह  बिल
 पहले  श्राया  था  तो  उसमें  सेंट  पर  सेंट  पाटि-
 सिपेश्चन  का  प्रावीजन  था  ।  सन्‌  १६४७  में,
 झाज  से  ११  बरस  पहले  मैने  देखा  था  कि  वहां
 पर  २५  परसेंट  का  पालिसी  स्टेटमेंट  के  भ्रन्दर
 जिक्र  था।  झल  सिलेक्ट  कमेटी  की  रिपोर्ट
 में  किसी  से  लिख  दिया  है  कि  पाटिल  साहब

 ने  खुद  सजेस्ट  किया  था  कि  यह  रेशो  ६६-२/३:
 ३३-१/३  रखी  थाये  ।

 डित  yo  ह 1  चामा:  अमान  रंग  बदलता
 है

 पंडित  ठाकुर  दास  भागे :  भाज  हम
 ६०:४०  की  बात  सुन  रहे  हैँ  a  दुसरी  तरफ़
 हम  यह  भी  सुनते  है  कि  गवर्नमेंट  को  फोरेनर्स
 को  पास  नहीं  भाने  देना  चाहिये  ।  मेरे  जैसे
 ग्रादमी  के  लिये,  जोकि  इस  सिलसिले  में  ज्यादा
 वाकफ़ियत  नहीं  रखता  है,  इससे  मुसीबत
 ज्यादा  बढ़  जाती  है  1  मुझे  यह  कहने  में  जरा
 भी  ताम्मुल  नहीं  है  कि  श्गर  मुझे  यकीन
 हो  कि  हिन्दुस्तान  का  अपना  कैपिटल  इतना
 श्  जायेगा,  जिससे  हमारा  इंडियन  शिपिंग

 बहुत  तेजी  के  साथ  बढ़ेगा,  तो  मै  सेक्ट-पर-
 सेन्ट  अ्रपने  कम्यूनिस्ट  फ्रेन्डज़  के  साथ  शामिल
 होने  के  लिये  तैयार  हूं  कि  हमारे  यहां  फ़ारेन
 पाटिसिपेशन  नहीं  होना  चाहिये  ।  पटनायक
 साहब  ने  जो  कुछ  कहा  है,  उससे  मुझे  यह
 ख्याल  पैदा  होता  है  कि  हमारी  सेकंड  लाइन
 झाफ़  डिफेन्स  में  फ़ारेनर्ज़  के  शामिल  होने
 का  सवाल  कया  है  1  हमारे  देश  के  नेशनल्ज
 शिपिंग  के  जरिये  १५०  करोड़  रुपये  हासिल
 कर  सकते  हैं  ।  इसलिये  में  सोचता  हूं  कि

 दुनिया  में  शायद  ऐसी  कोई  नेशन  नहीं  होगी,
 जिसने  वह  रुपया  लेने  की  कोशिश  न  की  हो  जो
 कि  फ़ार  दि  गैदरिंग  उसको  मिल  सकता  हो  t

 हिन्दुस्तान  के  बाकी  हिस्सों  को  तो  शायद
 शिपिंग  के  बारे  में  ज्यादा  इल्म  नहीं  है,  लेकिन
 बम्बई  वालों  को  झौर  दूसरे  कोस्ट  वाले  लोगों
 को  मालूम  है  कि  इसमें  कितना  गेन  है  भौर
 कितना  रिस्क  है  भौर  यह  कितनी  मुफ़्मीद
 सीज़  है।  में  बह  देखता  हूं  कि  हमारी  दिपिग
 में  हिन्दुस्तानी  बहुत  कम  हैं  1  उसमें  बीस  हज्ञार
 पाकिस्तान  के  लोग  हें---शायद  उससे  भी
 ज्यादा  हें  ।  शुरू  भें,  जब  भें  कलकस  में  था,
 तो  उस  वक्‍त  उसमें  कलकत्ता  के  ास  पास
 वाले  भर  दूसरे  इंडियन  नेशनल्ज  थे  ।  उस
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 wee  तौहुँमैकटंपा  |  उस  क्त  उसमें  ऐसी
 कौमें  थीं,  जिन  को  नाटिकल  कहना  चाहिए,
 जिनका  रुझान  उस  तरफ़  था।  में  इस  सिलसिले
 में  यह  ज  करना  चाहता  हूं  कि  झगर  इंडियन
 छिपस  हमारी  सेकंड  लाइन  झाफ़  डिफ़ेन्स  है,
 तो  जहां  तक  मुमकिन  हो,  उसमें  हर  एक
 एम्पलाई  इंडियन  होना  चाहिए  ।  डायरेक्टर
 और  दूसरे  झफ़सर  तो  यहां  होंगे  भौर  वे  यहां
 से  हुक्म  देंगे,  लेकिन  उस  हुक्म  को  मानने  वाले
 अगर  फ़ारेनर  होंगे,  तो  वह  कोई  तसल्लीबख्दा
 बात  नहीं  होगी  ।  में  यह  चाहता  हूं  कि  जहां  तक

 मुमकिन  हो,  इस  मुल्क  की  सेकंड  लाइन  झाफ़
 डिफ़ेन्स  को  बनाने  वाले  हिन्दुस्तानी  ही  होने
 खाहिए  ।  दफ़ा  २१  में  इंडियन  शिपिंग  की  जो
 सारीफ़  दी  गई  है,  उसमें  मुझे  यह  कमी  नझर
 आती  है  ।  प्रगर  हम  यह  नहीं  कर  सकते  कि

 हम  इसमें  बाहर  वालों  को  एम्पलाय  नहीं
 करेंगे,  तो  कम  से  कम  इतना  तो  कर  सकते  हें
 कि  झगर  सब  के  सब  हिन्दुस्तानी  नहीं  हो
 सकते,  तो  बड़ी  भारी  मैजारिटी  इंडियन
 नैशनल्ज़  की  होनी  चाहिए  ।  भ्रगर  हम  चाहते
 हैं  कि  इंडियन  शिपिंग  उस  तरह  का  हो,  जिस
 का  कि  हम  क़िक्र  सुनते  हैं,  तो  यह  निहायत
 ज़रूरी  है  कि  ज्यादा  परसेन्टेज  हिन्दुस्तान  का

 होना  चाहिए  ।

 जहां  तक  शिपिंग  की  हिस्ट्री  का  ताल्लुक
 है,  में  इस  बहस  में  नहीं  पड़ना  चाहता  कि
 इस  बारे  में  अमरीका  भर  विलायत  की  क्‍या

 हालत  है  ।  श्री  रघुनाथ  सिंह  ने  मुझे  दो  किताबें
 दी  है  ।  में  जानता  हूं  कि  शायद  बहुत  थोड़े
 ऐसे  मुल्क  होंगे,  जिनमें  इस  तरह  की  सख्त
 कैद  होगी  कि  बाहर  का  कैपिटल  न  श्राये,  या
 बाहर  के  झ्ादमी  न  प्रायें  ।  मेरे  हाथ  में  एक
 कागज  है,  जिस  में  पक्चीस  तीस  मुल्कों  का
 शिक्  है  और  बताया  गया  है  कि  कहीं  नैशनल
 कंपिटल  का  मिनिमम  परसेन्टेज  ५०  है,  कहीं
 ५१  है,  कहीं  ६६  है  भौर  कहीं  ७०  परसेन्ट  है,
 वयेरह  वगेरह  ।  जनाबे  वाला,  फ़ारेन  पाटि-
 सिपेदान  के  बारे  में  गवर्मसेंट  की  राय  साफ़
 है--भऔर  वह  ७५:२५  परसेन्ट  है।  इस  लिए
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 में  इस  बहस  में  नहीं  पड़ेगा  कि  गहां  फ़ारेस
 पाटिसिपेशन  की  इजाहुत  होनी  चाहिए  या
 नहीं  ।  सारी  दुनिया  को  देख  कर  यह  बात  शलत
 मालूम  होती  है  कि  हम  इसने  एक्सक्लूसिव
 बने  रहें  कि  हम  फ़ारेन  कैपिटल  को  नहीं  रखेंगे  v
 अगर  हमको  हिन्दुस्तान  में  ही  लोन  मिलता  हो,
 तो  मैं  तो  फ़ारेन  लोन  की  तरफ़  देखने  के  लिए
 भी  तैयार  नहीं  हूं  ।  फ़ारेन  लोम  से  हमको
 ज्यादा  से  ज्यादा  रुपया  मिल  सकता  है  1

 मुझे  तो  सिर्फ़  यह  देखना  है--मेरे  सामने  तो
 सिर्फ़  एक  ही  यार्डस्टिक  है  भोर  वह  यह  है  कि
 इंडिया  का  नैशनल  इन्ट्रेस्ट  किस  चीज़  में  है---
 लोन  लेने  में  है,  ईक्बिटी  कैपिटल  लेने  में  है
 या  फ़ारेनज  को  इजाजत  न  देने  में  है  ।  भगर
 इंडियन  शिपिग  बढ़ता  ही  नहीं  है,  स्टेटिक  रहता
 है,  अगर  वह  भागे  चलता  ही  नहीं  है,  हमारे
 कीपिटलिस्ट्स  में  इतना  दम  ही  नहीं  है,  हमारा
 कैपिटल  इतना  धाई  है,  तो  फिर  तो  शायद
 हम  लोग  ड्म्ज  तक  इन्तज़ार  करते  रहेंगे
 कि  इंडियन  शिपिंग  बढ़े  ।  जनाब  ज़रा  पुराने
 'फ़िगर्ज  को  मुलाहिजा  फ़रमायें  ।  हमें  वह
 जमाना  याद  है  जब  हाजी  साहब  कोस्टल
 रिजवेशन  बिल  पर  बहस  किया  करते  थे  ।
 उस  वक्‍त  गवर्नमेंट  ने  हमारे  कई  झादमियों
 का  करोड़ों  रुपये  का  कैपिटल  जाया  कर  दिया  ।
 लेकिन  मैं भज  करना  चाहता  हूं  कि  आज
 वह  बात  नहीं  है  झाज  हमारे  मुल्क  में  एक
 नैशनल  गवर्नेमेंट  है  |  मेरे  पास  जो  फिगर  हैं,
 उन  की  बिना  पर  मुझे  यह  कहने  में  हरा  भी
 ताम्मुल  नहीं  है  कि  झगर  हम  उसी  रफ्तार  से
 चलते  रहे,  जिस  से  कि  हम  चलते  रहे  है,  तो  मुझे
 डर  है  कि  बहुत  अरसे  तक  हम  ऐसी  हालत  में
 पड़े  रहेंगे,  जिस  में  इंडियन  शिपिग  कोई
 सरकक्‍्की  नहीं  कर  सकेगा

 अब  में  कुछ  पुरानी  फ़िगज़  का  जिक्र
 करना  चाहता  हूं  ।  १९४७-४८  में  हमारे  पास
 सिर्फ  ढाई  लाख  टन  के  करीब  ¥  डियन  छिपिंग
 भा  t  इस  के  जागे  चल  कर  १६४८-४६  शर
 १६४६-५०  में  वह  थोड़ा.  थोडा  बढ़ा,  लेकिन
 किसी  भी  साल  में  में  नहीं  पाता  कि  वह  एक
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 [पंडित  ठाकुर,  दास  ,भारंज]
 लाख  बढ़ा  हो  में  पाता  हूं  कि  १६४६-४७  में
 Qo  हजार,  १६४७-४८  में  ८३  हज़ार  बढ़ा  ।
 १६४८-४६  में  सैट-बैक  हुआ  झौर  उस  साल

 बहू  सिफ़  ३२  हजार  बढ़ा  ।  १६४६-५०  में
 बह  सिर्फ़  २,०१४  बढ़ा  झौर  १६५०-४१  में
 १६,५८३  |  झागे  अल  कर  थोड़ा  सा  सेट-बैक
 हो  गया  1  १६४६-५०  में  वह  ३६४,६३२  था
 शौर  १६५०-५१  में  २६६,६४६  था  ।  फिर
 पेंडुलम  दूसरी  तरफ़  चला  ।  १६५१-५२  में
 ३८६,२६५  हो  गया  भौर  १९५२-५३  में
 इ३८घ४,०  ३१८  रह  गया  ।  भ्ाखिर  आहिस्ता
 आहिस्ता  गवर्नेमेंट  ने  रुपया  देना  शुरू  किया---
 उस  को  खजाने  से  रुपया  मिलना  शुरू  हुआ  ।
 ८५  परसेन्ट  दिया  गया  और  वह  भी  इस  दात  पर
 कि  पंद्रह  बीस  बरसों  तक  झदा  करो  शरह  भी
 सिर्फ़  तीन  परसेंट  थी  ।  उस  वक्‍त  बहुत
 आहिस्ता-स्नेल  को  पेस  पर  वह  बढ़ना  शुरू
 हुआ  1  १६५३-५४  में  वह  ४२२,८५८  पर
 श्राया  ।  PEMWAKY  में  वह  ४३५,६६५  था
 झोर  १६५५-५६  में  ४५५,३५७  हो  गया  I
 १६५६-५७  में  कुछ  तरक्की  हुई  शोर  वह
 ५२१,४४०  हो  गया  |  धधा,  १६५७-५६  में
 वह  ५८६,५४५  के  करीब  है  भ्रौर  मुझे  उम्मीद
 है  कि  ह... ल  वह  किसी  क॒द्र  रफ्तार  से  बढ़ेगा  |

 मुझे  शुबहा  नहीं  है  कि  झानरेबल  मिनिस्टर
 साहब  ने  &  लाख  का  जो  टारगेट  बताया  है,
 वह  पूरा  हो  जायेगा  श्रौर  उस  में  बहुत  देर  नहीं
 लगे गी,  लेकिन  २०  खाल  का  जो  पुराना  टार-
 ग्रेट  था,  उसका  झानरेबल  मिनिस्टर  साहब
 जिक्र  ही  नहीं  करते  हैं|  क्‍या  करें  जिऋ  करके  ?

 हमारे  प्रानरेबल  मिनिस्टर  कैसे  फरमायें  कि
 थर्ड  फाइव  यीभ्रर  प्लान  का  २०  लाख  का
 हमारा  टारगेट  हमारे  कंपिटलिस्ट्स  पूरा  कर
 हेंगे  )  उन्होंने  बुर्स्त  तौर  पर  नहीं  बललाया  ।
 ह! ड  यह  भी  नहीं  कह  सकते  थे  कि  वह  ऐसा
 नहीं  करेंगे,  लेकिन  मुझ  सह  कहने  में  ताम्मुल
 नहीं  है  कि  भ्रगर  हमारे  कप्रिटलिस्ट्स,के  ऊपर
 यह.  मामला  रहा,  तो  ह्ह६६  कक---थढें
 फकुइन  पीक्षर,  प्लान  के  झाकिर  तक--हम
 यह  २०  लाख  टन  का  टारगेट  हासिल  कर

 सकेंगे,  इसको  हरागिस  कोई  उम्मीद.  हीं
 है  qV  श्री  गोरे  ने  फ़रमाया कि  क्या  यही  काफी
 है  कि  हूम  बीस  लाख  टन  तक  पहुंचे:  झौर  क्या
 हम  बीस,  पत्चचीस  लाख  टन  से  नागे  नहीं  बढ़ेंगे  ।

 बहुत  मुल्क  झागे  बढ़े  हुये  हैं।  हमें  सुबहा  नहीं
 है  कि  हम  जरूर  ग्रागे  बढ़ेंपे,  हालांकि  हमारे
 झानरेबल  मिनिस्टर  साहब  ने  फ़रमाया  कि
 हम  मंरिटाइम  पावर  नहीं  होना  चाहते  हें।
 में  उनकी  बहुत  इज्जत  करता  हूं  लेकिन  मुझे
 यह  कहने  में  ताम्मुल  नहीं  है  कि  प्रगर  मेरा

 काबू  चले,  तो  में  हिन्दुस्तान  को  एक  मैरिटाइम
 पावर  देखना  चाहता  हूं,  मुझे  उससे  कोई  डर

 नही  महसूस  होता  है  ।  श्राप  कहते  हे  कि  हम
 एक  मेरिटाइम  कंट्री  रहेंगे  इसका  मतलब  यह
 है  कि  हम  सिर्फ  तिजारत  किया  करेंगे  और  १४०
 करोड़  रुपये  हासिल  करने  की  कोशिश  पर
 इकतफ़ा  करेंगे  ।  इस  बात  को  तो  मे  एप्रिदिएट
 करता  हुं  कि  हम  किसी  पर  हमला  नहीं  करेंगे,
 किसी  की  जायदाद  नहों  छीनेंगे,  हम  किसी  को

 दुख  नहीं  देंगे  z लेकिन  हमको  यह  भी  नहीं
 भूलना  चाहिये  कि  हमको  अपने  देश  के  डिफ़ेन्स
 के  लिये  भी  तंयार  रहना  हें।  इसलिये  जिस
 आदमी  का  ऐसा  खयाल  हो  शर  जो  यह  चाहता
 हो  कि  हमारे  देश  को  केवल  पये  पेसे  के  मामले
 में  ही  नहीं  वल्कि  दूसरी  तरह  भी  पूरे  तौर  से
 तैयार  होना  है,  उससे  में  सहमत  हुये  बिना  नहीं
 रह  सकता  ।  में  झर्ज  करता  हूं  कि  अगर  हमको
 तरक्की  करनी  है  तो  गवर्न  मेंट  को  जरूर  इसकी
 मदद  करनी  होगी  ।  श्रौर  हमें  हर  तरह  से  मेरी-
 टाइम  ताकत  हासिल  करनी  होगी  |

 15-00  hrs,

 इस  बिल  में  हमने  कहूँ  नए  नए  तरीके  झप-
 नायें  हैं  प्रौर  उनके  लिये  मे  माननीय  संत्री  महो-
 ्य  को  मुवारिकयाद  देता  हूं  इसमें  वो  नई
 औीजें को गई है की  गर्ड  हैं  7  एक  तो  नेशनल  छिपिस  बोर्ड
 बना  है  झौर  दूसरे  एक  फंड  कायम  किया  गया
 है  जिसको  शिपिग  फंड  का  नम  किया  गया  है
 इसको  पढ़ने  से  बह  भी  पता  चलता  है  कि  बोर्ड



 6575  Discussion  re

 की  एक  +ुबबलइवरी  बाड़ी  सखी  गई  है  झोर
 इसको  झमी  बहुत  कम  मामले  सौंपे  गये  ह्
 मेरा  क्षयात है  कि  जो  जाडी  रखी  गई  है  वह
 दिन  प्रति  विन:  मजबूत  होती  जायेगी  ।  मेरा  यह
 भी  कहना  है  कि  गवर्नेमेंट  आफ  इंडिया  जितनी
 भी  इसमें  ताकत  है  वह  इसमें  खच  करेगी।
 शिपिंग  बोर्ड  का  जो  मामला  है  वह  झाज  छोटा
 सा  ही  मालूम  होता  है।  एडवाइजरी  बाडी  को
 अभी  दो  एक  फर्ज  ही  सौंपे  गये  हैं  4 यह  कहा  गया
 है  कि.  तमाम  मालों  पर  इनकल्यूडिग  डिवेलेप-
 मेंट  एडवाइज  देने  के  लिये  श्रौर  जो  इसको  रेफर
 क्रिये  जायें  ।  ये  जो  बो हैं  ये  इसी  तरह  से  पहले
 पहल  बनते  हें  श्रौर  श्राहिस्ता  भाहिस्ता  से
 ताकत  पकड़ते  जाते  है  ।

 विस्तार  फे  साथ  इस  बोर्ड  को  ड्यूटीस
 नहीं  लिखी  मई  है  1  यह  नहीं  लिखा  गया  है  कि
 टैक्निकल  इनकम्पीटेंसी  बगेरह  यह  देखेगा
 या  ट्रेनिंग  वर्य  रह  का  इंतिजाम  करेगा  लेकित

 इन  ड्यू  कोर्स  झाफ  टाइम,  बागे  चल  कर,
 झगले  चन्द  सालों  में  इस  शिपिंग  बोर्ड  को
 इतनी  'जबदंस्त  भारगेनाइज्ञेशन  बनेगी  जो
 हमारे  देश  की  शिपिंग  इंडस्ट्री  को  रेवोल्यूशन-
 लाइज़  कर  देगी

 उपाध्यक्ष  महोशअ  :  बया  माननीय  सदस्य
 जो  कुछ  उनको  कहना  है,  कल  के  लिये  रख
 सकंगे  ?

 पंडित  ठाकुर  दास  भार्गव  :  जेसी  झापकी
 इच्छा  ।

 15-02  bra.

 DISCUSSION  RE>  REPORT.  OF  AD-
 VISORY.  COMMITTEE  ON  SLUM
 CLEARANCE,
 Shit  Rajendra  Singh

 Sir.  l  berg  ta  mave-

 ¢What-.  thet  Report  -of  the  |  Ad«
 visory  Committee  on  Slum  Clea-

 (Chapra):
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 ranee,  laid  on  the  Table  of  the
 House  on  the  30th  August,  1958,
 be  taken  into  consideration.”

 Mr.  Deputy-Speaker,  Sir,  the  Sen
 Committee  on  sluin  clearanc?  was
 charged  with  the  responsibility  of  ex-
 pediting  conclusiveness  and  providing
 depth  of  focus  on  criticals,  so  that  we
 could  take  some  immediate  action
 which  could,  if  not  impress  the  coun-
 try,  make  some  substantial  contribu-
 tion  to  the  solution  of  this  crying
 problem.  Viewed  just  from  this
 background,  I  have  shrewed  suspicion
 that  Shri  Sen,  though  widely  known
 for  his  intelligence  and  wide  exper-
 ience  in  the  field  of  law,  could  not
 probe  into  the  depth  of  the  problem
 and  the  approaches,  much  less  all  the:
 suggestions,  to  this  problem  have  been
 from  a  very  wrong  and  vicious  angle.

 I  should  like  to  quote  a  comment
 which  his  report  has  invited  from  his
 very  friendly  party,  especially  to  him.
 It  has  appeared  in  the  Eastern  Econo-
 mist.

 ‘It  is  a  great  pity  that  the  Law
 Minister  and  his  colleagues  have
 allowed  themselves  to  be  so  easily
 Jed  into  a  field  in  which  their
 experience  has  by  no  means
 brought  any  fruit”.

 The  comment  itself  is  self-expla-
 natory.  However  be  that  as  it  may,
 we  have  to  consider  the  basic  isste
 involved  in“the  growth  and  expan-
 sion  of  slums:  why  it  has  come  to
 appear  at  all?  What  had  been  the
 material’  tonditions  and  the  causes
 which  have  cortributed  to  the  growth
 and@  increase  of  slums?  I  think  Shri
 S.  K.  Patil,  the  Law  ‘Minister’s  collew=
 Que,  must  be  complimented.  At  least
 he-had  the  sagacity  to  understand  that
 these  ‘slums  'crop-up  not  becande  pecs
 ple  wre  ‘eniitmoured  vf  town  ‘life,  tut
 entirely  because  the  material  resources
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 and  the  skill  of  the  countryside  are
 gradually  and  are  increasingly  being
 turned  to  the  cities  and  towns.  So,
 the  flow  is  fram  countryside  to  the
 town-side,  Gandhiji  had  understood
 this  problem  long  before,  and  though
 he  was  not  an  economist,  he  still  em-
 Phasised—and  emphasised  with  all
 clarity  of  mind  and  conviction—that
 if  any  economie  growth  of  this  coun-
 try  had  taken  place,  if  a  welfare  State
 thad  to  be  built  up  in  this  country,  it
 could  not  be  on  western  pattern.  We
 will  have  to  evolve  a  pattern  of  our
 own  which  will  suit  the  needs  and
 conditions  of  the  country.  That  is
 why  he  had  been  so  much  insistent
 on  the  decentralisation  of  industry.
 At  the  same  time,  because  we  do  not
 have  the  resources  and  the  capital  at
 our  disposal  to  speed  up  the  industrial
 development  of  the  country,  he  sug-
 gested  that  the  entire  growth  of  this
 country  could  take  place  only  if  the
 countryside  is  provided  with  small-
 acale  industries  and  cottage  industries.

 Therefore,  the  question  to  my  mind
 today  is—l  am  just  expressing  my
 very  sincere  feelings  and  thinkings—
 that  this  slum  problem,  if  it  has  to  be
 tackled  from  the  right  angle,  is  a
 ‘problem  to  soive  which  the  proper
 course  would  be  prevention.  Of  course
 I  do  not  suggest  that  the  people  who
 ‘are  slum-dwellers  should  be  driven
 out  from  where  they  are  today,  but
 then,  as  Shri  Sen  has  suggested,  apart
 from  bringing  about  some  improve-
 ment  on  the  dwelling  sites,  we  have
 to  provide  those  people  with  certain
 means  of  subsistence,  and  certain
 means  of  occupation,  and  for  that
 matter,  he  wants  industrial  estates,
 small-scale  industries,  some  cottage
 industries  and  satellite  towns.  They
 are  quite  good  so  far  as  they  go.  But
 if  this  process  starts  like  that,  then,
 ‘apart  from  big  industries  which  are
 confined  to  big  cities  of  India  and
 giving  all  the  time,  more  and  more,
 to  that  part  of  the  country,  and  if
 even  these  things  which  were  meant
 primarily  and  entirely  for  the  country-
 side  are  made  to  go  round  these  towns,
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 what  would  happen?  The  people  from
 the  countryside  would  flow  into  the
 towns  in  greater  and  increasing  num-
 bers.  That  way,  instead  of  solving  the
 problem,  we  will  be  inviting  more
 problems,  and  we  will  be  just  making
 the  situation  all  the  more  difficult.

 So,  so  far  as  the  Sen  Committee
 report  goes,  Shri  Sen  himself  has  in
 his  report  mentioned  that  this  slum
 problem  is  so  big;  it  is  as  big  as  our
 country  itself;  it  is  as  big  as  our  social
 and  economic  problems  are.  Our  slum
 population  in  towns  ranges  from  7  to
 60  per  cent,  Every  year,  we  have  a
 backlog  of  five  million  houses,  and  I.5
 million  houses  are  unfit  for  human
 living.  Shri  S.  K.  Patil  has  pointed
 out  in  his  earlier  report  that  if  at  all
 in  Bombay  city  we  start  clearing  up
 the  slums,  it  will  involve  nearly
 Rs.  200  crores.  Therefore,  if  this  slum
 clearance  is  to  cost  Rs.  200  crores  in
 one  city  alone—as  we  have  understood
 from  his  report  and  the  other  reports
 that  have  preceded  it—it  follows  that
 Rs.  10,000  crores  would  be  required  to
 clear  up  the  slums  in  the  entire  coun-
 try.  Can  we  dream  of  it?  We  are
 having  a  Plan  of  only  Rs.  4,800  crores.
 And,  what  has  happened  to  it?  It  has
 just  collapsed,  Everyone  of  us  who
 has  some  concern  for  the  interest  of
 the  country  is  so  uneasy  that  we  are
 having  nightmares  whether  w-  would
 succeed  or  not.  There  are  some
 quarters  who  are  trying  hard  and
 advising  us  to  prune  down  the  Plan.
 To  spend  Rs.  10,000  crores  for  slum
 clearance  or  for  just  having  towns
 worth  living  is  unthinkable  for  us.

 Shri  Sen  has  to  be  complimented
 for  having  pruned  down  his  sugges-
 tions  to  a  practical  scale.  He  has  sug-
 gested  that  Rs.  2  crores  should  be  set
 apart,  over  and  above  what  the  Plan-
 ning  Commission  has  set  apart,  for
 solving  problems  connected  with  slums
 in  big  cities  like  Calcutta,  Kanpur,
 Bombay,  Delhi  and  so  on.  Even  for
 this  sum  he  has  not  been  able  to  find
 the  resources.  It  is  very  ludicrous.
 Only  a  few  days  back  when  I  said  that
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 the  recommendations  of  the  Mudaliar
 Committee  in  respect  of  the  freight
 structure  should  be  adopted  without

 them  down,  the  Railway  Minis-
 ter  replied  that  he  does  not  want  that
 the  prices  should  go  up.  He  said  that
 ४  the  freights  on  railways  would  be
 increased  it  will  contribute  towards
 raising  prices.  I  know  it  was  just  a
 Jame  excuse.  Any  way,  on  the  heel
 of  it,  there  is  the  Sen  Report.  Even
 to  find  out  these  small  sums  of  Rs.  2
 crores  for  such  pig  cities  like  Delhi,
 Bombay  and  Calcutta,  he  has  suggest-
 ed  terminal  taxes.  Who  will  bear
 those  taxes?  Goods  and  passengers.
 Now,  one  Minister  says  one  thing,
 while  another  Minister  says  some
 other  thing.  Who  is  to  be  compl-
 mented  and  who  is  to  be  indicated?
 But  that  shows  the  mind  of  the
 Cabinet.

 The  first  and  foremost  thing  that  was
 equired  to  tackle  this  problem,  to

 my  mind,  was  to  have  evolved  out  an
 efficient  machinery  which  could  im-
 plement  the  decisions  of  the  Govern-
 ment.  The  Patil  Committee  pointed
 out  that  issue,  but,  so  far  as  the  Sen
 Committee  is  concerned,  it  has  con-
 tented  itself  by  suggesting  that  we
 should  have  State  corporations  headed
 by  a  central  corporation.  I  know,  so
 long  as  our  Prime  Minister  is  there
 we  are  bound  to  be  enamoured  of
 corporations.  If  there  is  any  dcfect,  if
 there  is  something  which  comes  in
 our  way,  we  just  jump  up  and  say
 that  the  solution  is  to  have  a  public
 corporation.  That  may  be  true,  that
 may  be  right,  I  do  not  question  that;
 but  it  is  not  any  improvement  on  Shri
 Patil’s  recommendations.  The  State
 Government  had  been  a  defaulter  so
 far  either  in  the  implementation  of
 the  housing  programme  in  towns,  or
 in  improving  the  conditions  obtaining
 in  the  slum  areas,  or  in  acquiring
 lands  for  all  these  purposes,  beeause
 of  the  pressures  of  interested  groups.
 There  have  also  been  so  many  public
 corporations,  but  the  performance  and
 achievements  of  the  public  corpora-
 tions  have  not  been  above  criticism,
 have  not  been  so  satisfactory  as  to
 rely  upon  that  pattern  of  activity.
 ‘184(A)  LSD—7
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 Therefore,  when  the  State  Govern-

 ment  is  such  that  it  cannot  but  de
 dominated  by  pressure  groups,  by
 vested  interests,  and  public  corgora-
 tions  as  such  cannot  discharge  the
 functions  and  responsibilities  thrust
 on  them  in  a  manner  to  the  satisfac-
 tion  of  the  country,  fhen  he  should
 have  called  upon  a  genius  to  find  out
 a  solution;  because  every  time  we
 Meet  difficulties  it  is  human  nature  to
 whip  up  the  genius  and  find  out  a
 solution.  Neither  the  public  corpora-
 tions,  to  my  mind.  nor  the  State  Gov-
 ernments  as  they  are  today  «an  be
 of  much  use  so  far  as  the  tackling  of
 this  problem  is  concerned.  Thcrefoie,
 it  would  be  better  if  Shri  Sen  and
 his  colleagues  in  the  Cabinet  apply
 their  imagination  and,  first  and  fore-
 most,  concentrate  upon  finding  out  an
 efficient  and  irreproachable  agency
 which  could  manage  the  show,

 He  has  come  from  Calcutta.  Though
 T  do  not  belong  to  Calcutta,  I  had  been
 there  for  a  pretty  long  time  and  for  a
 good  amount  of  time  in  slum  areas.
 He  has  suggested  that  our  scale  of
 compensation  is  such  that  if  we  work
 on  that  it  shall  not  be  possible  for  us
 to  acquire  lands  on  the  scale  we
 require.  Sir,  in  the  slum  areas,
 though  there  are  still  some  big
 zamindars,  by  and  large,  most  of  the
 areas  are  sublet  to  tenants  and  those
 tenants  put  up  some  very  weak
 structures  unfit  for  human  living—I
 have  seen  that  in  24  Parganas,
 Hooghly,  Barah  Nagar  area  and  other
 places,  where  such  houses  are  called
 ‘bola  houses’—and  they  again  let  them
 out  to  the  people  who  actually  want
 to  live  in  them.  In  that  way  there
 are  30  many  interests.  There  is  net
 one  landlord  who  is  the  owner  of  a
 house,  but  there  is  tier  upon  tier.
 Therefore,  I  feel  that  the  suggestion
 that  Shri  Sen  has  made  on  that  score—
 though  it  is  not  quite  a  happy  term
 to  use—amounts  to  confiscation.  I
 agree  that  when  one  has  too  much  of
 land,  when  one  is  coming  from  a
 zamindar  family  or  a  capitalist  family,
 if  his  lands  could  be  taken  without
 Much  damage  to  his  interests  he  can



 6sax  Discussion  re

 YShri  Rajendra  Sisgh.}
 afferd  to  suffer  it,  But,  so  far  as  small
 people  are  concerned,—espemaliy,  in
 Kidderpore  area  I  saw  persuns  who
 have  been  in  Calcutta  for  the  whole

 ‘of  their  lives—who  have  purchased
 some  lands  and  built  small  houses  out
 of  their  small  earnings  for  the  whole
 life  and  if  those  lands  happcn  to  be
 in  slum  areas,  what  would  happen  to
 them  if  they  are  divested  of  their
 rights  over  their  properties  without
 adequate  compensation  being  paid  to
 them?  The  meagre  savings  that  they
 have  made  after  toiling  for  their  whole
 life  will  all  go  in  vain.  So,  this  should
 not  be  allowed  in  the  larger  mterests
 of  the  country.  If  at  all  it  is  neces-
 sary  to  have  land  for  improving  the
 slum  areas,  if  at  all  the  Ministry
 wants  to  proceed  in  that  manner,  it
 should  proceed  with  a  sense  of  res-
 ponsibility,  with  an  eye  to  the  interest
 of  the  small  tenants.

 Again  reverting  to  the  question  of
 funds,  if  at  all  some  additional  funds
 have  to  be  found  out  for  improving
 the  slum  areas,  I  v2ry  numbly  submit
 that  railways  should  not  be  made  the
 source.  The  rates  of  railway  farcs  and
 railway  freight  could  be  increased;
 there  is  scope  for  it,  but  they  could
 be  increased  only  for  meeting  the
 depreciation  of  the  railways,  for  meet-
 ing  the  development  plans  of  the
 railways  and  for  meeting  the  demands
 of  labour.  But  they  cannot  be  in-
 ereased  for  meeting  the  requirements
 peggested  by  Mr.  Sen  namely,  for  im-
 proving  the  slum  areas.  If  bis  pro-
 posal  to  impose  an  additional  terminal
 tax  is  accepted....

 Mr.  Deputy-Speakcr:  The  hon.
 Member's  time  is  up.

 Shri  Rajendra  Singh:  If  I  will  be
 given  sometime  for  reply,  then  I  will
 conclude.  The  practice  is  that  20
 minutes  are  allowed  in  the  beginning
 and  १0  minutes  for  the  reply.  I  have
 waken  only  75  minutes.  I  want  5
 minutes  more.

 Mr.  Depnty-Speaker:  I  will  give  him
 five  minutes  now.  I  will  give  him
 some  time  at  the  end  also.
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 Shri  Rajendr,  Singh:  Ag  regards
 Delhi,  Bombay  and  Calcutta,  what
 happens  is  this.  The  industrialists  and
 those  who  are  interested  in  industry
 not  only  like  to  extend  their  existing
 industries  in  those  areas,  but  at  the
 same  time,  if  at  all  they  want  to  start
 new  enterprises,  they  try  to  do  it
 round  the  cities.  This  is  the  crux  of
 the  problem.’  I  would  urge  upon  the
 hon.  Prime  Minister  that  if  at  ail  we
 want  that  this  sorry  state  of  affairs
 should  come  to  an  end,  then  the  right
 thing  to  do  would  be  to  ask  every
 prospective  industrialist  who  desires
 to  have  an  industry  round  these  cities
 not  to  have  those  establishments  here
 Even  if  it  is  somewhat  uneconomic,
 even  though  it  is  not  so  much  profit-
 able,  it  is  desirable  to  take  ‘he  indus-
 tries  which  fall  within  the  State
 sector  as  well  those  managed  by  the
 private  sector  to  the  villages.  Unless
 they  take  the  industries  to  the  villages,
 people  would  be  flowing  from  the
 countryside  into  the  towns  and  by
 doing  any  amount  of  work  here,  you
 would  not  be  able  to  keep  pace  with
 the  situation.

 So,  my  humble  submission  AS.  that
 three  things  must  be  done  at  once.
 No  new  industrial  enterprises  should
 be  allowed  to  be  started  round  the
 cities.  In  the  case  of  those  who  necd
 expansion  of  existing  industries,  they
 should  be  advised  that  they  should
 have  subsidiary  industria!  establish-
 ments  elsewhere.  So  far  as  industrial
 estates,  satellite  towns,  small-scale
 industries,  etc.  are  concerned,  they
 should  not  be  confined  to  the  hig
 cities,  but  they  should  be  taken  to
 the  countryside.

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Report  of  the  Adviscery:
 Committee  on  Slum  Clearance,
 laid  on  the  Table  of  the  House
 on  the  80th  August,  ‘1988,  be  taken
 into  consideration.”
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 I  Dave  already  got  about  I0  names
 and  other  names  also  might  be  coming
 in.  There  might  be  a  few  others  who

 e  not  sent  chits,  but  who  may  try
 to  catch  my  eye.  Se,  a  time-limit
 should  be  placed.  No  len.  Member
 should  try  to  take  more  than  १30
 minutes.  Shri  Naval  Prabhakar.

 aft  मचल  प्रभाकर  (वाह य  दिश्ली-रक्षित-

 अनुसूचित  जातियां)  :  उपाध्यक्ष  महोदय,
 यह  जो  भ्रतियंदन  हमारे  सम्मुख  है  गन्दी
 बस्तियों  के  बारे  में,  इसमें  जिन  तथ्यों  तथा
 आंकड़ों  की  शोर  ध्यान  आकर्षित  कराया  गया
 है,  उनकी  धोर  में  समझता  हूं  कि  सब  का
 ध्यान  जाना  चाहिये  |  यह  जो  रिपोर्ट  पेक्ष  की
 गई  है,  यह  स्वागत  योग्य  है  t

 एक  समय  था  जब  एन  गन्दी  बस्तियों  की
 झोर  किसी  की  भी  निगाह  नहीं  गयी  थी।

 किन्तु  हमारी  खुशकिस्मती  है  कि  मानतीय
 प्रधान  मंत्री  जी  का  ध्यान  सब  से  पहले  इन  कौ
 झोर  गया  ओर  उन्होंने  इनकी  ददा  सुधारने
 के  लिये  कदम  उठाये  ।

 जहां  तक  गन्दी  बस्तियों  का  संबंध  है,
 भी  तो  फिलहाल  छ:  बढ़े  बड़े  शहरों  में
 जिन  के  नाम  कलकत्ता,  मद्रास,  कानपुर,
 अहमदाबाद,  बम्बई  औौर  दिल्ली  हें,  इनको
 खत्म  करने  का  ही  इसमें  जिक्र  है  में  धौर  पाहरों
 के  संबंध  में  कुख  न  कह  कर  दिल्ली  के  बारे  में
 ही  अपने  विचार  व्यक्त  करूंगा  |

 दिल्ली  के  लिये  दो  करोड़  रुपया  निर्षा-
 रति  किया  गया  है  शोर  इस  राशि  को  द्वितीय
 पंचवर्चीय  योजना  काल  में  खच  करने  की  बात
 कही  गई  है  दो  तरह  की  योजनायें  हैं,  एक
 बत्कालिक  है  शौर  दूसरी  लम्बी  भरे  के  लिये  1
 जहां  तक  तत्कालिक  योजनाझों  का  संबंध  है,
 उनके  बारे  में  कुछ  कार्य  हो  रहे  हें  7  कुछ  गन्दी
 बस्तियों  के  झन्दर  कुछ  कटों के  अन्दर
 फनी,  प्रकाश  इत्माद  का  इंतियाम  किया  गया
 है।  किन्तु  असल  में  जो  महत्व  है  वह  तो  स्थायी
 योजनाथों  का  ही  है।  जहां तक  स्थायी  बोजना
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 का  ताल्लुक  है,  उसमें  कोई  प्रगति  नहीं  हो  रही
 है  t  मेने  देखा  है  कि  जब  यहां  पर  एक  बिल  ह...
 किया  गया  था  शौर  कहा  गया  था  कि  दिल्‍ली
 डिबेलेपमेंट  भ्राविजनल  झाथोरिटी  बनाई
 जाएगी  शौर  उसका  एक  काम  यह  होगा  कि
 बहु  एक  मास्टर  प्लान  बनाये,  उसके  बाद
 उसने  झन्तरिम  प्लान  बनाया  i  किन्तु  उस
 प्लान  को  भाधार  मान  कर  इसमें  कहां  तक
 प्रगति  हुई  हैं,  में  नहीं  कह  सकता  ।  केवल  कुछ
 लकीरें  तो  नकक्‍्सों  के  ऊपर  लखिंच्षी  हुई  हैं  जेकिन
 कार्यरूप  नहीं  दिया  गया  है  t  जहां  तक  मुझे
 पता  है  झौर  जो  इनफार्मशन  यहां  दी  गई  है,
 बदनों  के  उत्तर  में,  उससे  यही  मालूम  होता  है
 fe  कह  तो  दिया  जाता  है  कि  झंमुक  झमुक
 बस्ती  को  लिया  गया  है  किन्तु  वे  बस्तियां  वही
 हैं  जो  पुराने  इम्प्रवमेंट  ट्रस्ट  के  जमाने  में  थीं
 और  वंसी  ही  चली  प्रा  रही  हें  1  झ्रादर्श  गांव  की
 नई  स्कीम  शुरू  की  गई  थी  भौर  तिहाड़  गांव
 उसमें  झाता  था  ।  १०-११  वर्ष  से  यह  स्कीम
 अली  शा  रही  है,  लेकिन  अमल  नहीं  हुआ  है।
 बिनोबा  जी  भी  वहां  गये  थे  शौर  उन्होंने  मी

 कहा  था  कि  बहां  झ्ादर्श  गांव  ही  बनेगा  |  हमारे
 दिल्‍ली  राज्य  के  मंत्रीगष  भी  गये  और
 उन्होंने  भी  इसी  बात  को  दोहराया  t  डेढ  दो
 बच  पहले  ले  झ्राउट  बन  गया  था  लेकिन  उसमें
 कोई  प्रगति  उसके  बाद  नहीं  हुई  है  ब  मेने

 सुना  है  कि  पुनर्वास  मंत्रालय  ने  साढ़े  सात  लाख
 रुषया  भी  दे  दिया  है।  किन्तु  जो  भ्रधिकारी
 बगें है  उसके  बीच  में  ही  एक  बड़ी  रस्साकशी
 जल  रही  है।  जहां  तक  दिल्‍ली  प्रशासन  का
 संबंध  है,  या  दिल्‍ली  में  जो  विकास  भाधोरिटी
 है  उस  का  संबंध  है,  वे  कहते  है  कि  यह  जो  जमीन
 है  इसको  उन्हें  हेंड  श्ोवर  कर  दिया  जाना

 चाहिये  भौर  जो  पुनर्वास  मंत्रालय  है
 बहु  कहता  है  कि  जमीन  हेंड  झोवर  करने  की
 मेने  कई  बार  प्रार्थना  की, फिर  चीफ  कमिएनर

 साहब  को  वहां  ले  गया,  लेकिन  बार  आर  यही
 एक  चीज  होती  रहती  है।  मे  प्रार्थना  करता  हूं
 कि  इस  तरह  की  ओ  भी  योजनायें  हाथ  में  सी
 जायें  उनकी  तरफ  ध्यान  दिया  जाये  ।  दस  वर्ष  से

 ह  सामला  पीछे  पढ़ा  हुआ  है  |  जब  भी  इस
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 तरह  की  योजनायें  ली  जायें  तो  दो  हयारा
 अांभिकारी  बसें  है  वह  जरा  माया  जुटा  कर
 बेठ  जाय  शौर  झभापस  में  मिल  कर  कोई  फैसला
 जल्दी  कर  डाले  |  साढ़ें  सात  लाख  रुपया  रक्खा
 गया  है,  सब  बातें  तय  हो  चुकी  हैं  !  ले झाउट
 बन  चुरा  है,  किन्तु  इसे  कार्यान्वित  करने  में
 देरी  हो  रही  है।  में  नहीं  समझता  कि  ऐसा  क्‍यों
 हो  रहा  है  |  इस  की  एक  तिथि  निर्धारित
 होनी  चाहिये  शौर  उस  के  झनुसार  काम  होना
 चाहिमे  t

 जहा  तक  इस  २  करोड़  पये  का  संबंध  है,
 में  दिल्ली  के  लिये  कु  सुझाव  देना  चाहता  हूं  ।
 इस  में  जो  सरकारी  कर्मचारी  जाति  हे  जो  कि
 गन्दी  बस्तियों  में  रहते  हें,  उनकी  जिम्मेदारी
 सरकार  को  भपने  ऊपर  लेनी  चाहिये  ओर  उस
 को  इस  २  करोड़  रुपये  को  जो  गन्दी  बस्तियों  फो
 सफाई  के  लिये  दिया  सुया  है,  उस  में  नहीं
 मिलाना  चाहिये  ।  सरकार  जो  ग्रपने  बयार्टर
 आदि  बनाती  है,  उस  में  उनको  बसाये  ।  इसी
 तरह  से  जो  कारपोरेशन  के  कम चारी  हे  उनको
 कारपोरेशन  बसाये  ।  इसके  अ्रतिरिक्त

 कुछ  मजदूर  या  श्रमिक  हें  जो  कि
 मिलों  में  काम  करते  है,  या  बड़े  बे  कारखानों
 में  काम  करते  हैं  i  उनको  बसाने  की  जिम्मेदारी
 कल  कारखानों  के  ऊपर  होनी  चाहिये  ।  इस
 तरह  गन्दी  बस्तियां  में  रहने  वालों  की  जो  बहुत
 बड़ी  संस्था  है  बसाने  के  लिये,  बह  निकल
 जायगी  ओर  भोड़ी  संख्या  रह  जायगी  ।  देखा
 मह  जाता  है  कि  गन्दी  बस्तियों  में  यातो  जो
 मजदूर  वर्ग  है  वह  रहता  है  या  जो  चौथे  दर्जे
 के  कम  चारो  हैं,  सरकारी  कमंचारी  या  कारपो-
 रेशन  के  कर्मचारी,  वे  लोग  रहते  हें  त:
 मेरा  नम्प्र  निवेदन  है  कि  यदि  इस  काम  को  क्र
 लिया  जाय  तो  उसपा  बाद  बहुत  योड़े  लोग  बच
 जाते  हूं  जो  कि  दूसरे  स्थानों  में  काम  करते  हैं  1
 में  सुसाव  के  तौर  पर  कहना  चाहता  हूं  कि
 दिल्ली  के  घन्दर  जो  बढ़े  बड़े  कारलाने  हें  जो
 दिस्ली  धहर  के  बीचों  बीच  में,  उसकी  छाठी
 पर  बढ़े  हे,  लगभग  पड़ह-बीस  वर्ष  पहले  दिल्ली
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 स्मूनिसित्रत  कमेटी  थे  एक  प्रस्ताव  क.)  किया
 झौर  प्रस्ताव  पास  कर  के  यह  कहा  गया  कि  जो
 बढ़े  बड़े  कारखाने  हें  उनको  निकाज  कर  कहर
 के  बाहर  ले  जाना  चाहिये  1  उनको  नोटिस
 दिया  गया,  जहां  तक  मुझे  याद  पछता
 है  उनको  जमीन  भी  दो  गई  ।  छेकित  नई  जमीन
 पर  उन्होंने  एक  नई  मिल  खड़ी  कर  सी,  लेकिन

 पुरानी  मिल  है  वह  वहां  से  शिफ्ट  नहीं  हुई  ।  इस
 तरह  के  दो  बड़े  बड़े  कारखाने  दाहर  के  बीच
 में  थ्रा  जाते  है,  स्वास्थ्य  के  लिये  बहुत  हानिप्रद
 है  घोर  जनता  की  मांग  है  कि  चूंकि  वह  शहर  के
 बीच  में  खड़े  हुये  हें  भौर  बराबर  घुआं  उगलते
 रहचे हैं,  इसलिये  उनको  दाहर  के  बाहर  के
 जाया  जाय  ।  में  कहना  चाहता  हूं  कि  उनको
 जल्दी  से  जल्दी  शहर  के  बाहर  कर  दिया  जाय
 धौर  वहां  पर,  जैसे  ही  वे  कारखाने  बाहर  के
 बाहर  चले  जायें,  उस  में  काम  करने  वाले
 जो  श्रमिक  यथा  मजदूर  हें  दे  भी  चले  जायेंगे
 झौर  इस  तरह  से  बहुत  बड़ी  जगह  शहर  के
 बीस  में  निकल  झायेगी  भौर  जो  दहर  के  बीच
 में  भ्राज  स्‍लम्स  बने  हुये  है,  गन्दी  बस्तियां  बनी

 हुई  है,  उनको  वहां  से  हटा  कर  इस  नई
 जगह  में  बसाया  जा  सकता  है  ।

 दूसरा  सुझाव  यह  है  कि  जो  दूसरे  लोग
 बसे  हुये  हे,  उनके  लिये  दाहर  के  बाहर  बहुल
 सी  जमीन  मिल  सकती  है  ।  वहां  पर  श्राप
 जमीन  लेकर  उसे  हेवेलप  करें  बौर  उसके  बाद
 उन  में  छोटे  छोटे  प्लाट्स  बना  =  झौर  हर
 एक  मजदूर  को  जो  झाज  यहां  पर  गन्दी  बस्तियों
 में  रहता  है,  भोर  वहां  जाना  चाहता  है,  उसे
 बहां  भेज  दिया  जाय  ।  में  उदाहरण  के  तौर  पर
 बसलाना  चाहता  हूं  कि  लगमय  रे०  या  ४०
 साल  पहले  यहां  दिल्ली  के  अन्दर  कुछ
 गन्दी  बस्तियां  थीं  1  उन  गन्दी  बस्तियों  में  कैसे
 ही  लोग  रहते  थे  जैसे  कि  झाज  रहते  है  ।  उस
 समय  की  सरकार  ने  उनको  नये  प्लाट्स  दिये  |
 जो  पहले  प्लाट्स  थे  उनमें  जो  कुछ  स्ट्रक्च्स
 खड़े  हुये  थे,  उतको  थोड़ा  बहुत  युझावजा
 दिया  गया  ।  इस  तरह  से  वह  लोग  वहां  से  उठा
 कर  दूसरी  जयहों  पर  बसा  दिये  शय  t
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 नह  हें  वे  उन्हीं मोगों  से  भरी  हुई  हैं  1  इसी
 तरह से  पहाड़ी  धीरज  में  जो  लोग  थे  बह  भी
 बुरी  अवस्था  में  थे  ।  उस  अकत  की  सरकार मे
 उनको  वहां  से  उठा  कर  जो  धाज  करोलबाणय
 का  देवनगर  का  इलाका  है  उस  में  बसा  दिया  |
 में  चाहता  हूं  कि सरकार  हस  तरफ  घ्यान  दे  ।
 झगर  बहू  उन  लोगों  के  लिये  जमीन  का  वितर
 रण  कर  दे  शौर दो दो  तीन  जगहों  पर  उन  को
 बांट  दे  सो  इस  तरह  से  सरकार  का  पैसा  कम
 च  होगा  शौर  लोग  भी  झासानी  से  भौर

 जल्दी  बस  थायेंये  |

 अन्त  में  में  एक  बात  भोर  कहना  चाहता
 हूं  7  यहां  पर  झुग्गियां  घौर  झोंपड़े  बहुत  ज्यादा

 हैं।  उनकी  तादाद  सगभग  Ko,oo  के  हैं  ।
 उन  खोगों  को  बसाने  के  लिये  बहुत  ज्यादा
 पैसा  लचें  करने  की  पग्रावदयकता  नहीं  है  ।
 झावश्यकता  केवल  इस  बात  की  है  कि  आप
 कोई  जमीन  ऐक्वायर  कर  लें  और  उस  के  बाद

 जोगों  को  १००,  १००  वर्ग  गज  के  या  Yo,  Yo
 wed  गज  के  प्लाट्स  दे  दें  ताकि  ये  लोग  वहां  बर
 अपनी  झोंपड़ियां  बना  सकें  ।  सवाल  यह  हैं  कि
 उनके  लिये  पुख्ता  सड़क  वर्ग रह  के  लिये  जगह
 छोड़  दो  जाये  ।  फिलहाल  झाप  उनको  डेवेलप
 ने  करें,  सड़कें  वगेरह  न  बनायें  ।  उनको  बाद
 में  श्राप  प्राहिस्‍ता  आहिस्ता  डेवेलप  कर  सकते

 हैं  जिस  तरह  से  शौर  भी  इलाके  हें  जहां  पर
 कि  पहले  जमीन  दी  गई  थी  देवनगर  में  मी

 पहले  कोई  सड़कें  दि  नहीं  थीं  |  बाद  में  वह
 इतना  बड़ा  इलाका  बन  गया।  अगर  ग्राप  इस
 तरह  से  करेंगे  तो  में  समझता  हूं  कि  कास
 चलता  लेगा  में  उम्मीद  करता  हूं  कि
 सरकार  इस  झोर  ध्यान  देगी  ।

 Shri  Tangamani  (Madurai):  I  am
 giad,  the  Sen  Committee  report  is
 being  discussed  today.  At  the  outset
 J  must  say  that  the  report  is  a  wery
 short  and  less  ambitious  one.  On
 page  30  of  this  Report,  seven  recom-

 of  this  Committee  are
 Hated.  I  will  refer  only  to  two  or
 three  recommendations.
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 One  of  those  recommendations  is

 that  the  six  cities,  Delhi,  Madras,
 Bombay,  Calcutta,  Ahmedabad  and
 Kanpur  must  be  specially  chosen  for
 the  purpose  of  improving  the  slums
 and  that  Rs.  2  crores  has  to  be  set
 apart  for  it.  I  have  no  grievance  at
 all  about  it.  But  I  would  submit  at
 the  outset  itself  that  what  is  more
 required  now  ig  improving  the  slums
 rather  than  clearing  the  slums,
 because  clearing  the  slums  as  such  is
 a  very  difficult  problem.  In  _  the
 Report  it  is  stated  that  slums  which
 are  not  habitable  accommodate  about
 I5  million  people  and  in  terms  of
 money  that  will  have  to  be  invested,
 it  will  come  to  about  Rs.  600  crores.
 I  do  not  know  whether  our  Govern-
 ment  would  be  in  a  position  to  get
 these  Rs  600  crores  in  the  course  of
 this  year  or  next  year  or  even  during
 the  course  of  the  several  Five  Year
 Plans  that  we  have  in  view.

 Having  said  that,  I  do  agree  with
 this  Committee  that  Rs.  120  crores,
 which  is  set  apart  for  housing  in  the
 Second  Plan,  should  not  be  cut  at  all
 and  as  the  Rs.  20  crores  which  has
 been  set  apart  for  the  slum  clearance
 is  only  a  feeble  amount,  no  invasion
 should  be  allowed  to  cut  this  parti-
 cular  amount.  But  the  suggested  way
 in  which  the  amount  has  to  be  raised
 is  by  way  of  terminal  tax.  Certain-
 ly,  nobody  from  this  side  of  the  House
 will  agree  to  new  taxes  being  imposed.

 Then  a  question  may  be  asked  about
 the  priorities.  In  this  country,  it  is
 very  difficult  to  say  what  ig  to  be
 given  priority.  Certainly,  slum  clea-
 ranee  has  got  to  get  priority.  If  half
 a  seer  of  milk  is  to  be  given  to  every
 child  within  five  years,  it  will  also
 probably  come  to  Rs.  600  crores,  and
 that  will  also  have  to  be  given  priority.
 When  we  take  the  specific  points  rais-
 ed  in  the  Report  of  the  Committee,  I
 feel  that  slum  clearance  should  have
 priority.  But  I  do  not  like  to  copy
 the  West,  as  one  of  my  han.  friends
 was  saying,  in  the  matter  of  slum
 clearance.  We  have  been  used  to  airy
 houses.  I  can  mention  the  case  of  a
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 slum  which  was  cleared  in  Madras,
 which  is  known  as  Meenambhal
 Sivaraj  Colony,  named  after  the  well-
 known  social  worker.  It  consists  of
 ordinary  hutments.  But  the  Madras
 State  Government  has  taken  pains  to
 see  that  it  is  properly  Vighted,  it  has
 Proper  sanitation,  underground  drain-
 age,  water  facilities  and  so  on.  It
 these  three  things  are  given  to  the
 slum~dwellers,  instead  of  having  pucca
 buildings  or  big  tenements,  that  will
 be  a  very  good  thing.  That  may  be
 good  for  exhibition  purposes,  but  that
 is  not  going  to  solve  the  “problem.

 Now  I  would  mention  how  difficult
 this  problem  is.  I  do  not  know  whe-
 ther  the  Committee  has  gone  into  the
 implications  of  this  particular  problem.
 It  is  a  very  difficult  problem.  I  only
 vefer  to  two  or  three  statements  which
 were  made  on  the  floor  of  the  House
 by  the  Government  itself.

 There  is  one  more  point  to  substan-
 tiate  what  I  said  about  the  develop-
 ment  of  slums.  There  is  a  slum  in
 Madurai.  There  are  about  one  thou-
 sand  slum  dwellers.  We  combine  the
 two  together.  We  are  only  for  im-
 proving  the  slums.  We  are  not  for
 evicting  those  men.  The  moment  we
 evict  those  men,  as  it  has  been  made
 very  clear  in  the  Report,  we  are  not
 going  to  provide  for  any  living  for
 those  people.  So,  the  main  question
 ig  that  in  the  next  few  years  it  should
 only  be  the  question  of  improving  the
 slums.

 In  the  Report  on  the  last  page,  Ap-
 pendix  II,  it  is  mentioned  how  during
 the  Second  Plan  period  out  of  the
 Rs.  20  crores  which  have  been  allotted
 for  the  entire  period,  Rs.  50]  lakhs
 have  been  allocated  upto  the  5th
 duly,  3988  for  all  the  States.  For  all
 the  !4  States  the  value  of  the  projects
 approved  by  the  Government  is
 Rs.  77°48  lakhs.  For  Bombay,  the
 allotment  is  Rs.  429°38  lakhs  and  the
 value  of  the  approved  projects  8
 Rs.  318°  98  lakhs.  For  Madras  alloca-
 fon  के  Res.  768  lakhs  and  the  approved
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 figure  is  Rs.  a  73  lakhs.  For  UP  the
 allocation  and  the  approved  figure  is:
 the  same.  For  West  Bengal  Rs.  280
 lakhs  have  been  allocated  and  the
 approved  figure  is  Rs.  7]°04  lakhs

 Now,  the  question  is-—-I  have  heard
 representations  from  the  Madras  State
 Government—that  the  amount  is  allo-
 cated,  the  amount  is  sanctioned  end
 then  the  scheme  comes  back  to  the
 Centre.  By  the  time  they  are  able  to
 finalise  the  scheme,  any  Government
 will  be  fed  up  with  the  red  tapism
 that  is  going  on.  Allocation  is  one
 thing  and  approved  is  another  thing.
 Having  approved  it,  the  amount  sanc-
 tioned  will  be  far  more  less,  I  would
 like  to  say  that  this  slum  clearance
 also  must  be  taken  as  a  part  of  the
 housing  scheme.

 For  the  housing  scheme,  the  Gov-
 ernment  of  India  have  got  five
 schemes.  One  is  the  subsidised  indus-
 trial  housing  scheme.  The  amount
 allocated  by  subsidy  and  loan  to  the
 4  States  is  Rs.  400  lakhs.  The
 amount  drawn  by  the  States  is
 Rs,  54°53  lakhs.

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chand):  That  has  nothing  to  do  with
 slum  clearance.

 Shri  Tangamani:  It  is  a  part.  I  am
 coming  to  the  whole  thing.  I  am  only
 reading  back  the  statement  which  you
 yourself  made  on  the  floor  of  this
 House.  I  would  like  the  hon.  Minister
 to  refer  to  the  eleven  items  mentioned
 in  the  statement  showing  the  schemes
 taken  up  during  ‘1957-58  for  the  clear-
 ance  of  slums  in  Delhi  and  their  pro-
 gress  in  reply  to  Starred  Question
 No.  3358  dated  the  ist  April,  1988.
 Another  thing  is  Unstarred  Question
 No.  376  dated  the  l9th  February,  1958.
 That  also  makes  very  interesting
 reading.  Then  comes  the  State-wise
 statement  sowing  the  amount  of  assis-
 tance  (loans  and  grants)  allocated  and
 amount  actually  disbursed  to  the
 various  States  during  the  year
 58,  upto  3i--58.
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 As  J  said,  there  are  five  schemes.
 One  is  the  subsidised  industrial  hous-
 ing  scheme.  The  amount  allocated  is
 Rs.  400  lakhs  and  the  amount  drawn
 ie  Ra.  54.53  lakhs.  For  the  low  income
 group  housing  the  amount  allocated  is
 Rs.  500  lakhs  and  the  amount  drawn
 is  Rs,  48°90  lakhs.  For  the  slum
 clearance  scheme,  loan  and  subsidy
 allocated  is  Rs.  100  lakhs  and  the
 amount  so  far  drawn  is  Rs.  0.25  lakhs.
 For  the  Plantation  labour  housing
 scheme  the  amount  allocated  is  Rs.  25
 lakhs  and  the  amount  drawn  is  nil.
 For  village  housing  projects  scheme
 the  amount  allocated  is  Rs.  50  lakhs
 and  the  amount  drawn  is  uil.  This  is
 really  a  staternent  which  was  made
 on  the  floor  of  the  House  by  the  hon.
 Minister  of  Works,  Housing  and
 Supply.

 Another  question  to  substantiate  my
 point  is  Unstarred  Question  No.  696
 dated  the  26th  March,  1958.  There
 are  statements  regarding  the  indus-
 trial  housing  scheme,  low  income
 group  housing  scheme,  plantation
 labour  housing  scheme,  slum  clearance
 scheme  and  village  housing  projects
 scheme,  for  the  period  953  onwards.
 Under  the  subsidised  industrial  hous-
 ing  scheme  during  the  years  953  to
 1958,  the  total  number  of  houses  built
 are  ‘$7,855,  loan  given  is  Rs.  10°14
 crores  and  subsidy  given  is  Rs.  7°40
 crores.  Out  of  this  U.P.  has  got  nearly
 20,000  houses,  Bombay  has  got  17,000
 hours,  MP  has  got  5,900  houses,  Mysore
 has  got  three  thousand  and  odd  houses
 and  West  Bengal  has  got  1,440  houses.
 That  is  during  the  years  953  to  1958.
 During  this  period  Madras  has  got  936
 houses.

 Under  the  Low  Income  Group  Hous-
 ing  Scheme,  from  3954  to  1958:  21,223,
 houses  were  built  but  the  amount
 drawn  by  the  State  Governments  for
 all  these  years  ig  Rs.  22°51  crores.
 Punjab  alone  has  made  use  of  this
 having  built  6,787  houses.  U.P.  built
 2,827  _किठपाइरूह,.  Bombay  built  2,607
 houses  and  Madras  built  i,28]  houses.

 Under  the  Skim  Clearance  Scheme
 which  was  introduced  in  April  1956,
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 till  the  end  of  March  958  the  loas
 drawn  by  the  4  States  is  Rs.  53-96
 lakhs.  Bombay  drew  Rs.  Fty  lakhs, Madras  drew  Rs.  I2  lakhs  etc.  In  ‘the
 case  of  the  village  housing  projects
 scheme  the  same  story  follows.

 Now  there  is  another  thing.  Be-
 cause  this  report  deals  in  detail  with
 Calcutta,  I  will  refer  to  whut  is  :nen-
 tioned  about  Bombay.  That  is  given in  reply  to  Starred  Question  No.  ‘161T
 dated  the  ilth  April,  1958,  The
 scheme  is  like  this.

 “Twenty  one  slum  clearance  pro~
 jects  of  the  Bombay  Government
 have  been  sanctioned  upto  the
 3ist  March,  23958  at  a  total  ap-
 proved  cost  of  Rs.  2°67  crores,
 25  per  cent  of  which  will  be  given
 by  the  Union  Government  as  sub-
 sidy  and  50  per  cent  as  loan.  The
 remaining  25  per  cent  of  the  ap-
 proved  cost  will  be  borne  by  the
 State  Government......  Of  these
 2l  projects,  5  projects  for  con~
 struction  of  7498  single-storeyed
 and  432  multi-storeyed  onc-room-
 ed  tenements  are  for  the  Poona
 Corporation;  7  projects  for  the
 construction  of  824  single-storyed
 and  032  muti-storyed  one-room-
 ed  tenements  are  for  the  Ahmeda-
 bad  Corporation  and  the  remaining
 9  projects  for  construction  of  2842
 multi-storeyed  one-roomed  tene-
 ments  are  for  the  Bombay  Cor-
 poration.  Practically  all  these
 projects  provide  for  separate
 kitchen  and  individual  bath  and
 WC  for  each  unit  of  accommoda-
 tion  and  most  of  them  are  due
 for  completion  by  the  3lst  March,
 1960."

 This  is  the  plan  which  we  are  hav-
 ing  for  Bombay  and  I  would  like  te
 know  the  plan  which  we  are  having
 for  Madras  during  this  period.  What
 I  want  to  make  out  is  that  from  398
 onwards  ever  since  the  housing  was
 taken  up  by  the  Government  of  India,
 the  progress  has  been  very  slow.  To
 some  extent  probably  the  State  Gov-
 ernment  was  at  fault  but  to  a  large
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 extent  the  Central  Government  was
 mw  fault.  Where  the  amount  has  been
 allocated  the  approval  has  not  been
 given.  Where  the  scheme  has  been
 approved  the  sanction  has  not  been
 made.  So,  that  being  the  background,
 I  really  request  the  Gdvernment  also
 to  take  this  Report  seriously  and
 give  these  Rs.  2  crores  to  each  of  the
 aix  cities  for  the  slum  developmental
 programme,  i.c.,  for  improving  the
 slums  and  for  clearing  them.

 There  is  another  way  in  which  slums
 come  up,  as  in  the  case  of  Vinay
 Nagar.  A  new  colony  comes  up—
 Main  Vinay  Nagar  and  East  Vinay
 Nagar.  In  between  there  is  a  drain
 and  slums  come  up.  If  the’  slum
 dwellers  are  asked  to  clear  out  of  the
 place,  naturally  those  people  living  in
 the  colony  will  protest  because  they
 are  providing  the  necessary  facilities
 for  daily  work.

 Mr.  Deputy-Speaker:  The  allocation
 was  ten  minutes  and  the  time  drawn
 3s  eleven  minutes.

 Shri  Tangamani:  One  more  sentence
 and  I  will  conclude.

 Therefore  at  least  this  aspect  of
 improving  these  slums  in  the  six  cities
 be  taken  up  seriously  and  the  report
 made  to  this  House.

 Mr.  Deputy-Speaker:  Shrimati
 Krishna  Mehta.  She  is  not  there.
 Shri  Braj  Kaj  Singh.

 tt  ब्रअराज  सिह  (फिरोजाबाद)  :
 उपाध्यक्ष  महोदय,  चूकि  समय  कम  है  इसलिए
 में  झांकड़ों  में  जाना  नहीं  चाहता  1  में  सिर्फ
 we  निवेदन  करना  चाहता  हूं  कि  मकानों
 की,  गंदी  बस्तियों  की  शौर  उससे  जो  सम्बन्धित
 समस्याएं  हूँ,  उनके  हल  करने  में  जहां  सरकार
 का  ध्यान  जा  रहा  है  वहां  उसके  साथ  ही  सरकार
 का  ध्यान  उस  चीज़  की  तरफ़  भी  जाना

 ब्बाहिये  कि  झाज  धाहरों  में  बड़े  बड़े  लोग,

 हेकेदार  और  बिल्डिंग  मैटिरियल  में  जो  लोग
 लये  है  दे  बहुत  रुपणा  कमा  रहे  है।  पद
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 qua  प्रयत्न  यह  है  कि  बहरों  में  काफी
 अधिक  संद्या  में  सस्ते  मकान  बनें  ताकि  लोगों
 की  हम  निवास  की  समस्या  को  खंतोषप्रद
 तरीके  से  हल  कर  सक  प्रौर  पह  ठीक  है  कि
 जब  तक  काफी  तादाद  में  ऐसे  सस्ते  मकान
 शहरों  में  नहीं  बनेंगे  तब  तक  यहू  समस्या
 हस  नहीं  हो  सकेगी।  झाज  हमें  लाखों
 ऐसे  मकान  बनाने  की  आ्रावदयकता  है।
 सेन  कमेटी  की  रिपोर्ट  में  बतलाया.  गया  है
 झोर  पाटिल  साहब  की  जो  रिपोर्ट  है  उसमें
 यह  दिया  1-4 16  है  कि  हमें  लाखों  मकानों
 की  जरूरत  है  ौर  च्य्कि  हम  सोगों  की
 जरूरत  लायक़  पूरे  मकान  बना  नहीं  सकते
 तो  उस  स्थिति  में  इस  तरह  की  गंदी  बस्तियां
 हमारे  यहां  बढ़ती  ही  जायेंगी।  इस  तरह
 आप  देखेंगे  कि  गंदी  बस्तियों  का  जो  प्रश्न
 है  वह  मकानों  के  बनाने  से  सम्बन्ध  रखता
 है।  प्राज  हम  देखते  हुँ  कि  लोगों  का  झुकाक
 दाहरों  को  तरफ़  अधिक  हो  रहा  है  ओर
 गांवों  से  लोग  निरन्तर  गहरों  की  तरफ
 बढ़  रहे  हे।  एक  तो  सवाल  यह  उठेगा
 कि  क्‍या  हम  कोई  इस  तरीके  का  कार्य  कर
 सकते  हुँ  या  नहीं,  कोई  दृष्टिकोण  इस  तरीके
 का  बना  सकते  हूँ  या  नहीं  कि  जो  प्रोत्साहन
 लोगों  को  वाहरों  की  तरफ  बढ़ने  के  लिए
 श्ाज  मिल  रहा  है  उस  प्रोत्साहन  को  किसी
 तरह  खत्म  किया  जाय  बाकि  लोग  शहरों
 की  घोर  न  बढ़ें  भोर  वे  गांवों  में  ही  बने  रहें।
 श्र्ब  यह  हम  किस  तरीके  से  कर  सकते  हैं।  में
 समझता  हूं  जैसा  कि  सेन  कमेटी  को  रिपोर्ट
 में  सुझाया  गया  है  श्रगर  हम  गांवों  में  छोटे
 छोटे  गृह  उद्योग,  कुटीर  उथोग  भौर  धरेलू
 बंधे  स्थापित  कर  सकें  तो  लोग  गांवों  में  बने
 रह  सकते  हैं  भौर  में  समझता  हूं  कि  तब  झाज
 की  तरह  जो  शहरों  की  तरफ़  लोग  बढ़  रहे
 हैं  भोर  शहरों  की  भादादी  निरन्तर  बढ़ती
 जा  रही  है,  वह  कम  की  जा  सकती  है  शौर
 उसको  रोका  जा  सकता  है।  इस  तरह
 की  व्यवस्था  करने  से  लोग  गांवों  में  ही  रहेंगे
 झौर  उनका  ध्यान  कहरों  की  झोर  न  जा  कर
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 wat  में  बना  रहेगा।  बाज  झादुनिक
 सभ्यता  के  युग  में  हमारे  सिए  शायद  शहरों
 की  झावादो  में  कमी  करना  संभव  न  हो  चौर
 यदि  ऐसा  हो  तो  हमें  फिर  पह  सोचना
 बढ़ेगा  कि  बाहरों  की  निरन्तर  बढ़ती  हुई
 भाजादी  को  देखते  हुए  हमें  शहरों  में  गृह  निर्माण
 के  काम  को  जोरों  से  करना  पड़ेंगा,  बहुत
 बड़ी  संबया  में  मकान  बनाने  होंगे  ताकि  लोगों
 की  रहने  की  समस्या  हल  की  जा  सके  i
 सरकार  का  दृष्टिकोण  कुछ  इस  तरीके
 का  रहा  करता  है  कि  जब  तक  फ़ी  सकास
 के  लिए  ३,  ४  हुडार  पये  नहीं  लगेंगे  तब  तक
 बह  नहीं  बन  पायेगा  शोर  ३,  ४  हज़ार  परे
 के  बिना  हम  एक  इस  तरह  का  सादा  छोटा
 सा  मकान  नहीं  बना  सकेंगे  जिसमें  कि  गंदी
 बस्ती  का  एक  परिवार  रह  सके।  मे
 समझता  हुं  कि  सरकार  का  जब  तक  इस  तरह
 का  दृष्टिकोण  रहेगा  तब  तक  यह  गंदी
 बस्तियों  की  सफाई  करने  भर  उससे  सम्बन्धित
 जो  मकानों  के  निर्माण  की  समस्या  है,  वह  हल
 नहीं  हो  पायेगी  ।  में  समझता  हूं  कि  हमारे
 पास  जैसा  कि  पाटिल  साहब  की  रिपोर्ट
 में  इशारा  किया  गया  है,  १०  हजार  करोड़
 शा  २०  हज़ार  करोड  पया  नहीं  हो  सकता
 रिपोर्ट  में  कहा  गया  है  कि  गंदी  बस्तियों
 की  समस्या  को  हल  करने  के  लिए  हमें  शहरों
 के  अन्दर  बहुत  बड़ी  संख्या  में  मकानों  का
 निर्माण  करता  होगा  पौर  जिसके  लिए
 ०  हुड्ार  करोड़  शौर  २०  हजार  करोड़

 पये  हमें  चाहियें  और  जहां  तक  में  समझता
 हैं  एस  काम  के  लिए  poo,  yo  वर्ष
 में  भी  इसने  रुपये  का  प्रबन्ध  नहीं  कर  सकेंगे
 शौर  इसलिए  इस  समस्या  को  इस  तरीके
 से  हल  करना  बहुत  मुश्किल  होगा।  इसके
 लिए  दौर  क्‍या  तरीका  हो  सकता  है?
 इसके  लिए  मेरा  सुझाव  है  कि  सरकार
 क्हरों  में  जमीन  ऐक्यायर  कर  सकती  है।
 सरकार  ने  यांदों  में  डमींदारी  खत्म  की।
 उसको  चाहिए  कि  बह  शहरों  में  जो  जमीनें
 बढ़ीं  हूँ  ौर  काफ़ी  पड़ी  हें  उसको  ऐक्नागर
 करके  दिरूसित  करे  झौर  उसके  बाद  छोटे
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 छोटे  प्लाट्स  बता  कर  उन  लोगों  में  बांट
 दिये  जायें  जो  कि  उन  पर  मकान  बनाता
 चाहते  ह्ो।  यह  कोई  जरूरी  नहीं  है
 कि  उन  पर  मकान  ही  बनाये  जायें।  कम
 नागत  के  कच्चे  मकान  मी  बनाये  जा  सकते
 है  भलबसा  उनमें  सफाई  का  माकूल  इन्तजाम
 रहना  आहिए,  पानी,  हवा,  शोर  रोझनी
 का  इन्तजाम  हो  घौर  यह  कोई  जरूरी  नहीं
 है  कि  पक्के  मकान  ही  बना  कर  हम  इन
 सुविधाओों  की  ”्यवस्था  कर  सकते  है।
 में  तो  कहता  हूं  कि  झगर  कुछ  मुमकिन
 न  हो  तो  लोगों  को  खुले  मंदान  हो  दे  दिये
 जांय  जहां  ये  छुप्पर  वर्ग  रह  डाल  कर  रह  सकें।.
 अगर  इस  तरह  की  योजना  हम  शहरों  में

 चालू  कर  दें  तो  हो  सकता  है  कि  उससे  हम  इस
 समस्या  को  बहुत  हद  तक  हल  कर  सकते
 हे।  बड़े  बड़े  शहरों  में  तो  यह  भी  देखा
 गया  है  और  दिल्‍ली  की  बात  में  बतलाऊं-
 कि  सन्‌  १८५७  के  स्वाधीनता  संग्राम  के
 दौरान  जिन  लोगों  ने  मुल्क  के  साथ  गहारी
 की  झौर  हमारी  पीठ  में  छुरा  भोंका,  भ्राज
 उन  लोगों  भौर  उनके  परिवारों  के  पास
 दिल्ली  के  चाधे  मकानात  जो  एक  तरीके
 से  स्लम्स  हूँ,  गंदी  बस्तियां  है  बे  उनके  पास

 मौजूद  हैं।  उनमें  से  कुछ  लोगों  को  तो  १०,
 १०  और  २०,  २०  हजार  मासिक  रुपया  बतौर
 किराये  के  भाता  है।  उस  रुपये  को  उन
 लोगों  ने  अलग  प्रलग  लोगों  के  नाम  कर  रक्खा
 है,  किसी  नाती  के  नाम  कर  रक्‍खा  है,  बह
 के  नाम  कर  रक्‍्खा  है  भ्थवा  किसी  रिश्तेदार
 के  नाम  कर  रक्खा  है।  मकानों  को  प्रलग
 अलग  लोगों  के  नाम  रख  कर  ये  भ्रपनी
 झामदनी  को  बांट  देते  हैं  भौर  ऐसा  इसलिए.
 करते  हैं  ताकि  उनको  टैक्स  न  देना  पड़े।
 मैं  समझता  हूं  कि  शायद  ब  चहु  समय  झा
 गया  है  जब  कि  शहरों  में  भी  हम  इस  तरह
 की  जो  मकातों  की  जायदादें  हूँ  उनको  किसी
 तरीके  से  खत्म  करने  की  बात  सोचे  शौर  ऐसी
 डसीनों  को  हम  छोटे  भ्रादमियों  में  प्लाट्स
 बनाकर  या  किसी  दूसरे  तरीके  से  दे  सकें  झिससे
 कि  यह  मंदी  अस्तियों  की  समस्या  हल  हो  सके  pb

 totes
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 भी  बजराज  सिह]
 जहां  तक  इमारती  सामान  में  झाई

 क्हई  तेजी  का  सवाल  है  यह  एक  मंवकर  समस्या
 'है।  कसकते  में  मुझे  बतलाया  गया  कि
 ७०  रुपये  हज़ार  के  हिसाब  से  ईटों  का  भाव

 है।  मैं  तो  सुन  कर  हैरान  हो  गया  कि  ईंट
 पका  भाव  ७०  रुपये  हज्ञार  हो  सकता  है
 'बहां  भाव  की  तेजी  एक  ही  कारण  से

 नहों  सकती  है  झभौर  वह  यह  कि  कलकसे  के
 -झासपास  की  जमीन  की  मिट्टी  जहां  पर  कि
 हट  बनती  हूं,  वहां  पर  मिट्टी  की  कीमत
 'ज्यादा  होती  है  लेकिन  वहां  पर  कोयला
 ्तो  काफी  होगा  और  लेबर  की  भी  कमी  वहां
 खास  नहीं  पड  सकती।  प्रामतौर
 से  जो  एक  लाख  या  दो  लाख  के  दाहर
 है  भोर  उनके  झासपास  जो  इंटें  बनती  है,
 उनके  बनाने  में  जो  लागत  झाती  है,  कौस्ट,
 श्राइस  जो  हों  की  होती है  वह  १५  रुपये

 हडार  पड़ती  है  भौर  उसके  लिए  कलकत्ते
 में  हट  ७०  रुपये  हज़ार  बिके  झौर  यहां
 दिल्ली  में  भी  वह  काफी  मंहगी  मिले,  में  तो
 उसका  कोई  कारण  नहीं  देखता  सिवाय  इसके

 “कि  लोग  इसमें  नाज़ायज  तौर  तर  बहुत  मुनाफा
 म्कमा  रहे  हैं।  मेरा  कहना  है  कि  बीच  के
 लोग  जो  यह  मुनाफा  कमा  रहे  है  उस  मुनाफे
 को  खत्म  किया  जाय।  सरकार  इस  काम
 को  खुद  करे  शोर  भगर  खुद  नहीं  कर  सकतीः
 सो  कोआपरेटिव  सोसाइटियों  को  यह  काम

 दे  दिया  जाय,  कोयले  का  इन्तजाम  किया
 जाय,  जमीन  का  इंतजाम  किया  जाय  जहां
 पर  इंटों  के  लिए  मिट्टी  मिलती  है,  ताकि  वहां
 पर  ईंटें  बनाई  जा  सकें  शौर  इस  तरीके
 से  सस्ते  भाव  पर  उनको  इंटे  सप्लाई  की  जांय  a
 आज  इंटों  के  काम  में  मैं  समझता  हूं  कि  दिल्‍ली

 आाहर  में  भौर  दूसरे  शहरों  में  बड़ी  मुनाफ़ा-
 खोरी  चल  रही  है  शोर  सरकार  को  इसे
 रोकने  की  दिशा  में  सक्रिय  कदम  उठाना

 चाहिए।  इसके  भ्रलावा  झाज  हम  देख

 -रहे  है  कि  भाधुनिक  सम्यता  के  इस  युग  में  गांवों
 के  सोगों  का  झुकाव  झाहरों  की  तरफ़  पढ़ने
 के  कारण  धाहरों  में  आबादी  रोजाना  बढ़ती
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 जा  रही  है  और  इस  स्थिति  का  कुछ  लोगों
 मे  नाजायज  तौर  पर  फ़ायदा  उठाया  हैं।
 में  जानता  हूं  कि  दिल्‍ली  में  भोर  कई  झम्व  बडे
 बढ़े  नगरों  में  किस  तरह  कुछ  कोलोनाइडसश
 नई  नई  जमीतों  को  विकसित  करने  के  माम
 पर  कौड़ियों  के  मोल  जमीनों  को  खरीद
 कर  छोटे  छोटे  प्लाट्स  बना  कर  लोगों  को
 श्च्छ  दामों  में  बेच  कर  करोड़ों  रुपये  कमा

 चुके  है।  सरकार  को  इस  नाजायञ्ञ

 मुनाफाखोरी  को  रोकने  के  लिए  यह  तब
 कर  देना  चाहिए  कि  कोई  भी  प्राइवेट  झादमी
 किसी  भी  बड़े  शहर  में  जिसकी  कि  भाबादी
 एक  लाख  से  अ्रधिक  हो  किसी  तरह  के
 प्राइवेट  कोलोनाइज्ेशन  का  काम  नहीं  करेगा
 शौर  न  कोई  इस  तरह  के  प्लाट्स  बना  कर  मनमाते
 माव  पर  बेचेगा।  इस  काम  को  सरकार

 खुद  अपने  हाथ  में  लेगी  भौर  किसी  दूसरे
 के  हाथ  में  नहीं  देगी।  र्म  चाहता  हूं  कि
 इस  सरह  की  कोई  एक  कानूनी  व्यवस्था  हो
 जाय  ताकि  इस  तरह  से  जो  नाजायज  मुनाफा
 कमा  रहे  है  वे  ले  कमा  सकें ।  लोक  सभा
 में  हमने  सुना  कि  किस  तरह  से  कोलोनाइजर्स
 कौड़ियों  के  मोल  पर  जमीन  को  ऐक्यवायर
 करते  हूँ  पौर  उसके  प्लाट्स  बना  कर  काफी
 दामों  पर  लोगों  को  बेच  कर  चल  देते  हूं
 झौर  प्लाट  होल्डर्स  को  चूंकि  भावश्यक  सुविधाएं
 यहां  पर  सुलम  नहीं  होती  हैँ  इसलिए  वे  मकाम
 बनाने  से  वंचित  रह  जाते  हैं  प्रौर  इस  तरह
 उनको  बेवकूफ  बनाया  जाता  है  श्रौर  उनको
 सछ्त  मुसीबत  और  परेष्षानी  का  सामना  करना
 होता  है।  वे  कोलोनाइजस वहां  पर  प्रावश्यक
 सुविधाझों  जैसे  कि  पानी,  बिजली  भौर  डनेज
 बगरह  की  उनको  दिये  बिना  भपना  चलू
 सीघा  करके  चस  देते  हैं।  मैं  समझता  हूं
 कि  शब  वह  समय  झा  गया  है  जब  सरकार  को

 कानून  बना  कर  इस  चीज़  को  रोकना  चाहिए  t

 art  में  मुझे  मालूम  है  जहां  पर  कि
 मकानों  कौ  कसी  की  एक  बढ़ी  समस्या  है,
 हां  पर  फितने  ही  मकान  ऐसे  हैँ  जिनमें
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 कि  साल  के  ३६४  दिन  में  से  एक  दिन  भी  सूर्य
 की  रोक्षवी  नहीं  पहुंचती  है  भौर  ाप  बखूबी
 समझ  सकते  हैं  कि  उन  मकानों  के  रहने  बाख
 झगर  टी०  बी०  के  दिकार  हों,  तो  उसमें  क्या
 ाद  है।  मैं  समझता  हूं  कि  इस  तरह
 के  छानहाइजैनिक  मकानों  के  नष्ट  करने  शोर
 उनके  स्थान  पर  भच्छे  प्रोर  हवादार  मकान
 अनाने  की  बहुत  झावदयकता  है।  वहां  पर
 होतां  क्या  है।  वहां  पर  सरकार  की  तरफ़
 से  इस  तरीके  की  योजना  बनाई  शौर  चलाई
 गई  जिसके  कि  भनुसार  वहां  पर  कुछ  लोगों
 को  यह  काम  करने  के  लिए  दिया  गया।
 शब  उन  लोगों  ने  तीन  पैसे  गज  के  हिसाव
 से  किसानों  से  जमीन  ऐक्वायर  की  भौर  भाठ
 रुपये  गज़  के  हिसाब  से  लोगों  को  प्लाट्स
 जना  कर  बेचे  जो  कि  मकान  बनाना  चाहते
 हे।  इस  तरह  से  श्राप  देखिये  कि  थे  १६०
 चुना  मुनाफा  कमा  रहे  हे।  इसलिए  में
 चाहता  हूं  कि  मकानों  की  समस्या  हल  करने
 के  लिए  यह  बहुत  ज़रूरी  है  कि  हम  इमारती
 सामान  को  सस्ता  करने  की  कोछिदा  फरें
 आऔर  उसकी  झोर  सरकार  का  ध्यान  जाना
 चाहिए  |

 2  बनाने  के  लिए  हम  जमीन  ऐक्वायर
 करके  दे  सकते  हैं,  उसमें  से  मिट्टी  मिल  सकती
 है,  कोयला  हमारा  जाता  ही  है  भौर  मुल्क
 भें  जहां  तक  लेबर  का  सवाल  है  उसकी  कोई
 कमी  हमारे  यहां  नहीं  है  इस  प्रकार  हम  बहुत
 सस्ती  इंटे  दे  सकते  हे।

 सीमेंट  का  जहां  तक  सम्बन्ध  है,  इसमें
 भी  लोग  बहुत  काफी  मुनाफ़ा  कमा  रहै  है
 और  बह  मुनाफ़ा  सीमेंट  में  सरकार  की  जान-
 कारी  में  कमाया  जा  रहा  है।  बारबार
 दैरिफ  कमिशन  की  रिपोर्ट  शती  है  सौर  कह
 दिया  जाता  है  कि  बीजों  के  माव  चूंकि  बढ़
 चय  इसलिए  सीमेंट  का  भाव  भी  बढ़  गया  है
 अब  जहां  तक  चीजों  के  साथ  बढ़ने  का  सम्बन्ध
 है  और  सीमेंट  पर  उसका  जो  प्रसर  पड़ता  है
 के  इस  अबसर  पर  उस  बिघय  में  नहीं  जाना
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 चाहता  लेकिन  इतना  ज़रूर  कहना  चाहूंगा
 कि  सरकार  को  सीमेंट  के  बढ़े  हुए  मूल्य  पर
 ध्यान  देना  चाहिये  भौर  सीमेंट  का  भाव  कम
 करके  उसके  अच्छी  तरह  से  वितरण  का  सरकार
 द्वारा  उचित  इंतजाम  किया  जाय  t  सरकार
 को  दमारती  सामान  सस्ता  करने  की  तरफ़
 ध्यान  देना  चाहिए।  जंगलों  से  लकड़ी
 लाने  का  सरकार  द्वारा  उचित  प्रबन्ध  किया
 जा  सकता  है।  भाज  इस  व्यवसाय  में  भी

 बहुत  से  लोग  भ्रनुचित  मुनाफा  कमा  रहे  हूँ  1
 सरकार  यदि  इमारती  सामान  को  सस्ता

 सुलभ  करने  की  व्यवस्था  करे  तो  काफी  तादाद
 में  अच्छे  भौर  सस्ते  मकान  बन  सकेंगे  |
 मकानों  की  समस्‍या  भौर  गंदी  बस्तियों  छी
 सफाई  की  समस्या  काफी  हृद  तक  हल  हो  सकेगी।
 में  तो  यहां  तक  कहूंगा  कि  भ्रगर  हम  सस्ते
 मकान  नहीं  मी  बना  सकते  तो  कोई  परवाह
 नहीं  7  हम  खुली  हवा,  पानी  शौर  'रोषनी
 का  इंतजाम  कर  दें  भौर  एक  प्सान  के  भनुसार
 जैसा  कि  सेन  कमेटी  की  रिपोर्ट  में  सुझाव
 है  कि  गंदी  बस्तियों  के  रहने  बालों  को  फी
 परिवार  १०००  वर्ग  फुट  से  १२००  वर्ग  फुट
 जमीन  भौर  १५०  रुपया  दे  दिया  जाय।
 में  समझता  हूं  कि  ऐसा  करना  भ्च्छी  बात
 होगी।  में  समझता  हूं  कि  १५०  रुपये
 के  बजाय  झगर  उनको  ५००  रुपये  दिये  जा
 सके  तो  वह  किसी  तरह  से  कुछ  बचा  कर
 ग्रपने  मकान  भथवा  झोंपड़ा  सहा  कर  लेगा
 लेकिन  भगर  भाप  कुछ  मी  रुपया  उसको  न
 दे  सके  भौर  भाप  उसको  केवल  प्लाट  ही  दें
 जहां  कि  वह  झपना  झोपड़ा  डाल  ले  भथयवा
 कज्णा  चबूतरा  ही  बना  ले  झौर  वह  प्पने  रहने
 का  प्रबन्ध  कर  ले  तो  भी  कुछ  समस्या  तो  हल
 होगी  ही _भलबत्ता  वहां  पर  झ्रायदयक  सुविभायें
 की  भापको  उचित  व्यवस्था  करनी  होगी  ताकि
 ये  स्वस्थ  भौर  प्रनुकूल  बातावरण  में  भ्पना
 जीवन  व्यतीत  कर  सकें ।  में  समझता  हूं
 कि  सरकार  का  ध्यान  जो  इस  बीज़  की  शोर
 गया  है  वह  बहुत  भ्ष्छी  शौर  स्वागत  योग्य
 बात  है।  अगर  सह  माससशा  बार  बार
 शोक  सभा  के  सामने  चर्चा  के  लिए  झायेणा



 64x  Discussion  re.

 {et  बजराज  सिह]
 झौर  छोकसभा  का  ध्यान  इस  झोर  जायगा
 सो  जो  लोग  बेडा  मुनाफा  कमा  रह ेहे  उसको
 खत्म  करने  की  कोछ्षिष  की  जायेगी।  में

 थाहता  हूं  कि साफ  बस्तियां  बसाने  की  कोशिश
 की  जाये।  इसमें  इतता  रुपये  का  सवाल
 नहीं  है  जितता  कि  सही  दृष्टिकोण  का  सवाल
 है।  धगर  लोगों  में  यह  'माबना  पैदा  की
 जाये  कि  हमें  साफ  मकान  बनाने  हे  चाहे  वे
 कच्चे  ही  हों,  ठो  यह  समस्या  हल  हो  सकती
 है।  शोर  किसी  तरह  यह  समस्‍या  हल
 नहीं  हो  सकती।

 दस  रिपोर्ट  में  एक  टरमिनल  टैक्स  के
 बारे  में  सुझाव  दिया  गया  है।  कहा  गया  है
 कि  इससे  १२  या  १३  करोड
 की  भाय  हो  सकती  है।  लेकिन  झ्रगर  हस
 प्रकार  का  टैक्स  लगाया  गया  तो  उससे  प्रसंतोष
 बैदा  होगा  जो  कि  पहले  ही  बहुत  बढ़ा  हुआ  है  ।
 चसलिए  यह  टैक्स  नहीं  लगाना  चाहिए।
 ठेकेदार  अौर  दूसरे  लोग  जो  बेजा  मुनाफा
 कमा  रेहे  उसको  प्रगर  कम  करने  की  कोछिदा
 की  जाय  तो  इस  समस्या  का  हल  शभ्रासान  हो
 सकता  है।

 झोमती  सुभा  जोशो  (भम्बाला)  :
 जपाध्यक्ष  महोदय,  चाज  जो  रिपोर्ट  हमारे
 सामने  भायी  है  भौर  उसमें  जो  नया  एप्रोच
 दिखाया  गया  है  उसके  लिए  मे  मंत्री  महोदय
 को  सुबारकबाद  देती  हुं।

 शमी  तक  हम  लोगों  को  बहुत  बार  यह
 शिकायत  करने  का  मौका  रहता  या  कि  शरीब
 स्तेयों  को  शहरों  से  निकाल  कर  बहुत  दूर
 से  जाया  जा  रहा  है।  यहां  पर  जो  दिल्ली
 में  स्लम  फ्लियरेंस  की  स्कीमें  बनी  हे  उनको
 देखकर  मुझे  गालिब  का  दोर  याद  भा  जाता
 है  जिसमें  कहा  गया  है,

 वे  दरों  थीवार  का  इक  चर  बमाना  ातिय
 जाये  यह  भी  कहा  गयः  है:
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 पे  जायें  ढीमार  तो  कोई  न  हो  तीमारवार
 जाये  यह  भी  सिखा  है

 मर  भी  गर  जायें  तो  नाह  खां  कोई  न  हो  ।

 ऐसा  मालूम  होता  है  कि  शायर  नें  बीसवीं
 सदी  की  दिल्ली  की स्लम  क्लियरेंस  स्कीम

 को  देखकर ही  थे  शोर  लिखे  हो  i  इसके  लिए
 उसे  मुबारकबाद  है।

 फिर  भी  मुझे  यह  अजे  करना  है  कि
 दिल्ली  में  मुस्तलिफ  'ध्रथारिटीद  के  काम
 में  कोप्राडिनेशन  की  बहुत  कमी  है।  सिर्फ
 मकान  बनाने  वाली  ही  नहीं  मकान  गिराने
 बाली  भयारिटीज़  में  भी  कोई  कोधा्डिनेश्न
 नहीं  है।  मकान  गिराने  वाली  भाथारिटी

 यहां  पर  डी०  छी०  Uo  है,  लेंड  डेवलपमेंट
 बाले  भी  मकान  गिरा  देते  हें,  कारपोरेझन
 भी  गिरा  देता  है,  न्यू  बेहली  म्यूनिसिपल
 कमेटी  भी  गिरा  देती  है।  इसका  नतीजा

 यह  होता  है  कि  जब  हम  एक  अथारिटी  के
 पास  जाते  हे  भौर  पूछते  हें  कि  मकान  आपने
 शिराया  है  तो  वह  कहते  हे  कि  हमने  नहीं
 गिराया,  दूसरी  भथारिटी  कहती  है  कि  हमने
 नहीं  गिराया।  इस  तरह  बड़ी  मुश्किल
 का  सामना  करना  होता  है।  इसलिए  में
 यह  प्र  करूंगी  कि  जहां  तक  मकान  गिरामे
 वाली  या  स्‍लम  क्लियरेंस  करने  वाढी  या
 मकान  बनाने  वाली  प्रथारिटीज़  का  काम  है,
 उनमें  झापस  में  कोभाडिनशन  होना  चाहिऐ।
 यह  न  होना  चाहिये  कि  को  भाहे  मकान  गिरा
 दे।

 I6  hrs.

 दूसरी  ात  सूते  चह  कहनी  है,  में  सिर्फ
 उसकी  तरफ  इशारा  ही  करूंगी  क्योंकि  समय
 कम  है।  जहां  हमको  स्लम  क्लियर  करने
 है  बहां  हमको  मह  भौ  देखना  है  कि  कौन  सी
 ऐसी  चीजे हे  कि  जिनकी  जगह  से  स्लम  बढ़ते
 हैं!  जो  हमारे  यहां  फिरामेयारों  के  लिए
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 wit  मकान  मालिकों  के  लिए  कानून  है  उससे
 भी  स्लम  बढ़ते  है  -  ये  जो  स्लम  क्लिमरेंस
 करने  बाले  भ्रधिकारी  हैं  उनका  ध्यान  इस
 तरफ  भी  जाना  चाहिए  कि  जो  लोग  इस  वक्‍त
 मकानों  में  सही  सलामत  रह  रहेहे  वे  बिना
 वजह  के  बाहर  न  निकाल  दिये  जायें।  भौर
 च््स  तरह  से  वे  भी  स्‍लम्स  की  गिनती  न  बढ़ायें  |
 मकान  किराये  के  कानून  में  झौर  इस  स्‍लम
 क्लियरेंस  के  कानून  में  भी  कोआडिनेशन
 होना  चाहिये।  आजकल  हो  यह  रहा
 है  कि  मकान  मालिक  अपने  सकान  की  सरम्मत
 इस  लिए  नहीं  कराते  कि  मकान  गिर  जाय
 या  गिरने  लायक  हो  जाये  ताकि  उनको  किराये-
 दार  को  निकालने  का  भ्रधिकार  प्राप्त  हो  जाय  1
 झापकों  हायद  यह  सुन  कर  यकीन  न  होगा
 कि  मकान  मालिक  चाहते  हूँ  कि  उनका  मकान
 गिरा  दिया  जाये।  झाज  पुरानी  दिल्ली
 में  यह  हो  रहा  है  कि  मकान  मालिक  मकानों
 की  मरस्मत  नहीं  कराते  भौर  झूठे  सरटिफिकेट
 से  लेते  हे  कि  मकान  गिराने  काबिल  है  शौर
 उनको  गिरवा  देते  हेँ  ताकि  किरायेदारों
 को  निकाला  जा  सके  जब  गदवर्नेमेंट
 अपने  मकान  से  किसी  को  निकालती  है  तो  हम
 कह  सकते  हे  कि  इस  झादमी  को  भाल्टरनेटिव
 एकोमोडेशन  दी  जायें  लेकिन  जब  प्राइवेट
 मकान  सालिक  प्रपने  किरायेदार  को  निकालता
 है  तो  उसके  लिए  तो  आल्टरनेंटिव  एकोमोडेशन
 देने  का  सवाल  ही  नहीं  होता  '  नतीजा  यह
 होता  है  कि  वह  आदमी  स्लम  में  आकर  रहने
 लगता  है  और  उसकी  गिनती  को  बढ़ा  देता
 है।  इसलिए  में  चाहती  हूं  कि  हन  कानूनों
 लें  भी  प्रापस  में  कोझाडिनेदान  होना
 चाहिए

 इसी  तरह  से  जो  स्लम  एक्ट  महां  पर
 बना  है  उसकी  तरफ  भी  भें  झापकी  तवज्जह
 दिलाना  चाहती  हूं।  उसका  भी  रिपोर्ट
 में  जिक  है।  जो  एरिया  स्लम  में  हों  उनको
 आप  ऐक्वायर  कर  सकते  हे  ।  पर  यह  हमारे
 लिए  काफी  नहीं  है।  जिस  जगह  में  स्लम
 है  उसको  शऐक्वासर  करने  का  तो  कामून
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 बन  गया।  लेकिन  स्लग्स  के  सलाया
 जो  भौर  खाली  जमीनें  दिल्‍ली  में  हे  ौर  जो
 कि  स्लम्स  डबलर्स  के  लिए  ली  जा  सकती  है
 उनको  सस्ते  में  ऐक्वायर  करने  का  कोई
 प्रबन्ध  नहीं  है।  इसका  एक  तरीका
 हो  सकता  है  कि  हम  पहले  स्‍लम  रुवैलस  को
 उन  जगहों  पर  झाबाद  होने  दे  भौर  फिर
 उन  जशहों  को  सस्ते  दामों  में  ऐक्वायर  कर
 लें।  तो  जो  जमीनें  खाली  पड़ी  हे  लेकिन
 सस्ते  दामों  में  जो  स्लम  छुबेलर्स  के  लिए  नहीं
 ली  जा  सकतीं  इस  सवाल  पर  भी  सरकार
 को  तवज्जह  देनी  चाहिए।  दिल्ली  में  हे
 झौर  दूसरी  जगहों  में  भी  इस  तरह  की  जमीने
 होंगी  जहां  पर  कि  स्लम  ुबेलसं  को  बसाया
 जा  सकता  है।  पर  दिक्कत  यह  है  कि  वे

 खमीनें  गवर्नमेंट  को  सस्ते  दार्मों  नहीं  मिल
 सकतीं  i  गवरनेमेंट  को  दाहर  से  बाहर
 दूर  जमीन  लेकर  वहां  पर  स्लम  डजलस  को
 से  जाना  पढ़ता  है।  इससे  उन  लोगों  को

 बहुत  मुश्किल  होती  है।  इस  कानून  में  ग्रह
 प्रावीजन  भी  होना  चाहिए  कि  शहर के  भ्रन्दर
 जो  खाली  जमोनें  हे  उनको  सस्ते  दामों  पर
 ऐक्यायर  करने  का  अधिकार  सरकार  को
 होना  चाहिए।

 इसी  के  साथ  साथ  में  एक  झौर  चीज़
 की  तरफ  भ्रापकी  तवज्जह  दिलाना  चाहती
 हूं।  दिल्ली  एक  बहुत  छोटी  जगह  है।
 लेकिन  में  समझती  हूं  कि  जो  दिक्‍कतें  यहां
 पेश  आ  रही  हैं  वे  दूसरी  जगहों  पर  भी  वेधा
 श्मा  रही  होंगी  ।  अभी  कानून  यह  है  कि  जो
 आदमी  चाहे  ्पनी  जमीन  चाहे  जिस  किसी
 को  चाहे  जितने  दाम  पर  बेच  सकता  है।
 झगर  सरकार  इन  जमीनों  को  एऐक्वायर
 करे  तो  उसको  बहुत  कम  दाम  देना  पड़े।
 आज  यह  हो  रहा  है  कि  प्राइवेट  कालोनाइजर

 मुंहमांगे  दामों  पर  लोगों  से  बेहतरीन  जमीन
 खरीद  लेते  हूँ  क्योंकि  ये  दूसरे  लोगों  से  मन  माने
 दास  वसूल  कर  सकते  हैं।  इस  सरह  से

 हम  देख  रह ेहै  कि  दिल्‍ली  की  बेहतरीन  जमीनें
 प्राइवेट  कासोनाइजर्स  के  पास  जा  रही  हैं।
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 [भौमती  सुभद्ा  जोशी]
 में  समझती  हूं  कि  कानून  में  कोई  इस  तरह
 का  अन्दोबस्त  होना  चाहिए  कि  जब  तक
 क्सम्स  में  रहने  वाले  'झाबाद न कर लिये न  कर  सिये  जायें
 इस  तरह  से  इन  लोगों  को  ज़मीनें  न  खरीदने
 की  जामें।  पहले  भी  हमने  इस  बारें  में

 कहा  था  पर  कहा  गया  कि  यह  तो  फंडामेंटल
 राइट  है  कि  जो  चाहे  अ्रपली  चीज़  किसी  को
 बेच  सकता  है।  लेकिन  झगर  यह  हालत
 रही तो  स्लम्स की  समस्या तो  हल  होने  वाली

 बबी  है।  मुझे  ऐसी  ज़मीनों  के  बारे  सें

 जालूस  है  लेकिन  जब  कभी  स्लम  ग्रोजना
 कमेटी  में  हम  इसका  जिक्र  करते  हैं  तो  कहा
 जाता  हैं  कि  ये  जमीनें तो  बहुत  महंगी
 हैं।  इसलिए  सरकार  उनको  नहीं  छे  सकती  |

 और  हम  देखते  है  कि  उन  जमीनों  पर  दिन  रात
 बड़ी  बड़ी  मंजिल  तैयार  हो  रही  हैं  शौर  बड़े
 बड़े  किराये  वसूल  किये  जा  रहे  हैं।  तो  इस
 तरफ  भी  सरकार  की  तवज्जह  होनी  चाहिए  ।

 दूसरे  मुझे  झापसे  यह  भी  भज  करना  है
 कि  यहां  पर  सस्ते  द्वांस्पोर्ट  का  इन्तिजाम
 होना  चाहिये  क्‍योंकि  चाहे  श्राप  कितनी  ही
 कोदिदा  क्‍यों  न  करें  और  चाहें  कि  लोगों
 को  नज़दीक  से  नज़दीक  श्ाबाद  किया  जाय,
 ेकिन  फिर  भी  उनको  आपको  दूर  ले  जाना
 पह्ता  है।  प्राज  दिल्‍ली  में  एक  जगह
 हमने  इल  लोगों  को  आबाद  करने  के  लिए
 बनायी  है।  हमारे  प्राइम  मिनिस्टर  साहब
 ने  कहा  कि  किसी  को  जबरदस्ती  वहां  नहीं
 भेजा  जायेगा।.  पर  कुछ  लोग  वहां  गये।
 पर  वहां  सस्ते  ट्रॉस्पोर्ट  का  कोई  इन्तिजाम
 नहीं  है।  जो  लोग  वहां  रहते  है  उनको
 महीने  में  पत्दहू,  बीस  या  पचचीस  रुपये  बस  के
 किराये  के  देने  होते  हँ  तो  सस्ते  द्वांस्पोर्ट
 का  भी  इन्तिजाम  होना  चाहिए  -  जिस  तरह
 से  लोगों  के  लिए  स्कीमों  के  मातहल  मकान
 बनाने  के  लिए  रुपया  जरूरी  है  उभी  तरह
 से  उन  जगहों  के  लिए  सस्ते  ट्रांसपोर्ट  की  भी
 जरूरत  है।  इस  तरफ  भो  तबज्जह  देने
 को  जरूरत  हैं।
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 एक  बाल  में  भौर  झापसे  भाजिर  में  बज
 करना  चाहती  हूं  कि  जो  झाप  लोगों  को  क्िफ्ट
 करने  का  प्रोग्राम  बतायें  तो  पहले  आप  बड़ी
 बड़ी  इंडस्ट्रोज़ को  बाहर  भेजें  इसका  नतौजा
 यह  होगा  कि  उन  इंडस्ट्रीज  से  ताल्लुक  रखने
 वाले  मजदूर  मी  बाहर  जायेंगे।  भगर  बहुत
 से  सोग  इस  तरह  से  बाहर  मकान  बना  लें  तो
 हो  सकता  है  कि  मोची  भी  वहां  जा  कर  भाबाद

 हो  जाये।  लेकिन  यह  तो  नहीं  हो  सकता
 कि  चूंकि  किसी  जगह  पर  मोची  झाबाद  हूं
 इसलिए  दूसरे  लोग  वहां  जाकर  मकान  बनायेंगे  ।
 तो  मेरा  सुझाव  है  कि  आपको  पहले  बड़ी  बड़ी
 इंडस्ट्रोज़  को  शिफ्ट  करता  चाहिए।  प्रगर
 वह  बाहर  जायेंगी  शर  दूसरे  लोग  बाहर
 जायेंगे  तो  फिर  सरविसेज़  वाले  लोग  भी  वहां
 जाना  पसन्द  फरेंगे।  तो  शिफ्टिंग  करते
 क्त  हमको  इस  बात  का  श्यान  रखना
 आहिए  ।

 एक  बात  घोर  कहनी  है,  जो  भी  नई  बस्ती
 बसायी  जाती  है  उसमें  कहा  जाता  है  कि  सर-
 विसेज  का  इन्तिजाम  होता  चाहिए।  आप
 नई  दिल्‍ली  का  नक्शा  देखें  तो  मालम  होगा
 कि  उस  जमाने  में  यह  ख्याल  था  कि  जो  आदमी
 अझाज  मेरी  रोटी  बनाता  है  उसका  बेटा  भी
 मेरी  रोटी  बनाथेगा।  क्योंकि  आप  देखें
 कि  इन  बस्तियों  में  इस  सरविस  बाले  लोगों
 के  लिए  ते  पढ़ने  का  इन्तिजाम  है,  न  उनपे  लिये
 इलाज  का  इन्तजाम  है  न  कोई  दूसरा  इन्तजाम
 है।  तो  जहां  पर  सरविसेज्ध  करने  का  राल
 रखा  जाये  वहां  पर  इन  सरविसेज्  के  लिए
 भी  सरविसेज्ञ  मुहय्या  करने  का  रूपाल  रखा
 जाये।  तो  इन  चीज़ों  की  तरफ  भी  सरकार
 का  ध्यान  जाता  चाहिए।

 इसके  बाद  झ्ाखिर  में  जो  कह  नई  एप्रोच
 है  इसके  लिए  में  फिर  मुबारकबभाद  देती  हुं  1
 झाज  हमारा  ध्यान  इस  तरफ  गया  है  कि  हम
 स्लम  क्लियर  करें।  अभी  तक  यह  होता
 था  कि  इन  लोगों  को  उलाड़  कर  दूर  फेंक
 दिया  जाता  था,  इनका  धर  भी  जाता  aT
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 arc  'खतकी  झाधिक  स्थिति  भी  खराब  हो
 जाती  थी।  इस  बात  का  जो  ह थ  श्याल
 रखा  गया  है  यह  सबसे  बड़ी  मुबारकबाद  के

 काबिल  चीज़  है।  रिपोर्ट  में  जो  इस  बात
 का  ध्यान  र्सा  गया  है  इसके  लिए  में  सबसे
 ज्यादा  मुबारकबाद  देती  हूं

 लो  अल्मीकी  (बुलन्ददाहर-रक्षित-
 अधुसूचित  जातियां)  :  उपाध्यक्ष  महोदय,
 एड़वाइज़री  कमेटी  अन  श्लम  क्लीयरेंस  के
 अतिवेदन  का  में  स्वागत  करता  हूं  ।  इस  प्रति-
 बेदत  का  उन  हआरों  पश्रादमियों  पर  बड़ा
 जमाव  पड़ेगा  जो  कि  ग़रीबी  शोर  मजबूरी  में

 रहते  हैँ,  जो  गन्दी  बस्तियों  में  रहते  हे  ।  हमारे
 देश  में  रहने  के  मकानों  की  समस्या  बहुत
 वंकर  है  ।  एक  जमाना  था  कि  जब  ग्रादमी

 रहने  के  मकानों  को  परवाह  नहीं  करता  था,
 अपनी  देह  की  परवाह  नहीं  करता  था  शौर
 सोचता  था  कि  यह  देह  तथा  यह  संसार  नषवर
 है ।

 “रहिये  ऐसो  जगह  चल  कर  ,  जहां  न  कोई  हो
 हमसखुन  कोई  न  हो,  हमज़वां  कोई  न  हो
 पढ़  जाय  गर  बीमार  तो  कोई  न  हो  तीमारदार
 झौर  गर  मर  जाय  तो  नूहे-ख्वाहां  कोई  न  हो।”

 झाज  गन्दी  बस्तियों  में  रहने  बालों  पर
 बह  छोर  चरितार्थ  होती  है  ।

 कबीर  ने  भी  मनुष्य  के  ऐसे  जीवन  को
 लेकर  कहा  है  :

 “हाम  में  लोटा,  बगल  में  सोटा,  चारों  दिशा
 जागीरी  में

 झाखिर  यह  तन  खाक  मिलेगा,  कहा  फिरत
 मगरूरी  में

 कहत  कवोर  सुनो  भई  साधो,  साहब  मिले

 सबूरी  में  v

 पहले  कहा  जाता  था--'बैराग्य  ही
 सुख,”  लेकिन  बाज  की  सम्यता  शौर  भ्ाज  के
 कमाने  में  झादमी  भर  में  ही  सुख  चाहता  है
 whe  “गृहेहि  सुख”  की  बात  में  विध्वास  करता  है
 झाज  हम  देखते  हें  कि  हमारे  देव  में  दरिद्वता
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 है  शौर  सेकड़ों  सास  पहले  दरिद्रता  के  वियय
 में  हमारे  बेद  ने  कहा  था-

 च््दो  धच्चारु  प्लबते  सिस्दों  पारे  झ्पूरषम्‌  /
 सदा  रमस्व  दुहूणों  तेन  गच्छ  परस्तरस्‌  ।#

 इसका  थ  यह  है  कि  “यह  जो  ससुद्रः
 में  लकड़ी  का  टुकड़ा  बह  रहा  है,  उसका  कोई
 स्वामी  नहीं  है।  है  बदसूरत  ग़रीबी,  तू  उस
 पर  बैठ  कर  सात  समुद्र  पार  चली  जा  I”

 हमारे  कई  मेम्बर  साहबान  विदेदों  में  जाते

 हैं  और  महां  भ्राकर  वहां  का  नक्शा  बयान  करते

 हैँ।  मैंने  तो  वह  सब  कुछ  नहीं  देखा,  लेकिन  में

 यह  जानता  हूं  कि  किसी  समय  हमारे  यहां
 भी  बैसव  था,  कल्याण  था,  सुख  था,  सौन्दर्य
 था  ।  आज  सारा  सुख  चैन  विदेशों  में  नज़र
 झाता  है  शौर  यहां  पर  दुख  और  दरिद्वता  के
 मारे  लोग  गन्दी  अस्तियों  में  रह  रहे  हैं  7  इस
 रिपोर्ट  में  जो  बातें  कही  गई  हैं,  जो  सुझाव  दिये
 गये  हैं  वे  ठीक  हैं,  लेकिन  प्रावश्यकता  इस
 बात  की  है  कि  उन  पर  भ्रमल  किया  जाय  ।
 हमें  इस  बात  की  भारी  प्रसल्नता  है  कि  हमारे
 जनप्रिय  प्रधान  संत्री  महोदय  का  ध्यान  इस
 झोर  गया  है।  हमारे  बापू  जी  स्वयं  उन  बस्तियों
 में  हमारे बीच  में  रहे।  में  यह  निवेदन  करना

 चाहता  हूं  कि  सरकार  का  ध्यान  सिर्फ  बड़े
 नगरों  की  शोर  ही  नहीं  जाना  चाहिये  |  उसको

 दूसरे  इस  प्रकार  के  गन्दे  स्थानों  ी  दशा

 सुधारने  की  तरफ़  भी  तवज्जह  देनी  चाहिये  #
 पटना  एक  बड़ा  नगर  है,  लेकिन  उसकी  गन्दी
 बस्तियों,  बन्दे  डोसमखानों  ब्रौर  भंगी  टोलियों
 के  भयंकर  जीवन  को  देख  कर  शरीर  में  सिह-
 रन  होती  है।  भ्रगर  श्राप  पूरे  देश  के  नक्शे
 को  सामने  रख  कर  चलते  हूं,  तो  उसके  ग्रनु-
 सार  ही  काम  करने  की  ज़रूरत  है  |  यह
 बात  साफ़  हैकि  दिल्ली  और  कलकसे  और

 दूसरे  बड़े  नगरों  की  गन्दी  बहस्तियों  में  लोगों
 को  रोजाना  की  सहूलियत  की  चीजें  भी  उप-
 लब्ध  नहीं  हैं  ।  वहां  रोणनी  नहीं  है  भौर
 पीने  का  पानी  भी  नहीं  है  t  जहां  में  रहता
 हूं  वहां  भी  चाणक्यपुरी  की  गन्दी  बस्ती  में
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 बहुत  कम  पानी  मिलता  है  i  एक  दो
 गाड़ियां  नई  दिल्‍ली  म्यूनिसिपल  कमेटी  की
 जाती  हैं।  वहां  के  लिये  छ:  पानी  की  टुंटियां
 मंजूर  हुई  थीं,  लेकिन  सिर्फ़  तीन  लग  पाई
 हैं,  जिनमें  से  बहुत  थोड़ा  थोड़ा  पानी  टपकता

 है।  रास्ता  लथा  सफ़ाई  व  नाली  व  टट्टियों
 का  भी  प्रबन्ध  नहीं  है  t

 इस  रिपोर्ट  में  श्रापने  सुझाया  है  कि---

 “Long-term  plans  must  have  as
 their  objective  the  complete  eradi-
 cation  of  slums,  but  steps  should
 be  taken  now  to  provide,  with
 comparative  lesser  finance,  the
 immediate  minimum  facilities  and
 amenities  like  a  sufficient  number
 of  sanitary  latrines,  proper  drain-
 age,  uncontaminated  water  supply,
 moderately  good  approach  roads,
 paved  streets  and  proper  lighting.”

 किन्तु  यह  सब  ध्यान  दिये  बगेर  होने
 वाला  नहीं  ।  यह  ठीक  है  कि  इस  मयंकर
 समस्‍या  की  तरफ़  आपका  ध्यान  गया  है,
 लेकिन  कठिनाई  यह  है  कि  कोई  भी  बात

 पूरी  नहीं  होती  है  -  हमारा  ध्यान  जाता  है,
 हम  विचार  करते  हे  श्र  रिपोर्ट  भो  भ्रातो  है,
 जिसमें  कई  सुझाव  दिये  जाते  हैं,  लेकिन  उन

 पर  अमल  नहीं  होता  है

 में  मह  भी  बताना  चाहता  हूं  कि  हजारों
 आदमी  देहात  से  शहरों  की  तरफ़  रोज़गार
 की  तलादा  में  ऑ्ाते  हें  1  वें  लोग  इन  बस्तियों

 में  रहते  हैं  श्र  उनको  कोई  रोज़गार  भी

 ल्‍नहीं  मिलता  है  |  इस  रिपोर्ट  में  यह  सुझाया
 या  हैं  कि  उन  लोगों  को  समुचित  प्रकार  से

 वहीं  पर  या  दूसरी  जगह  बसाया  जायेगा
 और  उनको  छोटे  छोटे  उद्योग  धंघों  में  रोज़-
 गार  देने  की  व्यवस्था  की  जायेंगी।  मैं  इस
 स्जेस्थन  का  स्वागत  करता  हूं  ।

 जब  में  जेल  में  था,  तो  मैंने  Lo  डी०
 साइमन  द्वारा  लिखित  पुस्तक  “हाउ  टू  एबालिशम
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 ससमय  पढ़ी  थी  ।  उसमें  उससे  सब  से  ज्यादा
 दोष  झोवबर-क्राउडिग  का  बताया  है  |  इन
 मन्दी  बस्तियों  में  प्रोबर-क्राउशिगय  है  और
 जो  सुख-चेन  प्लौर  बमन  भच्छे  घरों  में  होना
 चाहिये,  यह  वहां  की  शोंपड़ियों  में  नहीं
 मिलता  है  |  में  पैप्पलादसंहिता  के  दो  मंत्र
 आपके  सामते  रखना  चाहता  हूं,  जिनमें  बताया
 गया  है  कि  प्राचीन  काल  में  कितने  सुन्दर
 भोर  सुख-बैमवपूर्ण  मकान  होते  थे  ।  पहला
 मंत्र  यह  है--

 सुनुतावन्त:  सुभगा  ड््रावन्तों  हसामुदा:  |

 अल्लुध्या  भतृष्यासो  गृहा  मास्मद  विमीलन  ।।

 अर्थात्‌  “जिन  घरों  के  निवासी  प्रापस  में

 मघुर  भौर  सम्य  सम्भाषण  करते  हैं,  जहां
 सौमाग्य  रहता  है,  प्रीतिमभोज  होता  है,  जहां
 सब  हुंसी-खुशी  से  रहते  हैं  श्रौर  जहां  न  कोई

 भूखा  है,  न  प्यासा,  वहां  कहीं  से  भय  का
 संचार  न  हो  Vv

 में  जानता  हूं  कि  गन्दी  बस्तियों  में
 जितने  घर  हैं,  उन  सब  में  दुख  श्रौर  भय  मरा
 पड़ा  है  1  रिपोर्ट  में  इस  सम्बन्ध  में  उनके
 जीवन  को  सुखमय  करने  के  हेतु  जो  सुझाव
 दिये  गये  हैँ,  उनकी  में  पूरि  पूरि  प्रशंसा  करता

 हूं ।

 दूसरा  मंत्र  यह  है

 उपहूृता  भूरिधना:  सखाय:  स्वादुसन्मुद:  |

 झरिष्टा:  सर्वपूरुषा  गृहा  नःसन्‍्तु  स्वदा  |!

 अर्थात्‌  “प्रचुर  धन  वाले  मित्र  इन  घरों
 में  आते  हें  और  हंसी-खुशी  हमारे  साथ
 स्वादिष्ट  भोजन  में  सम्मिलित  होते  हैं  ।

 हमारे  गृहों,  तुम्हारे  श्रन्दर  रहने  वाले  सारे
 प्राणी  नीरोग  धौर  प्रक्षीण  रहें,  उनका  किसी
 प्रकार  का  हास  न  हो  ra  लेकिन  इन  गन्दी
 बस्तियों  के  सब  घरों  में  भ्रभाव  है,  हास है ।
 उसका  जो  इलाज  शापने  सुझाया  है,  उसका
 में  स्वागत  करता  हूं  7  लेकिन  कमल  के  बिसा
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 यह  सब  सुझाव  अधूरा  है  ।  ।  Fo  डी०

 साइमन  ने  भपनी  किताब  में  जो  सुझाव  दिये

 है,  उनकी  शोर  में  आपका  ध्यान  भाकृष्ट
 करना  चाहता  हुं  7  उसने  सुझाया  है  कि  जहां
 पर  गन्दी  बस्तियां  हें,  वहीं  पर  उन  लोगों  को
 बसाया  जाय  :  उन  को  यहां  से  उख्ाडा  न
 जाय  |  भ्रगर  वे  लोग  ज्यादा  हैँ,  तो  थोड़े
 लोगों  को  बसा  दिया  जाय  श्रौर  बाकियों  को

 वहां  से  हटाया  जाय  |  उनको  जो  मकान  रहने
 के  लिये  दिये  जायें,  उनके  किराये  कम  हों  ।
 उन  लोगों  को  चिल्डन्श  एलाउंस  दिया  जाय  ।

 हमारे  मंत्री  महोदय  टैक्स  की  बात  करते  हें  1
 अगर  उन  लोगों  को  दो  रुपये  फी  बच्चे  के

 हिसाब  से  दिया  जाय,  तो  इस  तरह  उनकी

 एडीएनल  मदद  हो  सकती  है  1

 रिपोर्ट  मे  जो  रिकमेंडेशन्स  दी  गई  हैं,
 उनकी  तरफ़  में  आपका  ध्यान  दिलाना  चाहता
 हैं  ।  पहली  'रीकमेंडेशन  यह  है--

 “Slum  Clearance  should  be
 viewed  as  a  part  of  the  problem
 of  urban  development  and  all
 activities  relating  to  social  wel-
 fare,  including  the  provision  of
 fruitful  employment,  should  be  in-
 tegrated  to  bring  about  the  devel-
 opment  of  the  depressed  and  slum
 areas.”

 इस  सम्बन्ध  में  में  यह  कहना  चाहता  हूं
 कि  सस्‍लम-क्लीयेरेंस  स्कीम  को  भाप  डेवलपमेंट
 स्कीम,  प्राजेक्ट  स्कीम,  प्लानिंग  और  टाउन
 प्लानिंग  के  साथ  न  मिला  कर  केवल  उसी
 तरफ  ध्यान  दें  ।  आपका  ध्यान  भ्रच्छी  झौर
 बड़ी  योजनाश्रों  की  तरफ़  ज्यादा  है।  भ्रापको
 केवल  इस  तरफ़  ध्यान  देना  चाहिये  1
 तभी  कुछ  हो  सकेगा  |

 झापकी  तीसरी  रीकमेंडेशन  यह  है---
 “To  start  off  with,  the  worst

 slum  areas  in  the  six  cities  of
 Calcutta,  Bombay,  Madras,  Delhi,
 Kanpur  and  Ahmedabad  may  be
 taken  up  for  treatment.”

 में  यह  कहता  चाहता  हूं  कि  पटना  की
 हालस  मिहायत  नाजुक  &  इन  जगहों  पर  तो
 i6-A  LSD—8.
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 खराबी  &  ही,  लेकिन  पटना  की  तरफ़  भी  ध्यान
 देना  चाहिये  |

 छठी  रिकमेंडेशान  में  कहा  गया  है--
 “In  order  to  make  more  effec-

 tive  the  Ministry  of  Works,
 Housing  and  Supply’s  Slum-
 Clearance  Scheme,  which  has  for
 its  objective,  the  eradication  of
 the  slums,  it  will  be  necessary
 wo:

 (i)  provide  an  increased  finencial
 allocation  for  slum  clearance,
 especially  for  the  cities  of
 Bombay,  Calcutta,  Madras
 Delhi,  Kanpur  and  Ahmeda-
 bad;

 (ii)  find  the  entire  subsidy
 envisaged  under  the  Scheme
 from  the  Centre’s  own  finan-
 cial  resources;

 (iii)  set  up  medium,  small  scale
 and  cottage  industries  in
 order  to  provide  the  slum-
 dwellers  who  have  to  be
 moved  away  to  distant  sites,
 means  of  employment  in  the
 new  neighbourhoods;  and

 (iv)  acquire  land  in  bulk  on  the
 payment  of  reasonable  com-
 pensation  and  to  develop  it
 for  use  in  the  housing  and
 slum-clearance  programme.

 इन  सुझावों  पर  यदि  अमल  किया  गया
 तो  गन्दी  बस्तियों  के  जीवन  में  भामूल  परि-
 यतंन  होगा  और  उसमें  नवजीवन  झायेंगा  ।
 इस  योजना  के  सम्बन्ध  में  अधिक  व्यय  हो  ।
 यह  बहुत  ज़रूरी  है  कि  भाप  खुद  पैसा  खर्च
 करे  ।  इससे  भी  ज़रूरी  यह  है  कि  लोगों  को
 छोटे  छोटे  जमीन  के  टुकड़े  दिये  जायें  ।  भौर
 उस  कीमत  पर  दिये  जायें  जिस  कीमत  पर  कि
 ये  ग़रीब  लोग  खरीद  सकें  ।  में  ्रापसे  तथा

 हाउसिंग  मिनिस्टर  से  भी  कहना  चाहता  हूं
 कि  झाप  उनको  जमीन  के  छोटे  छोटे  टुकड़े
 दें।  इस  तरह  से  जो  यह  ज़िम्मेदारी  है
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 पी  बालमीकी]

 यह  सोलह  झाने  आपकी  &  उनके  लिये  करू
 भी  दें  |  या  ग़रीबों  व  हरिजनों  को  मकान
 बना  कर  दें

 में  उम्मीद  करता  हूं  कि  जो  रिकीमेंडेशंस
 की  गई  हैं,  उनकी  आर  श्राप  विशेष  ध्यान  देंगे
 और  उत्तकों  अमल  में  लाने  की  चेष्टा  करेंगे
 यदि  आपने  ऐसा  किया  तो  इन  गन्दी  बस्तियों
 का  श्र्बर्य  सुधार  होगा  भौर  जो  गन्दा  स्वरूप
 उनका  श्राज  हमें  नज़र  भाता  है,  वह  नज़र

 नहीं  झायेगा  शौर  वहां  के  रहने  वाले  लोगों  को
 एक  स्वर्ग  का  जीवन,  एक  मानवता  का  जीवन,
 एक  ऐसा  जीवन  जिसमें  उन्हें  सुख  श्रौर  चैन
 मिल  सके,  प्राप्त  होगा  ।

 शी  qo  wo  बनर्ओजो  (कानपुर)
 उपाध्यक्ष  महोदय,  सबसे  पहले  तो  में  अपने

 हर-दिल-अ्रज़ीज  प्रधान  मंत्री  जी  को  धन्यवाद
 देना  चाहता  हुं  कि  भ्राखिर  उन्होंने  इस  कमेटी
 को  जन्म  दिया  t  इसके  साथ  ही  साथ  में
 इस  कमेटी  के  मेम्बरान  को  भी  घन्यवाद
 देना  चाहता  हूं  कि  उन्होंने  बडी  मेहनत  के  साथ
 अपनी  रिपोर्ट  तैयार  की  और  अपनी  सिफा-
 र्शों  को  सरकार  के  सामने  रखा  a  आज
 कम  से  कम  यह  तो  साबित  होता  है  कि
 सरकार  इन  गन्दी  बस्तियों  के  सुधार  की  और
 काफी  ध्यान  दे  रही  है  1

 उपाध्यक्ष  महोदय,  में  कानपुर  का
 निवासी  हूं  झौर  मु्ने  इस  संसद  में  लाने  की
 जिम्मेदारी  €०  प्रतिशत  वहां  की  जनता  की
 है  1  १६५२  या  १६५३  में  जब  प्रधान  मंत्री
 कानपुर  गये  और  वहां  की  गन्दी  बस्तियों  को
 देखने  के  लिये  गये--भ्राम  तौर  से  उनको
 मौका  नहीं  मिलता  है  कि  थे  उन  बस्तियों
 को  देखने  जायें--लेकिन  कुछ  लोगों  के
 कहने  पर  ,  इनके  प्रसरार  करने  पर  वहां
 गये--तो  मेरा  खयाल  है  कि  इनको  देख
 कर  वह  भड़क  उठे  धौर  गुस्से  में  भर  कर, ~
 गम्भीर  झावाज्ञ  में  उन्होंने  कहा  कि  इन
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 अस्तियों  में  रहने  वाले  लोग  इन  बस्तियों  को
 जला  क्यों  नहीं  देते  ।  बस्तियां  जला  देने  से
 फिर  बस्तियां  उनको  मिलेंगी  था  नहीं,  यह
 उनको  मालूम  नहीं  था।  लेकिन  इस  गुस्से  कई
 एक  फायदा  हुआ  ।  जब  लोगों  ने  प्रधान  मंत्री  जी
 के  दिल  बौर  भांखों  में  अ्ांसू  देखे  तो  इसका
 नतीजा  यह  हुआ  कि  उत्तर  प्रदेश  की  सरकार
 चेती  श्रीर  उसने  कुछ  मकान  बनवाने  का
 फैसला  किया  ।  इस  फेसले  के  लिये  में  उत्तर
 प्रदेश  की  सरकार  को  भी  धन्यवाद  देना
 चाहता  हूं  ।  उसने  तीन  हज़ार  के  क़रीब
 मकान  कानपुर  शहर  में  बनवाये  हें--

 री  दी०  Wo  mat  (गुरदासपुर)  :

 फूड  के  आरे  में  भी  ?

 श्री  स०  झ  बनर्जी  :  उसके  बारे  में
 फिर  सही  ny

 ये  मकान  जो  वहां  की  सरकार  नें  बन-
 वाये,  ये  इंडस्ट्रिसल  हाउसिंग  स्कीम  के
 मातहत  बनवाये,  स्लम  क्लीयरेंस  स्कीम  के

 मातहत  नहीं  t

 उसके  बाद  अभी  जब  भारत  सेवक  समाज
 के  जलसे  में  प्रधान  मंत्री  जी  वहां  गये  तो
 बापू  पुरवा  में  जहां  पर  शायद  सब  से  ज्यादा
 क्वार्टर  बने  है,  वहां  के  निवासियों  ने  सोचा
 कि  प्रधान  मंत्री  जी  के  दर्शन  भी  कर  लिये
 जायें  और  साथ  ही  उनके  सामने  कुछ  तकली-
 फात  भी  रख  दी  जायें  ।  उपाध्यक्ष  महोदय,
 स्लम  क्लीयरेंस  स्कीम  के  बारे में  जो
 रिपोर्ट  आई  है,  उसमें  यह  भी  कहा
 गया  है  कि  वन  रूम  टेनेमेंट  यानी  एक  कमरा
 वाले  मकान,  जिसमें  एक  किचन  है,  सहन  है
 उन  लोगों  को  सबसिडाइज्ड  किराये  पर  दिया
 जाता  है  श्रौर  उनसे  उसका  22  रुपये  Yo
 नये  पैसे  चार्ज  किया  जाता  है।  कानपुर  में
 लोग  १०  रुपये  किराया  और  तकरीबन
 तीन  रुपये  बिजली  इत्यादि  के  बाजिस  के
 रूप  में  देते  है  =  लेकिन  भाज  भी  वहां  पर
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 गरीब  सेब  इन  मकानों  में  नहीं  जा  पा  रहे  हें  t
 ca  चाहते  हें  कि  ने  इन  बस्तियों  में  रहें,  वे  अपने
 आल  बच्चों  को  उन  गन्दी  बस्तियों  में  रखना

 नहीं  चाहते  जहां  ये  भव  रह  रहे  हें,  वे  चाहते
 है  कि  उन्हें  ताजी  हवा  मिले  भौर  सूर्य  के
 दर्शन  करने  को  भी  मिलें,  लेकिन  ये  जा  क्यों

 नहीं  रहे  हैं?  इसका  कारण  यह  है  कि  इन
 मकानों  का  किराया  इतना  ज्यादा  है  कि
 ये  दे  नहीं  पाते  हैं  बार  बार  नाहे  वह
 सोलहवीं  लेबर  कान्फेंस  हो,  चाहे  मंत्री  जी  के
 साथ  बातचीत  हो  शौर  चाह  प्रधान  मंत्री  जी
 से  बातचीत  का  मुझे  मौका  मिला  हो,  मेने
 कोष्टिश  की  है  इस  चीज़  को  रखने  की  कि
 में  लोग  इन  बस्तियों  में  जा  नहीं  सक  रहे  हैं
 जयोंकि  किराया  श्रचिक  है  ।

 कानपुर  दहर  में  झाप  जानते  है  कि
 मिलें  एक  के  बाद  एक  बन्द  होती  जा  रही  हैं
 शर  इस  बन्दी  के  खिलाफ  मुज़ाहरे  भी  हो
 रहे  हें  लेकिन  हमारी  सरकार  देखती  चली  जा

 रही  है।  ऐसी  सूरत  में  जब  उनकी  श्रामदनी
 कम  हो,  तो  वे  लोग  १०  रुपये  या  १२  रुपये
 या  १३  रुपये  मकान  किराये  के  तौर  पर
 केसे  खर्च  कर  सकते  है  ।

 आपने  स्टेट्समैन  में  एक  आटिकल
 पढ़ा  होगा  जिसमें  लिखा  था
 “Radios  and  sofa  settees  in  labour
 colonies”

 वाकई  में  क्‍या  इन  बस्तियों  में  रहने
 वाले  मजदूर  भाई  जो  उन  इलाकों  में
 गये  हैं  आथिक  दृष्टि  से  इतने  अमीर
 हो  गये  हें  बा  उनकी  परचेजिंग  केपेसिटी
 इतनी  बढ़  गई  है  कि  उनकी  बस्तियों  में
 रेडियो  इत्यादि  तक  लग  गये  हें  या  उन्होंने
 अपने  मकानों  में  लगा  लिये  हैं  ?  ग्रसलियत
 यह  है  कि  स्‍लम्स  को  क्‍्लीयर  करने  के  बाद  जो
 मकान  बन  रहे  हैं  उनमें  ये  लोग  जा  नहीं  पा
 रहे  हैं  क्योंकि  उनके  पास  देने  के  लिये  इतना
 पैसा  नहीं  है  ।  फिर  इन  मकानांत  में  कौन
 लोग  रहते  हैं  ?  मिडिल  क्लासिस  शौर

 भपर-मिडिल  क्लासिस  के  लोग  जो  कि  शहरों
 में  ज्यादा  किराया  नहीं  दे  पासे  हैं  इनमें  रहते
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 हैं  7  दाहरों  में  उनको  ५०-६०  रुपया  किराया
 देता  पड़ता  है  भौर  यहां  पर  वे  मजदूरों  के
 नाम  से  आकर  रहने  लग  गये  हैं। झगर  आप
 सेसस  लें  तो  झ्ापको  पता  अलेगा  कि  उनमें
 xo  भ्रतिशत  भी  मजदूर  नहीं  हैं  ।

 शाप  कहते  हैं  कि  अगर  सबसिडी  न  हो
 तो  उनका  किराया  ४६  रुपये  के  करीब  होगा  t
 मैंने  देखा  है  कि  एक  कमरा  है  और  उसमें
 पूरी  फंमिली  नहीं  रह  पाती  है  श्गर  आप
 फैमिली  वर्ड  को  अंग्रेजों  की  दी  हुई  डेफिनिशन
 के  मुताबिक  न  लें  तब  ।  अंग्रेजों  की  डेफि-
 निदान  के  मुताबिक  फैमिली  में  बाइफ  श्ौर
 लेजिटिमेट  चिल्डर्न  ही  आते  हें  ।  लेकिन
 हमारे  यहां  बदकिस्मती  से  ज्वाइंट  फैमिली
 सिस्टम  है  |  उसमें  माता  भी  आती  है,  पिता
 भी  अ्ाते  हैं,  भाई  भी  आता  है,  कंवारी  बहन
 भी  झाती  है  और  बेवा  बहन  भी  ।  इन  सब
 को  उन  लोगों  को  श्रपने  पास  रखना  पड़ता
 है  1  आज  के  महंगाई  के  जमाने  में  एक  श्रादमी
 जो  कि  ६०-७०  रुपये  भमाहवार  कमाता  है
 किस  तरह  से  १३-१४  रुपये  बतौर  किराया
 दे  सकता  है  किराया  श्रदा  करके  उसके  पास
 केवल  ४०  के  करीब  रुपया  बच  रहते  हैं  भौर
 किस  तरह  से  वह  इतने  थोड़े  रुपयों  में  भ्रपना
 तथा  अपने  बाल  बच्चों  का  गुजर  बसर  कर
 सकता  है।  उसकी  श्राज  श्रामदनी  भी  कम  हो
 गई  है।  ऐसी  सूरत  में  क्या  वह  भ्च्छे  मकान  में

 ठहरने  के  लिये  लालायित  होगा  या  कि  अपना
 तथा  अपने  बच्चों  का  पेट  भरने  को  तथा  उनको
 तालीम  दिलाने  की  कोशिश  करेगा  ।  यह
 एक  बहुत  बड़ा  सवाल  है  ।

 जो  भी  इमिट्यिट  प्राबलंम्स  हैं  तथा
 उनको  हल  करने  के  सिये  श्रापनें  जितनी  भी
 शार्ट  टर्मे  पालिसीज्ष  बनाई  हैं,  में  उनका
 स्वागत  करता  हूं  ।  कानपुर  शहर  में  एक
 मास्टर  प्लान  है।  इस  रिपोर्ट  में  कहा  गया  है
 कि  उन  दवाहरों  में  जहां  मास्टर  प्लान  हें,
 वहां  हमः  कोशिश  कर  सकते  हैं  कि  लांग  टर्म
 बेसिस  पर  उनके  लिये  जो  कुछ  भी  कर  सकते

 है  करें  ।  कानपुर  शहर  की  किस्मत  ऐसी
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 [श्री  Wo  म०  बनर्जी]
 अचम्भे  की  किस्मत  है  कि  वहां  पर  दस  साल
 से  म्यूनिसिपेलिटी  के  चुनाव  नहीं  हुये  हें  ।

 यहां  पर  एक  प्रदासक  महोदय  है  1  वह  डिवे-
 लपमेंट  बोर्ड  के  एडमिनिस्ट्रेटर  भी  है  7  जब
 भी  डिवेलपमेंट  बोर्ड  की  मीटिंग  होती  है
 तो  एक  ही  बात  वह  कहते  हें।  वह  कहते  हें  कि

 कानपुर  के  मास्टर  प्लान  को  हम  काम-
 याब  कर  सकते  हें  भगर  सेंटर  हमें  कुछ  एड
 दे  7  जब  उनसे  एड  के  बारे  में  पूछा  जाता  है
 कि  एड  कितनी  मिलती  है  तो  वह  फिगर  देने
 से  इन्कार  कर  देते  हे  ।  कानपुर  में  कई  गन्दी
 बस्तियां  हूँ  जिनका  सुधार  होना  है  7  जो
 रुपया  श्राप  गन्दी  बस्तियों  को  देने  जा  रहे  हें
 उसमें  क्‍या  कानपुर  का  नाम  भी  है  या  दूसरी
 जगहों  के  नाम  ही  हे,  यह  में  जानना  चाहूंगा  ।

 इन  बस्तियों  में  खास  तौर  पर  बापू  पुरवा,
 जूही  इत्यादि  के  नाम  उल्लेखनीय  हे  ।  प्रगर
 भाप  इनको  देखें  तो  श्रापकों  भ्रफसोस  हुये
 बिना  नहीं  रहेगा  |

 It  excites  horror  rather  than  beauty.

 मुस्े  याद  है  कि  एक  बार  वहां  हड़ताल
 चल  रही  थी  i  वहां  के  vo  डी०  सुम०
 साहब  मे  मुझे  कहा  कि  बनर्जी  साहब  श्राप

 कम्यूनिस्ट  हैं  भौर  लोगों  को  भड़काते  हैं
 उनको  बरगलाते  हें  ।  उन्होंने  कहा  कि

 कम्युनिस्ट  लोग  बहुत  ब्र  हें,  कम्युनिज्म
 बुरा  है।  मेंते  उनसे  कहा  झाप  मेरे  साथ
 चलें  और  मे  आपको  इन  लोगों  की  हालत
 दिखा  सकता  हूं  ।  वह  मेरे  साथ  गये  ।  जब
 उन्होंने  देखा  कि  एक  स्लम  के  एक  छोट  से
 मकान  में  किसी  के  माता  पिता,  दो  बच्चे,
 उसकी  बीयी  शोर  सुभर  एक  साथ  लेटे  हुये
 है  तो  मेने  उनसे  कहा  कि  झाप  इनसे  पूछें  कि
 कम्यूनिज्म  खराब  है  या  नहीं  और  इनको
 समझायें  कि  यह  खराब  है  भौर  भगर  आपने
 ऐसा  किया  तो  ये  कह  देंगे  कि  इस  बस्ती  से
 खराब  नहीं  है  |  ऐसी  बस्तियों  में  जहां
 ऐसी  बुरी  हालत  होती  है  हमेशा  ही  कालरा,
 गैस्ट्रो-एनट्राइटिस  इत्यादि  बीमारियां  घर
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 किये  रहती  हैं  }  इस  वास्ते  इनकी  झोर
 प्रापका  जल्दी  से  जल्दी  ध्यान  जाना  जचाहिय  ।

 झाप  स्‍लम  क्लीयरेंस  स्कीम  के
 मातहत  जब  कोई  एसी  स्कीम  बनाते
 हैं  जिसमें  बस्ती  को  उजाड़  कर  उनके
 रहने  के  लिये  वहां  अच्छा  मकान
 बनाते  हैं  तो  में  उसका  स्वागत  किय  बिना
 नहीं  रह  सकता  हूं  ।  एक  सिफारिश  में  झ्ापने
 कहा  है  कि  जहां  से  बस्ती  'उजाड़ी  जाय,  कम
 से  कम  उनको  वहां  पर  ही  जगह  दी  जाय  ।
 लेकिन  यह  हो  नहीं  रहा  हैं।  लोगों  की  बस्ती
 उजाड़  तो  दी  जाती  है  लेकिन  उसके  बाद
 इतना  अधिक  चार्ज  करके  ज्ञमोन  दी  जा  रही
 है  कि  वह  लोग  उसको  खरीद  नहीं  कर  सकते
 हैं  ।  कहा  जाता  है  कि  हम  बैटरमेंट  चाजिज़
 ले  कर  दे  रहे  है  ।  प्रगर  आप  कानपुर  के  स्लम्स
 को  देखें  जिनको  देख  कर  प्रधान  मंत्री  जी  ने
 कहा  था  कि  इनको  जला  दिया  जाना  चाहिये
 तो  आपको  पता  चलेगा  कि  व  इतने  झ्रन-
 हाइजीनिक  हैं,  इस  तरह  से  वहां  तालाब  बने

 हुय  है  अर  उनमें  गन्दा  पानी  जमा  हो  गया
 है  कि  पता  नहीं  वहां  के  रहने  वाले  लोग
 किस  तरह  से  अपनी  डिन्दगी  बसर  कर  रहे
 हैं  ।  चुनाव  के  दिनों  में  मुझे  एक  छोटी  सी
 बस्ती  में  जाने  का  मौका  मिला  झौर  वहां  पर
 मेन  गिरते  हु  मकान,  सिसकते  हुय,  तरसते

 हय  शौर  बिलबिलाते  हुय  बच्चों  को  देखा  ।
 जब  लोगों  की  इतनी  बुरी  हालत  है  तो  वहू
 इतना  किराया  किस  तरह  से  दे  सकते  हूँ
 इस  वास्ते  ज़रूरत  इस  बात  की  है  कि  किराय
 को  कम  किया  जाय  ।  जो  रिपोर्ट  है  इसका
 तो  में  स्वागत  करता  हूं  लेकिन  इस  ओर  भी
 झवदय  झापका  ध्यान  जाना  चाहिये  |

 द्वितीय  पंचवर्षीय  योजना  के  बारे  में
 झगर  इन  बरितयों  के  रहने  वालों  को  आप
 कहेंगे  कि  बहार  भाने  वाली  है  भौर  तुम
 इंतिज्ञार  करो  तो  वे  कह  उठेंगे

 गलत  यकीन  न  करेंगे  बहार  का  हम  सोग
 हमें  खबर  है  कहां  तक  बहार  आई  है  ।
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 ओऔभती  कृष्णा  भेहता  (जम्मू  तथा
 काइमीर)  :  उपाध्यक्ष  महोदय,  गन्दी  बस्तियों
 की  तरफ़  सरकार  जो  ध्यान  दे  रही  है,  यह
 बहुत  बड़ो  बात  है  ।  श्राशा  है  इससे  जनता
 का  कुछ  भला  होगा  ।  उस  जनता  को  जो
 लाखों  की  तादाद  में  मनुष्य  का  जन्म  लेते

 हवे  भी  जानवरों  की  तरह  जीवन  बिता  रही
 है  ।  सारे  देश  में  जिनकी  शिनती  श्ाज  भी
 लाखों  में  है,  उनको  इससे  भ्राराम  मिलेगा  ।

 श्रीमान,  एक  स्थान  की  बात  नहीं  है,  सारे
 देश  में  गन्दी  बस्तियों  की  बीमारी  फैली  हुई
 है  परन्तु  बड़े  शहरों  मे  ज्यादा  नज़र  आती  है
 क्योंकि  कुछ  जनता  तो  बहुत  ही  उच्च  दर्जे
 पर  अपना  जीवन  बिता  रही  है  श्र  कुछ
 बहुत  ही  नीचे,  जिसकी  तस्वीर  में  सदन  के
 सामने  नहों  रख  सकती  न  मेरे  पास  शब्द  हें
 कि  में  उसके  लिये  कुछ  कहूं  ।  इस  बात  को
 सोच  कर  मेरा  सिर  झुक  जाता  है  कि  प्रभी
 तक  भी  इन  गन्दो  बस्तियों  का  खातमा  नहीं
 हो  सका  ।  यह  देश  के  लिय  कलंक  है।  स्वतंत्र
 तथा  महान  देश  के  नागरिक  होते  ह्ये  नमो  आज
 लाखों  लोगों  को  जो  दिन  रात  मेहनत  करते
 हैँ,  जानवरों  की  तरह  से  अपने  दिन  काटने
 पड़  रहे  हैं  -  वह  लोग  जो  कड़ो  मेहनत  करते
 है,  श्राज  जन्हों  के  बच्चे  स्वच्छ  हवा  के
 लिये  तरसते  हें  -  कोचड़  और  दुर्गन्ध  में  वे
 श्पना  जावन  बिता  रहे  हें  ।  हम  उनसे  क्‍या
 झाशा  कर  सकते  हैं  ?  क॑से  उनकी  शिक्षा  का
 प्रबन्ध  होता  होगा  और  कहां  तक  उन  की
 तन्दुरुष्ती  कायम  रहेगी  ।

 सरकार  के  लिये  भी  इतने  बड़े  बड़े  काम
 जल्दी  करने  मुश्किल  हूँ  ।  परन्तु  जो  ध्यान
 झापने  दिया  है  यह  एक  बड़ो  बात  है।  कलकत्ता
 को  हो  लोजिये  जहां  लगभग  ६  लाख  लोग
 गन्दी  बस्तियों  में  रहते  हे  !  कितनी  बड़ी
 संख्या  है  1  दिल्ली,  बम्बई,  मद्रास,  कलकत्ता,
 अहमदाबाद  में  गंदी  बस्तियां  की  सफाई  की
 प्रोर  सरकार  ध्यान  दे  रही  है  में  तो  कहूंगी
 कि  और  शहरों  में  भी  थोड़ा  बहुत  कुछ  करने
 का  सरकार  को  कदम  उठाना  चाहिये  |

 25  SEPTEMBER  1858  Report  of  Advisory  6560
 Committee  on  slum

 clearance
 लोगों  को  भी  सिखाना  पड़ेगा  कि  वह  भी  कुछ
 सफाई  से  रहें  ।  वे  लोग  इस  तरफ  ज्यादा
 ध्यान  नहीं  देते  हें  -  देखने  में  तो  ये  छोटी
 छोटी  गलतियां  होती  हैं  परन्तु  वे  बहुत  स्वतर-
 नाक  होती  हैं  7  हसके  लिये  भी  कुछ  सोचना
 चाहिये  |

 जहां  कहीं  सरकार  इन  गन्दी  बस्तियों  को
 हटाना  चाहती  है  वहां  उसे  ध्यान  रखना
 चाहिये  कि  उन  लोगों  की  जो  कठिनाइयां  हों
 वे  दूर  हों  ।  अच्छे  साफ  सुथरे  मकान  बना
 दिये  जायें  जहां  सब  अ्रासानियां  मिलें,  शुद्ध
 जल  भिले,  रोशनी,  श्रच्छे  रास्ते  आदि  का
 प्रबन्ध  हो  ।  उनके  लिये  छोटे  छोटे  उद्योगों
 की  जरूरत  है  1  श्रगर  उनके  लिये  उद्योग
 नहीं  होंगे  तो  आप  भी  इस  चीज  को  जानते
 हैं  कि  हम  उनको  उन  जगहों  पर  नहीं  रख
 सकेंगे  ।  चाहे  उनको  कितने  ही  श्रच्छे  मकान
 दें,  चाहे  कितने  तरह  की  सुविधायें  दें,  लेकिन
 जब  उनके  पास  पैसा  नहीं  होगा  तो  उनका
 सफाई  की  तरफ  बहुत  कम  घ्यान  जायेगा  ।
 यह  सब  बातें  सरकार  को  अपने  ध्यान  में
 रखनी  चाहियें  |  कुछ  भ्रर्सा  हुआ  मुझे  विनय
 नगर  में  जाने  का  मौका  मिला  वहां  पर  मेंने
 उनकी  झोंपड़ियां  देखीं  ft  में  तो  उनको
 झोपडियां  भी  नहीं  कहूंगी  क्योंकि  झीपड़ी
 फिर  भी  कुछ  बड़ी  होती  है  ।  वह  तो  ऐसी  थी
 कि  जिनमें  बीच  में  मुश्किल  से  एक  चारपाई
 रह  सकतो  थी  1  बहां  पर  तो  खड़े  होने  का  भी
 स्थान  नहीं  था,  जिसमें  एक  पूरा  परिवार  रहता
 था  ।  जो  लोग  वहां  रहते  हैं  उन्होंने  ही
 दिल्ली  की  बड़ी  बड़ी  आलीशान  इमारतें
 अपनी  मेहनत  से  खड़ी  की  हें  ।  एक  तरफ
 तो  झोंपड़ियां  हैं  दूसरी  तरफ  विनय  नगर  &
 साफ  सुथरे  फ्लेट्स  हैं  -  बीच  में  सिर्फ  सडक
 है  ।  आमने  सामने  यह  दोनों  चीज़ें  मुकाबले
 में  हैं  जो  कि  दिल  में  एक  दर्द  पैदा  करतो

 हैं  7  श्रौर  उन  झोंपड़ियों  में  भी  उनको
 चैन  से  रहना  नसीब  नहीं  होता  है  प्रक्सर
 ये  घर  रात  रात  में  गिरा  दिये  जाते  हे  ।  भौर
 रात-रात  में  ही  वह  देचारे  मेहनत  करके  फिर
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 [ध्मती  कुष्ण  मेहता]
 दीवार  खड़ी  कर  लेते  हें  7  यह  उनकी  दर्दवाक

 हालत  है  7  जब  तक  उनके  रहने  का  कोई
 इंतजाम  न  हो  तब  तक  उनके  मकान  न  गिराये
 जायें।  प्राखिर  वह  भी  तो  यहां  के  नागरिक

 हैं  7  उनका  ठिकाना  करना  भी  सरकार  का
 काम  है  इस  महान  देश  के  नागरिकों  के
 लिये  ऐसी  कठिनाइयां  नहीं  होनी  चाहियें  ।
 इसमें  शक  नहीं  कि  सरकार  को  उनकी  पूरी
 फिक्र  है  भ्ौर  बहू  समाजवादी  व्यवस्था  करने
 में  लगी  है,  परन्तु  उनकी  भी  कटिनाइयां  हैं  ।

 लगभग  दो  मास  हुये  में  भिलाई  झ्रादि
 स्टील  प्लांट  देखने  गयी  ।  मुझे  रूरकैला  में
 सिटी  प्लानिंग  देख  कर  बहुत  ही  प्रसन्नता

 हई  कि  सरकार  ने  वहां  चौथे  दर्जे  के  कर्म-
 आारियों  के  लिये  बहुत  ही  अच्छे  मकान
 बनाये  हैं,  दो  दो  कमरे  हें,  कोर्टयार्ड  है,  किसेन
 है,  और  हर  तरह  की  प्ासानियां  हैं  ।  में  तो
 यह  देख  कर  बहुत  शुश  हुई  कि  सरकार  नें
 उनके  लिये  इतना  कुछ  किया  है  a  मुझे
 आशा  है  कि  सरकार  अब  पूरी  तरह  से  उनकी
 देख  भाल  करेगी  और  जो  गन्दी  बस्ती  में  रहने
 की  कहानी  है  उस  पर  भी  ध्यान  देगी  ।  और
 उनके  लिये  हर  लरह  सहूलियतें  पहुंचायेगी  ।
 उन  सबों  की  दिक्कतों  को  दूर  करने  का  प्रबन्ध
 करेगी  जिससे  उनका  जीवन  स्तर  ऊंचा  हो
 सके  शौर  उनकी  तरफ  जनता  की  दिलचस्पी
 हो  सके  ।  रिपोर्ट  मेंने  पढ़ी,  उसमें  बहुत  कुछ
 लिखा  है,  लेकिन  क्‍या  पता  वह  कब  तक
 होने  जा  रहा  है  1  इसके  लिये  भी  जल्दी  होनी
 चाहिये,  ताकि  इस  गन्दगी  के  कलंक  को
 हम  जल्दी  दूर  कर  सकें  t

 बस  मुझे  इतना  ही  कहना  था  ।

 थी  शाथ  लाल  व्यास  (उज्मेन)  :
 उपाध्यक्ष  महोदय,  वह  स्लम  क्लीप्ररेंस  का  जो
 प्रइन  है  वह  बड़ा  जटिल  है  झौर  जैसा  मानतीय
 सदस्म  में  बताया  उसके  समि  धरवनों  रुपया
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 आहिये।  लेकिन  फिर  भी  इस  काम  का  करना
 बहुत  अच्छा है ।  लेकिन  कंसे  किया  जाय  ?
 मेरा  यह  सुझाव  है  कि  सन्‌  १६४१  की  जन-
 गणना  के  झनुसार  १  लाख  से  ज्यादा  श्राबादी
 के  ७५  दाहर  भारतवर्ष  में  हैं  ।  ज्यादा  भ्रच्छा
 हो  कि  एक  स्लम  क्लिअरैस  बोर्ड  नाम  की
 संस्था  कायम  कर  दी  जाय  ।  वह  इन  ७५
 दाहरों  के  मुताल्लिक  सर्वे  करा  कर  गवरनेमेंट
 को  सूचित  करे  ।  उसके  बाद  जिन  शहरों
 को  सब्सिडी  दिये  बगेर  स्लम  क्लिभरेंस  का
 काम  चल  सकता  है  उन्हें  कर्ज  के  रूप  में  प्राथ-
 मिकता  दी  जानी  चाहिय  ।  बहुत  से  ऐसे
 दाहर  &  कि  अगर  गवनंमेंट  तयार  हो  जाय
 तो  वह  कर्ज  ले  कर  ही  यह  काम  करना  चाहते
 हैं  ।  बहुत  सी  म्यूनिसिपेलिटीज  हैं  जो  कर्ज
 से  ही  स्लम  क्लिप्ररेंस  का  काम  करना  चाहती
 है  बल्कि  में  तो  कहूंगा  कि  जो  २४  परसेंट
 सब्सिडी  गवर्नमेंट  देती  है,  साथ  में  स्टेट  को
 भी  देना  होता  है,  उन  शहरों  की  झोर  पहले
 सरकार  ध्यान  न  दे  v  कर्ज  देन  से  ही  बहुत
 स्लम  क्लिघरेंस  दूर  हो  सकता  है  ।  दूसरे
 जिन  हहरों  में  जमीन  भ्रासानी  से  मिल  सकती
 है  उनमें  यह  काम  हो  सकता  है  ।  दिल्ली
 है,  वहां  स्लम्स  हें,  लेकिन  जमीन  मिले  तो
 कंसे  ।  दिल्ली  में  जमीन  कहां  मिल  सकती  है  ।
 तो  जिन  शहरों  में  स्लम्स  हें  और  वहां  जमीन
 भी  मिल  सकती  है,  मकान  भी  बन  सकते  हैं,
 उनको  पहले  प्राथमिकता  दी  जाय  आज
 उज्जैन  जैसे  शहर  की  हालत  यह  है  कि  वहां
 स्लग्स  भी  हैं,  पुराना  शहर  है,  पुराने  जमाने
 के,  विक्रमादित्य  के  जमाने  के  धाहर  में  इस
 चीज  को  कर  के,  स्लम्स  क्लिअर  करके  उसको
 डेंवेलप  किया  जाय  ।  बहां  सजदूरों  की  संख्या
 काफी  है  |  झगर  झाप  पड़ोस  में  जायें  तो
 एसा  मालूम  होता  है  कि  गन्दयी  का  कोई
 अन्त  ही  नहीं  है।  एक  मकान  से  दूसरे  मकान
 की  तरफ  कोई  नहीं  जा  सकता  ।  नारायण-

 पुरी,  कृष्णपुरी  वगेरह  के  चारों  ओर  मेने

 सुध  जा  कर  देखा  है  एसी  जगहों  पर  झगर

 पहले  इस  काम  को  किया  जाय  तो  आसानी
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 से  स्लम  क्लिप्ररेंस  हो  सकता  हैं।  छहरों  के
 झन्यर  जहां  बड़ी  बड़ी  जगहें  हें,  जहां  गरीब
 लोग  रहते  हैं,  जहां  जमीन  भी  काफी  मिल
 ख़कती  है,  लम्बे  लम्बे  मैदाल  हैं,  ऐसे  मुकामों
 को  पहले  लिया  जाना  चाहिये

 जहां  भौर  बढ़े  दाहरों  की  तरफ  ध्यान
 दिया  गया  है,  मेरे  राज्य  में  भी  एक  लाख  से
 ऊपर  आबादी  वाले  पांच  दाहर  हैं  ।  इंदौर,
 ग्वालियर,  जबलपुर,  उज्जन  भौर  भोपाल  |
 ाव  भोपाल  राजधानी  बना  1  एक  नई
 राजधानी  बनने  से  हजारों  लाखों  की  तादाद
 में  कर्मचारी  मध्य  प्रदेश  जैसी  बड़ी  स्टेट
 के  वहां  गये  जो  कि  नये  स्लम  कायम  कर  रहे
 हैं  ।  इसको  दूर  करने  की  तरफ  ध्यान  देना

 चाहिये  q  वहां  की  गवर्नेमेंट  सिर्फ  यह  चाहती
 है  कि  उसको  कर्ज  मिले  ।  उनके  कारकुनों
 झौर  झफसरों  को  वहां  बसने  के  लिये  मकान

 चाहिये  ।  लेकिन  वह  नहीं  होता  नतीजा

 यह  होता  है  कि  भोपाल  में  इतने  लोग  भा
 गये  हें  कि  कहों  जमीन  नहीं  मिलती,  मकान

 नहीं  मिलता  और  किराये  इतने  ज्यादा  हो
 गये  कि  गरीब  आदमी  का  वहां  रहना

 मुद्किल  है  वहां  की  राज्य  सरकार  के  पास
 कई  योजनायें  हैं  जिससे  ज्यादा  से  ज्यादा
 मकान  बन  सके  लेकिन  इसके  लिये  उनको
 कर्ज  नहीं  मिल  सकता  है  ।  इसके  वास्ते
 ज़रूर  गौर  किया  जाना  चाहिये  ।

 इसी  तरह  से  दूसरे  शहरों  में  जो  इंडस्ट्रीज
 बमैरह  हैं,  उनके  मालिकों  को  मजबूर  किया
 जाना  चाहिये  कि  या  तो  वें  म्यूनिसिपैलिटीज
 की  एरियाज  में  उनसे  उनको  जमीन  दिलावें
 या  फिर  बह  खुद  इसमें  कुछ  लागत  लगा  कर

 मजदूरों  के  हित  का  खयाल  करते  हुये,  उनके
 स्वास्थ्य  का  खयाल  करते  हुये,  सफाई  का
 ध्यान  रखते  हय,  उनके  लिय  ठीफ  6ंग  से  मकान
 बनायें  ।  तमी  यह  ह्लम्त  क्लिभरेंस  का  काम

 हो  सकता  है  नहीं  तो  भौर  शहरों  की  तरह
 से  करोड़ों  रुके  की  खर्च  करने  पड़ेंगे,  मेकिन
 उससे  कुछ  होने  काला  नहीं  है  I  ere  प्रापने
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 इसमें  से  २  करोड़  रुपये  इस  समय  दे  भी  दिये
 ो  उससे  बड़ें  झहरों  में  स्लम  किलिपश्ररेंस  नहीं
 होगा  t  भ्रॉपको  छोटे  शहरों  की  तरफ  ध्यान
 देता  चाहिये  और  हर  वर्ष  जो  छोटे  शहर  हैं,
 उनकी  तरफ  ध्यान  देना  चाहिये  1  ऐसे  दो
 ही  चार  शहर  हर  राज्य  में  हैं,  जिनकी  भावादी

 १  लाख  से  क्‍प्रधिक  है  7  इसलिये  उन  जगहों
 पर  प्रापको  स्लम  गिलिझरेंस  का  काम  शुरू
 कर  देना  चाहिये  ताकि  वहां  के  स्लमुस
 जल्दी  दूर  हों  ।

 इतना  हो  मुझे  निवेदन  करना  है  t

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  Mr.  Deputy-Speaker,  I  welcome
 this  debate  if  only  for  the  fact  that  it
 focusses  the  attention  of  this  House,
 and  through  this  House,  of  the  whole
 country,  on  a  problem  which  vitally
 affects  the  life  of  our  nation.  It  is
 not  the  physical  discomfort  of  a  slum
 life  which  worries  me  particularly  so
 much,  though  a  good  deal  of  stress
 has  been  laid  in  portraying  for  us  the
 physical  infirmities  of  a  slum  life.
 They  are,  no  doubt,  there,  It  is  the
 spiritual  and  mental  degradation
 which  a  slum  life  causes  which  to
 me,  appears  to  be  a  far  greater  source
 of  worry  for  the  future  of  our  nation
 than  anything  else.  I  refuse  to  believe
 that  a  child  can  grow  up  into  a  vigo-
 rous,  healthy  and  useful  citizen  if  he
 is  born  and  brought  up  within  the
 surroundings  of  a  slum  life.  It  has
 been  proved  by  the  history  of  other
 countries;  and  our  country  offers  many
 examples  of  how  decent  citizens  sulk
 to  degraded  life  and  how  humanity  is
 humbled  when  it  is  made  to  live  in
 these  surroundings.

 After  ali,  the  physical  life  has  its
 own  impact  on  our  mental  and  spiri-
 tual  bearings.  And  it  is  nowhere  more
 significant  and  more  pronounced  than
 in  the  slums.  That  is  why  we  have
 endeavour  to  bring  this  to  the  fore-
 front,  namely,  that  the  problem  of
 slums  is  not  merely  a  problem  of
 houses,  roads,  lights  or  the  other
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 (Shri  A..K.  Sen]
 physical  comforts  which  we  may  like
 for  ourselves;  but,  it  is  a  problem  of
 planting  good  life,  planting  decent  life
 into  areas  with  surroundings  which
 make  it  impossible  for  decent  life  to
 thrive.  And,  it  is  that  human  approach
 which  we  want  to  stress  not  only  in
 this  House  but  for  the  whole  country;
 and  that  the  necessity  for  clearing
 slums  or  for  improving  slums  is  more
 for  the  purpose  of  building  decent  life
 in  these  areas  than  for  bringing  the
 physical  comforts  to  those  who  are  for
 the  moment  denied  these.  It  is,  there-
 fore,  that  we  have  tried  to  prove  that
 it  is  not  merely  by  offering  better
 houses  and  better  roads  that  we  shall
 achieve  our  objective  but  we  shall  also
 have  to  bring  into  those  areas  the
 elements  which  make  for  a_  better
 spiritual  life.  And,  that  is  why  we
 have  stressed  the  element  of  commu-
 nity  development  in  those  areas,  and
 we  have  conceived  the  entire  problem
 of  slum  areas  as  really  a  part  of  the
 problem  of  urban  development,  urban
 development  in  the  fullest  sense
 of  the  term,  development  not  only
 of  the  physical  amenities  which  every
 citizen  Ought  to  enjoy  in  a  free  and
 democratic  country  but  those  amenities
 especially  which  will  make  him  a
 better  citizen  which  will  allow  him  to
 realise  his  best  self,  which  wil]  make
 a  man  out  of  him  so  that  the  nation
 enjoys  his  life  and  his  vigour  and  he
 gives  his  best  to  the  nation.

 Once  it  is  accepted  that  the  whole
 problem  of  slum  is  a  problem  of  urban
 development,  of  building  better  life  in
 the  cities  where  slums  have  grown  up,
 then,  we  are  not  so  much  bothered
 about  the  history  or  the  causes  which
 have  led  to  the  growth  of  the  slums.

 The  hon.  Member  who  moved  the
 Motion,  Shri  Rajendra  Singh  accuses
 us  of  not  going  into  the  details  about
 the  conditions  and  causes  which  have
 led  to  the  development  of  slums.  We
 have  mentioned  that  it  is  not  necessary
 nor  proper  again  to  traverse  ground
 which  has  already  been  covered  by
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 other  reports.  We  have  in  fact  refer-
 red  to  other  reports  which  have  fruit-
 fully  and  elaborately  analysed  the
 causes  which  have  led  to  the  growth
 of  slums.  It  may  be  of  gréat  historical
 interest;  it  may  be  interesting  as  a
 piece  of  antiquity;  but,  it  will  not  help
 us  in  approaching  the  problem  for  the
 purpose  of  solving  it.

 We  are  more  concerned  with  the
 pragmatic  approach,  namely,  how
 quickly  and  how  much  effectively  we
 can  remove  this  scar  from  our  body
 Politic  so  that  never  again  shall  we
 allow  millions  of  our  citizens  to  lead
 a  doomed  life,  and  never  again  shall
 we  be  reproached  for  not  proceeding
 quickly  and  vigorously  with  the  era-
 dication  of  such  a  fell  disease.  It  is
 only  for  that  purpose  that  we  have
 stressed  more  on  the  pragmatic  side
 of  the  problem,  namely,  how  best  to
 tackle  it  in  the  short  period  and  the
 long-term  period,  for  as  the  hon.  Mem-
 bers  have  themselves  expressed,  on
 the  floor  of  this  House  today  in  the
 course  of  the  debate,  the  complete
 eradication  of  these  numerous  can-
 cerous  growths  which  have  taken  their
 routes  in  every  city  would  not  be
 practically  possible  within  the  short
 period.

 The  financial  implication  is  very  sig-
 nificant.  The  hon.  Member  who  moved
 the  Motion  had  quoted  the  figures
 given  by  the  Patel  Committee,  neces-
 sary  for  the  complete  eradication  of
 the  slums  in  afl)  the  cities  and  towns.
 It  is  no  use  trying  to  flatter  ourselves
 in  the  belief  that  these  large  sums
 would  be  forthcoming  in  the  near
 future.  Keeping,  however,  the  long-
 term  objective  in  view—lest  we  might
 forget  our  duty  to  the  nation  and  to
 our  own  people—we  must  formulate
 for  ourselves  short-term  plans  so  that
 these  areas  may  at  least  be  made  fit
 for  human  habitation  and  they  may
 breed  better  citizens.  Therefore,  the
 physical  surroundings  have  to  be
 improved,  if  not  by  eradication,  by
 other  processes  which  will  at  least  lay
 the  foundations,  as  I  said,  for  better
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 life  in  those  areas.  That  is  why  the
 problem  of  slum  improvement  has
 been  stressed  by  us  in  the  report,  as  I
 conceive  that  it  is  only  by  pursuing
 the  objective  of  slum  improvement
 in  the  short  period  that  we  shall  suc-
 ceed  in  tackling  the  problem  with  any
 sizeable  impression.  Of  course,  we
 should  never  lose  sight  of  the  long-
 term  objective  of  complete  eradication
 of  the  slums  and  for  fitting  them  into
 the  master  plans  for  every  city.

 As  IJ  said,  it  is  not  merely  by  offering
 these  physical  amenities  that  we  shall
 improve  the  slum  areas  or  the  life  in
 those  areas.  We  have  advocated  the
 adoption  ef  the  concept  of  community
 development  in  the  urban  areas;  and
 we  conceive  that  for  the  purpose  of
 building  up  healthy  community  life  in
 these  areas,  a  good  and  solid  economic
 base  has  to  be  created.

 It  is  true  that  in  many  cities  the
 slum  dwellers  are  possibly  fruitfully
 employed  though  our  survey,  how-
 ever,  imperfect  it  may  be,  has  shown
 that  in  cities  like  Calcutta  the  prob-
 lem  of  unemployment  is  very  acute  in
 the  slum  areas  and  in  other  cities  like
 Delhi  the  problem  of  under-employ-
 ment  is  a  very  serious  problem.  With-
 out  providing  an  economic  base,  you
 eannot  create  healthy  physical  surro-
 undings.  You  may  build  good  houses
 and  good  roads.  If  people  are  either
 unemployed  or  under-employed,
 houses  will  not  give  them  relief,  roads
 will  not  provide  them  with  any  decent
 life.  That  is  why  we  have  tried  to
 formulate  an  economic  base  for  com-
 munity  life  in  the  cities,  which  econo-
 mic  base  is  primarily  provided  by
 agriculture  and  other  rural  industries
 in  the  rural  areas,  and  we  have  tried
 to  link  up  this  concept  of  creating  an
 economic  base  along  with  the  other
 projects  which  have  been  advocated
 for  improving  the  slum  areas.

 For  everything  money  is  necessary,
 and  the  hon.  Members  can  see  from
 our  report  that  even  the  original  allo-
 cation  had  to  be  pruned  with  a  view
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 to  servicing  the  exigencies  of  the  Plan.
 We  have  advocated  additional  allo-
 cations  whether  by  way  of  diversion
 from  other  sources  or  by  way  of  rais-
 ing  fresh  revenue  by  additional  taxa-
 tion  which  would  not  impose  steep
 incidence  but  would,  at  the  same  time,
 yield  substantial  revenue.

 These  are  the  suggestions  made  in
 the  report.  The  basic  ideas  have  been
 summarised  at  page  30  of  our  report.
 I  venture  to  say  that  from  what  has
 been  said  in  the  course  of  the  debate
 here  today,  I  am  convinced  that  our
 basic  ideas  have  appealed  to  this
 House.  Nothing  has  been  said  con-
 trary  to  the  basic  ideas  we  have  sought
 to  formulate.  We  have  said  that  slum
 clearance  should  be  viewed  as  part  of
 the  problem  of  urban  development
 and  all  activities  relating  to  social
 welfare,  including  the  provision  of
 fruitful  employment,  should  be  inte-
 grated  so  as  to  bring  about  all-round
 development  of  the  depressed  and
 slum  areas.  The  State  Governments,
 the  loca]  authorities  and  the  Central
 Government  spend  large  sums  of
 money  on  various  services  in  each
 slum  area,  such  as,  on_  education,
 health  and  various  other  services.  Yet,
 since  they  do  not  get  integrated  and
 focussed,  their  effect  on  the  chosen
 areas  do  not  appear  to  be  very  appre-
 ciable.  That  is  why  we  have  said  that
 the  resources  of  the  local  authorities,
 State  Governments  and  the  Central
 Government  must  be  pooled  and  inte-
 grated  within  chosen  areas  so  that
 maximum  results  may  be  obtained  and
 those  areas  may  bloom  forth  into  new
 urban  areas.  That  is  our  programme.

 Shri  Sinhasan  Singh  (Gorakhpur):
 What  are  the  difficulties  in  implement-
 ing  these  suggestions  and  what  steps
 are  you  taking  to  get  them  integrated?

 Shri  A.  K.  Sen:  That  is  outside  the
 scope  of  this  debate;  possibly  on  a
 future  occasion  we  shal]  have  occasion
 to  discuss  it.  We  are  now  dealing
 with  the  recommendations.  What  diffi-
 culties  there  would  be  in  the  imple-
 mentation—that  is  a  different  matter
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 altogether.  The  next  thing  we  have
 said  is  that  one  Ministry  in  charge  of
 urban  community  development  at  the
 Centre  should  be  entrusted  with  the
 responsibility  of  co-ordinating  and  in-
 tegrating  the  activities  of  other  Mini-
 stries  which,  in  one  way  or  another,
 axe  already  functioning  and  spending
 money  on  different  activities  connected
 with  urban  development  including  the
 work  of  local  authorities  and  State
 Governments.  Then,  we  have  said
 that  this  approach  should  be  tried  in
 the  big  cities  first.  It  is  true  that
 small  cities  should  not  be  forgotten.
 But  the  resources  are  limited  and
 trials  have  to  be  initiated  in  chosen
 areas.  That  is  why  we  have  advocat-
 ed  this  approach.  It  is  not  that  we
 have  ignored  the  small  towns.  They
 have  been  very  much  in  our  minds
 and  once  we  succeed  in  the  bigger
 cities,  I  have  no  doubt  that,  eur  work
 will  automatically  extend  to  the
 smaller  areas  and  will  certainly  suc-
 ceed  there  as  well.  The  next  is  the
 provision  of  the  economic  base  by  the
 setting  up  of  small  and  medium  indus-
 tries  so  that  a  stable  economic  base
 is  created  for  the  urban  population
 without  which  good  houses,  good  roads
 and  good  lights  would  be  of  no  use
 whatsoever.  We  have  also  said  that
 we  should  try,  while  implementing
 the  slum  clearance  and  improvement
 schemes,  to  localise  the  people  living
 in  the  existing  slum  areas  and  settle
 them  as  negr  as  possible  to  their
 original  habitatians.  Even  if  any  master
 plan  for  slum  clearance  is  initiated  to
 draw  out  the  population  from  certain
 areas,  it  must  be  attended  with  the
 provision  for  cheap  transport.  We  have
 also  stressed  the  prevention  of  the
 further  growth  of  slums  by  trying  to
 spread  out  industries  from  the  heavily
 concentrated  areas  by  setting  up—we
 have  not  used  the  term—sateliite
 townships  or  things  of  that  sort.  They
 would  really  provide  a  brake  against
 the  flew  of  population  streaming
 inte  the  heavily  congested  areas.  An
 hon.  Member  has  said  that  we  have
 not  dealt  with  the  problem  of  the  pre-
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 vention  of  further  slums.  I  think  we
 have  laid  great  stress  on  this  problem
 in  unmistakable  terms.  First  of  all,  a
 master  plan  should  be  prepared  into
 which  all  schemes  for  glum  clearance
 must  be  integrated.  Secondly,  suitable
 regulations  have  to  be  enfarced  soa
 that  the  master  plan  may  not  be
 infringed....

 Shri  S.  M.  Banerjee:  The  hon.  Minis-
 ster  has  stated  ab  ut  the  master  plan.
 There  is  a  master  plan  in  Kanpur  and
 ३  had  mentioned  that.  May  I  know
 from  the  hon.  Minister  whether  the
 Central  Government  will  provide
 funds  for  the  successful  implemente-
 Hon

 of  the  master  plan  where  there  is
 one?

 Mr.  Depaty-Speaker:  The  Central
 Government  shall  have  a  master  plan for  all  these  and  they  will  be  fitted
 into  this.

 Shri  A.  K.  Sen:  All  plans  must  be
 adjusted  to  the  available  resources
 Pooled  together  from  the  Centre,
 States  and  loca]  authorities.  The
 Centre  cannot  be  the  only  source  for
 providing  resources.  That  is  exactly
 the  idea  which  we  have  tried  to  demo-
 lish.  The  primary  responsibility  for
 the  improvement  and  clearance  of
 slums  rests  on  the  State  Governments.
 Let  it  be  made  quite  clear  that  we  do
 not  want  to  impose  ourselves  in  areas
 where  the  State  ought  to  bear  the
 Primary  responsibility  and  we  feel
 that  from  Delhi  we  cannot  run  any
 slum  clearance  schemes  in  the  other
 big  cities.  That  is  why  the  idea  of
 community  development  in  these  areas
 has  been  stressed  so  that  the  move-
 ment  may  spring  from  within  those
 areas  started  by  the  authorities  there.
 The  Centre  would  certainly  be  willing to  share  the  responsibility  of  guidance
 and  aid  in  whatever  form  it  ia  possible
 consistent  with  the  other  demands.  It
 may  be  that  in  a  particular  city,  a
 master  plan  has  not  been  implemented
 fully  but  that  does  not  take  away
 from  the  argument  that  there  should
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 be  a  master  plan  and  that  it  should
 be  pursued  and  implemented.

 These  are  the  basic  features  of  our
 report.  I  am  happy  to  note  that  noth-
 ing  has  been  said  today  to  give
 me  the  impression  that  our  basic  ideas
 have  not  been  accepted....  (Interrup-
 tions.)

 An  Hon.  Member:  Not  the  recom-
 mendation  about  additional  resources.

 Shri  A.  K.  Sen:  The  means  by  which
 additional  resources  are  to  be  raised
 may  not  be  accepted  but  that  is  a
 different  matter.  We  have  thrown
 suggestions  for  the  purpose  of  collect-
 ing  additiona]  resources  for  the  imple-
 mentation  of  the  suggestions  which
 we  ventured  to  put  into  the  report.  I
 personally  feel  that  we  must  persist
 vigorously,  consistent  with  the  resour-
 ces  available  to  us,  with  this  work  of
 slum  clearance  in  the  short  period
 because  that  appears  to  be  more  prac-
 tical  and  possibly  easier  to  achieve
 than  the  long-term  objective  of  com-
 plete  eradication  of  all  the  slums  in
 the  cities.  We  can  only  do  so  if  we
 integrate  our  various  activities  in  the
 field  of  education,  health,  town  plan-
 ning,  etc.  by  the  local  authorities,  in
 the  field  of  industries  and  other  acti-
 vities.  It  is  only  by  the  process  of
 integration  that  we  can  create  a  sizable
 impression  on  the  problem  within  the
 next  few  years.  If  the  activities  are
 diversified  and  not  geared  together
 and  focussed  on  particular  chosen
 areas,  the  total  impression  cannot  be
 effective.  That  is  exactly  what  we
 have  endeavoured  to  indicate  in  our
 report.

 Before  I  resume  my  seat.  I.  once
 again  express  my  gratitude  to  the
 hon.  Members  who  have  taken  keen
 interest  in  this  problem  which  is,  as
 I  have  said,  a  matter  of  vital  interest
 for  the  future  of  our  nation  and  it  is
 the  duty  not  only  on  the  Centre  but
 also  on  the  States—a  duty  which  we
 owe  to  these  citizens  whom  we  have
 guaranteed  equal  rights  and  a  duty  of
 préviding  the  minimum  amenities  of
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 civilised  life—not  only  physical  ame-
 nities  but  also  other  amenities  to
 enable  them  to  lead  a  better  life,  to
 produce  better  citizens  who  will  em-
 ploy  themselves  usefully  for  the  service:
 of  the  nation.  I  hope  that  the  interest
 evinced  by  the  House  will  never  wane.

 WwW  hrs.
 Shri  S.  M.  Banerjee:  I  want  to  know

 whether  the  report  has  been  accepted.
 I  do  not  know  whether  the  report  has
 been  accepted  by  the  Government
 in  toto  and  if  not  whether  a  portion  of
 the  report  will  be  accepted.  The  Min-
 ister  of  Law  has  not  said  anything about  it.  We  do  not  know.

 Mr.  Deputy-Speaker:  Does  Shri
 Rajendra  Singh  want  to  say  anything?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru)  rose—

 Shri  Rajendra  Singh:  My  hon.  friend.
 Shri  Banerjee  has  raised  a  very  perti-
 nent  question.  After  the  hon.  Prime
 Minister  gives  his  reply,  I  would
 reply.

 Shri  Jawaharial  Nehru:  Well,  Sir,  I
 want  to  be  quite  frank  to  the  House.
 The  report  has  not  formally  appeared.
 before  the  Government  yet.  The  reason
 really  is  that  we  wanted  it  to  be  con-
 sidered  by  the  Planning  Commission:
 fully  first.  Of  course,  there  is  no
 doubt  that  the  Government  is  in  favour
 of  it.  But  it  has  to  be  examined  in
 detail,  and  that  is  what  the  Planning’
 Commission  propose  doing;  and  we
 asked  them  to  do  it  and  send  up  their
 comments.  Then  the  Cabinet  will
 consider  it.  But  I  can  assure  the
 House  that  broadly  speaking,  of  course,
 it  is  accepted.  But  how  to  give  effect
 to  the  details  of  it  and  all  that  remains
 to  be  seen.

 Mr.  Deputy-Speaker:  Fhe  discussion
 is  over.  The  House  stands  adjourned’
 to  meet  again  tomorrow  at  ll  O'clock.

 19-02  hrs.
 The  Lok  Sabha  then  adjourned  tilt

 Eleven  of  the  Clock  on  Tnesday,  ह... 2
 l6th  September,  I95°
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 6399-6400  owrah

 2059  ese
 uction  of  work-

 6400-01  shop
 2060  Passenger  shuttles
 2062  Postsin  S.E.  Railway
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.  Q.  Subject
 No.
 2063  Pprading

 of  Class  III
 stson  Railways

 2064  400  Down  Moghal-
 sarai-Patna  Passenger

 2065  Wireless  Operators
 2066  Late  running  of  trains
 2067  Road-Bridge  over  river

 Bhogdoi
 2068  Closure’of  Bedag  Sta-

 tion
 2069  Waiting  rooms  at  sta-

 tions  on  Poona-Ban-
 galore  line

 2070  New  Railway  lines
 2071  Railway  crossings
 2072  Regional  Headquarters

 on  South  =  Eastern
 Railway

 2073  Non-Scheduled  Air
 lines

 2074  elonia  Airport
 2075  Gazetted  Officers
 2076  Reservation  of  com-

 partments  for  lady
 travellers

 2077  Community  Develop- ment  Equipment
 2078  Railway  Training School,  Chandausi
 2079  Quarters  forP.  &  T

 Employees
 2080  Quarters  for  Railway

 Employees.
 2081  Drinking  water  at  Kan-

 gra  Station
 2082  Women  employees  in  P.

 Department, Himachal  Pradesh
 2083  Staff  in  the  Ministry of  Community  De-

 velopment
 2084  Derailment  of  train

 near  Cuttack
 2085  Bridge  over  river  Jamu-

 na  near  Kalpi
 2086  Railway  Stations
 2087  Gramsevaks
 2088  Charkhi  Dadri  Sta-

 tion
 2089  Canteen  in  Integral

 Coach  Factory  =  at
 Madras

 (Dater  Drea}

 Subject

 Conmsers  MOTIONS  FOR  ADJOURN-
 MENT  °  है  $  .
 The  Speaker  withheld  hfs

 6419-20  consent  to  the  moving  of  four  ad-
 journment  motions  given  notice

 6  of  by  the  following  members 420  regarding  8  statement
 repo

 rted
 642t  to  have  been  made  by  the  Minis-

 6421-2,  ter  of  Finance  during  a  radio 2  interview  in  Washington  with
 regard  to  the  islands  of  Quemoy 6423  ana  Matsu

 6423  Sarvashri  Hirendra  Nath
 Mukerjee,  DA.  Katti,S.M,.
 Banerjee,  K.T.K.  Tanga-

 6423-24
 mani  and  Braj  Raj  Singh 23-2

 6424  PAPERS  LAID  ON  THE
 T. 6424-2  5  The  following  papers  were

 laid  on  the  Table
 6425-26  1¢9)  A  copy  of  each  of  the

 following  Notifications  under
 6426  sub-section  (3)

 of  Section
 79  ofthe  Delhi  (Control  of

 6427  Puilding  Operations)  Act
 6427  1985s  making  certzin  amend-

 mentsto  the  Delhi(Contrel
 of  Building  Operations)

 6428-29  Regulstions  io
 G@)  S.R.O.  No.  2777  dated

 6429  the  24th  November,  3956
 (ii)  S.R.O.  No.  ३770  dated

 6  the  25th  May,  7957
 429-30  (iii)  S.  R.O.  No.  3063  dated

 6  the  28th  September,  957
 430  (iv)  S.  R.  0.  No,  3823  dated

 the  30th  November,  7957
 6430  (2)  A  copy  of  the  Himachal

 Pra  ‘esh  Seed  Potato  (Cont-
 6437  rol)  Order,  793९  published

 in  Notification  No,  0.5.
 7९84  dated  the  29th  August,
 i9s8  under  sub-section  (6)

 6437  of  section  3  of  the  Essential
 Commodities  Act,  7955

 (3)  A  copy  of  each  of  the  follow-
 6437-32  ing  Notifications,  under

 sub-section  (3)  of  Section  333
 of  the  Motor  Vehicles  mak-

 6432  ing  certain  amendments  to
 the  Delhi  Motor  Vehicles

 6  Rules,  .940:—
 432-33  (0)  Notificetion  No,  F.32/

 6433-34  3056
 7  /Home,  dated

 rd  September,  2958
 6434  published  in  Delhi  Gazet-

 te.
 6,  (ti)  Notification  No.  ra) 434  54/<6-MT/HOME  dated

 the  3rd  September,
 2855 pub:  fished  in

 6434-35  zette,

 soe

 CaLusens

 6435—45

 6455-56
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 MESSAGE  FROM  RAJYA
 SABHA

 Secretary  reported  a  message
 from  Rajya  Sabha  that  at  its  sit-
 ting  held  on  the  r2th  September,
 7958  Rajya  Sabha  had  agree  d  with-
 out  eny  ameadment  to  the  Banaras
 Hindu  University  (Amerdmert)
 Bill,  ‘1988  passed  by  Loy  Sebha  on
 che  2nd  September,  19<B

 CONVICTION  AND  ARREST
 OF  MEMBERS

 The  Speaker  informea  Lok-
 Sabha  that  he  had  received  tele-
 grams  from  the  District  Magis-
 trates  of  Barabanki  and  Kheri Lakhimpur  respectively  re:

 (i)  the  arrest  and  conviction
 of  ShriRam  Sevak  Yadav
 on  the  १००१  September,
 958  for  contempt  of
 court.

 ii)  the  arrest  of  Shri  Khush-
 waqt  Rai  on  the  4th
 September,  39°8  in  con-
 nection  with  food  agi.a- tion.

 (Day  Deosst)

 6456-57

 6457

 BILL  UNDER  CONSIDERA-
 TION

 Further  discussion  on  the  mo-
 tion  to  consider  the  Merchant
 Shipping  Bill,  as  reported  by
 the  Joint  Committee  and  the
 amendment  for  re-committirg
 the  Bill  to  Joint  Committee,
 continued,  The  discussions  were
 not  concluded.
 DISCUSSION  ON_  THE  RE-

 PORT  OF  ADVISORY  COM-
 ON  SLUM

 CLEARANCE
 Shri  Rajendra  Singh  raised

 a  discussion  on  the  Report  of
 the  Advisory  Committee  on
 slum  clearance.  The  Minister
 of  Law  (Shri  AK.  Sen)
 replied  to  the  Debate  and  the
 discussion  was  concluded.
 AGENDA  FOR  TUESDAY,

 I6TH  SEPTEMBER,  1958—

 Further  discussion  on  the
 motion  ५०  consider  and  passing
 of  the  Merchant  Shipping  Bil!
 as  renorted  by  the  Joint  Com-
 mittee  and  the  rmerdment
 for  recommittsl  ofthe  Billto  the
 Joint  Committee,

 6589
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